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 Friday,  April  8,  960/Chaitra  19,  882
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr,  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Hydel  Projects  in  N.E.F.A.

 "1346,  {  Shri  Ram  Krishan  Gupta
 Shri  A.  M.  Tariq

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  245  on  the  I9th
 November,  959  and  state:

 (a)  whether  Government  have  exa-
 mined  the  Hydel  Projects  Schemes  in
 N.E.F.A;  and

 (b)  if  so,  the  result  thereof?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 J.  N.  Hazarika):  (a)  Yes.

 (b)  The  reconnaissance  Surveys  of
 four  projects  have  been  completed.
 Three  of  them  for  the  supply  of
 hydro-electric  power  to  the  Divisional
 Headquarters  of  Bomdi  La,  and  Along and  Sub-Divisional  Headquarters  of
 Pasighat  have  been  found  promising
 It  is  now  proposed  to  carry  out  detail.
 €d  technical  examination.

 Erishan  Gupla:  May  |
 know  the  names  and  details  of  other
 Projects  which  are  still  under  survey and  whether  they  are  multi-purpose
 Projects?
 (ai)  LSD—I.

 toag2
 Shri  J.  N,  Hasarika;  These  are  the

 Projects  that  I  "have  mentioned.
 There  is  another  project  at  Teju  Sub-
 Divisional  Headquarters  of  the  Lohit
 Division  which  has  been  preliminari-
 ly  surveyd  but  some  difficulty  arose
 because  this  site  falls  within  the
 earthquake  range  and  it  would  be  pilot
 surveyed.

 Shri  D.  0,  Sharma;  May  I  know  if
 these  schemes  will  be  completed  dur-
 ing  the  Second  Five  Yeer  Plan  or
 they  will  be  spread  over  to  the  Third
 Five  Year  Plan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  That  is  difficult  to  say,  These
 hydro-electric  schemes  are  complicat-
 ed  and  time-consuming  ones,  I  can-
 not  say  how  far  all  of  them  will  make
 rapid  progress.  Some  of  them  we
 hope  to  get  through  during  the  period
 of  this  Plan.

 Dr.  Ram  Sabhag  Singh:  May  |  know
 what  wil!  be  the  total  capacity  of
 these  projects?

 Shri  J.  N.  Hasarika:  The  hydel  pro-
 ject  that  will  be  set  up  near  Bomdi  La
 on  the  Rupa  river  is  estimated  to
 produce  500  KW.  The  other  project
 on  the  Sipu  river  at  Along  Sub-Divi-
 sional  Headquarters  of  the  Siang
 Division  is  likely  to  produce  250  KW.
 The  third  one  that  wil!  be  set  up  at
 Pasighot  Sub-Divisiona!  District  of  the
 Siang  Division  is  likely  to  produce
 200  KW.

 Shri  Hem  Barua:  May  |  know  whe-
 ther  these  four  hyde!  projects  would
 be  confined  to  the  Sub-Divisional
 Headquarters  or  they  will  reach  gub-
 urban  aresa  nearmbout  also?

 Mr,  Speaker:  He  means  transmission
 lines,
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 Shri  J.  N.  Hazarika:  Primarily  dis-
 trict  headquarters  will  be  supplied
 and  if  it  is  found  possible  to  expand
 it  probably  neighbouring  areas  also
 will  benefit.

 Shri  Braj  Raj  Singh:  As  per  the
 information  given  by  the  Parlia-
 mentary  Secretary  it  seems  that  the
 power  which  is  being  generated  here
 will  be  sufficient  only  to  electrify
 these  towns.  May  I  know  whether
 the  possibilities  have  been  explored
 by  which  the  power  generated  here
 would  be  of  much  more  capacity  so
 as  to  industrialise  these  areas?

 Shri  Jawaharlal  Nehru:  Thus  far
 preliminary  investigations  have  taken
 place  and  we  have  come  to  the  deci-
 sion  which  is  placed  before  the
 House.  On  further’  investigations
 we  would  be  able  to  say  how  much
 more  power  can  be  produced  there.
 Training  Centre  for  Manufacture  of

 Precision  Instruments

 [
 Shri’s,  fom  Samanta:
 Shri  Subodh  Hansda:
 Shri  Ram  Krishan  Gupta:
 Shri  0.  Sharma:
 Shri  Nagi  Reddy:

 Shri  D.  V.  Rao:
 Shri  Vasudevan  Nalr:

 |  Shri  8.  0.  Majhi:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  687  on  the  l8th  December,  959
 and  state:

 “187,

 (a)  whether  the  report  of  the  four-
 man  Indian  delegation  sent  to  France
 for  detailed  discussions  regarding  the
 establishment  of  a  Centre  for  training
 Indian  technicians  in  the  manufacture
 of  Precision  Instruments  in  India,  has
 been  considered;

 (b)  if  so,  where  the  Centre  will  be
 located;

 (९)  what  would  be  the  cost  of  the
 project:  and

 (d)  the  amount  spent  for  the  French
 az  well  as  the  Indian  delegetions?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (ay  to  (d).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 STATEMENT
 (a)  The  report  contains  a  record  of

 the  discussions  that  took  place  bet-
 ween  the  Indian  delegation  and  the
 concerned  authorities  in  France.  It
 also  contains  the  draft  of  an  Agree-
 ment  proposed  to  be  entered  into
 between  the  Governments  of  France
 and  India.  A  copy  of  this  report  has
 been  sent  to  the  French  Government,
 who  would  be  sending  a  second  dele-
 gation  to  India  for  further  discus-
 sions.

 (b)  The  Centre  is  proposed  to  be
 located  near  the  Industrial  Estate,
 Guindy,  Madras.

 (c)  The  cost  of  the  project  will  be
 worked  out  during  the  discussions  lo
 be  held  with  the  second  French  dele-
 gation.

 (d)  The  entire  expenditure  on  the
 French  delegation  and  the  expendi-
 ture  on  account  of  passage  and  stay
 of  the  Indian  delegation  in  France
 were  borne  by  the  French  Govern-
 ment,  In  addition,  the  Government  of
 India  incurred  an  expenditure  of
 Rs.  2,3I0  on  account  of  the  Indian
 Delegation's  visit  to  France

 Shri  8.  C.  Samanta:  May  |  know
 whether  engineers  were  sen,  abroad
 before  for  the  training  in  the  manu-
 facture  of  precision  instruments  and
 if  so,  how  many  were  sent?

 Shri  Manubhal  Shah:  We  did  not
 send  any  trainers  but  a  Delegation
 headed  by  a  Joint  Secretary  did  go
 there  along  with  some  technical  advi-
 fers  in  order  to  negotiate  the  setting
 up  of  a  Centre  for  training  in  the
 manufacture  of  precision  instruments
 with  the  French  Government.

 Shri  5.  C.  Samanta:  May  I  know
 whether  the  Delegation  consisted  of
 some  engincers  who  had  some  experi-
 ence  in  the  matter?

 Sbri  Manubhal  Shah:  Yes,  =  Sir.
 There  were  two  enginecrs  attached
 to  the  Delegation.
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 Shri  Ram  Krishan  Gupta:  May  I
 know  we  approximate  number  of
 technicians  who  will  be  trained  under
 this  scheme?

 Shri  Manubhal  Shah:  The  present
 concept  is  that  we  will  have  about  50
 to  00  small  units  making  different
 types  of  precision  instruments  and  they
 might  be  able  to  train  about  250  boys
 every  year.

 Shri  0.  C.  Sharma:  May  I  know
 whether  these  facilities  for  the  train-
 ing  of  such  persons  in  these  industries
 are  not  available  in  India?

 Shri  Manubhaij  Shah:  These  are  con-
 trolled  and  measured  instruments;
 some  of  them  are  electronic  instru-
 ments  and  some  of  them  are  dash
 board  and  other  instruments.  They
 are  produced  in  a  smal]  quantity  in
 {he  country  and  there  is  a  wide  orbit
 still  left  open.  This  ‘training  pro-
 gramme  will  help  to  produce  these
 instruments.

 Shri  Tangamani:  May  |  know  when
 the  French  Delegation  is  expected  to
 arrive  in  India  and  by  what  time  the
 training  centre  at  Guindy  will  be  set
 up?

 Shri  Manubhaj  Shah:  Now  practi-
 cally  all  the  formalities  are  over.  We
 expect  the  machinery,  equipment  and
 technicians  {rom  France  of  the  value
 of  Rs.  5  millions  and  perhaps  an
 equal  amount  will  have  lo  be  invested
 from  our  side.  The  centre  is  likely to  be  set  up  in  another  two  or  three
 years’  time.

 Shri  Vajpayee:  May  I  know  if  there
 @re  any  special  reasons  for  the  loca-
 tion  of  this  centre  at  Guindy?

 Shri  Manubhal  Shah:  As  the  House
 is  aware,  Guindy  is  one  of  the  very
 well  brought  up  estates.  There  are
 diversificd  industries  and  precision
 fools  are  available  there.  It  is  our
 idea  that  during  the  Third  Five  Year
 Plan  practically  every  State  will  have
 one  major  prototype  small-scale  in-
 dustries  Institute  of  this  nature.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  such  other  centres  are
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 working  and  whether  more  centres
 will  be  set  up  during  the  Second  Five
 Year  Plan.

 Shri  Manubhal  Shah:  Yes,  Sir.  One
 is  at  Okhla  with  West  German  colla-
 boralion,  another  at  Howrah  with
 Japanese  collaboration  and  the  third
 at  Rajkot  with  the  T.C.M.  ecollabora-
 tion.

 Radioactive  Fall-out
 #1350,  Shri  P.  EK.  Deo:  Will  the

 Prime  Minister  be  pleased  to  state:
 (a)  whether  examination  of  “fall-

 out"  from  a  nuclear  bomb  test  in
 U.S.A.  hag  disclosed  the  presence  of
 two  radioactive  materials  so  far  un.
 known;

 (b)  what  are  those  materials;  and
 (९)  whether  they  are  available  in

 this  country?
 The  Partlamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  to  (९),  Accord-
 ing  to  press  reports,  two  new
 radioactive  isotopes—Scandium-46
 and  Cesium-l34—were  detected  by
 American  scientists  In  8  sample  of
 fall-out  collected  near  the  Nevada
 atomic  test  site  soon  after  an
 explosion.  According  to  Dr.  Charles
 Dunham  of  the  United  States
 Atomic  Energy  Commission  the  two
 materials  “definitely  constitute  no  sig-
 nificant  hazard"  in  connection  with
 nuclear  tests  although  they  would
 add  to  radioactivity  in  nuclear  war-
 fare.

 These  radioactive  materials  can  be
 produced  in  atomic  reactors  in  India
 whenever  required  for  any  research
 work.

 Shri  P.  K.  Deo:  May  I  know  if  these
 materials  are  available  in  this  coun-
 try?

 Mr.  Speaker:  What  are  the  materials
 about  which  the  hon.  Member  wants
 to  know?

 Shri  P.  K.  Deo:  These  materials
 which  have  been  found  out  tu  be
 radioactive.



 10297  Oral  Answers

 Shri  Jawaharlal  Nehru:  These  are
 not  available  anywhere.  They  are
 produced  by  certain  processes.  We
 can  produce  them  if  necessity  arises.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  the  Atomic  Energy  Department
 has  carried  out  any  test  in  this  parti-
 cular  fleld  to  discover  these  radio-
 active  materials?

 Shri  Jawaharlal  Nehru:  I  suppose
 not,  Sir.  These  things  come  out  in
 the  course  of  investigations.  As
 stated  here,  two  American  scientists
 recently  found  them.  Having  found
 them,  anybody  can  find  them  now.

 Arrest  of  a  Naga  Leader

 + Shri  P.  G.  Deb:
 '  Shri  Raghonath  Singh:
 |  Dr.  Ram  Subhag  Singh:

 Shri  Tridib  Kamar
 Chaudhuri:

 Shri  Arjun  Singh  Bhadauria:
 |  Shrimati  Mafida  Ahmed:
 |  Shri  Hem  Barua:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  a  brother  of  Naga
 Rebel  Phizo  was  arrested  at  Dum
 Dum  on  the  ‘19th  January,  960  on  his
 arrival  from  Burma;

 Shri  8.  A.  Mehdi:
 Shri  Aurobindo  Ghosal:

 #1352.

 (b)  if  so,  the  details  of  the  incident;

 (c)  the  reasons  for  which  he  was
 deported  by  the  Burmese  Govern-
 ment?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  §  =  (Shri
 J.  N.  Hazartka):  (a)  Yes.

 (b)  Kevi  Yalay,  a  brother  of  Phizo,
 was  arrested  by  the  West  Bengal
 Police  on  the  9th  January,  1960,  at
 Calcutta  on  grounds  of  security.

 (c)  He  was  deported,  following  his
 atrest  and  detention  under  the
 Burmese  lmmigration  laws.
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 Shri  P.  G.  Deb:  May  I  know  whe-
 ther  a  charge  sheet  has  been  submit-
 ted  and,  if  so,  when  and  where  the
 trial  is  going  to  take  place?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Charge  sheet  against  him?

 Mr.  Speaker:  Yes.
 Shri  Jawaharlal  Nehru:  In  India  or

 where?
 Mr.  Speaker:  Ho  has  been  arrested.

 Ts  it  not  so?  Has  a  charge  =  sheet
 been  given?

 Shri  Jawaharlal  Nehru:  There  has
 been  no  charge  sheet  at  the  present
 moment.  For  the  present  he  has  been
 taken  to  Kohima  for  interrogation  etc.
 After  that  it  will  be  decided  as  to
 what  other  steps  we  should  take.

 Shri  Vatoavee:  May  I  know  if  the
 brother  of  Mr.  Phizo  was  questioned
 in  regard  to  the  whereabouts  of  Mr.
 Phizo?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member,  I  hope,  does  not  wish  me  to
 give  the  results  of  the  interrogation
 at  this  stage.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  Kevi  Yalay  was
 Divinity  Teacher  in  an  American
 schoo]  in  Burma  for  five  years  prior
 to  his  repatriation  to  this  country
 from  Burma  and,  if  so.  is  it  a  fact
 that  he  escaped  to  Burma  without  an
 Indian  passport?  How  could  it  be
 Possible  for  him  to  go  to  Burma  with-
 out  an  Indian  passport?  Has  that
 been  enquired  into?

 Mr,  Speaker:  The  hon.  Member  is
 not  questioning  the  Burmese  Govern-
 ment  here.

 Shri  Hem  Barua:  No.  He  escaned
 out  of  our  country  without  an  Indian
 passport.  IT  want  to  know  whether
 this  has  been  established  during
 Interrogation  and  how  could  it  be
 possible?

 Mr.  Speaker:  Whatever  is  going  to
 happen  during  interrogation  is  not
 going  to  be  given  out  now.
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 Dr.  Ram  Subhag  Singh:  May  |  know
 whether  the  brother  of  Phizo,  while
 in  Burma,  did  try  tu  contact  any
 foreign  embassy  there  and,  if  so,
 which  embassy?  May  I  also  know
 whether  some  other  persons  have  also
 been  arrested  by  the  West  Bengal
 Police  uleng  with  him?

 Shri  Jawaharlal  Nehra:  Yes,  Sir.
 He  made  efforts  to  contact  foreign
 embassies  to  get  some  money  out  of
 them,  but  these  efforts  failed,

 Mr,  Speaker:  He  also  wanted  to
 kuow  whether  any  other  person  has
 been  arrested  along  with  him.

 Shri  J.  N.  Hasarika:  Two  other
 Persons  also  were  arrested  in  Calcutta.
 One  of  them  As  Ngutsonyo  and  the
 other  is  Kuolhulie,

 Shri  P.  G.  Deb:  When  were  these
 two  people  arrested?

 Shri  J.  N.  Hasarika:  Kevi  Yalay
 Was  arrested  on  the  9th  January,
 1960,  Kuolhulie  was  arrested  on  the
 22nd  January,  960  and  Ngutsonyo
 was  arrested  on  the  29th  January,
 1960,

 Shrimati  Mafida  Ahmed:  May  I
 know  whether  Kevi  Yalay  was  arrest-
 ed  by  the  Burmese  Police  in  the
 Burmese  territory  or  in  the  unad-
 ministered  area  on  the  Indv-Burmese
 frontier?

 Shri  J.  N.  Hazarlka:  He  was  arrest-
 ed  by  the  Burmese  Police  in  Burmese
 lerritory.

 Shri  Hem  Barua:  May  |  know  whe-
 ther  it  is  a  fact  that  when  Kevi  Yalay
 Was  arrested  at  Dum  Dum  airport  and
 was  interrogated  by  the  Police  he  said
 that  he  is  8  man  of  dual  nationality,
 that  is,  a  Naga  first  and  an  Indian
 next?  If  so,  may  I  know  whether
 this  has  been  established  from  him  or
 not?

 Mr.  Speaker:  He
 dual  nationality?

 Shri  Hem  Barua:  That  shows  his
 compl:city  with  Phizo  and  all  that.

 established  his

 Shri  Vajpayee:  Nagaland  is  not  a
 nation,
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 Mr.  Speaker:  Next  tt

 Treatment  of  Prisoners  in  Algeria
 #1356.  Shri  Shivananjappa:  Will  the

 Prime  Minisier  be  pisased  to  state:
 (a)  whether  it  is  a  fact  that  India

 was  a  signatory  to  the  Asian-African
 nat.ons  letter  to  the  U.N,  Secretary-
 General  on  the  l0th  February,  1960.
 drawing  attention  to  a  report  of  the
 International  Committee  of  the  Red
 Cross  relaiing  to  treatment  of  prison-
 ers  in  Algeria;  and

 (b)  if  so,  whether  any  reply  has
 been  received?

 The  Partia  y  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes.

 (b)  As  the  letter  was  intended  for
 circulation  only,  the  question  of  a
 reply  does  not  arise.

 Shri  Shivananjappa:  May  I  know
 whether  our  Government  nave  got  any
 information  ag  to  the  number  of  per-
 songs  heid  or  to  whom  this  sort  of
 treatment  has  been  meted  oul?

 Shri  Sadath  Ali  Khan:  That  was
 the  report  of  the  Red  Cross  Commit.
 tee  which  Ieuked  out  in  a  French
 paper  called  Le  Monde.  But  we  do
 not  have  any  detailed  report.  It  i
 the  Red  Cross  Committee  that  inveati-
 gated  the  conditions  there.

 Shri  Shivananjappa:  Mav  I  know
 whether  our  Government  nas  made
 any  representation  to  the  French
 Government  directly  or  through  ordi-
 nary  diplomatic  channels?

 Shri  Sadath  Ali  Khan;  No.  Sir.
 Shri  Braj  Raj  Singh:  Since  the

 problem  of  Algeria  has  been  a  vexed
 problem,  does  our  Prime  Minister  pro-
 pose  to  have  some  talks  on  thu  oro-
 blem  with  the  representatives  of  the
 French  Government  when  he  next
 visits  France?

 The  Prime  Minister  oné  Minister
 of  Externa!  Affairs  (Shri  Jawaharlal
 Nehru):  1  previously  said  that  9  can-

 +  Not  state  on  what  subjecte  I  shall
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 have  the  occasion  to  talk  to  Presi-
 dent  De  Gaulle.  It  depends  on  cir-
 cumstances.

 Displaced  Shopki  in  Ulhasna,

 f  shel’  Parstokar: 1357,  {  Shri  Chintamoni  Panigrahi:
 {  Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  how  many  applications  have
 been  received  from  the  refugee  shop-
 keepers  of  Ulhasnagar  in  Thana  Dis-
 trict  for  the  purchase  of  plots  on
 which  they  have  constructed  their
 shops;

 (b)  whether  any  such  plot  has  been
 sold  to  them  so  far;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Nearly  3,000.

 (b)  No.

 (९)  The  shop  plots  have  been  occu-
 pied  by  displaced  persons  in  an  irre-
 gular  and  unplanned  manner  and  the
 plots  so  occupied  cannot  be  sold  to
 them.  The  question  regarding  sale  of
 alternative  shop  sites  is  under  the
 consideration  of  State  Government,

 Shri  Parulekar:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Government
 invited  applications  from  the  shop-
 keepers  in  952  for  purchasing  plots
 on  which  they  had  constructed  their
 shops?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  I  have  myself  been  there  to
 Ulkasnagar  a  number  of  iimes.
 These  shops  are  more  or  less  stalls
 constructed  in  an  entirely  unplanned
 manner.  I  have  talked  to  the  shop-
 keepers  myself  and  have  told  them
 that  if  they  could  conform  to  a  certain
 Plan  we  can  accommodate  them.  But
 they  will  not  do  it.  So,  what  can  be
 done  in  the  matter?
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 Shri  Parulekar:  My  question  re-

 mains  unanswered,  I  wanted  to  know
 whether  it  is  a  fact  that  Govern-
 ment  invited  applications  from  the
 refugees  who  had  constructed  those
 shops  in  952  and  whether  in  response
 to  this  invitation  they  applied.

 Shri  Mehr  Chand  Khanna;  |  will
 not  re’  ber  what  happened  in  1982.
 That  is  about  eight  years  ago.  I
 want  to  help  these  shopkeepers  if
 only  they  would  conform  to  some
 kind  of  a  Jay-out  or  a  plan.  But  “A”
 man's  shop  is  looking  to  the  north,
 somebody  else's  is  looking  to  the
 south,  somebody  has  got  8  big  plot
 and  somebody  has  a  small  plot.  They
 are  squatting  upon  the  roads.  I
 want  the  whole  thing  to  be  done  in  a
 planned  manner.

 Shri  Parulekar;  May  |  know  whe.
 ther  Government  will  investigate  as
 to  whether  they  had  invited  applica-
 tions  from  the  shopkeepers  for  the
 purchase  of  the  plots?

 Shri  Mehr  Chand  Khanna:  If  a  re-
 quest  is  made  to  me  certainly  T  will
 look  inte  this.  But  the  point  is  that
 since  we  introduced  the  Compensation
 Scheme  in  958  the  whole  concept  of
 allotment  and  gale  has  changed.

 Shri  S.  M.  Banerjee:  May  1  know
 the  total  number  of  displaced  persons in  Ulhasnagar  and  whether  they  were
 paid  anything  for  rehabilitation?  If
 not,  how  have  they  been  rehabilitated
 and  what  is  the  aid  given  by  Gov-
 ernment?

 Shri  Mehr  Chand  Khanna:  There are  different  facets  of  rehabilitation.
 If  the  hon.  Member  is  referring  to
 housing,  I  can  give  him  some  infor-
 mation.  About  loans,  I  do  not  re-
 member  the  figures  exactly.  It  is  a
 colony  where  we  have  got  about  90,000 to  one  lakh  persons  and  large  sums of  money  have  been  spent  on  the  re-
 habilitation  of  displaced  persons  in that  colony.

 Shri  Yadav  Narain  Jadhav:  May  | know  whether  specific  notices  were
 issued  to  these  people  for  the  change in  the  construction  on  the  sites?
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 Shri  Mehr  Chand  Khanna:  Accord-
 ing  to  the  information  received  from
 the  State  Government,  which  my  hon.
 colleague  has  given,  they  are  trying
 to  do  their  level  best  in  the  matter
 to  find  out  if  any  alternative  shop  sites
 are  available.

 Shri  Yadav  Narain  Jadhav:  |
 wanted  to  know  whether  specific
 notices  were  served  to  this  effect.

 Shri  Mehr  Chand  Khanna:  |  have
 not  followed  the  question.

 Mr,  Speaker:  Has  any  specific  notice
 been  served  on  these  people  directing
 them  to  have  a  change  in  the  method
 of  building  houses  or  construction?

 Shri  Mehr  Chand  Khanna:  The
 question  of  houses  does  not  arise.
 What  I  have  stated  in  reply  to  the
 question  is  that  we  cannot  agree  to
 shops  being  made  permanent  on  the
 existing  sites  and  the  State  Govern-
 ment  is  looking  into  the  matter  of
 Providing  some  alternative  sites.  They
 are  looking  into  it.

 Shri  P.  BR.  Patel:  May  |  know  whe-
 ther  wnen  constructions  were  under-
 taken  anv  objection  was  taken  by  the
 Government  or  by  the  municipality?

 Shri  Mehr  Chand  Khanna:  It  is  an
 old  business  of  old  camps.  As  far  as
 I  can  remember,  thousands  of  peo-
 Ple  moved  into  that  colony  in  the
 initial  stage  and  these  shops—I  am
 talking  from  memory—have  been  con-
 structed  unauthorisedly.  That  is  my
 impression  but  I  am  prepared  to  cor-
 rect  mvself.  I  have  been  to  that
 townsnip  a  number  of  times.

 टायरों  का  पग्रायात

 [आओ  wo  जेण  सालवोय  :
 शो  मानकभाई  झपताल :
 धो  खादोवाला  :

 *e3uc.

 क्या  वाणिज्य  तथा  उद्योग  मंत्री  यह
 बताने  की  कृया  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीन  से  भायात
 किये  गये  टायर  बहुत  घटिया  किस्म  के  हैं
 ौर ये  बहुत  जल्दी  फट  जाते  हैं  ;  प्रौर
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 (a)  यदि  हां,  तो  क्‍या  ऐसे  टायरों  का
 मलय  लौटान  का  प्रबन्ध  किया  जायेगा  जैसा
 कि  भारतीय  टायर  कम्पनियां  करती  हैं  ?

 वाणिज्य  संत्री  शी  कानूलगों)  (क)
 झौर  ख).  जित  लोगों  को  चीनी  टायर
 झलाट  किये  गये  थे  उनमें  से  श्ाधे  दर्जन  ने
 शिकायतें  की  हैं  कि  ये  टायर  सामान्य  झ्वधि
 से  पहले  ही  फट  गये  हैं  ।  इन  शिकायतों  की
 जांच  की  जा  रही  है।  यदि  इनका  कारण
 निर्माण  सम्बन्धी  कोई  नुक्स  निकला  तो  खराब
 टायर  पाने  वालों  को,  दोषानुसार  उपयुक्त
 हरजाना  देने  के  प्रएन  पर  विचार  किया
 जायेगा

 श्री  क०  भेर  सालबोय  :  में  जानना  चाहता
 हैं  कि  जो  खराब  टायर  वहां  से  भेजे  गये  है,
 उसकी  शिकायत  चाइनीज  सरकार  को  कर  दी
 गई  है  या  नहीं  की  गई  है  ?

 कली  कानूसगों:  इसकी  शिकायत  चाइनीज
 गवर्नमेंट  को  नहीं  होनी  थी  ।  इस  सम्बन्ध  में
 व्यापार  सम्बन्धी  जो  विवाद  होते  हैं  वही
 काम  करते  हैं।  करीब  ४०००  टायर  विभिन्न
 जरियों  से  एस०  टी०  सी०  ने  मंगाये  थे  ।
 इनमें  से  ६  टायरों  के  बारें  में  शिकायत  की
 गई  ।  ६  टायरों  में  से  तीन  की  जांच  हो  गई
 है  झौर  पता  चला  है  कि  उनमें  कांटा  घुस
 गया  था  t

 श्री  खादीवाला  :  जो  चीजें  वहां  से  भेजी
 जाती  है  चाहे  टायर  हों  या  कोई  झौर  चीज

 हो,  हमारे  प्रतिनिधि  जो  वहां  से  ले  कर  भेजते
 है,  क्या  वे  उनकी  पूरी  जांच  करते  हैं  ?।

 श्री  कानूनगो:  हमारें  प्रतिनिधि  हां
 नहीं  रहते  हैं  ।  माल  नामी  मैनुफैकथरर  हमें
 भेजते  है  ौर  वह  माल  यहां  झच्छा  चसता
 है।  ६  टायरों  में  स ेतीन  टायरों  के  आरे  में  पता
 चला  है  कि  मंनुफेक्शारिग  डिफैक्ट  नहीं  है
 Shri  Vidya  Charan  Shukla:  May  |

 know  whether  these  tyres  were  im-
 ported  through  S.T.C.?  May  I  also
 know  how  many  out  of  the  4,000  tyres
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 have  been  sold  and  how  many  are
 still  in  stock?

 Shri  Kanungo:  The  tyres  are  im-
 ported  by  S.T.C.  and  the  whole  lot  of
 them  have  been  allotted.

 Shri  Vidya  Charan  Shukla:  How
 many  have  been  sold?

 Mr,  Speaker:  That  does  not  arise.
 The  question  refers  to  the  import  of
 tyres.

 Shri  Eanungo:  They  have  been
 allotted.

 Shri  Punnoose:  May  |  know  whe-
 ther  these  tyres  were  ordered  after
 the  samples  were  examined;  and  is  it
 the  point  that  the  supply  stuff  does
 not  tally  with  the  sample?

 Shri  Kanungo:  As  |  have  said,  we
 are  now  investigating  into  the  com-
 plaint  whether  it  is  due  to  manufac-
 turing  defects  or  to  accidents.

 Increased  Production  of  Ambassad
 and  Fiat  Care

 + Shri  P.  BR.  Patel:
 "1363.  <  Shri  हू.  U.  Parmar:

 \  Shri  Fatehsinh  Ghodasar:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  Hindustan  Motors  Ltd.
 and  Premier  Automobiles  Ltd.  have
 been  asked  to  produce  more  Ambas-
 sador  and  Fiat  Cars  to  reduce  scarcity;
 ana

 (b)  whether  these  companies  have
 written  to  Government  offering  to
 reduce  the  price  of  their  cars  if  they
 are  allowed  to  Increase  their  pro-
 duction  capacity?

 The  Minister  of  Industry  (Shri
 (a)  and  (b).  A

 statement  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  III,  e
 No.

 Shri  P.  RB.  Patel:  What  is  the  pro- duction  capacity  of  these  three  con-
 cerpa  mentioned  in  the  statement?
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 Shri  Manubhai  Shah:  They  can  go
 up  gradually  to  double  the  present
 production.  But  this  year,  as  I]  have
 stated  in  the  statement,  in  the  past
 three  months  there  has  been  a  record
 production  not  so  far  achieved.

 Shri  P.  R.  Patel:  Is  it  because  of
 inadequate  provision  for  foreign  ex-
 enange  that  they  are  not  able  to  pro-
 duce  to  capacity?

 Shri  Manubhai  Shah:  No.  The
 plant  and  equipment  and  machinery
 required  for  more  production  have
 been  ordered  out  by  the  firms  and  as
 soon  as  they  come  the  necessary
 foreign  exchange  will  be  utilised  for
 more  production.

 Shri  §.  M.  Banerjee:  From  the
 statement  it  is  seen  that  Ambassadors
 and  also  Jeeps  have  reached  a  record
 production  in  March,  1960.  I  want  to
 know  whether  the  prices  are  likely  to
 be  reduced  because  of  more  produc-
 tion,  because  more  production  gene-
 rally  means  less  cost  of  production?

 Shri  Manubhai  Shah:  If  during  a
 particular  month  the  production  goes
 up  or  there  is  this  type  of  increase,  it
 docs  not  lead  to  that  type  of  produc- tion.

 Shri  Tangamam:  During  the  first
 three  months  of  this  year  6,399  cars
 have  been  manufactured.  May  I
 know  whether  Government  will  be
 able  to  tell  us  huw  many  cars  will  be
 manufactured  within  the  three
 months  following,  that  is  from  April to  June?

 Shri  Manubhal  Shah:  It  is  very  diff-
 cult  to  assess,  but  the  rate  is  likely to  be  maintained  and  also  increased.

 Shri  8,  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  all  the  com.
 Ponents  of  the  Ambassador  and  Fiat are  still  not  being  manufactured either  by  Premier  Automobiles  ot Hindustan  Motors,  and  in  what  year they  are  likely  to  reach  the  target  af
 self-sufficiency  manufacture  of  all  the
 components?

 Shri  Manubhal  Shah:  I  have  had the  privilege  of  placing  the  statements
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 repeatedly  several  times  before  the
 House,  and  the  percentages  are  fairly
 well  known  now.  The  Hindustan
 Amb  dor  has  reached  7l  per  cent.,
 Fiat  has  reached  a  percentage  of  about
 58,  and  Slandard  about  37  per  cent.
 Efforts  are  being  made,  and  accord-
 ing  to  the  phased  programme,  by  the
 end  of  the  Second  Plan  period,  all  of
 them  are  likely  to  reach  80  to  85  per
 cent.,  which  is  the  maximum  indigen-
 ous  content  of  automobiles  practi-
 cally.

 Shri  P.  ्.  Patel:  May  I  know  whe-
 ther  the  Premier  Automobiles  have
 written  to  Government  that  if  they
 are  allowed  to  produce  small  cars,
 they  could  sell  them  in  the  market  at
 Rs,  8,500?

 Shri  Manubhal  Shah:  They  have
 never  written  like  that,  and  there  is
 nothing  to  prevent  anybody  from  in-
 creasing  more  production.  As  a
 matter  of  fact,  this  increased  produc-
 tion,  which  as  far  as  Fiat  is  concern-
 ed  is  twice  the  previous  year's  level,
 is  due  to  our  giving  them  more  assist-
 ance.  And  the  more  sheet  metal  and
 Pressing  plant,  for  which  they  are  now
 enquiring  about,  and  other  things  are
 produced,  the  greater  will  be  the  pro-
 duction.

 Shri  Vidya  Charan  Shukla:  May  I
 know  if  any  special  licence  has  been
 given  to  Premier  Automobiles  to
 wnanufacture  200  units  of  Plymouin
 ears  and,  if  sv,  what  would  be  the
 indigenous  component  of  these  cars?

 Shri  Manubhai  Shah:  As  the  House
 is  aware,  we  discontinued  the  manu-
 facture  of  big  cars,  because  it  Is
 neither  paying  in  capital  cost  nor  in
 manufacturing  cost.  This  wag  for
 the  Department  of  Tourism.  where  to
 attract  foreign  tourists  and  to  pro-
 vide  them  with  long  distance  trans-
 port,  as  a  special  case,  200  big  cars
 were  allowed  to  be  imported,  and
 assembled  more  or  less.  There  is  no
 question  of  saving  any  foreign  ex-
 change  on  any  components,

 Shri  Joachim  Alva:  Is  it  not  true
 that  all  these  three  car  manufarc-
 turers  and  also  the  jeep
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 turers  are  being  pampered  at  the  cost
 of  the  consumer,  and  the  car  produc-
 tion  is  not  sulficient  and  all  tne  parta
 are  not  manufactured  here;  and  the
 Jeep  manufacturer  alone  was  aliowed
 a  large  amount  of  foreign  exchange
 for  import  of  parts?

 Shri  Manubhal  Shah:  I  have  dealt
 with  it.  All  of  them  are  progressing
 according  to  the  schedule,  and  we
 hope  that  most  of  them  by  the  end  of
 the  Second  Plan  period  will  reach  the
 normal  self-sufficiency  possible  in  an
 automobile  industry.

 panish  Press  Delega!
 "1364,  Shri  Aurobindo  Ghosal;  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  the  Spanish  Press  de-

 legation  has  recently  visited  India;
 and

 (b)  if  so,  what  for  and  on  whose
 invitation?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes.

 (9)  A  delegation  consisting  of  4
 Jeading  Spanish  journalists  was  invit-
 ed  by  the  Government  of  India  to
 visit  this  country  to  enable  them  to
 have  a  first-hand  knowledge  of  our  de-
 velopment  projects  and  educational
 and  cultural  accivities.

 Shri  Aurobindo  Ghosal:  What  is
 the  present  relationship  of  our  coun-
 try  with  Spain?

 Shrimat!  Lakshmi
 friendly,  Sir.

 Menon:  Very

 Shri  Joachim  Alva:  On  a  former
 occasion,  when  a  foreign  Editors’  dele-
 gation  came  here,  4  hed  put  a  ques-
 tion  thay  these  delegations  are  taken
 in  a  kind  of  way  outside  and  none  of
 them  ७  alluwed  to  meet  the  journalist-
 Members  from  all  parts  of  this  House,
 and  the  hon.  the  Speaker  was  good
 enough  to  say  that  the  Ministry  would
 take  note  of  this  suggestion  and  that
 something  would  be  done.  May  I
 know  why,  when  the  Spanish  Press

 came,  especially  in  view  of
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 the  Goa  question,  they  were  not  per-
 mitted  to  meet  a  few  journalist  Mem-
 bers  of  this  House?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Usually  programmes  of  these
 foreign  visitors,  journalists  or  other,
 are  drawn  up  in  consultation  with
 their  own  Ambassadors  here.  In  fact,
 largely  their  own  Ambassadors’  wishes
 are  followed  in  this  matter.  There
 is  no  question  of  their  not  being  al-
 lowed  to  see  anybody.  They  come  for
 ten  or  twelve  days  to  go  all  over
 India.  They  are  a  bit  rushed.

 Shri  D.  0.  Sharma:  May  I  know  if
 the  hon,  Speaker  wil!  set  up  a  com-
 mittee  to  find  out  the  real  journalists
 and  the  prospective  journalists  of  this
 House?

 An  Hon.  Member:  With  Shri  D.  C.
 Sharma  as  the  Chairman!

 Mr.  Speaker:  Next  question.
 Sindri  Fertilisers  and  Chemicals  Ltd.

 *1365.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  the  Sindri  Fertilisers
 and  Chemicals  Ltd.  who  have  been
 appointed  as  technical  consultants  for
 the  proposed  Fertilisers  Factory  at
 Kothagudium,  Andhra  Pradesh,  have
 undertaken  to  cxecute  any  work  of  the
 factory;

 (b)  if  so,  the  nature  and  value  of
 the  contract;

 te),  whether  any  remuneration  is
 being  pald  to  the  technical  consul-
 tants;  and

 (d)  if  so,  what  is  the  amount?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  No,  Sir.
 (b)  Does  not  arise.
 (९)  Yes,  Sir.
 (d)  The  matter  is  still  under  ne-

 gotiation,
 Shri  T.  B.  Vittal  Rao:  May  I  know

 whether  cven  the  nature  of  the  con-
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 tract  with  regard  to  the  technical  con-
 guitants  is  also  under  negolia.ion
 stil?

 Shri  Manubbai  Shah:  No.  The
 nature  is  that  Sindri  Fertilisers  will
 work  as  technical  consultants  of  the
 Andhra  Government.  Now  the  ques-
 tion  is  only  of  the  terms  and  con-
 ditions,  and  being  a  ma.tcr  between
 two  Governments  it  is  not  a  hold-up
 at  all

 Shri  T.  छ,  Vittal  Rao:  They  are
 entrusted  with  certain  preliminary
 work  in  connection  with  this  fertiliser
 work,  Are  they  doing  it  wi.hout  any
 remuneration  being  paid  to  them?

 Shri  Manubhai  Shah:  As  a  matter  of
 fact,  the  Andhra  Government  have
 taken  several  steps  in  order  to  clear
 up  all  the  preliminary  data  and  col-
 lection  of  statistics.  That  work  is
 going  on.  On  the  other  side,  Sindri
 is  also  taking  up  about  the  nature  of
 the  project  and  what  technical  know-
 how  should  be  used.  The  work  is
 more  or  less  proceeding  according  to
 schedule.

 Shri  T,  8.  Vittal  Bao:  May  I  know
 if  any  foreign  exchange  has  been  ask-
 ed  for  by  the  Andhra  Government  for
 this  factory  during  the  current  year?

 Shri  Manubhai  Shah:  For  the  pre-
 sent,  they  have  not  asked  for,  but
 naturally  this  will  entail  a  large
 amount  of  foreign  exchange,  and  it
 wi.l  have  to  be  granted  as  the  scheme
 has  been  accepted  in  principle,  but
 they  will  have  to  negotiate  suitable
 credits.

 Shri  T.  B,  Vittal  Rao:  They  propose
 to  call  for  global  tenders.  May  I
 know  whether  that  will  have  to  be
 routed  through  this  Ministry  or  they
 can  do  it  independen:ly?

 Shri  Manubhai  Shah:  Actually,  all
 these  detais  have  not  yet  been  dis-
 cussed.  Just  as  we  have  arranged  to
 manufacture  almost  Rs.  83  crores
 worth  of  plant  in  the  country  itself
 for  the  Rourkela  factory,  we  have  to
 manufacture  for  this  factory  also.  It
 might  alao  be  possible  to  manufacture
 locally  a  much  larger  portion  of  the



 I03TI  Oral  Answers

 plant  required  for  the  Andhra  fertili-
 ser  factory.  Then,  for  the  balance,  it
 will  have  te  be  decided  in  what  man-
 ner  to  proceed  in  consultation  with
 such  suppliers  as  are  available  in  the
 world.

 Shri  T.  8,  Vittal  Rao;  Who  will
 manufacture  this  Rs.  8)  crores  worth
 of  plant  in  the  country?

 Shri  Manubhai  Shah:  As  far  as
 Rourkela  is  concerned,  it  is  Sindri
 which  is  the  main  contractor,  and
 there  will  be  sub-contractors  of  en-
 gineering  firms  in  the  country.

 +
 Price  of  Cement
 Shri  Ram  Krishan  Gupta

 u  Shri  Damani:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 374  on  the  27th  November,  959  and
 state  at  what  stages  is  the  proposal  to
 increase  the  ex-works  price  of
 cement?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  The  matter  is  still
 under  consideration.

 Shri  Ram  Krishan  Gupta:  What  is
 the  proposal  submitted  by  the  pro
 ducers  for  increasing  the  ex-work
 Price  of  cement?

 Shri  Manubhal  Shah:  Recently  there
 has  been  a  rise  in  coal  prices  and
 there  has  also  been  a  surcharge  on
 freight.  When  the  Tariff  Commission
 fixed  the  retention  price  for  the
 cement  industry,  these  surcharges were  non-existent.  They  have  drawn
 our  attention  to  the  fact  that  when
 the  factories  have  to  pay  these  sur-
 charges,  a  proportionate  increase  in
 Price  becomes  necessary.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  it  is  a  fact  that  the
 cement  of  some  factories  is  of  in-
 ferior  quality,  and  whether  this  factor
 will  also  be  kept  in  mind  before  tak-
 ing  a  final  decision  in  this  regard?

 Shri  Manubhal  Shah:  |  can  assure
 the  hon.  House  that  the  cement  pro-
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 duced  in  India  is  one  of  the  highest
 possible  standards  in  the  world.  It
 compares  with  Portland  BDB~  and
 other  international  brands.  There
 should  not  be  any  reason  to  suspect
 the  quantity.  Certainly,  the  location
 of  individual  factories  are  different,
 and  to  that  extent  it  will  vary.

 Shri  Ram  Krishan  Gupta:  I  can  give
 a  particular  example,  and  T  challenge
 the  stat  {  of  the  Minister.  The
 cement  of  Dalmia  Cement  factories  is
 inferior  to  others  in  quality.

 Mr.  Speaker:  How  are  we  to  de-
 cide?  Shall  I  appoint  a  commission
 here?

 Shri  Manubhai  Shah:  The  investi-
 gations  that  are  going  on  are  not  about
 the  quality  of  the  cement  but  about
 the  working  of  the  company.  That
 is  quite  a  distinct  matter,  apart  from
 the  product  itself.

 Shri  Palaniyandy:  In  view  of  the
 implementation  of  the  recommend-
 ations  of  the  Fair  Wage  Board  Com-
 mittec,  is  Government  thinking  of  re-
 vising  the  price  of  ISD?

 Shri  Manubhal  Shah:  As  far  as  the
 price  is  concerned,  the  retention  price
 uniformly  applies  to  everybody.  As
 the  House  will  remember,  in  the  Tariff
 Commission's  Report  there  was  a
 margin  to  be  given  to  the  ISD,  which
 is  still  retained.  Therefore,  that  docs
 not  arise.

 Shri  Tyagi:  The  prices  to  the  con-
 sumers  were  calculated  after  the
 equalisation  element  was  taken  into
 account,  because  foreign  cement  was
 being  imported  during  the  last  few
 years.  Since  foreign  import  has  now
 decreased,  is  there  any  possibility  of
 the  prices  coming  down?

 Shri  Manubhal  Shah:  The  hon.
 Member's  information  is  four  ith:
 old.  This  has  been  already  removed
 An  excise  duly  was  imposed  and  no
 reduction  in  the  consumer  price  was

 ry,  bec  there  is
 already  sufficient  demand  at  this
 price,  and  Government  thought  it  fit
 that  the  difference  should  be  mopped
 up  as  excise  duty.  Therefore,  now
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 the  margin  left  to  the  STC,  as  I  had
 the  privijege  to  say  last  time,  is  barely
 four  annas  per  cent,

 Shri  Tangamani:  May  4  know  whe-
 ther  the  workers  in  the  various  ce-
 ment  lactories  are  being  paid  wages
 on  the  basis  of  the  Wage  Board's  re-
 commendations  which  were  published
 recentiy.

 Shri  Manubhai  Shah:  The  hon.
 Member  knows  more  than  myself  that
 the  Wage  Bourd  Keport  has  been  ac-
 cepted.  The  first  part  of  the  rise  is
 being  already  impicmented  by  the
 various  factories,  Cost  accounting  for
 that  is  gong  on.  After  a  year,  the
 sccond  part  also  wili  be  looked  into.

 Shri  Yadav  Narain  Jadhav:  May  |
 know  whether  it  is  a  fact  tha,  there
 is  rise  in  price  because  producuon  is
 much  less  than  the  demand?

 Shri  Manubhal  Shah:  There  is  no
 rise  in  price.  The  previous  hon.
 Member  only  wanted  to  know  if  there
 was  any  possibility  of  reduction  in
 the  price  in  view  of  the  stoppage  of
 foreign  import.  That  does  not  arise
 because  we  have  already  equalised  i
 by  a  sort  of  excise  duty.

 Indians  in  Ceylon
 a

 J  Shri  Shivananjappa:
 waaee,  [  Shri  Sampath:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  it  is  a  fact
 newly  created  Ministry  of  Interna
 Security  in  Ceylon  is  engaged  in
 drowing  up  a  scheme  to  detect  and
 repatriate  indian  passport  holders  who
 are  over-staying  their  residential
 visas;  and

 that  the

 (b)  if  so,  the  reactions  of  Govern-
 ment  of  India  thereto?

 The  Deputy  Minister  of  External
 Affairs  (Shrimat]  Lakshmi  Menon):
 (a)  The  functions  of  the  Ministry  of
 Internal  Security  in  Ceylon  include
 the  question  of  detection  and  depor-
 tation  of  foreign  nationals,  including
 Indians,  who  overstay  the  period  of
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 their  permits.  Government  of  India
 have  no  information  whether  any
 pecifis  i  in  this  jon  is

 being  drawn  up.
 (b)  If  and  when  there  is  wilful  con-

 travention  of  the  laws  of  a  i..u.gn
 country,  it  is  difficult  for  the  Goverr.-
 ment  of  India  to  intercede  on  behalt
 of  their  nationals.  In  specific  cases
 where  the  overstay  is  due  to  i.iness  or
 other  factors  beyond  the  control  of
 the  person  concerned  and  the  failurs
 to  obtain  an  extension  was  for  bone
 fide  reasons,  representations  could
 be  made  by  the  Indian  High  Commis-
 sion  to  the  Ceylon  authorities  con-
 cerned.

 Shri  Shivananjappa:  May  I  know
 how  many  cases  of  overstaying  have
 been  reported  since  the  creation  of
 this  Ministry?

 Shrimati  Lakshmi  Menon:  We  do
 not  know  because  the  Ministry  was
 ereated  only  on  the  20th  January,
 1960.

 Shri  Tangamani:  May  |  know  whe-
 ther  it  has  been  brought  to  the
 notice  of  the  Government  that  after
 the  formation  of  this  new  Ministry,
 many  Indians  with  resident  permit,
 who  might  have  overstayed  but  who
 had  applied  for  extensions,  were  ask-
 ed  to  leave?  That  is  the  point

 Shrimati  Lakshmi  Menon:
 notice  for  that.

 Shri  Ramanathan  Chettlar:  Have
 the  Government  of  India  information
 to  the  effect  that  this  Ministry  is
 still  continuing  under  the  Dudley
 Senanayaxe  Government?

 I  want

 Shrimati  Lakshmi  Menon:  We  have
 not  heard  of  its  abolition  yet.

 Shri  Hem  Barwa:  May  I  know  whe-
 ther  the  attention  of  the  Government
 has  been  drawn  to  the  Address  of  the
 Governor-General  to  the  newly  elected
 Parliament  of  Ceylon  in  which  he  has
 stated  that  his  Government  proposes
 to  initiate  talks  for  improvement  of
 the  estranged  relations  between  the
 Sinhalese  and  Tamil  communities  in
 the  island;  if  so,  whether  Governme:.t
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 would  seize  this  psychological  moment
 to  approach  the  Ceylon  Government
 for  the  solution  of  the  problem  of
 stateless  Indians  in  the  island?

 The  Prime  Minister  and  Minister  of
 Externat  Affairs  (Shri  Jawaharlal
 Nehru):  It  is  very  difficu't  for  me  to
 answer—I  do  not  know  how  this  ques-
 tion  arises—if  in  @  particular  question,
 the  whole  issue,  the  broad  ‘ssue  which
 has  ‘asted  for  about  60  te  70  years,
 is  raised.

 Shri  Hem  Barua:  That  is  why  I  say
 this  is  a  phychological  moment.

 Mr.  Speaker:  The  hon  Membcr
 ought  not  to  take  away  ‘the  time  of
 the  House,  during  Ques‘ion  Hour.  He
 can  communicate  his  suggestions  to
 the  Prime  Minister.

 Shri  Tangamani:  I  wanted  to  know
 whether  it  has  been  brought  to  tne
 notice  of  the  Government  that  people
 with  Indian  passports  who  have  over-
 stayed  but  have  applied  for  permis-
 sion  to  stay  on,  have  been  asked  to
 leave  by  this  new  Ministry,  and  whe-
 ther  any  such  representat‘ons  have
 been  made  to  our  High  Commissioner
 there.

 Shrimat!  Lakshmi  Menon:  In  the
 answer  it  is  given  that  it  is  a  con-
 travation  of  law  when  a  person  over
 stavs.  If  the  period  of  the  permit  hos
 expired  the  Ceylon  Government  =  Is
 entitled  to  send  them  back  according
 to  their  own  laws.

 Shri  Thang  Pillai:  May  I  know
 whether  this  law  of  deportion  fs  con-
 trarv  to  the  undertaking  given  by  the
 Ceylon  Government  that  those  who
 are  residing  there  normally  would
 be  permitted  to  continue  to  reside
 there?

 Shrimati  Lakshmi  Menon:  This
 Ministry  was  created  really  to  super-
 vise  measures  to  prevent  illicit.  immi-
 gtation  into  Ceylon.  So,  it  deals  most-
 ly  with  Illicit  immigration.

 Shri  Thano  Pillai:  Question  is  rot
 about  new  people  going  there  with
 a  visa,  but  people  who  are  norma!l:
 resident  there  who  have  been  given
 permits.  If  they  overstay  and  if  they
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 are  deported,  does  it  not  contravene
 the  undertaking  given  by  the  Govern-
 ment  of  Ceylon  in  their  negotiations
 with  us  that  they  would  be  permitted
 to  continue  to  reside  as  long  as  they
 desire?

 Shri  Jawaharlal  Nehru:  I  do  not
 quite  know  to  what  =  specifle  under-
 taking  the  hon.  Member  refers.  There
 were  talks  on  this  question  un-
 doubtedly,  but  there  was  no  kind  of
 an  agreement  or  final  settlement  of
 that  issue.  Much  has  happened  sirce
 those  davs  and  those  talks  took  plece,
 and  a  good  number  of  ते दा  nation-
 als  have  been  set  hack  at  the  expir-
 ation  of  their  visa  period.

 Shri  Tangamani:  May  I  know  whe-
 ther  applications  for  extension  of  the
 period  before  expiry  have  been  re-
 jected  in  the  recent  past,  ard  whether
 such  instances  have  come  to  thelr
 notice?

 Shrimati  Lakshmi  Menon:  T  want
 notice  of  that  question.

 Shri  Braj  Raj  Singh:  It  was  re-
 ported  in  the  press  that  Prime  Miais-
 ter  Dudley  Senanayake  was  alleged  to
 have  sald  that  he  would  like  to  take
 up  this  matter  with  the  Prime  Minis-
 ter  of  India,  with  regard  to  the  pro-
 biem  of  Stateless  people  in  Cry'on.
 May  हद  know  whether  any  official  com-
 munication  has  been  recelved  9  fram
 the  Prime  Mintster  of  Cevlon  by  the
 Government  of  India  in  this  regard?

 Mr.  Soeaker:  This  question  relates
 purely  to  the  existence  of  a  Ministry
 there  to  send  awav  those  persona  who
 are  =  {licitlv  continuing  to  «remain
 there  after  the  expiry  of  the  —  panr-
 ports.  Nothing  more  arises  out  of
 it.

 Shri  Thang  Pillai:  May  T  know
 whether  Government  would  take  at
 least  this  much  Interest  to  intervene
 in  cases  of  harassment  of  persons  who
 are  compulcorily  taken  to  the  police
 and  denorted  and  ask  that  they  mar
 instead  be  handed  over  to  the  Indian
 Embassy  there  so  that  they  cou'd  be
 deported  without  this  harassment?
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 Shrimat!  Lakshmi  Menon:  All  these
 cases  of  reporled  harassments  are
 taken  up  by  the  High  Commission  in
 Ceylon  with  the  Ceylunese  Govern-
 ment  authorities.

 Pneumoconiosis  in  Coal  Mincs
 *1370,  Shri  T,  8.  Vittal  Rao:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleaseg  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  509
 on  the  2nd  December,  959  and  state:

 (a)  the  reasons  for  the  delay  in  the
 conduct  orf  survey  of  the  incidence  cf
 pneumoconiosis  in  the  coal  mines:
 and

 (b)  the  number  of  cases  of  pneun.oc-
 oniosis  reported  during  9597

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Alt):  (a)  Before  the  sur-
 vey  was  started  in  December,  1959,
 000  mine  workers  from  different  cate-
 gories  of  work  and  =  from  different
 mines  in  the  major  coalficlds  had  to
 be  chosen  and  preliminary  arrange-
 ments  made  for  their  cxamination  dur-
 ing  the  survey.  Some  delay  was  alse
 caused  as  the  Inspector  of  Mines
 (Medical)  who  was  dealing  with  the
 subject  left  the  Department  and  7  a
 substitute  had  to  be  appointed.

 (b)  Four.
 Shri  T.  B.  Vittal  Rao:  At  least  may

 we  when  we  can  expect  this  report?
 Tt  was  stated  some  time  ago  thal  it
 would  be  reccived  in  the  middle  of
 I959.  Then,  again,  it  was  stated  that
 it  would  be  received  in  September,
 1960.  May  I  know  whether  Septem-
 ber,  1960,  will  be  a  firm  date  for  the
 receipt  of  this  report?

 Shri  Abid  AH:  We  should  expect
 it  early  next  year.

 Shri  T.  B.  Vittal  Rao:  It  has  been
 stated  that  four  persons  have  been

 ffected  by  pneumoc  May  I
 know  from  which  mines  they  come?
 Do  they  come  from  the  Bihar-Bengal
 coal-flelds?

 Shri  Abid  Ali:  ]  would  not  be  able
 to  mention  the  coal-fields  just  now.
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 Shri  T.  B.  Vittal  Rao:  In  case  of  a
 dispute  where  the  worker  is  dissatisfied
 with  the  diagnosis  of  the  coal  mines
 medical  officer,  whom  has  he  to  ap-
 proach?

 Shri  Abid  Ali:  If  he  is  not  satisfled
 with  the  decision  of  the  employer,
 then  he  has  to  resort  to  conciliation,
 and  with  the  help  of  the  hospital  at
 Dhanbad  or  Asansol,  he  can  get  his
 dues.

 Shri  T.  छ,  Vittal  Rao:  May  |  know
 whether  he  has  to  go  from  Hyderabad
 to  Dhanbad  to  get  himself  examined?

 Shri  Abid  All:  No.  I  was  referring
 to  the  coal-fields  at  Jharia  or  Rani-
 ganj.  With  regard  to  Hyderabad,  of
 course,  he  should  not  go  to  that  place.
 If  at  all  he  has  to  go  there,  C.H.W.
 Fund  should  pay  for  it.

 Shri  T.  B.  Vittal  Rao:  May  |  know
 whether  certifying  surgeons  under  the
 Mines  Act  have  been  appointed  in  all
 the  States?

 Shri  Abid  Ali:  I  do  not  think  so.
 Shri  T.  8.  Vittal  Rao:  May  I  know

 why  they  have  not  been  appointed?
 Shri  Abid  All:  Notice.

 Research  Institute  for  Tea  Industry
 *137L.  Shri  P.  C.  Borooah:  Will  the Minister  of  Commerce  and  Industry

 be  pleased  to  state:
 (a)  whether  there  are  any  pro-

 posals  by  the  Tea  Board  to  set  up  some
 Research  Institute  for  Tea  Industry  in
 the  country;  and

 (b)  if  so,  the  details  of  the  scheme?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b),  A  proposal
 for  the  establishment  of  a  Funda-
 mental  Tea  Research  Institute  and  Tea
 Research  Station  in  the  Dooars  has
 been  submitted  to  Government  by  the
 Tea  Board.  The  non-recurring  ex-
 penditure  on  these  two  organisations
 is  expected  to  be  Rs,  av  lakhs  and  0
 lakhs  respectively.  The  recurring  ex-
 penditure  will  be  of  the  order  of
 Ra,  i2  lakhs  for  the  Fundamental  Tea
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 Research  Institute  and  Rs.  14  lakhs
 for  the  Research  Station.  The  need
 for  a  Fundamental  Research  Institute
 at  present  and  the  scheme  for  the
 Research  Station  are  under  examin-
 ation.

 Shri  P.  C.  Borooah:  May  I  know
 when  this  institutes  will  be  set  up,  and
 what  the  likely  site  will  be?

 Shri  Kanungo:  They  are  under  ex-
 amination.  As  for  the  site,  it  has  got
 to  be  somewhere  in  North-East  India,
 but  it  has  not  yet  been  selected.

 Shri  P.  C.  Borooah:  May  I  know
 the  nature  of  the  work  that  will  be
 done  in  these  institutes?

 Shri  Kanungo:  The  main  items  of
 tal
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 An  hon.  Member:  They  could  have
 issued  a  corrigendum.

 Mr.  Speaker:  How  is  it  going  to  help
 the  hon,  Member?  If  it  is  transferred,
 he  cannot  put  the  question.  Only,  he
 took  the  trouble  of  getting  up  and
 putting  the  question.

 Shri  Hem  Barua:  It  is  a  mental
 agony.  We  spend  about  five  minutes
 in  preparing  the  supplementaries.

 Mr.  Speaker:  Let  us  not  make  too
 much  of  every  small  thing.  Even  in
 the  question  list  before  me,  I  find  a
 note  against  this  question  that  this
 would  be  answered  by  the  Parlio-
 mentary  Secretary  Shri  A,  C.  Joshi.

 The  Minister  of  Information  and
 dcasting  (Dr.  Keskar);  The  ques- work  are  supposed  to  be  fund

 research  on  tea,  something  called  tax-
 onomy,  then,  plant  collection,  breeding
 etc,
 Medium  Wave  Lengths  of  the  A.LE.

 +
 (  Shri  D.  C.  Sharma:

 91372,  <  Shri  Raghunath  Singh:
 |  Shri  Hem  Barua:

 Will  the  Minister  of  Information
 and  Broadrasting  be  pleased  to  statc
 whether  it  is  a  fact  that  Internationa)
 Tele-communication  Union  has  asked
 India  to  utilize  about  50  medium  wave
 lengths  earlier  allotted  to  it  by  the
 midd'e  of  next  year  or  else  surrender
 them  to  other  countries?

 The  Parilameniary  Secretary  to  the
 Minister  of  Information  and  1... च
 casting  (Shri  A.  C.  Joshi):  The  ques-
 tion  will  be  answered  by  the  Minister
 of  Transport  and  C  ications  on
 a  subsequent  date.

 Shri  Braj  Raj  Singh:  The  other  day,
 you  were  pleased  to  say  that  they
 should  inform  us  immediately.

 Shri  Hem  Barua:  On  8  previous  oc.
 casion,  when  TI  pointed  out  that  thi+
 information  should  be  given  carlier
 rather  than  on  the  floor  of  the  House,
 you  were  pleased  to  remark  that  =  in
 future,  this  should  be  done.  Bu:
 this  has  been  repeated  in  spite  of
 your  instructions  to  that  effect.

 tion  was  transferred  to  the  Ministry
 of  Transport  and  Communications.  We
 wanted  it  to  be  transferred  to  them
 by  the  Lok  Sabha  Secretariat,  but  the
 Lok  Sabha  Secretariat  informed  us
 that  as  the  question  list  had  already
 been  printed,  the  right  answer  to  be
 given  would  be  that  it  would  be  ans-
 wered  by  the  Minister  of  Transport
 and  Communications.

 Mr.  Speaker:  That  is  all  right.  Uf
 we  get  intimation  carlier,  that  is,
 before  we  print  the  question  list

 T  shall  give  the  intimation  here.  But
 if  it  is  received  a  little  late,  the  hon
 Minister  or  his  Pariiamentary  Secre-
 tary  will  answer  ft  on  tne  floor  of  the
 House.

 Shri  Vajpayee:  Even  after  its  publi-
 cation,  it  could  have  been  intimated
 to  us  in  8  correction  slip  or  a  corri-
 gendum.

 Shri  Tyagi:  May  I  ask  a  supple-
 mentary  question  which  comes  within
 the  portfolio  of  the  hon.  Minister?  How
 many  wavelengths  is  he  using  already”

 Dr.  Keskar:  It  is  not  within  mv
 portfolio.  The  allocation  of  wave-
 lengths  dealt  with  exclusively  by  the
 Wireless  Panning  and  Co-ordination
 Organisation  which  is  under  the  Min
 istry  of  Transport  and  Communicat-
 jons.  It  has  nothing  to  do  with  my
 Ministry.



 T032T  Oral  Answers

 Shri  Hem  Barua:  But  the  informa-
 tion  has  transpired  that  it  is  the  offi-
 cials  of  the  Information  and  Broad-
 casting  Ministry  that  are  having  con-, sultation  with  the  Wireless  Planning
 and  Co-ordination  Organisation  over
 this  issue.  If  it  pertains  to  the  Min-
 istry  of  Transport  and  Communications
 Possibly  these  officers......

 Dr.  Keskar:  Possibly,  the  allocation
 ot  wavelengths  might  later  on  affect
 the  work  of  this  Ministry,  but  tha’
 is  entirely  a  separate  question.

 Orissa  Textile  Mills  Ltd.
 #1373,  Shri  P.  K.  Deo:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  sought  permission  of  the
 Union  Government  for  laying  a  copy
 of  the  Report  of  the  Investigator
 appointed  by  the  Government  of  India
 under  the  Company  Law  to  investi-
 gate  into  the  affairs  of  the  Orissa  Tex-
 tile  Mills  Ltd.  on  the  Table  of  the
 Legislative  Assembly;

 (b)  If  so,  what  action  have  Govern-
 ment  taken  in  the  matter;

 te)  whether  Government  will  lay  a
 copy  of  the  Report  on  the  Table  of
 Lok  Sabha;

 (d)  whether  it  is  a  fact  that  the
 Investigator's  Report  revealed  §  in-
 stances  of  violation  of  provisions  of
 the  Company  Law  and  of  misutilisa-
 tion  of  money  and  misappropriation
 and  fides  by  the  Managing  Agents
 eof  the  Orissa  Textile  Mills  Ltd.
 resulting  in  huge  loss  to  the  Com-
 pany;

 (te)  if  so,  the  circumstances  in
 which  the  C  y  Law  Administra.
 tion  decided  not  to  proceed  in  the
 matter;

 (f)  whether  the  Manuging  Agents
 have  sought  the  approval  of  Govern-
 ment  for  renewal  of  their  term  of
 Managing  Agency;

 (a)  whether  Government  have
 received  any  representation  against
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 j  the  grant
 renewal;

 of  such  permission  for

 (h)  if  so,  from  whom  and  the  action
 Proposed  to  be  taken  thereon;

 (i)  what  action  have  the  Govern-
 ment  of  Orissa  suggested  in  these
 matters;  and

 (j)  the  action  taken  or  proposed  to
 be  taken  by  Government  thereon?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadar  Shastri):
 (a)  to  (j).  Hon.  Member  will  recall
 that  I  had  dealt  with  the  mattcrs
 raised  in  this  question  in  the  House
 while  replying  on  3lst  March,  960  to
 the  cut  motions  relating  to  the  grants
 for  the  Ministry  of  Commerce  and
 Industry.  The  whole  matter  is  being
 looked  into  further.

 Shri  P.  K.  Deo:  May  I  know  whe-
 ther  the  Government  of  Orissa  have
 addressed  the  Company  Law  Adminis-
 tration  to  reconsider  their  decision  and
 to  give  specific  findings  on  the  various
 charges  made  by  the  investigator?

 Shri  Lal  Bahadur  Shastri:  Yes;  a
 letter  has  been  received  from  the
 Orissa  Government,  and  a  reply  has
 also  been  sent  to  them.

 Shri  P.  हू,  Deo:  May  |  know  whe-
 ther  the  shareholders,  including  the
 Orissa  Government,  have  addressed
 the  Company  Law  Administration  not
 to  renew  the  managing  agency  of  the
 Orissa  Textile  Mills,  which  is  due  to
 expire  on  25th  August,  9607

 Shri  Lal  Bahadur  Shastri:  That
 matter,  as  usual,  has  been  referred  to
 the  Company  Law  Advisory  Commis-
 sion.  When  we  have  received  the
 r  dation  of  the  Company  Law
 Advisory  Commission,  we  shall  take
 the  fina!  decision.

 Shri  P.  G.  Deb:  May  I  know  whe-
 ther  all  the  reports  of  the  Orissa
 Textile  Mills  will  be  laid  on  the  Table
 of  the  House?

 Shri  Lal  Bahadar  Shasirl:  They
 cannot  be  laid  on  the  Table  of  the
 House.  It  is  not  the  practice  to  lay
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 such  reports  on  the  Table  of  the
 House,  nor  does  the  law  permit  us  to
 place  them  on  the  Table  of  the  House.

 Manganese  Indusiry
 tite  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  383  on  the  27th  November,  859
 regarding  the  dispute  between  mine
 owners  and  employees  in  the  manga-
 nese  industry  in  Madhya  Pradesh  and
 Bombay  State  and  state  the  result  of
 efforts  made  to  bring  about  an  amic-
 able  settlement  on  the  points  in
 chspute?

 The  Deputy  Miniter  of  Labour  (Shri
 Abid  Ali):  A  mutual  Agreement  was
 signed  on  the  I4th  December,  958
 between  the  parties.

 Shri  Ram  Krishan  Gupta:  In  reply
 WoW  previous  question,  it  was  stated
 that  the  mine-owners  had  decided  to
 revoke  their  agreements  with  the
 employves.  May  |  know  whether
 Government  have  ascertained  =  the
 reasons  for  this  revocation?

 Shri  Abid  Ali:  This  agreement  was
 signed  in  December  only.  Since  then,
 some  mine-owners  want  to  revise  the
 terms  beeause  they  say  there  is  8
 slump  in  the  market.  Tut  the  matter
 has  not  progressed  so  far.  and  this
 agreement  is  in  force,

 Shri  T.  B.  Vittal  Rao:  Certain  cases
 in  this  connection  are  pending  in  .the
 Supreme  Court,  and  they  have  been
 filed  by  the  gunese  mine-owners
 Have  they  been  withdrawn?

 Shri  Abid  Ali:  ]  do  not  think  so.
 This  agreement  was  signed  in  Decem-
 ter  and  it  is  still  being  implemented.

 Cess  on  Coal
 “1375.  Shri  T.  B.  Vittal  Bao:  Will

 the  Minister  of  Labour  and  Empler-
 ment  be  pleased  to  state:

 tatowhelher  there  if  a  proposal  io
 suTease  the  rate  of  cess  on  coal  des-
 Pulched  from  37  nave  paise  to  50  naye
 Face  per  ton;

 WAI)  LSD—zZ
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 (b)  at  so,  the  date  from  which  it

 will  be  enforced;  and
 (c)  what  would  be  the  additional

 income  from  the  enhanced  rate?
 The  Parliamentary  Secretary  to  the

 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Yes.  There  is  @  proposal  to  increase
 the  rate  from  37.5  to  50  naye  paise
 per  ton.

 (b)  Not  yet  decided.

 (c)  About  Rs.  65  lakhs  per  year  at
 the  existing  rate  of  production.

 Shri  T.  B.  Vittal  Rao:  A  huge  work
 in  connection  with  the  construction  of
 quarters  for  miners  is  being  taken  up
 by  the  Coal  Mines  Labour  Welfare
 Organisation.  If  there  is  delay  in
 announcing  this  rate,  how  can  they fulfil  the  housing  programme  which  is
 taken  up?

 Shri  L.  N.  Mishra:  It  is  w  fact  that
 there  is  an  ambitious  programme  of
 housing  and  water  supply.  But  we
 do  not  think  that  it  will  be  held  up for  want  of  funds.

 Shri  T  है,  Vittal  Rao:  Is  it  not  o
 fact  that  especially  the  water  supply
 programmes  in  the  various  ९00]  flelds
 have  been  held  up  for  want  of  funds?

 Shri  L.  N.  Mishra:  At  the  present
 moment,  we  are  engaged  in  drawing
 up  plans  for  better  water  and  housing
 facilities.  The  work  is  in  progress For  augmenting  water  supply,  this
 proposal  has  been  made  It  ix  under
 consideration

 Shri  5.  C.  Samanta:  May  I  know
 whether  any  portion  of  this  increased
 amount  will  go  to  the  Rescue  Station
 Fund?

 Shri  L.  N.  Mishra:  I:  in  meant  for
 better  labour  welfare  amenities.

 Shri  Stnhasan  Singh:  What  ix  the
 torget  date  fixed  by  Government  for
 supply  of  water  to  Jabourers  in
 colonies  where  there  are  no  such
 facilities™
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 Mr,  Speaker:  How  does  it  arise  out
 of  this  question?  This  is  only  about
 increase  in  the  rate  of  cuss.

 Shri  Sinhasan  Singh:
 the  Labour  Welfare  Fund.

 It  concerns

 Mr.  Speaker:  May  be.  The  question
 is  whether  there  is  4  proposal  to
 increase  the  rate  of  cess  or  not.  The
 question  whether  other  amenities  will
 be  provided  or  not  docs  not  arise.

 Shri  Sinhasan  Singh:  Water  supply
 is  one  of  the  amenities  provided.

 Mr,  Speaker:  We  cannot  go  into
 details,  The  only  question,  as  I  said,
 is  whether  the  rate  is  to  be  increased
 or  not.

 Shri  5,  C,  Samanta:  Is  it  not  a  fact
 that  the  cess  on  despatches  generally
 gous  to  the  Rescue  Station  Fund?  If
 xo.  I  want  to  know  whether  any
 Portion  of  it  will  go  also  to  the  Rescur
 Station  Fund

 Shri  L.  N.  Mishra:  That  is  a  sepa-
 rule  thing.  So  far  as  this  is  concern-
 ed,  part  of  it  goey  to  the  general  wel-
 fare  fund  and  part  of  it  to  housing
 schemes.  Out  of  the  increased  cess
 also,  part  will  go  to  the  general  wel-
 fare  fund  and  part  to  housing  and
 water  supply.

 Shri  8.  C.  Samanta:  What  is  the
 percentage?

 Shri  Sinhasan  Singh:  What  was  the
 purpose  of  increasing  the  rate  from
 37  nP.  to  50  nP.?

 Shri  L.  N.  Mishra:  It  is  to  provide
 better  facilities  and  amenities  for
 labour.

 Shri  Stnhasan  Singh:  Is  water  sup-
 ply  one  such  facility?

 Shri  L.  N.  Mishra:  Mainly  water
 supply.

 Shri  Sinhasan  Singh:  Then  my
 question  is  relevant.  What  is  the
 target  date  fixed  for  completing  the
 water  supply  to  the  labour  col
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 taken  cure  of  by  some  other  organi-
 sation,  This  department  gives  contri-
 bution  to  that  organisation  and
 employees  to  provide  better  water
 supply  facilities  for  the  workers.

 Export  of  Iron  Ore
 *1353,,  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  4
 on  the  l6th  November,  1959  and  state:

 ta)  the  total  quantity  of  Iron  Or:
 supplied  to  Czechoslovakia  so  far;

 (tb)  whether  the  target  of  one
 million  tons  has  been  attained;  and

 te)  if  not,  by  what  date  is  the
 target  expected  to  be  attained?

 The  Minister  of  Commerce  and
 Industry  (Shri  La)  Bahadur  Shastri):
 (a)  8.7  lakh  tons

 (b)  Not  yet,
 ic)  May.  1960,
 Shri  Ajit  Singh  Sarhadi:  What  i:

 the  method  of  payment?
 Shri  Lal  Bahadur  Shastri:  This  is

 mainly  on  a  barter  basis.  |  cannot
 exactly  mention  the  items  which  will
 have  to  be  exported  by  Czechoslo-
 vakia.

 Shri  Ajit  Singh  Sarhadi:  Are
 capital  goods  and  machinery  taken  ir:
 exchange  for  the  ore?

 The  Minister  of  Industry  (Shri
 Manuobhai  Shah):  Yes,  there  will  be
 capital  goods  such  as  electrical  plants.
 paper  plants.  coal  mining  cquipment
 and  other  industrial  machinery.

 Assistance  to  Tea  Industry
 "1362.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Ci  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  approved
 a  sch  involving  an  expenditure  of

 Shri  Abid  Ali:  I  may  submit  that
 water  supply  is  not  the  function  of
 this  particular  department.  That  is

 rupees  two  crores  for  providing  finan-
 cial  assistance  to  the  .-a  industry;  and

 tb)  if  so,  the  details  of  the  same?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir,

 (b)  है.  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 Mh  annexure  No,  57].

 Shri  P.  C,  Borooah:  May  I  know
 whether  any  assessment  has  been  made
 of  the  requirements  of  the  tea  indus-
 try  in  respect  of  the  equipment  and
 machinery  to  be  replaced?

 Shri  Lal  Bahadur  Shastri:  The  case
 of  every  applicunt  is  being  considered
 by  the  Tea  Board,  and  it  will  be
 decided  on  merits.

 Shri  P.  CC.  Borooah:  May  |  know
 whether  uny  security  shail  be  fur-
 nished  against  the  assistance  given?

 Shri  Lal  Bahadur  Shastri:  There
 will  be  no  security  as  such.  In  fact,
 itis  with  a  view  to  help  the  tea
 industry  that  this  kind  of  scheme  has
 been  drawn  up.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  machinery  is  proposed  to  be
 Riven  to  the  tea  estates  on  a  hire
 purchase  basis,  may  I  know  what
 specific  safeguards  arc  proposed  to  be
 taken  by  the  Board  to  protect  its
 interest?

 Shri  Lal  Bahadur  Shastri:  Sufficlent
 safeguards  will  be  taken.  But  gene-
 rally  the  practice  is  that  the  machinery
 is  kept  mortgaged  to  the  Tea  Board
 or  to  a  particular  organisation.

 Shri  Tangamani:  How  much  of  the
 Rs.  2  crores  allotted  under  this  scheme
 for  modernising  tea  factory  machinery
 has  so  far  been  utilised?

 Shri  Lal  Bahadur  Shastri:  Not
 much,  because  the  scheme  was  inire-
 duced  only  recently.  Applications  are
 still  coming  in

 Shri  Palaniyandy:  Before  approv-
 ing  any  of  the  Assistance  schemes,
 will  Government  insist  on  implemen-
 lation  by  tea  planters  of  the  housing
 schemes  which  arty  already  there?

 Shri  La!  Bahadur  Shastri:  That
 scheme  directly  concerns  the  emplo-
 Yyers,  It  is  true  that  not  much  pro-
 gress  has  been  made  in  that  regard.
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 Shri  P.  C.  Borooah:  |  find  from  the
 Slatement  that  in  no  single  case  will
 the  amount  of  assistance  exceed  Rs.  2
 lakhs.  In  view  of  the  fact  that  the
 cost  of  a  drying  machine,  which  is
 the  most  important  purt  of  the  equip-
 ment,  on  the  high  side  of  Rs.  |  lakh,
 do  not  Government  consider  the  limit
 fixed  as  small?

 Shri  Lal  Bahadur  Shastri:  This  is
 altogether  #  new  scheme  which  has
 been  introduced.  It  is  the  beginning.
 At  present,  we  have  decided  to  keep
 the  ceiling  at  Rs  2  lakhs.  If  however
 necessity  arises  to  raise  it,  we  will
 consider  it.

 Shri  Hem  Raj:  May  |  know  whether
 there  is  any  scheme  to  give  financial
 assistance  for  the  setting  up  of  tea
 factories  in  the  Kangra  district?  If
 so,  what  is  the  amount  allocated  for
 the  purpose?

 Shri  Lal  Bahadur  Shastri:  No,  we
 have  provided  no  such  funds.

 Shrimati  Parvathi  Krishnan:
 Recently  quite  a  number  of  companics
 have  been  selling  out  and  repatriat-
 ing  their  money  abroad.  May  I  know
 whether  there  is  going  to  be  any
 safeguard  to  ensure  that  the  repay-
 ment  of  this  assistance  will  be  inceum-
 bent  on  those  companic:  and  not  on
 the  new  companies  which  are  buying
 up  the  concerns?

 Shri  Lal  Bahadur  Shastri:  i  think
 the  hon.  lady  Member  is  talking  of
 something  which  is  old.  Recently
 there  has  been  no  such  repatriation.

 Shrimati  Parvathi  Krikhnan:  Sales
 are  going  on.

 Shri  Lal  Bahadur  Shastri:  Jo  am
 not  aware  of  that  alo.

 Export  of  Iron  Ore
 1368  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 fa)  whether  the  export  of  Iron  ore
 to  Japan  and  Crechoslovakia  is  being
 carried  in  Indian  ships;
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 (b)  if  not,  to  what  extent  has  the
 work  been  entrusted  to  Indian  ships;
 and

 (ve)  what  measures  are  being  taken
 to  ensure  that  the  entire  transport  is
 done  by  Indian  ships?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 ta)  and  (b).  Yes,  to  8  small  extent.

 (७)  Steps  are  being  taken  to  pre-
 vail  upon  the  principal  purchasers  to
 utilize  Indian  shipping.  Czecho-
 slovakia  hos  agreed  to  use  Indian
 shipping  to  the  maximum  extent  pro-
 vided  other  things  are  equal.  Japan
 has  also  agreed  to  use  Indian  shipping
 to  the  extent  of  I0  per  cent  of  the
 total  tonnage.

 Shri  Ajit  Singh  Sarhadi:  As  regards
 the  remaining  90  per  cent,  are  they
 cartied  by  Japanese  ships  or  other
 ships’

 Shri  Lal  Bahadur  Shastri:  Both.
 Shri  Ajit  Singh  Sarhadi:  In  respect

 of  the  other  ships,  was  an  attempt
 made  to  request  the  Japanese  Gov-
 ernment  to  use  Indian  ships?

 Shri  Lal  Bahadur  Shastri:  Yes,  we
 usually  do  it.  In  fact,  we  have  almost
 decided  to  emphasise  this  point  in  the
 agreement.  In  a  number  of  cases  we
 have  provided  for  greater  usc  of
 Indian  ships

 Shri  P.  RK,  Patel:  lt  is  said  that  they
 would  transport  I0  per  cent  in  Indian
 ships,  I  want  to  know  why  more  than
 AO  per  cent  or  50  per  cent  is  not  being
 transported  in  Indian  ships.  Is  it
 because  we  have  not  sufficient  ships?

 Shri  Lal  Bahadur  Shastri:  That  is
 correct.  Our  tonnage  is  very  short.
 Secondly,  we  have  not  got  all  types
 of  ships  because  cargo  has  to  be
 cared  in  special  types  of  ships.  That
 ds  also  another  difficulty  which  comes
 In  the  wav

 Mr.  Speaker:  The  Question  Hour  is
 ever
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 Suort  Notice  Question
 Prize  Bonds

 +
 Shri  A.  M.  Tariq:
 Shri  Raghunath  Singh:

 8.N.Q.  |  Shri  Vajpayee:
 No.  12.  ;  Shri  D.  C.  Sharma:

 Shri  Madhusudan  Rao:
 |  Shri  Hem  Raj:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  prize  bonds  distributed
 by  the  Government  of  India  were
 exhausted  in  most  of  the  Post  Offices
 and  other  distribution  centres  on  the
 very  day  on  which  their  distribution
 had  atarted:

 (b)  whether  a  large  number  of
 people  who  wanted  to  purchase  them
 hac  returned  disappointed:  and

 (c)  if  so,  what  steps  had  been  taken
 by  Government  to  ensure  supply  of
 adequate  number  of  prize  bonds  to
 the  various  distribution  centres?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b),  Due  to
 unanticipated  rush  on  the  opening  day,
 stocks  of  Rs.  5  Prize  Bonds  were
 reported  to  have  fallen  short  at  certain
 selling  offices.

 tc)  Arrangements  have  since  been
 made  for  the  supply  of  additional
 stocks  from  the  Central  Reserves  and
 fo.  printing  additional  supplies  to
 meet  the  likely  future  demands

 wo  go  तारिक  :  पहले  तो  हुकूमत
 ने  इस  चीज  को  लोगों  में  काफ़ी  पब्लिसाइज
 किया  झौर  फिर  पांच  रुपये  के  बांडज  इतनी
 कम  तादाद  में  छापे  शौर  लोगों  को  यह  भी
 इजाजत  दी  कि  वे  जितनी  तादाद  में  चाह
 उन  को  खरीदें  शौर  लोगों  ने  पांच  रुपये  के
 बांहज  एक  हजार  रपये  लक  की  सिकदार  में
 खरीदे  ।  झगर  यह  दुरुस्त  है.  तो  जया  हुकूमत
 इस  सिलसिले  में  कोई  कोक-थाम  करना
 चाहती  है  ?
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 श्रो  मोरारजों  देसाई  :  इन  बांडों  की

 संख्या  के  बारे  में  हुकूमत  का  प्रन्दाजा  सही
 नहीं  निकला,  वह  बात  सही  है,  यानी  लोगों
 की  मांग  ज्यादा  हुई  t

 श्री  त्यागी  :  हुकूमत  ने  कभी  जूझा  नहीं
 मवा  ।

 क्रो  मोरारजों  देसाई  :  हुकूमत  ने  जूझा
 खेला  भी  नहीं  शौर  खेलना  चाहती  भी  नहीं.
 लेकिन  यह  जा  नहीं  है  ।  इस  बारे  में  झब
 जो  इन्तजाम  किया  गया  है,  उस  से  यकीन
 हो  सकता  हैं  कि  ह... 2  ऐसी  हालत  फिर  नहीं
 होंगी  ।

 Shri  Vajpayee:  May  |  know  if  the
 hon  Minister  is  aware  that  these  prize
 bonds  are  being  sold  in  the  black
 market  m  Delhi  and  they  are  not
 available?  If  so,  may  |  know  if  Gov-
 ernment  will  consider  the  desirability
 of  limiting  the  number  of  prize  bonds
 to  he  sold  to  a  single  person?

 Shri  Morarji  Desal:  That  cuts  at
 the  very  root  of  the  whole  scheme.  If
 we  want  jarge  moneys  to  come  out
 of  these  prize  bonds,  then,  there
 should  not  be  any  limit  on  it.  And,
 that  is  why  no  iimit  has  been  put  on
 it.  The  black-marketing  has  come
 because  people  have  no  patience  and
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 they  do  not  bother  about  black
 marketing  at  all.

 An  Hon.  Member:  Because  the
 Ministers  have  purchased  many  bonds.

 Shri  Morarji  Desai:  Therefore,  this
 has  happened.  That  happened  because
 there  was  short  supply.  But,  now,
 there  will  be  no  short  supply.  We
 had  first  printed  bonds  worth  Rs,  24
 crores,  We  are  now  printing  bonds
 worth  Rs.  I3)  crores  more  That
 means  this  will  go  on.  (Interruption).
 I  do  not  think  this  rush  is  going  to
 last  after  two  months.

 Shri  P.  R.  Patel:  May  |  know  the
 value  of  the  bonds  sold  till  now?

 Shri  Morarji  Desal:  i{  is  difficult
 fur  me  to  say  how  much  was  sold  all
 over  the  country.

 Shri  D,  C.  Sharma:  Goverument  is
 printing  bonds  of  various  denomina-
 tions.

 An  Hon,  Member:  Only  of  two
 denominations.

 Sbri  D.  C.  Sharma:  May  I  know
 where  this  chortage  was  acute  so  far
 as  these  different  denominations  are
 concerned”  May  I  also  know  whether
 Government  is  going  to  take  note  of
 this  shortage  by  printing  the  next
 batch  of  these  prize  bonds?

 Shri  Morarji  Desai:  |  do  not  know
 whether  there  were  shortages  in  other
 partooof  India  and  where,  But  there
 wees  shortage,  in  Delhi  eopecially  an
 the  9  rupec  bonds,  Wr  have  now
 supplied  them  with  more  9  rupee
 bonds.  The  present  stock  of  bonds  in
 Dethi  at  the  close  of  7th  April,  THal
 is  53,770  bonds  of  5  rupecs  and  O88
 bonds  of  rupees  100,  Therefore,  there
 is  ono  question  oof  there  hemp  oa
 shortage.

 Dr.  Sushila  Nayar:  There  are
 reports  from  various  districts  in  the
 Punjab  and  UP.  and  other  Stairs
 that  there  is  acute  shortage  and  peop!
 are  not  getting  any  bonds.  Is  the
 Finance  Ministry  doing  anything
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 about  supplying  these  bonds  in  all  the
 post  offices  in  the  country”?

 Shri  Morarji  Desai:  As  I  said,  that
 is  being  done,  And.  the  hon.  Member
 is  the  Chairman  of  the  Advisory
 Commitiee.  |  should  get  all  the  help
 from  her  also  on  the  subject  as  to
 where  L  should  send  them

 Shri  Harish  Chandra  Mathur:  May
 i  know  if  ine  hon.  Member  is  aware
 that  this  rush  is  there  because  black
 mooey  i.  being  regulurised  through
 the  purchase  of  these  bonds?  If  it  is
 st,  ha  the  Minister  also  received
 certain  sugpestions  in  this  matter?

 Shri  Morarji  Desai:  Sir,  it  is  posi-
 sible  that  some  hidden  moncy  might
 be  coming  up.  I  do  not  know  whe-
 ther  that  can  be  called  black  moncy
 ov  while  money.  Certainly,  hidden
 money  might  have  come  up;  or  it
 might  not  have  come  Up.  I  do  not
 know  what  other  suggestions  are
 meant  in  this  connection.  ]  have  not
 reveived  any.

 Shri  Tyagi:  Are  these  bonds  nego-
 tiable?  Is  the  name  of  the  purchaser
 mentioned  in  the  bond?

 Shri  Morarji  Desai:  They  are
 bearer  bonds  and  they  can  be  sold
 at  any  time  to  anybody;  but  they
 cannot  be  cashed  within  5  years.

 Shri  Tyagi:  In  that  case  I  am  afraid
 the  hon.  Minister  has  under-cstimated
 the  necd  fer  the  bonds,  It  will  have
 te  be  printed,  T  think,  in  crores  and
 crores.

 Shri  Morarji  Desai;  Now,  we  have
 made  arrangements  to  see  that  they
 are  printed.

 Raja  Mahendra  Pratap:  ]  think  we
 -hould  express  abhorrence  at  this
 gambling  spirit  of  our  people.

 जो हेम  राज  :  क्‍या  ये  प्राइज  बांड्जू
 ज्यादा  से  ज्यादा  तादाद  में  देहातों  के  डाकखानों
 में  भेजे  जायेंगे,  ताकि  देहाती  लोग  भी  स्माल
 सेविंग  स्कीम  में  इ्ट्रेस्टिड  हो  सके  शौर
 ज्यादा  से  ज्यादा  हाथ  बंटा  सकें  ?
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 Shri  Morarji  Desai:  They  ure  being
 sent  to  all  post  offices,  they  have  been
 sent.  More  stocks  are  also  being  sent
 now.

 Shri  Vajpayee:  Why  is  it  not  possi-
 ble  for  Government  to  issue  these
 prize  bonds  in  the  names  of  the  per-
 sons  who  come  to  purchase  them?

 Shri  Morarji  Desai:  Then,  they
 cease  to  be  bearer  bonds,

 श्री  जगवोदा  प्रवस्थो  :  कया  मंत्री  महोदय
 यह  प्नुभव  नहीं  करते  हैं  कि  इस  प्रकार  जो
 प्राइज  बांडज़  बिक  रहे  हैं,  जो  रण  हो  रहा  है
 भ्रौर  जनता  में  एक  प्रकार  की  जो  होड़  मच
 रही  है,  उस  से  जनता  का  नैतिक  स्तर  गिर
 रहा  है  ?  क्‍या  सरकार  इस  की  कल्पना  नहीं
 का  ग्हीं  है  ?

 श्री  मोरारजों  देसाई:  इस  से  जनता  का
 नैतिक  स्तर  घट  नहीं  रहा  है  ।  जो  घटा  हुभा
 है,  बह  मालूम  जरूर  होता  है  '  उन  को  अरूर
 कहना  चाहिये,  मुझे  कहने  के  बजाये  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 दफ्तरों  को  शिमला  ले  जाता

 [ज्ी  पफ्द्य  बेब :
 #%१  ated *  श्री  भवत  बीन :.

 (  श्री  बलजीत  सिंह  :
 क्या  निर्माण,  झावास  झौर  संभरण  मंत्री

 १३  फरवरी,  १६५६  के  अतारांकित  प्रदन
 संख्या  २४४  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की.  कृपा  करेंगे  कि  :

 (क)  क्‍या  पंजाब  सरकार  ने  फालतू
 स्थान  खाली  कर  दिया  है;  और

 ख)  यदि  हां,  तो  केन्द्रीय  सरकार  के
 कौन-कौन  से  दफ्तर  कब  तक  विमले  ले  जाने
 का  विचार  हैं  ?

 निर्मारण,  ध्रावास  तथा  संभरएा  उपमंत्रो
 (भो  प्रतिल  ee  wear):  (क)  जी  हां,
 महोदय  ।

 (ख)  रेलवे  बोर्ड  के  अनुसंधान,  रूपांकन
 और  मानक  संगठन  (रिसर्च,  डिजाइन  न्ड
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 स्टेंडडस  प्रौगंताइजेंशन)  के  महानिदेशक  के
 सचिवालय  के  साथ  साथ  यांत्रिक  सिविल
 इंजीनियरिंग  के  निदेशालय  झौर  उनके
 प्रशासन  तथा  सामान्य  श्रनुभाग  शिमला
 भेजे  जाने  शुरू  हो  गये  है  ।  प्लाशा  है  कि
 स्थानान्तरण  [का  यह  काम  अप्रैल,  १६६०
 के  प्रन्त  तक  पूरा  हो  जायेगा  ।

 D  taries  on  Agri  e
 "1349,  Shri  Pangarkar:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  whether
 there  is  any  scheme  under  considera-
 lion  of  Government  to  produce  docu-
 mentaries  on  (i)  improved  methods  of
 cultivation  and  (ii)  service  co-
 operatives?

 The  Minister  of  Information  and
 Broadessting  (fr  Meskas}:  Films
 Thivision  has  already  produced  and
 has  under  production  a  number  of
 films  on  improved  methods  of  culti-
 vation  and  service  co-operatives.  A
 statement  of  these  films  is  placed  on
 the  Table  of  the  House.  [See  Appen-
 dix  ITI,  annexure  No.  58.1

 Attention  of  hon.  Member  is  drawn
 to  the  fact  that  the  Division  produces
 films  according  to  schemes  or  pro-
 posais  made  by  Ministrics  concerned
 with  the  subject.

 Export  of  Manganese  Ore  to  Japan
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 importers  of  manganese  ore  in  that
 country.  The  export  of  manganese
 ore  to  Japan  from  October  to  Decem-
 bey,  29350  was  of  toe  order  of  93.645
 tons,

 Import  of  Zinc
 #1354,  Shri  Tridib  Kumar  Chaudhuri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have
 decided  bo  awpurt  l0CU  tem.  ef  Au.
 in  the  months  of  January,  February
 and  March  this  year  in  order  to
 reliev:  the  presen!  shortage  of  the
 metal  in  the  country;

 (b)  what  has  become  of  the  Zinc
 shipments  from  the  Soviet  Union
 against  orders  placed  by  the  State
 Trading  Corporation;

 te)  whether  the  said  decision  to
 import  10.000  tons  of  the  metal
 includes  the  quantity  to  be  imported
 from  ihe  Soviet  Union;

 5०)  ३  by  what  ole  sources  Gov-
 ernment  have  in  mind;

 fo,  Wheels  io  oF  fat  tha  Me  ona
 British  Metal  Corporation  and  Metal
 Distributors  will  handle  these  new
 imports  from  non-Russian  sources  and
 not  the  State  Trading  Corporation;
 and

 (f)  if  so,  the  reasons  therefor?
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  (a)  to  (f).  A  state- °35l.  Shri  Chintamon!  Panigrah
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  quantity  of  manga-
 nese  ore  has  been  exported  to  Japan
 from  India  after  the  visit  of  the  Indian
 Official  team  to  Japan  in  this  connec-
 tion;  and

 (b)  if  so.  what  is  the  quantity
 thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  A  State
 Trading  Corporation  deegativa  which
 visited  Japan  in  another  connection
 availed  of  the  opportunity  to  estab-
 lish  contacts  with  the  principal

 ment  is  Jaid  on  the  Table  of  the
 House,  [See  Appendix  III,  annexure
 No.  59.]

 Sale  of  Scooters
 91355.  Shri  A.  M.  Tarig:  Will  the

 Minister  of  ©  ree  and  Indastry be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  @

 Scooter  when  refused  delivery  by  one
 of  the  intending  purchasers  is  sold
 by  the  distributor  at  higher  rates  in  the
 ilack  market  and  is  not  offered  to  the
 next  persom  in  the  dist  af  itending
 purchasers  maintained  hy  the  a  trie
 butors  in  New  Delhi;
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 tb)  if  so,  the  reasons  therefor;

 te)  what  safeguards  have  been
 provided  to  ensure  that  the  Scooters
 are  strictly  distributed  in  accordance
 with  the  list  maintained  by  the  distri-
 butors;  and

 id)  whether  the  list  of  intending
 purcias  te  muiniuined  by  the  distri-
 butors  and  the  distribution  of  Scooters
 received  is  displayed  by  the  distri-
 butors?

 The  Minister  of  Indusiry  (Shri
 Manubhai  Shah):  (a)  to  (dy  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha

 STATEMENT
 Government  is  not  currently  exer-

 cising  any  legal  control  over  the  dis-
 tribution  and  sale  of  scooters  in  the
 country.  lt  may,  however,  be  pointed
 out  that  the  manufacturers  of  scooters,
 have,  at  the  instance  of  Government,
 issued  instructions  to  their  dealers
 that  they  should  maintain  a  register
 of  orders  booked  and  make  deliveries
 strictly  in  the  order  of  priority,  Gov-
 ernment  have  no  reason  to  believe
 that  these  instructions  are  being  dis-
 regarded  by  the  dealers.  However.
 the  situation  is  being  watched  closely.
 To  relicve  the  shortage  of  scooters  in
 the  country,  Government  have  taken
 several  steps,  including  release  of
 additional  foreign  exchange  for  the
 import  of  components  and  raw  mate-
 rials  with  the  result  that  the  produc-
 lion  of  scooters  has  increased  to  95
 Nos,  during  March,  960  as  against
 330  per  month  on  the  average  during 79449  Tn  addition  another  firm
 licensed  for  the  manufacture  of
 scooters  with  monthly  installed  capa-
 city  of  50M  is  exnected  to  go  into
 preduction  im  May,  "RAD,

 सफेद  ाबारों  कागज  का  मिर्माण

 Weaye.  शो भक्त  दक्षत  :  जया
 प्राणिज्य  तथा  उद्योग  मंत्री  २५  फरवरी.
 १६६०  के  घ्तारांकित  प्रदन  संख्या  ४४६  के
 उत्तर  कै  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे
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 कि  देश  में  सफंद  प्रखवारी  कागज  के  उत्पादन
 के  बारे  में  ग्रब  तक  कौन-कौत  से  ठोस  कदम
 उठाये  गये  हैं  1

 उद्योग  मंत्री  (क्री  मनुभाई  शाह)  :
 देश  में  सरकारों  क्षेत्र  का  एक  कारखाता
 प्र्धात्‌  नपा  मिल्‍स  इस  समय  झ्खबारी  कागज
 तैयार  कर  रहा  है  -  इसकी  उत्पादन  क्षमता
 दुगनी  अर्थात्‌  «००  टन  प्रति  दिन  कर  देने
 का  प्रस्ताव  है  ।  इसके  सिवा  निजों  क्षेत्र  से
 भी  Yoenrtoe  नं  ग्रमवारों  कागज  प्रति
 दिन  तैयार  करने  वाले  दो  कारखानों  के  लिखे
 सरकार  ने  स्वोर्कात  दें  दी  है  |  थे  कारखाने
 विदेशों  से  प्रायात  को  जाने  वालों  मेकेनिकल
 लुग्दो  से  प्रखबारी  कागज  बनायेंगे  य ेकलकता
 तथा  बम्बई  में  खोले  जायेंगे

 Heavy  Structural  Works
 "1360.  Shri  Jinachandran:  Will  the

 Minister  of  0  and  Industry
 be  pleased  to  refer  to  the  repiy  given
 to  Starred  Question  No.  289  on  the
 22nd  February,  1960,  and  state:

 (a)  whether  Government  have  since
 completed  studies  and  negotiations
 regarding  establishment  of  the  Heavy
 Plate  and  Vessels  Shop.  the  Heavy
 Structural  Shop  and  the  Heavy
 Machine  Tools  Plant;

 fb)  whether  the  locations  of  these
 Plante  have  been  finadiv  decided:  and

 Ta  if  so,  what  are  they?
 The  Minister  of  Industry  (Shri

 Manubhal  Shah):  A  statement  iy  laid
 on  the  Table  of  the  House

 STATEMENT
 (a)  As  alrady  stated  in  reply  0

 Starred  Question  No  289  on  the  72nd
 February.  1960,  the  project  reports  om
 the  Heavy  Structural  Fabricating
 Works  and  the  Heavy  Plate  and  Vessel
 Works  prepared  by  Ms.  W.  S.  Atkins
 and  Partners  of  U.K.  have  been
 received  and  are  still  under  examina-
 tion  by  the  Government.
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 As  regards  the  Heavy  Machine
 Tools  Project,  which  is  to  be  establish-
 ed  by  utilising  a  portion  of  the  credit
 of  Rs.  23°!  crores  offered  by  the  Gov-
 ernment  of  the  Czechoslovak  Republic, for  which  un  agreement  was  entered
 into  between  the  Government  of  India
 and  the  Government  of  the  Czecho-
 slovak  Hepublic  on  24th  November,
 ‘1959,  technical  details  are  being  work-
 es  Gui  in  consultaion  with  the  Czech
 experts.  Copies  of  the  Agreement  are
 available  in  the  Parliament  Library.

 A  committer  of  Indian  technical
 experts  has  been  constituted  to  advisr
 the  Government  in  their  discussions
 with  the  Czech  experts.

 thi  Now  vet,  Sir.
 (co)  Docs  not  arise

 Indian  in  Transval
 “36l.  Shri  Raghunath  Singh:  Will

 the  Prime  Minkster  be  pleased  to  state
 whether  it  is  a  fact  that  the  whole
 Indian  population  of  the  town  Rusten-
 burg,  in  the  Transval,  has  bven  ordered
 to  quit  their  homes  and  shops,  who
 constitute  &  per  cent.  population  of
 the  town  and  were  living  30  vears
 before  the  town  was  founded?

 The  Parliame  y  Si  y  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan}:  Yes,  Sir.  As  ४
 result  of  the  declaration  of  the  Indian
 locations  in  Rustenburg  as  Group
 Areas  for  the  Whites  by  a  notification
 in  the  Union  Government  Gazette
 dad  cic  lo...  January,  1960,  about
 1,000  persons  of  Indian  origin  will  have
 to  move  to  a  location  carmarked  for
 them  within  the  next  two  to  five  vears.

 Trespasaing  by  Pakistanis  in
 Mourshidabad

 91366,  Dr.  Samantsinhar:  चा  the
 Prime  Minister  be  pleased  to  «tate:

 (a)  whether  it  is  a  fact  that  a
 numb«r  of  Pakistani  armed  men  tres-
 passed  into  Indian  territory  on  the
 I5th  March,  960  and  kidnapped  five
 fishermen  from  the  river  Padma  ‘n
 Murshidabad;
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 (bi  if  so,  what  action  have  Govern-

 ment  taken  in  the  matter:  and
 (c)  whether  these  fishermen  have

 been  releasyd  by  now?
 The  Parliamentary  Sccretary  to  the

 Minister  of  External  Affairs  (Shri J.  .N.  Hazarika):  (a)  Yes,  Sir.
 (b)  and  (¢),  The  State  Govern-

 ment  have  brought  the  incident  to  the
 notice  of  the  Government  of  East
 Pakistan  and  have  requested  them for  the  immediate  release  of  the  kid-
 napped  persons  and  an  enquiry  into the  incident.  We  have  not  heard
 whether  the  persons  have  been
 released  so  far.  The  matter  was  also
 due  to  bo  raised  at  the  Chief  Secre-
 taries’  Conference  which  met  in  Dacca last  week.

 Manufac'ure  of  Radio  Set«
 1865.  Shri  Madhusudan  Rao:  W.

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply given  to  Unstarred  Question  No.  321 on  the  22nd  February,  1960.  and  state:

 (a)  whether  the  Commitice  appoint- ed  by  Government  in  connection  with
 the  manufacture  of  cheap  radio  sects
 has  since  submutted  its  report;  and

 thi  if  so,  the  sudien!  fearuies  of
 theo  rewormmmnendations?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  ia)  and  ib).  The
 Committee  has  made  some  recom-
 menda:ions,  Preiiaunary  work  is
 being  taken  up  in  the  nieantime  to
 prepare  specifications  of  cheap  radio
 sets  in  consultation  with  the  Ail  India
 Radio  und  the  National  Physical
 Laboratory  for  medium  and  short-
 wave  valve  type  receivers  and  also
 for  transistorised  radio  sets.

 Indian  Labourers  in  Ceylon
 1866,  Shri  7.  C.  Sharma:  Wil!  the

 Prime  Minister  be  pleased  to  static:
 ta)  the  number  of  Indian  nationals

 engaged  as  plantation  labourers  in
 Ceylon;  and
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 (b)  the  service  conditions  of  these
 Indian  nationals?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  As  on  3st  December,
 1958,  443.547,  labourers  of  Indian
 origin  were  working  on  plantations  in
 Cvylon.  None  of  them  has  regis-
 tered  as  an  Indian  citizen  and  as  far
 us  is  kuown  to  the  Government  of
 India.  no  Indian  national  is  working
 as  a  plantation  labourer  in  Ceylon.

 (b)  The  service  conditions  of  ull
 Plantation  labour  in  Coyloa,  whether
 or  not  of  Indian  origin,  are  governed
 by  legislation  passed  by  the  Ceylon
 Government  from  time  to  time.

 Lubour  Co-operatives  in  Delhi
 1867,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  number  of  Labour  Co-
 operative  Socicties  rcgistered  so  far
 in  the  Union  Territory  of  Delhi;  and

 (b)  how  many  of  them  were  award-
 ed  minor  works  of  construction  by
 the  C.P.W.D.  without  calling  for
 tenders?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  c  Reddy):  (a)
 Twenty-one

 ib)  Two.

 कस्तूरमा  नगर,  बिल्ली

 १८६८.  श्री  भक्त  दन :  क्या  निर्माण,
 झावास  झौर  संभरण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  नई  दिल्‍ली  में  कस्तूरबा  नगर
 सेवा  नगर)  के  सरकारी  क्वा:रों  की  दूस
 मंजिल  में  प्रीष्म  ऋतु  (मार्-प्रक्तूबर)  सें
 गानी  की  कमी  रहतों  है:

 10. ह  यदि  हा.  तो  इस  के  क्‍या  गगरण

 (ग)  क्या  यह  राव  है  कि  इस  वर्ष
 फरवरी  में  भी  यहां  के  निवासियों  को  जल
 के  प्रभाव  का  संकट  रहा;
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 (a)  क्‍या  सरकार  को  बिदित  है  कि
 पहली  मंजिल  के!  निवासियों  को  पातों  के  लिये
 निचलो  मंजिल  थे!  निवासियों  पर  निर्भर
 रहना  पड़ता  है:  पौर

 (३)  he  हां.  नो  सरकार  इस  सम्बन्ध
 में  कया  उपाय  कर  रहो  है  ?

 निर्माण,  धावास  शोर  संभरण  मंत्रों
 (श्री  wo  च०  रेड्ो)  :(क)से  (ड).  कस्तूरबा

 नगर  बस्ती  कुतब  रोड  पर  पानों  के  मुख्य
 नल  (बाटर  मने |  से  निकलने  वाली  लाइन
 के  अन्तिम  सिरे  पर  है  और  दो  मजिलों  को
 गाना  देने  के  लिये  लगाई  गई  श्राध  इंचों  चूड़ी
 (फेल)  के  कारण  नलों  में  पानों  सोमिन
 मात्रा  में  ही  जा  पाता  है  1  इन  दोनों  कारणों
 से  पानी  का  चाव  इतना  कम  हो  जाता  है
 कि  वह  दूसरी  मंजिल  के  फ्लैंटों  के  लिये,
 विद्वेष  कर  गर्मियों  के  महीनों  में.  भ्रपयाप्त
 रहता  हैं  '  इसके  फलस्वरूप,  इस  बस्तों  के
 कुछ  ब्लाकों  में  ऊपर  की  मंजिल  के  फ्लैंटो  में
 उन  महीनों  में  पानी  को  कुछ  तंगी  रहतो  है  ।
 इसी  तरह  की  तंगी  इस  साल  फरवरो  मास  में
 भी  प्रनुभव  की  गई  थो,  हालांकि  इस  प्राणय
 की  कोई  लिखित  दिकायत  प्राप्त  नहीं  हुई  ।
 जब  मुख्य  नल  में  पानी  का  दबाव  कमर  रहता
 है.  तब  प्रगर  निचलो  मंजिल  में  टूंटियां  बन्द
 रखो  जायें.  तो  पानी  दूसरी  मंजिल  पर  पहुंच
 जाता  है।  इस  सोमा  तक,  उपर  की  मंजिलों
 में  रहने  बाल  लोग  निचली  मंजिल  में  रहने
 वाले  अपने  पड़ोसियों  के  सहयोग  पर  निर्मर
 रहते  है  पानों  के  संभरण  बौर  दबाव  को
 बढ़ाने  के  प्रस्ताव  विचाराधीन  हैं  ।

 Assault  on  Indian  Stadent
 Shri  Ram  Krishan  Gupta: ae.

 {  Shri  A.  M.  Tariq:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  448  dated  the
 24th  November,  959  and  state:

 (a)  whether  Government  investiga-
 tion  from  the  London  Local  Pollce
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 with  regard  to  the  assault  on  an  Indian
 Student  has  been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Prime  Minister  and  Minister
 of  External  Affairy  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  Shri  Gautam
 was  requested  by  the  London  Police
 to  help  them  in  identifying  the  assail-
 ant.  Accordingly  Shri  Gautam  kept
 watch  on  a  number  of  occasions  and
 at  differing  times,  but  had  no  success
 im  mecting  or  identifying  the  assailant.
 The  London  Police  have  not,  there-
 fore,  been  able  to  proceed  further  In
 the  matter.  Shri  Gautam  also  does
 not  wish  to  pursuc  the  matter  any
 more  and  has  decided  to  treat  the
 matter  as  closed  for  the  time  being.

 Pharmaceutical  Plant

 ‘1870.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  ‘o  Starred  Question  No.  370  on
 the  27th  November,  959  and  state:

 (a)  whether  the  terms  of  collabora-
 tion  for  the  sctting  up  of  a  pharma-
 ceutical  plant  in  India  by  Mesars.
 Bengers  have  since  hein  approved  by
 Government;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.

 tb)  Apart  from  ithe  participation  to
 the  extent  of  70  per  cen’.  by  Mie
 Fisons  Ltd.  of  U.K.,  the  principals  of
 Mis.  Bengers  Laboratories  Ltd.  of  U.K.,
 in  the  capital  of  the  Indian  firm,  the
 Indian  firm  will  rermburse  the  firm  in
 ULK.,  the  actual  cost  incurred  by  the
 latter  up  to  an  amount  not  exceeding
 Rs.  ]  Jakh  in  cach  year  towards  the
 provision  of  technical  servic.  covering
 all  aspects  of  the  manufacture  and
 Packing  of  Dextran  BP  and  Iron
 Dextran  complex.  This  payment  will
 be  restricted  for  a  period  of  seven
 rears.

 CHAITRA  1s.  882  (SAKA)  Written  Answers  I0344

 Benzyl  Alcohol
 87l.  Shri  ९.  हू,  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleaser  to  state:

 (a)  the  quantity  of  Benzy!  Alcohol
 imported  into  India  in  the  years  ‘B58-
 59  and  959-60.  so  far  and  the  amount
 of  foreign  exchange  involved;

 tb)  how  it  is  used  in  the  country;
 (ec)  whether  indigenous  production

 of  Benzyl  Aleohol  can  be  taken  up
 on  a  commercial  scale  ag  a  result  of
 research  carried  out  al  the  Regional
 Research  Laboratory,  Hyderabad;

 td)  the  finances  that  will  be  requir-
 ed  to  set  up  an  industry  for  its  pro-
 duction;  and

 (९)  whether  any  application  for
 licence  has  bern  received  for  [t's  pro-
 duction  in  the  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  A  statement  is  given
 below  :—

 STATEMENT
 (a)  The  import  figure  for  1058-59

 and  1959-60  (upto  April-December)  in
 respect  of  Benzyl  Alcohol  ix  given
 below.

 Quantity  =  Valuc

 (gallons;  Rs.
 a
 a8 co  5399  106,000

 43972  76,000 9
 (April-Dec.)

 (tb)  Benzyl  Alcohol  is  used  in  per-
 fumery  industry  and  as  a  local
 anasthetic.

 te)  and  (i)  The  Regional  Hesearch
 Laboratory  Hyderabad  has  not  carried
 out  any  research  on  the  commercial
 production  of  Benzyl  Alcohol

 Tt  is  estimated  that  tentatively  Ka.  हि
 lakhs  will  be  required  for  an  inte-
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 Braled  project  for  the  production
 capacity  of  half  a  ton  per  day.

 fe)  Ms.  Tata  Chemical  Lid.
 Mithapur  have  bern  licenced  under
 the  Industries  (D  &  R)  Act  ‘1951  for
 production  of  the  Benzyl  Alcohol.
 There  is  no  proposal  for  its  produc- tion  in  the  Public  sector.

 Benzaldehyde
 1872,  Shri  P.  K.  Deo:  Will  the

 Minister  of  Commerce  and  Industry be  pleased  to  state:
 (a)  the  quantity  of  Benzaldehyde

 imported  into  India  in  the  years  1958-
 59  and  1959-60  so  far  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 (c)  whether  indigenous  manufac-

 ture  of  Benzaldvshyde  can  be  taken  up
 on  a  commercial  scale  as  a  result  of
 research  carried  out  at  the  Regional
 Research  Laboratory,  Hyderabad:

 (di  the  finances  that  will  be
 required  to  set  up  an  industry  for  its
 production;  and

 (te)  whether  any  application  for
 licenes  has  been  received  for  its  pro-
 duction  in’  the  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (e).  The
 statistics  of  imports  of  Benzaldehyde
 during  1958-59  and  1959-60  (April—
 December)  are  furnished  below:

 APRIL  8,  960

 Value  in  ‘ooo’  of  Ra,
 Qty.  in  cwts.

 TQsk-<9  Q.  50 Vv.  rh
 I959-60  Qa  %
 April-Dec.  as

 Benzaldehyde  is  used  for  dyes,  per-
 furnes,  drugs,  and  as  a  re-agent  for
 alkaloids.  The  Regional  Rescarch
 Laboratory  Hyderabad,  has  not  carried
 out  any  research  on  the  manufacture
 of  Benzaldehyde  on  commercial  scale
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 as  such.  However,  Benzaldehyde  is
 produced  from  Benzyl  Chloride  as  an
 intermediate,  which  can  be  produced from  the  same  plant  as  for  the  manu-
 facture  of  Benzyl  Chloride  by  thr
 chlorination  of  toulene,  on  which  the
 Regional  Research  Laboratory  had
 completed  iis  research,

 It  is  estimated  that  tentatively  Rs.  9
 lakhs  will  be  required  to  set  up  an
 integrated  project.

 No  application  for  licence  under  the
 Industries  (Development  &  Regula-
 tion)  Act  I95)  for  the  manufacture  of
 Benzaldehyde  has  been  received  It
 is  proposed  to  manufacture  it  in  the
 Basic  Organic  Chemical;  and  Inter-
 mediates  plant  to  be  set  up  in  the
 Public  Sector.

 Sodium  Benzoate

 ‘1873,  Shri  P.  K.  Deo:  Will  th:
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  Sodium  Benzoat.
 tmported  into  India  in  the  year-
 1958-59  and  1959-60.  so  far  and  th.
 amount  of  foreign  exchange  involved:

 (9)  how  it  is  used  in  the  country;
 te)  whether  indigenous  production

 of  Sodium  Benzoate  can  be  taken  up
 on  a  commercial  scal  as  a  result  of
 research  carried  out  at  the  Regiona!
 Research  Laboratory,  Hyderabad:

 (d)  the  finances  tha,  will  be  requir:
 ed  to  set  up  an  Industry  for  its  pra-
 duction:  and

 (e)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  im  the  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  ia)  to  ie).  The
 slatistics  of  imports  of  Sediwn
 Benzoate  during  1958-59.  and  1959-60
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 (el  if  50,  how  much?
 The  Mintsier  of  Industry  (Shri

 Manubhal  Shah):  (a)  The  process
 suggested  by  the  Central  Salt  Research
 Institute  for  utilisation  of  Sambhar
 bitterns  has  been  tried  on  a  smal!  pilot
 plant,  The  utilisation  of  the  process on  a  commercial  scale  is  yet  to  be

 (April—December)  are  furnished
 below:

 value  in  ‘ooo"  of  Rs,
 Quantity  in  cwts

 T988-59  9  4479
 234

 I9§9-60  Q.  468  determined.
 Apnil-Dec,  Vv.  92

 Sodium  Benzoate  js  extensively  used
 25  े  preservative  in  foods,  pharma-
 ceutical  preparationg  and  cosmetics.

 The  Regional!  Research  Laboratory,
 Hyderabad  has  not  carried  out  any
 research  on  the  manufacture  of
 Sodium  Benzoate  as  such.  However.
 Sodium  Benzoate  and  Benzoic  Acid
 can  be  manufactured  from  Benzotri-
 chloride.  The  total  cost  for  an  inte-
 erated  project  will  tentatively  work
 out  to  Rs.  9  lakhs  for  half  ton  per  day
 capacity

 No  application  for  licence  under  the
 Industrivs  (Development  &  Regula-
 tion)  Act,  96]  for  the  manufacturc
 of  this  item  has  फ  का  received  nor  is
 there  any  proposal  for  its  manufac-
 ture  in  the  Pubbe  Sector.

 Sambhar  Bitterns
 ‘1874,  Shri  P.  K.  Deo:  Will  =  the

 Minister  of  ©  ce  and  Industry
 he  pleased  to  state:

 ta)  whether  process  for  econemic
 utilisation  of  Sambhar  Bitterns  can  be
 jaken  up  on  a  commercial  scale  as  a
 result  of  research  carried  out  at  the
 Central  Salt  Research  Institute,  Bhav-
 nagur:

 tht  the  finances  that  will  be  requir-
 ero  te  set  up  an  Industry,

 sc;owhether  any  application  for
 licence  has  been  reeeived  for  setting
 up  this  industry  in  the  country  or
 whether  Government  want  to  under-
 take  it  in  the  Public  Sector:

 td)  whether  it  will  result  in  saving
 ef  foreign  exchange;  and

 (b)  For  the  establishment  of  a
 washing-cum-sodium  sulphate  recovery
 plant,  it  is  estimated  that  a  sum  of
 Rs.  85  lakhs  (non-recurring)  and
 Rs.  20  lakhs  per  annum  (recurring)
 will  be  required

 (c)  No  application  for  licence  has
 been  received.  As  the  Sambhar  Salt
 Source  Is  worked  by  the  Hindustan
 Salt  Co.  Ltd.;  a  wholly  Central  Gov-
 ermment-owned  Industria]  Undertak-
 ing.  the  recovery  of  byproducts  of  salt
 from  the  sali  bitterns  at  this  source
 will  be  undertaken  in  the  Public
 Sector.

 (dy  and  (e).  The  installation  of  a
 washery-cum-sodium  sulphate  recovery
 plant  will  result  in  saving  of  forcign
 exchange  estimated  at  about  Rs.  20
 lakhs  per  annum

 Manufacture  of  Rigid  Fiiters
 1875.  Shri  P.  HK.  Deo:  Wil!  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 fa)  whether  production  of  Higid
 Filters  can  be  taken  up  on  8  commer-
 cial  scale  as  a  reeull  of  Resrarch
 carried  out  at  the  National  Chemiral
 Laboratory,  Poona,

 thr  the  finances  that  will  he
 required  to  set  up  था  industry;  and

 fe)  whether  any  application  for
 licence  has  been  received  for  it.  pro-
 duction  in  ‘he  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector”

 The  Minister  of  industry  (Shri
 Manubhai  Shah):  fai  Yes,  Scr

 (bo)  About  Hs  55,000  per  unit  for
 the  manufacture  of  300.000  running
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 feo.  of  porous  rigid  fllters  (required
 for  tube  wells)  per  annum.

 (c)  Neither  auy  application  for
 licence  for  its  manufacture  has  been
 received  nor  is  there  any  proposal  at
 present  lo  set  up  any  such  factory  in
 the  public  sector.

 Bezoirichloride
 ‘RIG.  Shri  P.  K,  Deo:  Will  the

 Mimater  of  ©  and  Industry
 be  pleased  to  slate:

 (a)  the  quantity  of  Bezotrichloride
 imported  into  India  inthe  years  ‘1958-
 59  and  1959-60.  so  far  and  the  amount
 of  foreign  exchange  involved;

 (b)  how  it  is  used  in  the  country;
 eb  whether  indigenous  production

 of  Bezotrichloride  can  be  taken  up  on
 a  commercial  scale  as  a  result  of
 research  curried  out  at  the  Regional
 Research  Laboratory,  Hyderabad;

 (d)  the  finances  that  will  be
 required  to  set  up  an  industry  for  its
 production;  and

 (©)  whether  any  application  for
 licence  has  been  received  for  its  pro-
 duction  in  the  country  or  whether
 Government  want  to  produce  it  in  the
 Public  Sector?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  A  statement  is  laid
 on  the  Table.

 STATEMENT
 (a)  Bezotrichloride  does  not  figure

 85  4  separate  item  in  the  Statistics  of
 Foreign  Trade  of  India,  As  such
 import  figures  for  this  article  are  not
 available.

 (by  Bezotrichloride  is  an  inter-
 mediate  in  the  production  of  Anilin
 Dyes,  and  is  generally  used  as  a  dye
 intermediate  and  as  an  intermediate
 for  the  production  of  some  synthetic
 organic  chemicals

 te)  and  (d).  No  research  has  been
 varrird  out  by  the  Regional  Research
 Laboratory,  Hyderabad  on  the  pro
 duction  of  Bezotrichloride.  It  can,
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 however,  be  taken  up  on  an  inte-
 grated  project  along  with  the  produc-
 lion  of  other  chlorides,  such  as  Benzy!
 Chloride,  Benzal  Chloride  ete.  fine
 chemicals  and  perfumery  materials,
 such  as  phenylacetic  acid  and  phenyl-
 acetamide  amide,  benzy]  acetate,
 Benzaldehyde  Benzyl  Benzoate,  etc.

 It  is  estimated  the  plant  and  equip-
 ment  for  an  integrated  project  will
 be  about  Ks.  4  lakhs  for  a  capaciiy
 of  4  ton  per  day.

 (e)  No  application  for  licence  under
 the  Industrics  (Development  &  Regu-
 lation)  Act,  95l  has  su  far  been
 received  for  setting  up  the  industry
 in  the  private  sertor.  Bezotrichloride
 has  been  included  in  the  scheme  for
 the  manufacture  of  organi  chemicals
 and  intermediates  proposed  to  be
 implemented  in  the  public  sector.

 Manufacture  of  X-Ray  Equipment

 (  Shri  S.  C.  Samanta:
 ‘1877,  Shri  Subodh  Hansda;

 Shri  R.  C,  Majhi:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:
 (ay  whether  the  scheme  put  forward

 by  M/s.  Radon  House,  Calcutta  for
 the  manufacture  of  X-Ray  equipment
 was  approved  by  Government:

 (b)  if  so,  how  far  the  company  has
 proceeded;

 ic)  whether  the  company  has  past
 experience;

 (d)  what  would  be  the  cost  of  the
 scheme;  and

 (e»  how  much  grant  and  loan  wil
 be  given  by  the  Central  Government?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.

 {b)  A  licence  under  the  Industries
 (Development  and  Regulation)  Act.
 I95l  for  the  manufacture  of  X-Ray
 Equipments  of  a  value  of  Rs.  30  lakhs
 Per  sunum  was  granted  to  M/s.  Radon
 House.  Calcutta  in  May,  1959,  Ther
 registcred  the  Company  in  November,
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 1959,  The  Company  have  stated  that
 they  are  in  possession  of  the  plant
 and  machinery  required  for  the  manu-
 facture  of  the  X-Ray  Equipments  and
 they  are  constructing  additional  build-
 ings

 te)  Yes,  as  a  small  scale  manu-
 facturer.

 td)  An  expenditure  of  Rs.  4  lakhs
 on  plant  and  machinery  alone  is
 envisaged  in  the  scheme,  out  of  which
 Imports  will  be  to  the  extent  of  Rs.  3
 lakhs.

 (cl  There  is  no  proposal  to  give
 Brant  or  loan  to  the  firm  by  the
 Central  Government.

 Vacancies  Notified  In  Bombay  State
 ‘1878.  Shri  Pangarkar:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  total  number  of  vacancivs
 notified  in  public  and  private  sectors
 of  industries  during  the  year  1959-60
 in  Bombay  State;  and

 (b)  the  number  of  textile  mills
 closed  down  in  Bombay  during  this
 period?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Number  of  vacan-
 cies  notified  to  Employment  Exchanges
 during  April  959  to  February  1960:

 Public  Sector  52,593
 Private  Sector  5,205

 57,688

 tb)  Three  cotton  textile  factories
 employing  more  than  100  persons
 closed  down  during  the  period  from
 April  959  to  January  1960,  Two  of
 these  were  however  restarted.

 Coal  Mine  Accidents
 1879,  Shri  Kallka  Singh:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 fay  the  number  of  coal  miners
 killed,  drowned  and  injured  in  coal
 mine  accidents  during  ‘he  vears  I056-
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 57,  l057-58,  1958-59  and  in  1959-60
 stating  the  number,  name  of  coal
 mine  and  the  dates  of  acvidents
 separately;

 tb)  what  precautions  have  been
 taken  to  avoid  similar  accidents  in
 future;

 (ep  whether  Government  have
 studicd  the  latest  mine  safety  devices
 developed  for  safety  in  Mines  Research
 Establishment  at  Sheffield,  England,
 which  include  4  metre  for  measuring
 the  amount  of  explosive  methane  gas
 in  the  pit  and  a  newstyle  mines  rescuc
 breathing  apparatus;  and

 (d)  if  so,  whether  they  are  being
 introduced  im  Indian  coal  mines*

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  This  information
 ig  published  in  the  Annual  Reports  of
 the  Chief  Inspector  of  Mines.

 (b)  Continuous  efforts  are  made  by
 the  Mines  Inspectorats  to  minimise
 risk  from  accidents  by  implementing
 the  provisions  of  the  Mines  Act,  I952.

 (c)  and  (d).  The  Mines  Inspectorate
 Is  in  touch  with  the  Safi-ty  in  Mines
 Research  Establishment,  U.K.,  regard-
 ing  the  mcthanometer,  which  has  not
 yet  been  produced  commercially,  It
 has  already  obtaincd  methanometers
 of  other  types,  which  are,  more  or
 less,  of  similar  utility,  for  use  of
 officers.

 A  rescue  breathing  apparatus  pro
 viding  for  cool  inspired  air  is  under trial  in  U.K.  The  question  of  its
 introduction  in  India  dovs  not  arise  at
 present.

 aft  का  नियति

 tees.  श्री  प्रकाश  बीर  शास्त्रों  कया
 शाजिज्य  तथाग  उद्योग  मंत्रों  यह  बसाने  को
 कृपा  करेंगे  कि  :

 (के)  क्‍या  भारत  को  मेंहदी  के  यापार
 मे  प्राप्त  होने  वाली  विदेशी  मुदा  में  उत्चरोक्षर
 बद्  हुई  है:
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 (ख)  कया  इस  उद्योग  को  शौर  भी
 प्रधिक  लाभदायक  बनाने  के  लिये  मेंहदी  के
 ब्यागारियों  को  कुछ  शौर  सुविधायें  देने  का
 सरकार  का  विचार  है;  भौर

 (ग)  क्‍या  यह  भी  सच  है  कि  कोई  सरकारों
 देख-रेख  न  होने  के  कारण  मेंहदी  में  बहुत
 मिलावट  ग्रारम्भ  हो  गई  है  i

 बालिज्य  संत्री  (क्रो  कासतगों)  :  (क)
 जो  हां  |

 (ख)  नहीं  t

 (ग)  सो  कोई  शिकायत  नहीं  जाई
 2  |

 देअवार  के  तेल  को  योजना

 ह,  च्च्  वेब  :

 Nest,  3  हेस  राज  :

 क्या  बाजिश्य  तबा  उद्योग  मंत्रों  यह
 बताने  को  कपा  करेंगे  कि  बितोय  पंजवर्षीय
 योजना  के  ग्रधोन  किन  किन  स्थानों  पर  देवदार
 के  तेल  की  योजना  चलाई  जा  रहो  है  ौर

 इस  सम्बन्ध  में  प्रब  तक  या  प्रगतिहुई  है

 उच्योग  मंत्रों  ुभ्नी  मनभाई  शाह)  :
 माननोय  सदस्य  का  प्राशय  शायद  देवदार
 को  लकड़ी  के  तेल  से  है  यदि  हां,  तो  यह  तेल
 यार  करने  को  कोई  योजना  दूसरा  प॑  चवर्षीय
 मोजना  में  शॉमिल  नहों  को  गई  है  ।  हां,  जम्मू
 गौर  बह्मोर  राज्य  में  शह  तेल  तैयार  किया
 जाता  हैं  ।

 बिकेशों  से  बाने  बाने  राजकीय  ्रतिथियों
 का  स्वागत

 gery.  श्री  प्रकाश  बीर  शास्त्रों  जया
 प्रधान  संत्रो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  गया  विदशों  से  बाने  वाले  राजकीय
 परतिधिया  नो  स्वागत  के  लिये  गर्कार  ने
 कोई  पृथक  विभाग  बनाया  है

 (खा  यदि  हां,  तो  उसमे  फितने  कर्म-
 ारी  काम  कर  रहें  है.  घौर
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 (ग)  क्‍या  इस  कार्य:  के  लिये  कोई
 पृथक  धन  राहि  प्रनि  वर्ष  नियत  को  जातो
 है?

 प्रधान  संत्रो  तया  वेवेशिक-कार्प  मंत्रों
 (श्री  जवाहरखाल  नेत्र )  :  (क)  से(ग).

 जी  नहों  i

 Radio  Rural  Forums  in  Punjab
 1883,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Inf  tion  and  Broadcasting
 be  pleased  to  state:

 (a)  the  number  of  radio  rural
 forums  formed  in  the  Community
 Development  Blocks  for  the  benefit  of
 the  agriculturists  in  Punjab,  district-
 wise:  and

 (b)  whether  any  assessment  has
 been  made  as  to  how  far  they  have
 Proved  useful  to  the  agriculturists  in
 their  agricultural  operations?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  B.  V.  Keskar):  (a)
 A  statemen!  is  laid  on  the  Table.
 {See  Appendix  TH.  annexure  No.  60)

 (bi  The  State  Publicity  Co-ordina-
 tion  Committee  appointed  by  the
 Punjab  Government  for  assessment,
 co-ordination  and  advice  on  the  func-
 tioning  of  radio  rural  forum  scheme
 in  Punjab  made  some  assessment  in
 selected  furums  aut  the  initial  stage
 and  was  satisfied  with  the  potentia-
 lities  of  the  scheme  for  the  benefit  of
 the  agriculturists  Report:  received
 by  Jullundur  Station  from  thr  forums
 and  other  rural  listeners  also  reveal
 tha:  the  programme  is  proving  bene-
 ficin!  te  agriculturist:

 Common  Tea

 1884,  Shri  B.  Das  Gupta:
 on  Shri  Aurobinds  Ghoral:

 Will  the  Minister  of  Commerce  and
 Industry  bh  pleased  to  <inte:

 fa)  the  percentage  of  ‘common  tea’
 in  the  total  output  of  tea  in  the  coun-
 try:
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 (b)  whether  common  tea  is  facing
 strong  competition  in  the  world
 market;  and

 (c)  if  a0,  the  steps  taken  for  its
 publicity  with  special  reference  to
 Egypt  and  Australia?

 The  Minister  of  Commerce  (Shri
 Kanango):  (a)  No  separate  figures  of
 production  of  common  teas  are  avail-
 able  because  it  has  not  so  far  been
 possible  to  define  common  tea  in
 cus  cise  terms.  The  industry  has,  how-
 ever,  assessed  varlously  the  quantity
 of  so-ralled  common  teas  as  50  pet
 cent.  to  60  per  cent.  of  the  total  pro-
 duction.

 (b)  Yes,  Sir,
 (९)  In  addition  to  the  general  pro-

 motional  measures  such  as  participa-
 tion  in  Tea  Councils,  foreign  exhibi-
 tlons,  presentation  of  gift  teas  etc.  the
 following  steps  have  been  taken  to
 improve  the  competitive  ability  of
 Indian  tea  in  world  markets:—

 (i)  Public  Relations  Units  have
 bern  established  in  Egypt  and
 Australia.  Two  officers  of  the
 Tea  Board  have  been  deputed
 to  work  in  Sydney  and  Cairo,
 respectively.

 (ii)  Isaue  of  export  licences  of
 dust  teas  to  all  destinations
 without  a  quota  entitlement
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 (ii)  The  rateg  of  export  duty  and

 excise  duty  have  been
 reduced.  Teas  from  the  com-
 mon  tea  producing  areas  pay
 the  lowest  rate  of  excise  duty
 viz.  2  nP.  per  Ib.

 (iv)  Grant  of  transport  and  ferti-
 liser  subsidies  to  tea  gardens
 in  Tripura  and  Cachar  which
 are  generally  known  as  com-
 mon  tea  producing  areas.

 Fertilisers  for  Tea  Gardens
 Shri  B.  Das  Gupta:
 Shri  Aurobindo  Ghosa):

 Will  the  Minister  of  Commerce  an@
 Indastry  be  pleased  to  state:

 (a)  whether  the  tea-gardeng  are
 supplied  with  fertilisers;

 (b)  if  so,  the  type  of  fertilisers;
 te)  the  total

 ‘1958-59;  and

 1885,

 quantity  supplied  in

 (dy  at  what  price?
 The  Minister  of  Commerce

 Kanongo):  (a)  Yes,  Sir.
 (b)  to  (d).  The  following  quant-

 ties  of  different  typ,  of  fertilisers
 were  supplied  to  the  tea  gardens  in
 1958-59  at  the  prices  given  against
 each: —

 (Shri

 North  South  Rate  per  ton
 East  India
 India

 ~  (tom)  (ton)
 Sulphate  of  Ammonia  3725000  H,QV2°©  Rs.  g22/-  freight  paid  to  rail  head destination.
 Ammonium  sulphate  Nitrate  2,000,  S426  Ra.  gsol-  ह  gudown,
 Urea  2006  nat2-<  Rs,  tgo!-  ex  godown,
 Gloum  Animooum  Norate  Nil  PoLLs  Not  known

 ol  Mixnarcs  foe  k uperphosphare  3  rt  8]  s  Polis  en  godinan (Ruck  Phos-
 pate).

 Munate  cf  Potash
 Sulphate  of  Potash

 $00,  Notknown  Ks.  ic  ex  gadown
 (2,500,  ‘Not  Ra.  4fo/-  cx  godown, known,

 H@  Ag)  LSD.—3._
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 Accreditation  Facilities  for
 Correspondents

 1886,  Shri  S.  L.  Saksena:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  applications
 rece:v  d  by  the  Principal  Information
 Officer  for  the  grant  of  accreditation
 facilities  for  Indian  and  foreign  news-
 Papers  between  Ist  of  June  958  and
 Sist  of  January,  1959,  mentioning  the
 names  of  ‘he  newspapers  seeking  such
 facilities;

 (b)  what  action,  If  any,  was  taken
 in  respect  of  cach  of  these  applications
 al  th  mretings  of  the  Central  Press
 Accred  tation  Committee  held  during
 this  period;

 (oe)  the  numbcr  of  applications
 which  were  not  pul  up  for  considera-
 tion  of  the  Central  Press  Aceredita-
 tion  Committ.e  during  this  period:
 and

 (d)  the  reasons  thersfor?
 The  Minister  of  Information  and

 Broadcasting  (Dr,  Keskar):  (a)  and
 (bh.  A  statement  is  lid  on  the  Table
 (See  Appendix  II],  annexure  No,  61).

 (c)  and  (dd).  Applications  men-
 tioned  at  serimtl  Nos,  26,  27  and  28  of
 the  statement,  were  received  during
 D  cember  1958.  The  next  mecting  of
 the  Central  Press  Acereditation  Com-
 mittee  was  held  on  Fehruary,  4,  959
 when  they  were  considered.

 Accreditation  of  Press  Correspondents
 “1887.  Shri  8.  L.  Saksena:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  persons  granted
 acer  dita‘ion  by  the  Central  Press
 Accreditation  Committee  for  the  five
 English  Daily  newspapers  of  Delhi,
 group-wise,  and  the  number  of  persons
 on  the  list  of  Accredited  Press  Corres-
 pondenta  who  do  not  represent  any
 Tew!  paper  or  news  agency:

 (b)  the  basis  of  the  grant  of  accre-
 ditation  facilities  to  more  than  one
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 correspondent  for  a  single  newspaper
 and  for  persons  represenung  no  news-
 papers  or  news  agencics;  and

 (c)  the  press  facilities  which  these
 accredited  press  correspondents  are
 entiiled  to?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  A
 statement  is  laid  on  the  Table.  [See
 Appendix  III,  annexure  No.  62).

 (b)  Under  Rule  6  of  thy  Rules  for
 accreditation  of  correspondents,  in
 determining  the  number  of  accredited
 correspondents  for  a  newspapr  or
 agency,  the  character  and  volume  of
 coverage  required  and  the  service
 limitations  of  th:  Press  Information
 Bureau  is  to  be  taken  into  account,

 In  connection  with  the  application of  Rule  6,  the  Cen‘ral  Press  Accredita- tion  Committce  have  adopted  the
 following  convention:—

 “In  dealing  with  r  quests  for  addi-
 tional  accreditation  beyond
 the  limit  of  one  per  newspap-r
 including  a  newspaper  pub- lished  from  more  than  one
 centre  or  &  newspaper  group, the  following  faciors  will  be
 taken  into  consideration:

 (i)  the  character  of  coverage
 required  in  terms  of  sub-
 jects  up  to  a  maximum  of
 three,  and

 (Wu)  wher:  @  group  consists  of
 newspapers  published  —  in
 different  language,  an  addi-
 tional  correspondent  in  res-
 pect  of  each  additional
 language  dep:nding  upon
 the  circulation  and  standing of  the  language  edition.”

 "In  dealing  with  such  apolicat:ons
 it  is  open  to  the  Commi'tee
 to  ask  for  information  regurd-
 ing  the  background  and
 exp  rience  of  a  correspondent
 in  the  subjects  for  which
 addit.onal  os  accreditation  =  is
 being  sought  Such  additional
 aceredi‘ation  would  be  ह
 mended  only  for  thos  whe
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 are  staff  correspondents  of
 the  newspaper.”

 “Additional  accreditation  may  be
 given  to  a  local  newspaper
 for  its  Chief  Reporter  or  one
 of  the  senior  Reporters  solcly
 for  the  purpose  of  following
 up  Delhi  news  at  the  Govern-
 ment  of  India  headquartera.”

 As  regards  the  grant  of  accreditation
 to  journalists  representing  a  news-
 Pap:rs  or  a  news-agencies,  the  Com-
 mittee  have  adopted  the  following
 convention:

 “Accreditation  may  be  extended
 @s  an  exceptional  measur,  on
 application  to  journalists  of
 long  and  =  distinguished  ser-
 vice  who  may  be  contributing
 special  articles  to  a  number
 of  papers  regularly  though
 not  attached  to  any  mnews-
 pap  r.  It  is  recognised  that
 such  cases  are  exceptional.”

 (९)  The  facilities  normally  availabe
 to  acerediud  Press  Correspondents
 are  given  in  th  statement  laid  on  the
 Table  [See  Appendix  TIT,  annexure
 No.  621,
 Central  Press  Acrreditation  Com-

 mittee
 1888.  Shri  8.  L.  Saksena:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  when  and  where  were  meetings
 of  the  Central  Press  Acereditation
 Committer  held  between  the  Ist  of
 June,  1958  and  3st  of  December,
 +1959;  and

 (b)  whether  it  i;  a  fact  that  no
 agenda  are  prepared  and  circulated
 to  members  of  the  Central  Press  Ac-
 creditation  Committee  before  the
 Mee'ings  and  no  regular  rscorde  of
 the  proceedings  are  maintained?

 The  Minister  of  Information  aad
 Broadcasting  (Dr.  Keskar):  (a)  Mect-
 ings  of  the  Central  Press  Accrerita-
 tion  Committee  were  held  in  the  Press
 Information  Bureau,  Akashwani
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 Bhawan,  Parliament  Street,  New
 Delhi,  On  only  one  occasion,  in  July
 i958,  the  meeting  had  to  be  arranged
 elsewhere  on  account  of  frequent  elec-
 tricity  breakdowns  in  Akashwani
 Bhawan.

 (b)  No,  Sir.  An  agenda  is  prepared
 and  circulated  for  the  meetings  and
 there  is  a  formal  record  of  the  recom-
 mendations  of  the  Committee  which  tz
 also  circulated  to  members.

 Applications  for  Accreditation
 1889,  Shri  85.  L.  Saksena:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (al  whether  the  Rules  for  Accredi-
 tation  of  Press  Correspondents  give
 any  authority  to  the  Principal  Infor-
 mation  Officer  to  withhold  the  appli-
 cations  of  press  correspondents  seek:
 ing  accreditation  from  meetings  of
 the  Central  Press  Accreditation  Com-
 mittee  of  his  own  uccord,  even  though
 the  applications  might  be  in  full
 accord  with  the  Rules;

 (b)  if  so,  what  are  those  Rules;
 4७)  whether  the  Principal  Informa-

 tion  Officer  withheld  any  such  appli-
 cation  secking  aeereditation  between
 the  Ist  June,  958  and  3lst  January,
 1959;

 वा  if  so.  on  what  crounds;
 (७)  whether  the  Central  Press  Ac-

 ereditaticn  Commi'ter  hos  taken  any
 action  against  the  Principal  Informa.
 tion  Officer  for  thus  witholding  such
 applications;

 (f)  if  so,  what:  and
 (g)  if  not,  the  reasons  therefor?
 Th-  Minitte-  of  Information  and

 Broadcasting  (Dr.  Keskar}:  (a)  and
 (by.  Under  the  rules,  an  application
 for  aceredtation  shou'l4d  be  made  by
 the  editor  of  the  newspaper  or  agency
 concerned  to  the  Principal  Lnforma-
 tion  Offeer  of  the  Government  of
 Indian,  New  Delhi  Full  details  about
 the  professiona!  experience  of  the  cor-
 respondent  are  to  be  furnished  with
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 thé  application.  The  Principal  Infor-
 mation  Officer  has  to  refer  the  appli-
 eation  to  the  Central  Press  Accredi-
 tation  Committee  for  their  advice.  The
 Committre  require  information  about
 the  periodicity  and  regularity  of  publi-
 eation  of  the  newspaper  and  circula-
 tion  and  in  the  case  of  the  corres-
 pondent,  his  status  in  relation  tp  the
 newspaper  and  information  about  his
 experience  and  standing.  Where  this
 information  has  to  be  collected,  the
 cass  are  reported  to  the  Committe:
 after  the  data  has  been  obtained.

 (er  No,  Sir.
 fd)  to  (em.  Do  not  arise,

 Accreditation  Facilities  for  Corres-
 pondents

 i890.  Shri  5.  L.  Saksena:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a!  whether  the  rules  for  the  accre-
 ditation  of  press  correspondents  give
 any  right  to  the  Principal  Informa-
 tion  Officer  to  grant  provisional  ac-
 creditation  facilities  to  any  Corres-
 Pondents:

 (bo)  whether  the  Principal  Informa-
 tion  Officer  has  granted  such  provi-
 slonal  accreditation  facilities  to  any
 Persons  between  Ist  June,  958  and
 3ls.  December,  1959:

 fe)  if  so,  the  names  of  the  news-
 Papers  and  the  correspondents  granted
 such  provisional  accreditation;

 tay  whether  the  Principal  Informa-
 thon  OMoer  has  refused  to  grant  such
 Provisional  acereditation  to  any  appli-
 cant.  tor  the  same;  and

 (७)  if  so,  on  what  grounds”
 The  Minister  of  Information  and

 Broadcasting  (Dr,  Keskar):  (a)  In
 connection  with  Rule  3  of  the  Rules
 tor  Accreditation  of  Corre  dents
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 (i)  accept  accreditation  of  a  cor-
 respondent  provisionally  pending  next
 meeting  of  the  Committee;

 (ii)  accept  substitution  of  an  ac-
 credited  correspondent,  for  a  tem-
 porary  period;  and

 (iii)  accept  accreditation  finally  in
 eascs  in  which  a  newspaper  has  been
 represented  by  an  accredited  corres-
 pondent  and  the  proposed  correspon-
 dent  has  been  accredited  for  another-
 paper;  provided  that  cases  under  No.
 (i)  and  (iii)  will  be  reported  to  the
 Committee  at  the  next  meeting.”

 (b>)  Yes,  Sir,  on  request.
 (९)  A  statement  showing  names  of

 correspondents  to  whom  provisional
 accreditation  was  granted  by  the
 Principal  Information  Officer  during
 the  period  Junc  i,  958  to  December
 3l,  959  is  laid  on  the  Table.  [See
 Appendix  IIT,  annexure  No.  63)

 (d)  No  sir,  if  the  request  fulfils  the
 condition  mentioned  above  for  pro-
 visional  acereditation.

 (e)  Does  not  arise
 Rules  four  Acceditation  of  Corres-
 pondents  for  Foreign  Newspapers

 I89i.  Shri  S.  L.  Saksena;  Will  the
 Minister  of  Information  and  Broad-
 canting  be  pleased  to  state:

 (al  whether  the  rules  in  regard  to
 the  accreditation  of  correspondents
 for  foreign  newspapers  have  recently
 been  changed;

 (b)  if  so,  whether  a  copy  of  these
 rules  will  be  laid  on  the  Table;

 tc)  when  were  these  rules  chang-
 ed;  and

 (d)  who  deals  with  this  question
 now,  and  why"

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to  (d). Pp

 the  Cen'ral  Press  Accreditation  Com-
 mitter  have  laid  down  that:

 “Te  beth  the  newspaper  and  cor-
 Yep  ni  quatify,  the  Principal  In-
 formats)  Officer  may:

 The  rules  relating  to  accreditation  of
 correspondents  representing  News-
 papers  Preis  agencies  both  Indian
 and  foreien,  were  revised  by  the
 Central  Pres:  Accreditation  Com-
 mittee  in  956  in  the  light  of  the  re-
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 commendations  of  the  Press  Commis:
 sion,  The  Committee  recommended
 that  the  same  rules,  85  apply  to  ac-
 creditation  of  Indian  correspondents,
 might  apply  to  foreign  correspondents,
 subject  to  such  relaxation  as  may  be
 reasonable  in  regard  to  matters  like
 residence  in  Delhi,  etc.  A  copy  of  the
 Tules  was  laid  on  the  Table  of  the
 Lok  Sabha  on  May  14,  1957.

 The  External  Publicity  Division
 of  the  Ministry  of  External  Affairs
 are  now  responsible  for  providing
 press  facilities  to  foreign  correspon-
 dents.  The  cases  of  foreign  corres-
 pondents  are  recommended  by  the
 Ministry  of  External  Affairs  whose
 representative  also  attends  the  mect-
 ings  of  the  Central  Press  Accredita-
 tion  Committee.

 Facilities  for  Government  Servants  in
 Dandakaranya

 1802,  Shri  Sanganna:  Will  the  Minis-
 wr  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  stale:

 ta)  whether  Government  are  aware
 that  the  Class  IIT  and  Class  IV  Gov-
 ernment  servants  working  in  the
 Dandakaranya  Projects  area  of
 Koraput  District  \Orizsa)  and  Bastar
 Dis  t  (Madhya  Pradesh)  are  not
 provided  with  housing,  medical  and
 recreation  facilities;  and

 tbo  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna}:  (a)  and  (b).  No.  Perma-
 nent  or  semi-permanent  accommoda-
 Hoy  iy  provided  as  fay  as  possible.  In
 oth  chses  tented  sccommodation  is
 Provided  pending  availability  of  per-
 manent  or  s¢mi-permancnt  accommo-
 dation,  In  both  cases  no  rent  is
 charjed,

 Medical  facilities  are  available  for
 all.

 Employees  are  encouraged  to  start
 recreation  and  sports  clubs  for  which
 Purpose  suitable  grants  will  be  given
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 Evening  Classes  for  Workers

 1883.  Shri  V.  Eacharas:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  various  schemes  started  for
 industrial  workers  in  the  evening
 classes  conducted  for  them;

 (b)  how  many  such  classes  are  run-
 ning  al  present;  and

 (ce)  the  industries  selected  for  this?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  It  provides  for
 the  improvement  of  the  theoretical
 knowledge  of  the  trades  pursued  by
 industrial  workers  by  arranging  even-
 ing  classes  for  them.  These  are  held
 either  in  technical  —  institutions  or
 within  the  factory  premises.

 tb)  9  Evening  Clasacs
 en  Electrical  Engineering,  Mevha-

 nical  Engineering  and  Textile  in-
 dusiries,  Also  Draughtsmen  (Civil
 and  Mechanical)  for  variow  Inedus-
 tries,

 C.P.W.D.
 ‘184,  Shri  A.  ह... ह  Tariq;  Will  the

 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  lay  a  copy  of  the
 Rules  notified  last  in  the  Gazette  of
 Indin  fo:  the  promotion  of  Clas.  I
 Oiieers  tu  Class  |  posts  on  the  eng.
 neering  side  in  the  Central  Pubic
 Workers  Department  and  state;

 (a)  the  circumstances  under  which
 departures  have  been  mad:  from
 these  rules;  and

 (id  the  up-to-date:
 made  in  these  rules?

 amendments

 The  Minixter  of  Works,  Housing  and
 Sopply  (Shri  K.  C.  Reddy):  (a)  and
 th)  The  rules  for  appointments  and
 promotions  to  Class  I  posts  on  the
 Engineering  side  (Civil  &  Electrical)
 in  the  C.P.W.D.  were  published  last
 in  the  Gazette  as  Notification  No.
 3372-E'54.  dated  the  2lst  May  i954
 (SR.O.  No.  84l)  for  Central  Engi-
 neering  Service  Clase  I,  and  Notifl-
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 cation  No.  3370-E/54,  dated  the  2ist
 May  १954  (S5.R.0,  No.  843)  for  Cen-
 ‘ral  Electrical  Engineering  Service
 Class  I.  It  has  not  been  possible  to
 obtain  the  requisite  number  of  copies
 of  these  Gazette  notifications.  Copies
 of  the  ru’es  regarding  promotion  of
 Claus  II  Officers  to  Class  I  pos's  both
 on  the  Civil  and  Electrical  side  in
 the  C.P.W.D.  as  extracted  from  the
 above  notifications  are,  however,
 Placed  on  the  Table  of  the  House.
 {See  Append.x  III,  annexure  No.  64],

 No  formal  amendmeats  in  these
 Rules  have  been  made,  With  the  ap-
 proval  of  the  Union  Public  Service
 Commision  telaxa  ions  have  been
 made,  from  ‘ime  to  time  and  on  ad-hoc
 basis,  regarding  qua‘ifications  for
 promotion  os  well  as  percentage  of
 vacanci-s  to  be  filled  up  by  promo-
 tions,  by  Departmental  Promotion
 Committees  concerned  from  time
 to  time.  The  re!axa  ions  were  found
 necessary  due  to  administrative  rea-
 sons  like  shortage  of  Class  I  direct
 recruits  duc  to  inadequate  recruit-
 ment  during  past  years,  inadequate
 number  of  permanent  posts  and  for
 affording  promotional  avenues  to  out-
 tanding  non-graduate  engi

 Industrial  Development
 '

 i895  Shri  Raghunath  Singh:
 ६  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  applica‘ions  re-
 eelved  by  Government  for  starting  of
 new  industrie:  and  for  expansion  of
 existing  industries  under  the  Indus-
 tries  (Development  and  Regu’‘ation)
 Act  from  each  of  the  States  during
 1954-55.  1955-56,  1956-57,  1957-58  and
 1958-59;  and

 (b>  the  ber  oof  pplications
 sanctioned  for  each  State  during  the
 above  years  with  the  figures  for  each
 State  and  for  each  year?

 The  Minister  of  Industry  (Shri
 Manebha!l  Shah):  (a)  and  (b).  The
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 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Chinese  Incursions  in  Ladakh

 1896.  Shri  D.  C,  Sharma;  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  nmber  of  incursions  by  the
 Chinese  in  Ladakh  since  the  outbreak
 of  the  trouble  in  Tibet;

 (b),  the  total  logs  of  life  and  pro-
 perty  estimated;  and

 (c)  the  compensation  paid  to  the
 dependents  of  the  persons  killed?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Six.

 (b)  Ten  persons  were  killed  and
 Property  worth  Rs,  3,l00  was  lost  in
 the  Kongka  Pass  incident  on  October
 2i,  1959;

 (c)  Government  of  India  have  sanc-
 tioned  Rs.  20,000  for  payment  to  the
 dependents  of  the  persons  killed  in
 this  incident  at  the  rate  of  Rs.  2,000
 in  each  case.  The  Jammu  &  Kashmir
 Government  have  also  sanctioned
 payment  at  the  rate  of  Rs.  1,000  in
 each  case,

 Naga  Hostiles

 I897.  Shri  Raghonath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  m  Naga
 Rebels  have  been  arrested  with  two
 stenguns,  I2  rifles  and  with  a  num-
 ber  of  other  arms  in  the  second  week
 of  March,  29607

 The  Prime  Minister  and  M'nister  ef
 External  Affairs  (Shri  Jawahartal
 Nehru):  In  the  first  fortnigh’  of
 March,  1900,  35  Naga  rebels  were
 arrested  6  rifles  and  wa  muzzle  Ioad-
 ing  guns  were  ether  recovered
 from  them  or  surrendered  by  them  to
 the  authorities.
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 Return  of  Indians  from  Abroad
 iM,  Shri  Eaghunath  Singh:  Will

 the  Prime  Minisier  be  pleased  to
 state:

 (a)  whelher  it  is  a  fact  that  more
 Indians  are  returning  home  from  ab-
 road  than  leaving  India;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  number  of  Indians  who

 came  into  and  went  out  of  the  country
 during  9597

 The  Prime  Minister  and  Minister  of
 External  Affairs;  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  Indian  citizens
 living  abroad  hold  Indian  passports
 and  can  return  to  India  a.  any  time.
 When  they  do  50,  it  is  not  possible
 to  know  whether  they  have  returned
 only  temporarily  or  permanently.
 Similarly  when  an  Indian  citizen  goes
 abroad  it  is  not  possible  to  know  whe-
 ther  he  has  proceeded  abroad  only
 temporarily  or  for  a  long  period  or
 permanent'y.  In  the  absence  of  sta-
 tistics,  therefore,  it  is  not  possible  to
 give  a  specific  reply.
 Emigration  and  Immigration  Statistics

 1889,  Dr.  Ram  Subhag  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
 the  figures  of  emigra  ion  from  and  im-
 migration  to  India  for  the  years
 1958-59  and  1959-607,

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  2322  and  903  skilled  and
 unsk'lled  workers  from  India  went
 abroad  in  1958-59  and  '™9-60  ह
 pectively  after  complying  with  the
 provisions  of  the  Indian  Emigration
 Act,  1922,  A  conside-able  number  of
 Indians  to  whom  the  provisions  of
 the  Indian  Fmigra‘ion  Act,  1922,  are
 not  applicable,  went  abroed  on
 Passports,  but  information  is  not
 available  as  to  how  many  of  them
 have  taken  uo  emnloyment  or  settled
 down  abroad  Some  Indians  have
 also  gone  abroad  without  passports
 on  country  craft  etc.  or  on  forged
 Passports,  but  information  as  to  their

 ber  iz  not  available.
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 There  is  normally  no  immigration  af
 foreigners  of  non-Indian  origin  into
 India,  The  latter  come  to  India  on
 visas  at  the  expiry  of  wh.ch  whey  are
 expected  to  leave.  Indian  citizens
 settled  or  employed  abroad  from  ime
 to  time  return  to  India  finally  and,
 similarly,  persons  of  Indian  o-igin  ab-
 road  registered  ay  Indian  nationals
 gome  times  retutn  to  India;  precise
 figures  are,  however,  not  available,

 Slam  Conditions  in  Chandrawal
 Village,  Delhi

 1900.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  p-cased  to  state:

 (a)  whe  her  it  is  a  fact  that)  slum
 conditions  exist  in  Chandrawal  Vil-
 lage  near  Kamla  Nagar,  Delhi  and
 pose  a  problem  of  health  and  sani-
 tation;  and

 (9)  the  action  proposed  to  be  taken
 tn  the  matter?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  EK.
 Chanda):  (a)  Yes,

 (b)  The  area  has  been  declared  as
 a  ‘slum  area’  under  section  2  of  the
 Slum  Areas  (Improvement  and  Clear-
 ance)  Act,  1956.  The  Municipal  Cor-
 pora  ion  of  Delhi  are  cons.dering  8
 proposal  for  devel  ent  of  the  area.

 Manipur  P.W.D.
 ‘1901,  Shri  L.  Achaw  Singh:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  divisions  in  the
 Manipur  P.W.D.  and  the  amounts  al-
 lotted  during  1956-1960.  to  each  divi-
 sion;  and

 (b)  the  amounts  spent  so  far  and
 the  amounts  likely  to  be  surrendered
 as  unutilised?

 ‘The  Minister  of  Works,  Housing  and
 Bupply  (Shri  K.  C  Reddy):  ta)  and
 tb)  A  statement  giving  the  requisite
 information  is  laid  on  the  table  cf  the
 House.  [See  Appendix  TI];  annexure
 No.  63).
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 Promotions  In  NHTA  and  NEFA
 1002,  Shri  Hem  Barua:  Will  the

 Prime  Minister  be  pleased  to  state:

 {a)  the  number  of  Assistant  Politi-
 cal  Officers  (II)  in  NEFA  and  Naga
 Hills  T  g  Area  pr  ted  to  the
 ranks  of  Assistant  Political  Officers
 (I)  on  the  basis  of  the  recommenda-
 tons  of  the  Special  Selection  Board
 held  in  1953-54;

 (by  the  number  of  Assistant  Poli-
 tical!  Officers  (II)  and  other  officers
 from  Defence,  LAS.  LP.S.  State,
 Central  and  other  Services  appointed
 as  Assistant  Political  Officers  (I)  on
 the  recommendations  of  the  Selection
 Board  held  in  1956-57;  and

 (०)  whether  it  is  u  fact  that  the
 Assistant  Political  Officers  (I)  and
 Political  Officers  recruited  in  1956-57
 were  made  senior  to  the  Assistant
 Political  Officers  (I)  and  the  Political
 Officers  recruited  in  1953-54  in  clear
 contravention  of  the  statutory  rules  of
 the  Indian  Administrative  Service
 Rules?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  a

 (bh)  4  Assistant  Political  Officers
 (ID;  &  Defence  Services  Officers;  2
 Indiun  Police  Service  Officers;  2
 State  Service  Officers  and  4  Officers
 from  other  services,

 te}  The  inter  se  seniority  of  officers
 who  were  initially  appointed  in  1953-,
 हब  und  of  those  who  were  recruited
 In  I956-57  has  been  fixed  in  accord:
 ance  with  Rule  5  of  the  IFAS  Rules.
 I956,  which  provides  that  “the  se-
 niority  of  the  members  of  the  Service
 inter  se  shall  be  determined  by  the
 Central  Government  on  the  advice  of
 the  Special  Selection  Board  and  after
 taking  into  consideration  the  age,  ex-
 perience,  seniority  in  the  parent  office, tf  any,  and  other  relevant  factors".  The
 seniority  was  fixed  on  certain  definite
 principles  adopted  by  the  Special Selection  Bonrd  The  Indian  Adminis.
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 trative  Service  Rules  do  not  apply  to
 the  Service.

 मुरेसा  (मध्य  प्रबेश)  में  प्रससी  पश्रोर
 सरसों  का  वायदा  ब्यापार

 १६०३.  ह, उ  To  Wo  बार्मा :.  क्‍या
 बाणिक्य  तया  उद्योग  मंत्रों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मुरेना  में  प्रलसी  शौर  सरसों
 का  बायदा  बाजार  स्थापित  किये  जाने  के
 बारे  में  जापन  प्राप्त  हुए  हैं

 (ख)  बद  हीं,  तो  उन  पर  क्या  निर्णय
 किया  गया  है;  और

 (ग)  क्या  पट  सच  है  कि  मध्य  प्रदेश
 के  मुरेना  जिले  में  ग्रलसो  जोर  सरसों  का
 उत्पादन  सब  से  प्रधिक  होगा  हैं  शौर  मुना
 मण्डों  ं  उक्त  तिलह़नों  का  क्रप  विक्रम  बड़े
 परिमाण  में  होता  है  *

 वालिम्य  मंत्रों  शी  ानूनगों |  (क)
 जो,  हां  |

 (8)  मामला  विचाराधोन  है  7

 (गे)  जी  नही  setae  में  मरता
 जिला  cisiece  ग्लोर  RTT
 एक  महत्वपूर्ण  क्षेत्र  है  Lt

 का  दृष्टि  थे

 Contract  Labour  in  Coal  Mines
 I904.  Shri  T.  B,  Vittal  Rao:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Committee,  ap-
 pointed  to  go  into  the  question  of
 the  nature  of  works  in  the  coal  mines
 which  could  be  done  by  contract
 labour,  has  submitted  its  report:

 (b)  if  so,  what  are  its  main  find-
 Ings;

 (९)  whether  Government  have  ex-
 amined  the  same:  and

 (9)  when  action  is  likely  to  be  ini-
 ated  on  these  recommendations?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a).  No.
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 (b)  to  (a).  Do  not  arise.

 Sample  Surveys  of  Goods  Traffic
 1905.  Shri  Achar;  Will  the  Minister

 of  Planning  be  pleased  to  state:
 (a)  whether  the  Committee  on

 Transport  Policy  and  Co-ordination
 has  completed  sample  surveys  of  rail-
 road  competition  on  Ahmedabad-
 Delhi,  Bombay-Bangalore  and  Cal-
 cutta-Patna  and  some  other  routes;

 (b)  if  so,  the  conclusions  arrived
 at  a  result  of  the  survey;  and

 (c)  the  steps,  if  any,  Government
 propose  to  take  to  avoid  rail-road
 competition?

 The  Deputy  Minister  of  Planning
 (Shri  5.  N.  Mishra):  (a)  to  (c).  The
 Committee  on  Transport  Policy  and
 Coordination  are  conducting  surveys
 on  selected  routes  with  a  view  to  as-
 sessing  the  extent  and  the  nature  of
 trafic  carried  by  road  transport  on
 these  routes.  The  surveys  are  being
 conducted  by  the  Committec  as  part
 af  their  study  of  the  problems  en-
 trusted  to  them.  The  Committee  will
 make  use  of  the  results  of  the  surveys
 for  the  purpose  of  the  preparation  of
 its  report.  It  will  be  appreciated  that
 until  the  report  of  the  Committee  is
 available,  it  is  not  possible  to  supply
 any  detailed  information  on  the  stu-
 dies  being  conducted  by  the  Com-
 mittee

 Manganese  Poisoning  in  Mines
 ‘1906,  Shri  T.  B.  Vittal  Rao:  का  the

 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  58  on  the
 ard  August.  I959  and  state:

 fa)  the  procress  made  up-to-date
 by  the  Committee  of  Inquiry  appoint-
 ed  to  make  investigation  of  the  causa-
 tion,  extent,  diagnosis  and  treatment
 of  the  cases  of  manmane‘e  poisoning
 prevalent  in  the  manganese  mines  and
 to  advice  on  the  preventive  measures:

 fb}  the  number  of  meetings  held
 and  the  mincs,  if  any,  visited  by  the
 Commitee;  and
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 (te)  the  number  of  cases
 of  manganese  poisoning  during  059°

 The  Depaty  Minister  of  Labour
 (Shri  Abid  All);  (a)  and  ‘(b),  The
 Committer  has  held  eleven  meetings
 and  pleted  clinical  mination  of
 650  workers.  It  has  also  organised
 cesearch  work  for  estimating  manga-
 nese  content  in  body  tissues  and  for
 proper  treatment  of  manganese
 poisoning.

 (c)  No  such  cases  have  been  re-
 ported  to  th.  Mines  Inspectorate

 Industrial  Development  of  Andhra
 Pradesb

 2907  i  Shri  M.  V.  Krishna  Rao:
 Shri  “Madhasudan  Rao:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  details  of  the  progress  made
 in  assessment  for  the  establishment
 and  development  of  new  Industries
 in  Andhra  Pradesh;  and

 f(b)  the  steps  taken  or  proposed  to
 be  inken  to  establish  these  new  In-
 dustries?

 The  Minister  of  Indusirles  (Shri
 Manubhal  Shah):  (a)  «and  (b)  A
 statement  giving  the  information  is
 laid  on  the  Table.  [See  Appendix  ITT,
 Annexure  No.  ii]

 Indlan  Oxygen  Ltd.
 Shri  Muhammed  Elias:

 ‘|  Shri  Prabhat  Kar:
 Will  the  Minister  of  Commerce  and

 Indasiry  be  pleased  to  s'ate  what  are
 the  bfferen!  companies  in  India  who
 are  comnetine  with  the  products  of
 Indias.  Oxy  itd  in  Indian  Market?

 The  Miniter  oof  Industry  =  (Sbri
 Manobhal  Shah):  M/s.  Indian  Oxygen
 Lid..  Caleutta  are  principally  engaged
 in  the  manufacture  of  industrial
 gaces,  electrodes  and  welding  equip-
 ment,  The  names  of  the  different
 firms  at  present  competing  with  the
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 products  of  Mis.  Indian  Oxygen  Ltd.
 are  given  in  the  statement  laid  on  the
 Table.  (See  Appendix  II],  annexure
 No.  eT).

 Ferillixer  Factory  near  Madras
 1903,  Shri  FP,  0.  Borooah:  Will  the

 Minister  of  Commerce  and  Indusiry
 be  ploased  to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 tract  was  given  to  8  British  firm
 Simon-Carvey  Ltd.,  for  installation  of
 a  new  fertiliscr  factory  at  Ennore
 near  Madra;,  and

 (b)  if  so,  the  details  of  the  con-
 tract?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b),  M/s.
 Eas.  lidia  Dis.illeries  and  Sugar  Fac-
 tories  Lid,  have  been  issued  a  licence
 under  the  Industries  (Development  &
 Regulation)  Act  for  the  manufacture
 of  amonium  phosphate  at  Ennore
 near  Madras,  Government  have  no
 definite  Information  about  the  ar-
 rangementy  which  the  company  may
 have  made  for  the  purchase  of  plant
 and  machinery.  An  application  has
 however  been  received  for  the  issue
 of  a  licence  for  the  import  of  p'ant
 and  machinery  from  the  U.K.  and  is
 under  consideration.

 Colr  Industry  in  Mysore
 ‘1st,  Bhri  Achar:  Will  the  Minister

 of  C  and  Industry  be  pleas-
 ed  to  state:

 (a)  whe  her  the  Coir  Board,  set  up
 by  the  Central  Government,  has
 taken  any  step:  to  develop  the  Coir
 Industry  in  the  districts  of  South
 Kanara  and  North  Kanara  in  Mysore
 State;

 ob)  if  so,  the  nature  of  steps  taken;
 (९)  whether  there  is  any  proposal  to

 wtart  a  training-cum-production  cen-
 tre  for  the  development  of  the  in-
 dustry  in  that  area;  and

 (ay  if  so,  the  progress  so  far  made
 in  the  matter?
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 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is
 given  below:

 STATEMENT
 (a)  and  (b).  The  schemes  for  the

 develop:  t  of  Coir |  'y  as  far as  they  relate  to  the  States,  are  drawn
 up  and  implemented  by  the  State
 Governments  concerned  direct  and  the
 Coir  Board  acts  only  in  an  advisory
 capacity  in  regard  to  such  schemes.

 fc)  and  (d).  No  scheme  for  starting
 training  cum-production  Centres  for
 development  of  Coir  Industry  in  the
 above  areas  has  been  received  from
 the  Government  of  Mysore.  It  is  how-
 ever  understood  that  the  S  ate  Gov-
 ernment  have  established  a  training-
 cum-Production  Centre  at  Honnavar,
 a  Coir  manufacturing  school  at  Kumta
 and  3  Peripatetic  Training  Centres  in
 North  Kanara  Dis‘rict.

 Class  m  Staff  of  C.P.W.D.
 1911.  Shri  Tangamani:  Will  the

 Minister  of  Works,  Housing  and  Suap-
 ply  be  pleased  to  state:

 (a)  whether  the  seniority  of  Class
 Tl  staff  on  regular  estab'ishment  em-
 ployed  in  various  divisions  of  the
 Central  Public  Works  Department  is
 main:ained  separately  for  each  divi-
 sion;

 (b)  if  not,  whether  it  is  according
 to  different  zones  or  regions;

 (c)  if  so,  what  are  the  different
 zones  or  regions;  and

 (d)  the  jurisdiction  of  each  zone?
 The  Minister  of  Works,  Housing  and

 Supply  (Shri  K.  C  Reddy):  (a)  The
 seniority  of  Class  ITI  staff  on  the  re-
 gular  establishment  emp'oyed  in  va-
 tious  divisions  of  the  Cen  ral  Public
 Works  Department  is  not  maintained
 separately  for  each  Division.

 (b)  There  are  4  categories  of  costs
 of  Class  III  Staff  on  the  regular  -sta-
 blishment  of  the  Central  Public  Works
 Department  and  their  senioritv  is
 maintained  as  follows:

 (A)  Ministerial  Staff:  (i)  Their  se-
 niority  is  maintained  on  Zonal  Lasis
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 for  purposes  of  promotion  or  retrench-
 ment  in  the  Department  (li)  For  pur-
 poses  of  confirmation,  however,  their
 yeniority  is  main‘ained  on  All  India
 ‘basis.

 (B)  Drawing  Staff:  Their  senio-
 rity  is  maintained  in  the  same  man-
 ner  as  in  the  case  of  the  ministerial
 staff.

 (C)  Staff  working  against  the  Iso-
 lated  posts;  Their  seniority  is  main-
 tained  on  zonal  basis  for  all  purposes
 viz.  promoton,  confirmation  and
 retrenchment.

 (D)  Technical  Staff:  Their  senior'ty
 is  maintained  on  All  India  basis  for

 all  purposes  viz,  promotion  confirma-
 tion  and  retrenchment.

 (c)  and  (d)  Different  Zones  and
 their  jurisdictions:

 (i)  Northern  Zone:  It  comprises  of
 Circles  and  Divisions  located  In
 Delhi,  Punjab,  Ut'ar  Pradesh  and
 Jammu  and  Kashmir  States.

 (i)  Southern  Zone:  It  comprises of  Circles  and  Divisions  located  in
 Madras,  Bombay  and  neighbeuring
 areas.

 (ill)  Easerm  Zone:  It  comprises  of
 Cireles  and  Divisions  locatec  in  Cal-
 cutta,  Assam,  Gangtok  and  N.EFA

 Class  IV  Staff  of  CP  WD.
 ist.  Shri  Tangamani:  Wi!l  the

 Minister  of  Works,  Housing  and  Sup.
 Ply  be  pleased  to  state:

 (a)  whether  the  seniority  of  Class TV  staff  on  regular  cstablishment  em
 Ployed  in  varieus  div  sions  of  he
 Central  Public  Works  Derartment  is
 maintained  according  to  each  division:

 (b)  if  not,  whether  it  is  acc.  rding to  different  zones  or  regions:
 (ed  if  so,  what  are  the  diffe.ent

 zones  or  regions;  and
 (8)  the  jurisdiction  of  each  zo?
 ‘The  Minister  of  Works,  Hoasing  und

 Supply  (Shri  K.  C.  Reddy}:  (a)  No

 (b)  For  purposes  of  promotio.:  to
 the  higher  posts  on  the  same  cadre
 and  reduction  in  establishment  the
 senioritv  list  is  malntained  on  Circle
 and  Zona!  basis  respectively,  and  for
 Purposes  of  confirmation  on  All  IndJa
 basis  in  so  far  a:  Peons,  Barkandazes,
 Chowkidars  and  Daftries  are  concern-
 ed  and  on  zonal  basis  in  respect  of
 others,

 (c)  and  (d).  There  are  three  zones
 viz,

 (l)  Northern  Zone  comprisiry  of
 Circles  and  D'visions  located
 in  Delhi,  Punjab,  U.P.  and
 Jammu  and  Kashmir  State;

 (2)  Southern  Zone  consisting  of
 Office:  i7  Madras  Bombey
 and  neighbouring  areas;  a

 (3)  Eastern  Zone  comprising  of
 Offices  in  Caleutta  Assam,
 Gangtok  and  N.E.F.A.

 L2.08)  hrs.
 RE:  QUESTION  OF  PRIVILEGE
 Mr.  Speaker:  Shri  Vajpayee  per-

 haps,  wanted  to  say  something.
 Shri  Vatpayee  ‘Ralrampur):  ४६,

 may  I  know  your  reactions  to  my
 letter  of  this  moenng  with  wovacd
 to  the  publication  of  a  news  item  re-
 lating  to  the  Chinese  reply  to  the
 Indian  note  of  I2th  February?  It
 has  been  reported  in  the  Press  that
 the  Goverom:n  of  India  aa.  received
 a  reply;  and  the  eontenti  of  he  reply
 have  also  बाए"  in  the  Pees.  |  feet
 that  before  the  publican  of  the  con-
 tents  of  the  reported  reply,  this
 House  shoud  hiv~  been  informed,

 Mr.  Speaker:  The  hon.  Prime  Minis-
 ter.

 The  Prime  M'nister  and  Minister  =f
 External  Affairs  (Shi  Jawaharial
 Nehro):  Sir,  T  hould  like  to  be  clear
 on  this  subject  of  what  ix  sometimes
 referred  to  as  4  priviere  ता  this
 Hout,  To  am  not  sware  of  any  such
 Privilege  that  I  should  contro:  the
 Press  as  tn  what  they  should  print
 or  not  print  wher  they  get  it...
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 Shri  Vajpayee:  The  External  Affairs
 Ministry  should  be  controlled  and  not
 the  Press.

 Shri  Jawaharlal  Nebru:  And
 the  External  Affairs  Ministry  even,
 to  what  measure  it  should  be  con-
 trolled  as  to  what  it  should  give  to
 the  Press  and  what  it  should  not.  3
 think  it  is  a  novel  proposition  of
 which  I  have  not  been  aware  in  any
 country.  But  that  is  another  matter.
 I  want  to  be  clear  on  this  matter
 which  is  referred  to  again  and  again,
 to  my  knowledge,  without  any  justi-
 fication  in  parliamentary  practice  in
 any  country.  In  fact,  it  would  become
 almost  impossible  for  Parliament  to
 function  if  I  am  supposed  to  tell  them
 of  all  military  moves,  all  diplomatic
 moves  from  day  to  day.  That  is  not
 parliamentary  government,  so  far  As
 I  know.  But  that  is  by  the  way.

 We  have  been  trying  to  keep  the
 House  fully  informed  of  these  deve-
 lopmenis,  Sometimes,  it  so  happens
 that  newspapers  get  some  information
 and  they  publish  it-—not  because  we
 Rive  it  to  them.  We  do  not  want  to
 encourage  publication  in  newspapers
 before  we  have  decided  that  It  should
 be  published  A  reply  has  come  from
 the  Chinese  Government  ond  we  were
 waiting  to  find  out  the  exact  date  of
 publication  by  them  and  by  us  and
 then  T  shall  place  it  before  the  House
 possihly-—I  do  not  know—in  the  next
 two  or  three  days.  We  are  not  res-
 ponsible  for  a  newspaper  publishing  i:
 or  the  substance  of  it.  (Interruptions.)
 (An  Hon.  Member:  It  has  leaked  out)
 May  be.  I  do  not  think  that  it  lenked
 out.  The  newspaper  concerned  has
 correspondents  abroad  too  and  those
 correspondents  fet  it  from  other
 sources  also

 Shri  Vajpayee:  When  will  this  be
 laid  on  the  Table  of  the  House?

 Shri  Jawaharlal  Nehru:  For  =  the
 information  of  the  House,  I  should
 like  fo  place  it  before  the  House  as
 soon  as  possible—may  be,  in  two  or
 three  days,  perhaps.  on  Monday.  T
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 shall  not  be  here  but  I  shall  instruct
 my  colleague,  the  Deputy  Minister,  to
 lay  it  on  the  Table  of  the  House  on
 Monday.

 I  may  add  that  the  note  which  is  a
 fairly  long  one  is  really  a  resume  of
 what  has  been  said  in  the  past.  There
 is  nothing  new  in  it  except  the  re-
 petition  of  whal  they  have  said.  Well,
 presumably,  if  I  may  use  the  word,
 it  is  to  put  their  case  as  a  whole,  to-
 gether,  again,

 Shri  Hem  Barua  (Gauhati):  The
 language  is  very  polite,  it  seems?

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  referring  to  politeness,

 Shri  Hem  Barua:  It  is  said  about  the
 note  that  the  language  is  very  polite.
 That  is  what  the  newspaper  reporters
 Say.

 Shri  Jawaharlal  Nebru:  The  langu-
 age  is,  and  ought  to  be,  always  polite
 when  Governments  deal  with  each
 other  and  when  gucsts  come  they
 should  also  be  treated  politely...  (In-
 terruptions.)

 Shri  Hem  Barua:  Nobody  says  thal
 puests  should  net  be  treated  pulitely

 Mr.  Speaker:  Now,  one  point  has
 bern  raised,  So  far  as  this  matter  is
 concerned,  I  had  noted  here—‘not  a
 matter  for  a  privilege  motion."  But
 I  was  informed  that  the  Prime  Minis-
 ter  wanted  to  make  a  statement
 Otherwise,  I  woulq  not  have  called
 him.

 Shri  Jawaharlal  Nehru:  [  appreciate
 that.  Sir.

 Mr.  Speaker:  Let  me  make  my  posi-
 tion  clear,  With  respect  to  these  mat-
 ters,  I  would  like  the  hon.  Members
 to  know  what  exactly  |  am  going  to
 allow  and  not  to  allow.  It  is  for  the
 hon.  Minister  to  find  out,  and  to  decide
 for  himself,  whether  a  particular
 document  ought  to  be  placed  on  the
 Table  of  the  House  or  not.  If  he
 makes  up  his  mind  that  it  ought  te
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 be  placed  here,  the  bon.  Members  ex-
 pect  that  this  House  must  be  the  first
 to  get  information  before  it  is  given  to
 the  Press.  But  i:  is  for  the  hon.  Minis-
 ter  to  decide  whether  it  is  a  matter
 which  is  so  important  thar  the
 information  ought  to  be  given  firat  te
 the  House  or  whether  it  &  not  of  such
 importance  and  might  be  given  uut  to
 the  Press.

 Today,  2  understood  him  to  say  that
 somehow  it  had  leaked  out.  In  that
 ease,  every  hon.  Member  is  entitled  to
 ask  how  it  has  leaked  out.  If,  on  the
 other  hand,  he  feels  that  it  is  not  a
 matter  which  ought  to  be  kept  secret,
 there  is  absolutely  no  such  question
 of  leakage.  If,the  hon.  Minister  feels,
 on  the  other  hand,  that  it  is  a  matter
 of  importance  and  the  House  ought
 to  be  taken  into  confidence  first,  be-
 fore  it  gory  out,  every  step  ought  to
 be  taken  to  see  that  the  outside  world
 does  not  give  information  of  this  mat-
 ter  before  the  paper  is  laid  on  the
 Table  of  the  House  It  is  for  the
 Minister  to  decide

 Shri  Jawaharlal  Nehra:  As  I  un-
 derstand  you,  Sir,  the  whole  matter
 as  Jeft  to  the  diseretion  of  the  Minister

 Mr.  Speaker:  Yes

 Shri  Jawah  {  Nehra:  I  am  quite
 satistied  with  it.

 Shri  Vajpayee:  May  I  submit  that
 I  did  not  want  this  ques‘ion  to  be
 the  form  of  breach  of  privilege  I  only
 waited  to  draw  your  attention.

 Mr.  Spraker:  |  can  only  add  this
 to  avoid  any  misunderstanding  in  the
 future.  When  the  hon.  Minister  gives
 information  ‘o  the  Press  or  allows
 the  information  to  be  given  to  the
 Press  he  ourht  not  to  sav  that  he
 wanted  to  place  it  on  the  Table  of
 the  House  first

 If  he  wanted  to  give  it  to  the  Press.
 let  him  say  so.  If.  on  the  other
 hand,  he  wanted  to  keep  it  a  secret.
 the  House  is  always  entitled  to  ask
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 how  it  has  leaked  out  before  it  was
 given  to  the  House.  That  is  the  only
 point.

 Shri  Jawaharlal  Nehru:  May  I  beg
 of  you  to  say  that  there  are  many
 matiers  which  are  not  exactly  secret
 but  publicity  is  given  to  them  at  2
 time  considered  the  right  time?  Nor-
 mally,  if  you  place  anything  before
 the  House,  it  is  obvious  that  it  is  not
 right  to  issue  it  to  the  Press  previous-
 ly,  But  if  the  Press  gets  it—not  from
 us  and  so  there  is  no  question  of
 leakage—surely,  the  Ministries  con-
 cerned  are  not  responsible  for  the
 activities  of  the  Press.  Obviously,  It  ta
 a  matter  not  of  privilege  but  pure
 courtesy  even  that  it  should  be  placed
 before  the  House  before  jt  is  sent  to
 the  Press.  But  sometimes  it  so  hap-
 pens—apart  from  the  papers—thet  we
 have  Press  Conferences  and  there  are
 questions  and  answers.  Something  |s
 said  and  an  answer  has  to  be  given.
 That  is  not  9  matter  of  disenurtersy  to
 anybody  that  an  answer  is  given.
 Can  it  be  said  that  cvery  answer
 should  be  given  here  before  ft  is
 given  In  the  Press  Conference?

 Mr,  Speaker:  We  have  understood
 vach  other  very  well.

 2.6  brs
 PAPERS  LAID  ON  THE  TABLF
 Auprt  1:11... अ  Derence  Sacrvices
 The  Minister  of  Finance  (Shri

 Morarfi  Ieesal):  7  beg  ‘to  lay  on  the
 Table,  under  Article  5]  ay  of  the
 Constitution,  a  copy  of  Audit  Report,
 Defence  Services,  I960  (including
 Report  on  the  Appropriation  Accounts
 of  the  Defence  Services  and  the  Com-
 mercial  Appendix  thereto  for  the

 year  1958-59),  {Placed  in  Library.
 See  No.  LT-2073/60.]
 CONCLUSIONS  AND  fECOMMENTATIONS

 or  Natrowa  Development  Coun-
 cm.
 The  Parllamentary  Secretary  to  the

 Minister  of  Labour  and  निताफठतु ताना, (Shri  L,  N.  Mishra):  t  bee  to  lay  on
 the  Table  a  copy  of  a  statement  show-
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 ing  Dui  and  recommenda
 of  the  Fourteenth  meeting  of  the
 National  Development  Council  held
 during  March,  1960.  [Placed  in
 Library.  See  No.  LT-2074/60.)
 Annual  Report  or  Export  Hraxa

 INsuRANCE  CorPoRATION  LIMITED
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Lal  Bahadur  Shastri):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  papers: —

 (i)  Annual  Report  of  the  Export
 Risks  Insurance  Corporation
 Lmited  for  the  period  from
 the  Ist  October,  958  to  the
 S3ist  December,  1959,  along
 with  the  Audited  Accounts
 and  comments  of  the  Comp-
 troller  and  Auditor  General
 thereon,  under  sub-section
 ay  of  Section  639  of  the
 Companies  Act,  1056,

 (ii)  Review  by  the  Government
 of  the  working  of  the  above
 Corporation.  [Placed  in
 Library.  See  No.  LT-2075/
 60)

 AMENDMENTS  TO  CeENTIAL  SILK  Boarn
 Con  TRInuTOY  PROVIDENT  Fup
 RuLes.
 The  Minister  of  Industry  (Shri

 Manubhai  Shah):  |  bent  to  lay  on  the
 Table,  under  sub-section  (3)  of
 Section  3  of  the  Central  Sk  Board
 Act,  ‘1948,  a  copy  of  Notification
 No,  GSR  35l,  dated  the  26th  March,
 930  making  cer‘ain  further  amend-
 ments  to  the  Central  Silk  Board  Con-
 tributory  Provident  Fund  Rules,  1955.
 (Placed  in  Library.  Sve  No,  LT-
 2076/60.1

 12  brs.
 MESSAGE  FROM  RAJYA  SABHA
 Secretary’  Sir,  |  have  to  ceport  the

 follow  om  sage  iveeived  from  the
 Secretary  of  Rajya  Sabha:

 ‘Loam  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha,
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 at  its  sitting  held  on  Thursday,
 the  7th  April,  1960,  passed  the  en-
 closed  motion  concurring  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in
 the  Joint  Committee  of  the  Houses
 on  the  Bill  to  provide  for  the  re-
 organisation  of  the  State-of  Bom-
 bay  and  for  matters  connected
 therewith.  The  name:  of  the
 members  nominated  by  the  Rajya
 Sabha  to  serve  on  the  said  Joint
 Commi:tee  are  set  out  in  the
 motion.

 MoTION
 “That  this  House  concurs  iD

 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 jon  in  the  Joint  Committee  of
 the  Houses  on  the  Bill  to  pro-
 vide  for  the  reorganisation  of
 the  State  of  Bombay  and  for
 ma‘ters  connected  therewith.
 and  resolves  that  the  following members  of  the  Rajya  Suabhn
 be  nominated  to  serve  on  the
 said  Joint  Committee: —

 Shri  Khandubha;  Ko  Desa
 2.  Shri  T.  R.  Deogirikay
 3.  Shri  K,  K.  Shah
 4.  Shri  M  D  Tumpat!liwar

 Shri  Jethalal  Harikrmhna
 Joshi
 Shri  V.  R.  Pancurang

 7.  Shri  K.  PL  Madhavan  Nair

 en

 bd

 Siri  Purna  Chandra  Sharma
 .  Shri  Vijay  Singh

 10.  Shri  Gopal  Swarup  Pathak
 Il.  Shri  Dahvabhai  ४.  Patel
 12,  Shri  Lalji  Pendse
 13,  Shri  Suresh  Jamiatram  Devai
 i4.  Shr  छ  ४७.  iMama)  Warer-

 kar
 IS  Shri  Govind  Ballabnh  Pant”
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 ne  brs,

 DEMANDS  FOR  GRANTS*—contd.

 Minmrey  of  Sree,,  Mmes  anp  Furi—
 contd.

 Mr.  Speaker:  The  House  will  now
 wme  further  discussion  and  voting

 on  the  Demands  for  Grants  under
 the  control  of  the  Ministry  of  Stcel,
 Mines  and  Fuel.  When  a  represen-
 tation  was  made  by  some  Members
 of  the  House  that  some  more  time
 m  ght  be  allotted,  I  said  that  we
 might  sit  till  6.30  today.  Instead  of
 taking  up  the  private  Members’  work
 at  3.30  we  shall  take  it  up  at  4  and
 the  24  hours  that  are  normally  allot-
 ted  to  that  business  will  be  there.
 This  discussion  will  go  on  till  4  p.m.
 We  will  conclude  these  Demands  at
 3°P.M.  How  long  does  the  hon.
 Minister  propose  to  take?

 The  Minister  of  Steel,  Mines  and
 Foel  (Sardar  Swaran  Singh):  There
 were  one  hour  and  some  minutes  and
 you  were  pleased  to  ex  end  it  to  two
 hours  and  some  minute:.  (inter-
 ruptions.)  It  is  for  you  to  decide,
 Sir,  and  I  am  only  pointing  out  the
 arithmetic.

 Mr.  Speaker:  I  will  call  him  at  two
 O'clock.  He  wants  half-an-hour  I
 think.

 Sardar  Swaran  Singh:  No,  Sir,
 sl  ghtly  more  than  that,  because  there
 will  be  some  more  speeches  today,  I
 will  require  nearly  one  hour.

 Mr.  Speaker:  |  will  call  him  at
 2.00,  he  may  take  any  amount  of  time
 that  he  likes.

 Now.  I  do  not  think  any  hon,  Mem-
 ber  was  in  possecsion  of  the  House—
 Shrimati  Parvathi  Krishnan.

 Shrimati  Parvathi  Krishnan  (Coim-
 batore}:  Mr.  Speaker,  Sir,  |  am  very
 grateful  to  you  for  this  opportunity that  I  have  been  given  to  say  a  few
 words  on  this  Ministry.  At  the  out-
 acl,  To  would  bke  to  state  tha:  3959
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 is  really  a  his‘orie  year  for  our
 country,  as  in  the  three  basic  essen-
 tials  for  our  industrial  development
 in  steel,  coal  and  fuel  we  have  re-
 gistered  an  appreciable  progress  which
 cannot  be  decried  or  belittled  no
 matter  whal  the  hysterics  or  efforts
 of  those  belonging  to  and  supporting
 the  private  sector  may  be.

 Sir,  in  the  limited  time  that  is
 allotted  to  me,  I  woukt  like  to  deal
 mainly  with  the  ques.ion  of  steel.
 Here,  Sir,  the  public  mec  or  has  en-
 tered  into  a  field  where  the  private
 sector  had  been  entrenched  for  quite
 a  cons  derable  time,  and  the  three
 steel  plants  of  the  public  sector  have
 been  commissioned  during  the  year.
 A  creditnble  performance  has  been
 shown  by  ut  in  this  respect  and
 whaever  I  may  sav  further  in  cri-
 ticism  later  on  I  would  appeul  to  the
 Minister  that  he  would  tike  that  cri-
 ticism  in  the  spirit  in  which  it  is
 given,  It  is  not  in  the  least  from  a
 partisan  point  of  view  but  more,  Sir,
 because  it  is  so  necewtary  to  lear
 from  the  experience  of  the  past  so
 that  we  will  have  better  and  better
 achievements  in  the  future  thot  "
 yet  to  come,

 The  M  nis‘er  himself  hos  stuted  that
 as  a  rewlt  of  the  progress  of  the
 work  of  the  three  stecl  plant:  we
 have  made  a  savings  of  about  Hs.  70
 crores  wor.h  of  foreign  exchange,
 which  is  no  mean  figure.  So  there
 ts  naturally,  after  this  achievement,
 a  great  deal  of  heart-burning  Bs  far
 as  the  private  sector  ix  conecrmed,
 because  every  success  and  every  ad-
 vance  ‘hat  is  registered  by  the  public
 sector  means  a  developing  threat  to
 their  profiis  and  to  the  profit.  that
 they  hav,  been  having  a  monopoly
 for  many  Jong  years,  That  ix  why
 they  are  con:tantly  on  the  look  out
 for  sins  of  omiss'on  and  commiss.on
 tha!  are  there  in  the  public  sector  and
 by  pointing  out  them  they  hon  to
 deflect  the  public  eye  from  thou  own
 defects  and  their  own  sina  of  omis-
 sim  and  commistion  which,  if  I  may

 “Moved  with  the  recommesdation  of  the  President
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 say  50,  are  far  greater  than  that  to
 be  seen  in  the  public  sector,  because
 in  the  public  sector  we  have  a  greater
 responsibility  and  a  greater  advan-
 tage

 There  is  a  greater  responsibility
 because  it  ia  this  sector  that  serves
 the  widest  national  interest.  All  pro-
 fits  that  may  be  there,  all  achieve-
 ments  that  may  be  there,  will  accrue
 to  the  benefit  of  the  ity  as  a
 whole,  That  is  why  the  responsibility
 is  there.  At  no  stage  should  be  slip
 from  this  responsibility.  At  the
 same  time,  there  is  the  advantage
 that  there  is  the  possibility  of  the
 pooling  of  the  greatest  of  experience
 because  whereas  in  the  private  sector
 certain  methods  and  various  other
 aspects  arc  kept  secret  for  business
 reasons—because  that  is  their  busi-
 ness  method,  where  the  technical  skill
 and  other  things  naturally  one  person would  not  ke  to  share  with  ano‘her
 —in  the  public  sector  we  have  the
 Rteater  advantage  of  opportunities for  rectifying  mistakes  and  of  pooling all  the  experience  that  we  may  have.

 That  is  why  I  could  not  understand
 yveaterday  the  inference  made  by  the
 hon.  Member  who  spoke,  Shri  Thanu
 Pillai,  who  seems  to  be  allergic  when-
 ever  there  is  any  criticism  from  any corner  of  the  House.  He  thinks  that
 like  peoply  of  old  tribal  times  we
 should  just  say;  “We  have  gol  con-
 fidence  in  you,  Oh  Lord;  therefore,  we
 leave  everything  to  you  and  we
 Pray  for  the  best.”  When  we  put criticism  forward,  it  is  done  so  that ॥  may  help  and  also,  Sir,  wherever we  may  be  wrong  we  hope  we  will
 Ret  a  frank  clarification  which,  usual-
 Ivy  on  many  issues,  T  regret  to  say, we  have  not  had.  It  is  in  this  back-
 ground  I  would  remind  the  Minister of  what  Walt  Whitman  said:  “The world  is  of  little  use  to  those  who
 cannot  read  i!"  Tt  is  in  this  back-
 ground  that  I  would  make  the  remarks that  I  have  about  steel

 Firstly,  Sir,  the  report  itself  gives
 very  insufficient  data.  M  hon.
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 friend,  Shri  Narayanankutty  Menon,
 I  think,  was  far  too  complimentary
 to  the  Ministry  with  regard  to  its
 report,  because  he  said  that  those
 reports  are  fit  to  be  the  textbooks  for
 matric  students.  I  do  not  think  they
 are  fit  to  be  even  tex'books  for
 matric  students.  They  do  not  even
 compare  well  with  the  tuto-
 rial  notes  that  are  today  being
 hawked  round  in  the  bazars  in  our
 country  to  try  and  push  students
 through  examinations,  The  reports
 are  most  shabby,  and  everywhare  we
 see  the  same  phraseology,  that  of
 “progressing  satisfactorily".  What
 does  this  mysterious  phrase  “pro-
 gressing  satisfactorily”  mean?
 Because,  after  having  all  this,  we
 find  in  the  Minister's  speech  yester-
 day  certain  indications  which  cause
 apprehension.

 For  instance,  with  regard  to  the
 various  ateel  plants,  especially  with
 regard  to  Durgapur,  the  whole  nation
 was  very  disturbed  when  the  news
 came  of  defective  pile  foundations.
 Now  we  are  told  that  these  defective
 pile  foundations  have  been  set  right.
 But  the  question  as  to  who  १5  to  pay
 the  penalty  for  it  has  nol  been
 answered,  except  that  the  Minister  has
 said  that  the  repair  work  was  under-
 taken  at  the  cost  of  ISCON.  On
 March  3,  हद  question  regarding  the
 findings  of  the  committee  which  was
 set  up  to  investigate  into  this  matter
 was  tabled  and  the  Minister  in  reply
 to  that  said  that  the  findings  of  the
 committee  have  not  yet  been  fully
 examined  by  the  Hindustan  Steel
 Limited.  He  also  said:  “The  Com-
 mittee  had  even  before  submitting  the
 repor,,  informally  brought  ‘o  the
 notice  of  Hindustan  Steel  Limited
 some  of  the  important  recommenda-
 tions  about  the  piled  foundations  and
 much  has  been  done  to  implement them.”  Now,  Sr,  we  are  told  that
 the  repairs  have  been  carried  out
 We  are  told  that  they  have  paid  for,
 but  we  have  not  been  taken  into  con-
 fidence  with  regard  to  this  report  and
 ax  usual  this  hedging  is  always  there.
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 We  would  like  to  know  what  exact-
 ly  was  in  the  report,  what  exactly
 were  the  defects  and  what  is  the
 guarantee  that  these  defects  have
 really  been  overcome.  We  are  told
 that  a  ten-year  guarantee  has  been
 given.  Is  there  a  life  span  of  a  steel
 plant,  this  period  of  ten  years?
 What  is  the  guarantee?  Why  is  it
 that  there  should  be  a  ten-year
 guarantee?  Surely  the  guarantee
 should  be  that  these  defects  will  not
 arise.  Why  is  there  the  time  limit?
 This  is  something  which  I  would  like
 the  Minister  to  clear  up  for  us.

 With  regard  to  Rourkela,  certainly
 the  steel  plant  there  has  registered
 Progress.  But  is  that  progress  smooth,
 and  jis  it  up  to  the  mark?  We  find
 from  the  very  beginning  the  target  of
 production  of  pig  iron  is  not  fully
 achieved.  When  questions  have  been
 tabled  th;  Minister  has  taken  pains  to
 inform  us  that  Rourkela  is  suffering
 from  teething  trouble.  We  had  teeth-
 ing  trouble  in  Bhilai  also,  but  it
 stems  that  they  got  over  the  teething
 trouble  quickly.  Here  it  seems,  in
 Rourkela,  the  teething  trouble  is
 going  on  for  a  very  long  time.  Now,
 there  is  the  time-bomb  which  has
 appeared  in  the  West  German  Press
 to  which  the  hon.  Minister  has  not
 even  made  any  reference  in  his  open-
 ing  remarks.  This  naturally  leads  to
 a  lot  of  apprehension  in  our  minds,
 because  one  would  like  to  know  what
 is  behind  this  kind  of  reporting  that
 is  going  on,  this  kind  of  information
 that  is  leaking  out.  I  would  beg  of
 the  Minister  that  he  should  take  the
 House  into  confidence.  Here  we  are
 in  a  spirit  of  co-operation.  It  is  not
 that  we  want  to  find  mistakes  and  hit
 at  the  Ministry  saying  they  are  in-
 capable  and  so  on.  What  we  want  is,
 if  mistakes  are  there  tell  us  what
 they  are,  how  they  are  going  to  be
 overcome.  That  would  certainly  help to  understand  the  point  better.
 Whatever  news  came  out  has  come  out
 in  the  German  Presa,  and  some  of  our
 Indian  Press  has  also  pounced  upon it  to  put  it  in  its  own  perspective.

 The  production  figures  of  Rourkela end  Bhilai  show  «  marked  difference.
 I9  (Ai)  LSD—4.
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 Until  February  1060,  in  Rourkela  we
 had  234,154  tons  of  pig  iron,  50,320
 tons  of  steel  ingots  and  12,903,  tons
 of  crude  tar.  On  the  other  hand,  in
 the  first  eleven  months  of  959  the
 production  at  Bhilai  has  been  much
 higher  than  the  production  in  Rour-
 kela  till  February,  1960,

 Now,  why  is  there  this  difference?
 It  is  in  this  context  also  that  one
 views  this  news  item  that  has  appear-
 ed  in  the  Press,  which  hag  already
 been  referred  to  by  some  hon.  Mem-
 bers  of  the  House.

 The  disturbing  factor  which  I  found
 in  the  speech  of  the  hon.  Minister
 which  he  made  yeaterday  was  the  in-
 dication  that  there  is  going  to  be  an
 increase  of  cost  in  the  various  «teel
 plants.  Why  is  it  that  details  are  not
 given  by  the  hon.  Minister?  Is  it  in
 Bhilai?  Why  is  there  increased  cost
 in  the  steel  plant?  Is  it  going  to  be
 because  the  construction  works  are
 going  to  cost  more,  or  is  there  any
 other  reason?  Similarly,  in  Durga-
 pur,  why  is  the  cost  going  to  be  more?
 Is  it,  as  has  been  referred  to  pre-
 viously  on  the  floor  of  the  Housc,
 because  of  the  general  defvcts  that  we
 have  always  felt  existed  whenever
 there  is  a  package  deal?  Is  it  duc  to
 the  drawbacks  of  the  package  decal?
 In  Rourkela,  a  question  has  been  ask-
 ed  in  the  House  about  the  increased
 cost  and  you,  Sir,  were  also  pleased
 to  ask  the  Estimates  Committee  to  go
 into  this  matter.  Therefore,  firstly,
 we  would  like  the  estimates  and  the
 accounts  of  the  three  steel  plants  to
 be  given  to  us  on  a  uniform  basis,
 vhich  would  enable  us  to  compare  one
 with  the  other.  Secondly,  we  would
 like  the  Minister  to  indicate  more
 explicity  what  these  higher  costs  arc
 eo  that  we  know  what  they  are  and
 We  may  be  able  to  answer  those
 sections  from  the  private  sector  who
 are  only  interested  in  turning  round
 and  say,  “There  you  are;  again  and
 again  the  public  sector  in  inefficient:
 the  tax-payer  is  going  to  be  madre  to
 pay”  and  so  on.

 What  we  ask  from  the  Minister  is
 that  he  «bould  give  uz  this  material
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 in  order  for  us  to  be  able  to  judge
 and  also  in  order  to  be  able  to  answer
 offectively  those  charges  of  the  pri-
 vate  sector  which  we  know  are  put
 forward  time  and  again  only  in  order
 to  discredit  and  not  in  order  to  help
 our  public  sector  and  our  people,

 Then  with  regard  to  the  steel  plants,
 there  is  also  the  labour  question—the
 labour  problems,  Rumblings  have
 been  there  every  year  and  we  have
 also  had  Shri  Surendranath  Dwivedy
 referring  yesterday  to  the  position  in
 ltourkela,  It  seems  that  the  negotia-
 ting  machinery  and  the  grievance  pro-
 cedure  are  very  much  at  fault  in  these
 steel  plants.  The  service  conditions
 in  the  plants  and  the  question  of
 future  absorption  of  tens  of  thousands
 of  workers  who  arc  cngaged  in  the
 construction  works,  also  engage  the
 attention  not  only  of  the  workers  who
 are  there  but  all  of  us  who  are  in-
 terested  in  secing  that  we  should  go
 forward.  Naturally,  once  these
 worries  are  removed,  you  will  find
 that  the  work  that  is  put  in  there  also
 govs  forward  apace.  Therefore,  I
 would  seriously  appeal  to  the  Minis-
 ter  to  take  up  this  question  of
 labour  conditions  in  the  steel  plants
 and  in  doing  (sO,  T  would
 request  him  to  see  that  the
 public  sector  is  a  model  to  the  nation
 as  u  whole,  and  to  the  private  sector,
 not  only  from  the  point  of  view  of
 the  efficiency  of  the  industry  itself,
 not  only  from  the  point  of  view  of
 ihe  production  targets  being  achieved
 und  progress  being  shown  in  that
 respect,  but  also  from  the  point  of
 view  that  it  should  be  a  model  em-
 plover,  This  also  is  very  necessary
 today  and  I  regret  that—and  I  do  not
 think—that  particular  bouquet  could
 be  handed  to  this  Ministry.

 Turning  to  the  private  sector,  it  is
 ‘he  private  sector  which,  with  Gov-
 ernment  help,  is  increasing  its  profits,
 us  our  Prime  Minister  has  himself
 stated  more  than  once.  Here  also,  the
 information  that  is  given  to0  us  in  the
 report  and  by  the  Minister  leaves
 very  much  to  be  desired.  Rs.  0
 erores  have  been  given  by  the  Gov-

 ernment  and  there  is  also  the  con-
 tingent  liability  for  the  foreign  louns
 and  assistance.  Again,  further  help
 is  given  by  way  of  retention  prices.
 And  yet,  we  find  that  the  target  of
 expansion  has  not  been  reached.  Last
 year,  in  his  speech,  the  Minister  said
 that  with  regard  to  the  private  sector,
 certainly  the  target  for  production
 would  be  reached  and  that  the  work
 that  was  left  over  would  be  comple-
 ted  by  the  end  of  the  year  and  so
 on,  It  looks  as  though  he  will  almost
 have  to  read  out  the  same  paragraph
 of  hig  speech  made  last  year  in  refer-
 ting  to  the  private  sector  again  this
 year!  In  his  speech  yesterday  he
 gave  an  assurance  to  people  like  Shri
 Somani  that  there  was  not  going  to
 be  any  downward  trend  in  the  reten-
 tion  prices  but  we  would  like  also
 from  him  the  assurance  that  there
 should  not  be  an  upward  trend  in  the
 retention  prices  and  some  indication
 as  to  how  far  the  funds  that  grow
 from  the  retention  prices  have  been
 used  for  the  expansion  programme  in
 the  private  sector  steel  plants.

 Shri  Somani  made  a  very  interesting
 speech  yesterday,  and  he  was  the
 only  one  who  was  able  to  cover  all
 the  subjects  thal  are  covered  by  the
 Ministry.  Just  as  the  Minister  is
 pulling  before  the  House  his  Demands
 for  Grants,  he  just  put  forward  in  a
 few  words  the  demands  of  the  private
 seclor  and  then  sat  down.  If  |  may
 say  so,  neither  the  Minister's  speech
 nor  the  report  that  has  been  given to  us,  Members  of  Parliament,  pro-
 vide  us  with  any  material  or  any  indi-
 cations  as  to  what  would  be  the  reac-
 tions  of  the  Ministry  or  the  trends  of
 the  Ministry  in  the  face  of  this  heavy
 barrage  that  is  coming  from  the
 private  sector  with  regard  to  the
 Private  sector  steel  plants,

 Then  I  come  to  the  fourth  steel
 plant.  Again  and  again  we  get  the
 same  answer,  There  is  a  lot  of  appre- hension  in  the  country  regarding  this
 fourth  stcel  plant.  Two  vears  ago,  in
 February,  1958,  the  explanatory memorandum  of  the  Central  budget said  that  “it  has  been  decided  to
 undertake  preliminary  planning  on
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 the  basis  that  the  target  for  steel
 production  in  the  third  Five  Year
 Plan  is  likely  to  be  of  the  order  of  I5
 million  tons,  that  is,  an  increase  of
 nine  million  tons  in  the  target  of  the
 second  Plan".  So,  apart  from  the  ex-
 pansion  of  the  three  stec]  plants—
 Rourkela,  Bhilai  and  Durgapur—it
 was  felt  necessary  to  have  “a  new
 steel  plant  with  a  total  capacity  of
 four  million  tons”.  Bokaro  was  sclec-
 ted  for  this  purpose.  The  findings  of
 the  Estimates  Committe,  indicating
 that  the  expansion  of  the  existing
 steel  plants  would  fetch  bigger  and
 cheaper  results  and  it  would  be  a
 first  charge  on  the  third  Plan,  stated
 that  even  after  taking  into  account
 the  expansion  of  the  plants  there
 would  be  need  for  another  plant.
 They  emphasised  the  fact  that  there
 should  not  be  any  delay  in  the  setting
 up  of  the  plant.  Otherwise,  if  you
 just  wait  and  then  start  setting  up
 the  plant  much  later,  there  will  be
 a  lag.  and  that  lag  will  certainly  cost
 the  nation  dearly  in  terms  of  foreign
 exchange,  and  it  will  lcad  to  steel
 shortage.  Therefore,  I  would  appeal
 to  the  Minister  that  a  firm  decision
 on  the  quesfion  of  setting  up  of  the
 Bokaro  plant  should  be  taken  at  a
 very  early  date.

 Alreudy,  preliminary  work  has
 been  undertaken,  but  that  preliminary
 work  should  not  rest  where
 ॥  $  By  and  we  should  not  be  told  con-
 tinuously  that  the  matter  is  being
 considered.  that  the  various  aspects
 are  being  looked  into,  ete.  Because,
 from  Shri  Somani's  speech  yesterday,
 it  is  quite  clear  that  the  pressure  from
 the  private  sector  is  on.  and  it  is
 afur  the  pressure  increased  after  the
 explanatory  memorandum  in  958
 ‘hat  we  find  a  sliding  back  from  the
 eliginal  position  in  respect  of  taking *  decision  on  the  setting  up  of  the
 Rekaro  plant

 Yevterday,  we  had  a  dangerous  indl-
 cation  from  the  private  sector.  Shri
 Semani  said  that  there  was  an  oppor- ‘unity  for  setting  up  another  stecl
 plant  with  American  aid.  This  was
 hic  appeal.  He  did  not  question  whe-
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 ther  the  estimates  and  the  targets
 that  are  being  considered  by  the
 Ministry  with  regard  to  the  consump-
 tion  of  steel  or  the  production  of
 steel  in  this  country  are  correct  or
 not.  He  had  only  one  point  to  say and  that  is,  "Give  yp  your  idea  of
 8  fourth  steel  plant  in  the  public
 sector,  and  give  it  to  the  private
 sector”.  It  ix  on  this  that  we  should
 have  o  courageous  and  firm  decision
 taken  by  the  Government  as  early  as
 Possible  and  the  fourth  steel  plant should  be  set  up  without  any  further
 delay  in  the  public  sector.

 As  regards  the  experience  of  the
 past  few  years,  the  technical  know-
 how  has  improved.  Our  technicians
 and  our  workers  have  put  in  a  very
 good  job  of  it  at  the  stec]  plants,  but
 there  is  onc  thing  that  still  seems  to
 be  lagging  behind  and  which  also
 does  not  receive  sufficient  attention  in
 the  reports  of  the  Ministry,  and  that
 is  about  the  Central  Designs  Orga- nisation.  For  lack  of  time,  I  do  not
 go  into  the  details  of  it,  but  T  just
 refer  to  it.

 With  regard  to  the  question  of  re-
 gional  disparities,  I  would  also  add
 my  voice  to  thos:  who  made  an
 appeal  for  the  production  of  lignite
 in  Neyveli  and  an  early  decision  with
 regard  to  the  low  shaft  furnace  to  be
 set  up  for  the  use  of  the  fron  ore
 available  in  Salem.

 Lastly,  with  regard  to  the  Minis-
 try  itself.  here  we  have  a  Ministry
 of  Steel,  Mines  and  Fuel,  covering
 the  three  most  basic  casentia)x  for  our
 industrialisation,  and  for  the  progress
 of  our  country.  This  Ministry  is
 ru'ther  like  the  package  deal  of  the
 Durgapur  plant!  We  are  asked  to
 discuss  this  Ministry  as  a  package
 deal,  It  becomes  a  very  diffleu't  pro- I  do  sympathise  with  the

 ster  that  he  also  has  to  go  off  at
 8  tangent  here  and  there  because  he
 has  to  cover  such  »  vast  field.  Time
 and  again  we  have  requested  that
 this  Ministry  should  be  broken  up and  that  these  departments  should
 function  independently  because  of  the
 frowing  needs  of  our  economy.  and
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 wilh  this  section  of  our  public  sector
 economy  growing,  it  is  very  necessary
 that  there  should  be  far  more  con-
 centrated  work  on  these  various  ques-
 tions.  Therefore,  it  would  certainly
 be  helpful  both  from  the  point  of
 view  of  discussion  in  the  House  and
 from  the  point  of  view  of  practica-
 bility  of  the  work,  if  this  Ministry
 was  divided  up.

 In  concluding,  I  would  say  that  i:
 ix  very  necessary  that  the  expansion
 that  is  thought  of  with  regard  to  steel
 should  be  kept  within  the  public
 sector  itself  and  the  inroads  of  the
 private  sector  should  be  resisied,
 because  even  the  slightest  weakening
 or  an  expression  ef  doubt  on  our
 part  means  that  the  vultures  of  the
 Private  seclor  will  just  swoop  down
 on  this  very  strategic  industry  of  ours
 in  the  twinkling  of  an  eye.

 Mr.  Speaker:  The  hon.  Member
 knows  that  we  cannot  climinate  the
 Private  sector  so  long  as  we  have
 mixed  economy  Why  should  she  use
 the  word  ‘vultures’?  The  hon.  Lady Member  should  be  litthe  more  soft.

 Shrimati  Parvath!  Krishnan:  The
 point  T  have’  been  trying  to  make  is
 the  private  sector  is  trying  to  swoop down  and  squeeze  the  public  sector.

 Mr.  Speaker;  Whether  it  is  public secfor  or  private  sector,  they  are  all
 children  of  women.

 Shrimati  Parvathi  Krishnan:  It  is
 not  a  question  of  lady-like  or  not;  but
 T  thought  T  was  using  parliamentary
 language.  In  the  words  of  Anatole
 France,  “the  future  is  in  the  present:  it
 is  in  the  past.  It  is  we  who  make  it
 and  if  it  is  bad,  it  will  be  our  fault.”

 T  would  like  to  end  with  a  tribute
 to  the  tens  of  thousands  of  technicians,
 exprris  and  Workers  who,  in  co-opera-
 tion  with  our  friends  from  abroad
 have  achieved  gigantic  tasks  during the  past  few  years  in  these  steel
 Plants,  Fired  with  the  spirit  of
 national  endeavour,  overcoming  all  the
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 difficulties  that  they  have  been  facing
 and  the  pin-pricks  of  the  private  sector
 and  cynics,  they  have  changed  the
 landscape  of  our  country  and  set  us

 well  on  the  road  to  industrialisation.
 Let  us,  therefore,  rectify  whatever  mis-
 takes  are  there  very  speedily  and  go
 forward  to  greater  achievements  with
 ever-growing  confidence.  That  js  the
 appea]  that  I  would  make  in  conclud-
 ing  my  speech  on  these  demands.

 Shri  9.  C.  Mallik  (Dhanbad):  Mr.
 Speaker  Sir,  ]  congratulate  the  Minis-
 try  of  Stecl,  Mines  and  Fuel  on  the  ex-
 cellent  progress  they  have  made  so  far,
 are  making  now  and  |  also  expect  they
 wil]  do  so  in  future  being  in  very  able
 and  efficient  hands.  But  my  congratu-
 lations  are  only  for  the  work  done  by
 the  Ministry  in  regard  to  Steel  and
 minerals  other  than  coal.  So  far  as
 coal  is  concerned  I  cannot  congratulate
 them  so  very  heartily.  They  have  land.
 ed  themselves  in  difficulty  and  disad-
 vantage  in  not  taking  up  this  key  in-
 dustry,  which  is  the  most  important
 basic  industry,  coa]  being  the  most  im-
 portant  of  all  minerals  in  their  hands.
 They  have  not  nationalised  it.  They
 have  relied  all  along  on  the  private
 sector  for  an  increased  in  output.
 From  my  very  boyhood  I  had  lived  in
 coalfields  and  I  know  the  colliery  pro-
 prietors.  They  are  a  sort  of  preedy.
 wily,  shrewd  intelligent  people.  For
 every  ounce  of  ९09]  raised,  they  are  de-
 manding  more  price  from  the  Govern-
 ment.  The  more  Government,  in  their
 anxiety  to  have  more  coal,  try  to
 please  them  in  every  way  and  the  more
 Government  gives  them  concession  and
 increase  jn  price  the  more  are  their
 demands.  The  Government  would  have
 done  better  to  nationalise  the  industry
 long  ago,  but  they  have  not  done  it.
 So.  they  are  finding  themselves  in  dis-
 advantage  and  difficulty.

 Coal  is  the  most  important  of  all
 minerals  in  bulk  in  utility  and  in  the
 Price  they  fetch.  The  largest  amount
 of  coal  raised  in  India  is  in  my  consti-
 tucney  of  Dhanbad  and  Jharia,  where
 there  are  the  largest  number  of  techni-
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 cal  staff  also.  The  quantity  of  coal
 raised  is  5  crore  tons  and  it  brings
 about  Re.  90  crores.  If  we  had  to  im-
 port  the  coal  from  outside  if  we  had
 no  coal,  then  our  cost  would  have  been
 near  about  Rs.  300  crores.  So,  the
 magnitude  and  the  importance  of  coal
 can  be  well  appreciated.

 Coal  is  the  most  important  of  all
 muincrals  because  most  of  the  factories
 are  dun  by  coal,  though  in  a  few  cuses
 electric  power  and  oi]  power  are  used.
 Cual  is  ulso  uscd  for  domestic  purposes
 and  for  burning  bricks,  The  most  im-
 portint  thing  nowadays  js  it  produces
 hard  coke  which  is  used  in  the  iron
 factoricvs.  Besides,  excep,  for  crude
 oil,  coal  is  the  mos{  important  source
 of  many  of  the  valuable  by-products
 such  as  coal  tar  which  js  used  in  roads,
 naphthalene,  aniline  dyes,  phenol,  ete.,
 B45  carbons  and  last  but  not  the  least,
 the  fertiliser  ammonium  sulphate.  So,
 we  find  that  coal  is  the  most  important
 of  all  minerals.  The  price  of  every
 uther  commodity  depends  upon  the
 price  of  coal.  If  the  coal  price  is
 raised  it  increases  production  cost  of
 every  commodity  and  the  price  of
 every  other  commodity  and  produce,
 even  agricultural  produce,  is  increas-
 ed.  Railways  are  the  largest  users  of
 coal.  So,  if  coal  price  is  raised,  the
 expenditure  of  railways  increases  and
 that  forces  them  to  raise  the  freight.

 So,  in  fixing  the  price  of  coal,  our
 Government  should  be  careful  to  sec
 that  they  do  no.  oppress  the  consumers

 very  much.  But  in  their  anxiety  to
 have  more  coal,  our  Government  play
 themselves  into  the  hands  of  the  col-
 liery  proprietors,  who  are  very  shrewd
 and  wily.  They  are  pressing  the
 Government  for  more  increase  in  the
 Price  of  coal.  When  Government
 Wants  a  further  increase  in  coal  rals-
 ing  this  time,  they  pressed  Government
 that  the  adjoining  lands  should  be
 fiven  to  them,  so  thal  they  can  work
 from  there.  but  it  is  against  the  prin-
 ciple  of  Government  to  give  new  lands
 to  the  private  sector.  They  are  attack-
 ing  the  principle  of  Government  now.
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 So  far  ag  the  price  of  coal  is  con-
 cerned,  |  had  been  in  coal  trade  and  |
 know.  Since  the  control  was  intre-
 duced,  the  price  of  some  varictics  of
 coal  has  inercused  25  times.  Before  the
 price  contro!  I  had  purchased  2nd.  class
 dust  coal  at  40  aunas  a  ton—though  it
 may  be  considered  uh  uncconomic
 valuc—and  now  the  price  of  the  same

 dust  coal  is  about  25  times  hIgher.  The
 price  of  very  inferior  quality  coal  for
 domestic  purposes  was  l0  annas.  But
 now  the  prices  of  inferior  quality  and
 superior  quality  of  coal  for  domestic
 purposes  have  been  brought  to  the
 same  level  and  the  price  js  Hs,  2H
 which  means  it  has  increased  by  more

 than  30  times,  but  mot  so  the  cost

 Still  the  proprictors  wanted  further
 increase  in  price.  Government  had  ap-
 Pointed  a  committee  to  go  with  the
 question  of  further  price  increase,  But
 the  proprietors  are  too  wily,  clever  and
 intelligent  for  the  committee  members
 to  know  the  cost,  From  the  very  nature
 of  the  industry—coal  is  produced  at  a
 depth  of  sometimes  even  3000  feet  un-
 derground  and  so  it  is  difficult  to  check
 their  cost.  They  have  many  wily  cost
 accountants  who  came  manipulate  the
 costs  and  show  the  cost  manyfold  to
 defraud  the  Government  in  regard  to
 taxes  and  to  demand  increase  in  price
 of  coal.

 The  commitice  members  were  not
 more  clever  and  so  they  could  nol
 check  the  cost.  Government  ix  always
 increasing  the  price  of  coal,  Now  the
 time  hax  come  to  cry  a  halt,  because
 the  consumers  have  also  to  be  catnsi-
 dered.  The  continuous  increase  in  the
 price  of  coal  is  putting  the  consumers
 to  great  difficulty.  We  shall  have  to
 see  that  not  only  the  price  of  coal  is
 not  raised  further,  but  a  high-powered
 commission,  representative  of  all  the
 diverse  interests  in  the  country  should
 be  appointed  to  find  out  the  =  price
 atructure  de  nove.  Then  it  will  be
 found  that  the  price  of  coa]  will]  have
 to  be  reduced.  This  increase  in  the
 price  of  coal  is  tempting  the  coal  pro-
 prietor  not  to  increase  their  raising.  Jo
 other  industries  and  also  in  agriculture
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 more  the  production,  less  is  the  cost
 and  more  is  the  profit  the  producers
 get.  But  in  coal  jt  is  quite  the  differ-
 ent.  Coal  is  a  diminishing  asset.  In
 other  commodities  such  as  in  agricul-
 ture,  we  donot  sell  the  land,  it  remains
 in  tact;  we  sell  the  produce,  In  the
 factories,  We  sell  the  produce  and  80,
 more  the  production  more  the  profit
 which  the  producers  get.  But  in  coal
 it  is  not  so.  It  is  a  diminishing  assct.
 The  body  of  the  asset  is  cut  and  sold.
 So,  the  assets  get  reduced  by  sale.  In
 a  colliery,  if  there  are  10,000,  tons  of
 coal  and  if  we  sell  2,000  tons,  the
 balance  that  will  remain  is  only  8,000
 tons.  So,  some  day  the  coal  will  be
 exhausted.  And  there  would  be  no  as-
 set,  ‘So,  it  is  a  queslion  of  an  exhaus-
 tive  and  diminishing  asset.  Producers
 naturally  want  to  preserve  for  higher
 Price  their  assets  instead  of  exhausting
 them  at  a  lower  price.  Also,  they  do
 not  like  to  sell  their  assets  at  a  price
 lower  than  what  they  expect  to  get.
 Now  Government  is  always  increas.
 ing  the  price  and  so  owners  of  mines
 are  thinking  that  the  price  will  be  fur-
 ther  increased  in  future.  So  they  arc
 not  anxious  to  increase  the  raising  of
 coal,  which  will  diminish  their  assets.
 They  think  that  they  should  sell  it
 when  the  price  is  the  maximum  so  that
 they  can  get  maximum  price.  Because
 they  cannot  increase  their  assets,  as
 there  js  a  limit  to  the  deposit  of  coal.
 As  far  formation,  coal  rquires  about
 20,000  to  30,000  years.  So,  by  con-
 tinuously  increasing  the  price  of  coal,
 Government  is  tempting  the  colliery
 Management  to  diminish  their  raising
 for  the  time  being.  The  remedy  for
 this  is  the  nationalisation  of  the  coal
 industry.  By  nationalisation  and  by
 bringing  the  industry  under  their  cont-
 rol  or  authority  they  can  keep  their
 promises  to  nationalise  all  key  indus-
 tries  and  they  can  themselves  get  the
 profits  that  the  private  proprietors  ate
 now  making.

 Besides  that  there  is  another  advan-
 tage  flowing  from  nationalisation.  By
 fragmentation,  inherent  in  private  pro-
 prietors  of  the  collieries,  they  waste
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 a  large  amount  of  coal.  They  have  to
 keep  barriers  and  because  of  these  bar-
 Tiers  a  large  amount  of  coal  is  lost.
 If,  for  instance,  there  are  two  collicrics
 adjoining,  belonging  to  different
 owners,  one  cannot  be  worked  from
 the  other,  Both  should  have  separate
 pits.  Now,  if  all  the  collieries  are  in
 one  hand  and  the  policy  is  an  inte-
 grated  one  the  raising  of  009]  wil!  be
 facilitated,  as  they  can  work  from  one
 pit  and  at  a  much  lower  cost  and  al
 a  lower  capital  investment.

 So,  there  are  many  advantages  in
 nationalisation  of  the  coal  industry.
 There  is  the  question  of  bad  stock.
 Now,  the  colliery  proprietors,  most  of
 them,  they  are  unscrupulous  and  they
 mix  bad  quality  coal.  No  doubt,  there
 are  colliery  inspectors  to  check  the
 stock  of  coal.  But  these  proprietors,
 having  large  funds  at  their  disposal,
 bribe  the  loading  inspectors  who  would
 be  checking  the  stocks,  and  because  of
 the  bribe  the  inspectors  overlook  the
 quality  of  the  coal.  The  Government
 are  paying  the  inspectors  some  Rs.
 250  or  so.  But  the  proprietors  of  col-
 lieries  pay  them  much  more,  a  much
 bigger  sum.  Now  the  question  before
 the  inspectors  is  whether  they  should
 look  up  to  their  husbands  or  their
 paramours.  Whereas  the  husbands
 pay  them  only  Rs.  250,  the  paramours
 pay  them  in  thousands.  So,  naturally,
 they  would  look  to  their  paramours
 than  to  their  husbands.

 Then  we  want  to  have  more  was-
 herles  to  produce  better  quality  coal.
 Now  the  washeries  of  tf  Govern-
 ment  ate  doing  the  washing.  If  the
 coal  is  also  in  their  hands,  they  can
 run  the  washeries  well.  If  the  wash-
 eries  are  in  the  hands  of  the  Govern.
 ment  and  the  collieries  in  the  hands
 of  the  private  owners,  they  cannot
 utilize  the  washeries  so  well  as  they
 would  be  able  to  do  if  both  are  in
 their  hands.

 Then,  in  the  case  of  burning  coal
 for  making  soft  coal  or  hard  coking
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 coa]  in  the  open  hearth,  smoke,  which
 is  the  most  valuable  thing,  is  lost.  The
 small  collieries  do  not  have  that  much
 capital  to  start  bi-product  industries.
 If  all  the  collieries  are  in  the  hands
 of  the  Government,  they  can  spend
 money  in  developing  the  bi-products
 and  so  the  bi-products  industries  will
 also  flourish  very  well.
 2.57  bra.
 [Suar  Mutcuanp  Duss  in  the  Chair]

 Turning  to  the  question  of  steel,  we
 find  that  the  Ministry  is  doing  very
 well.  Their  target  is  going  to  be  ac-
 hieved.  We  want  to  produce  6  million
 tons  of  stec]  by  the  end  of  the  Se-
 cond  Plan  and  l0  million  tons  by  the
 end  of  the  Third  Plan.  Now,  the
 0  million  tons  of  steel  that  we  would
 be  producing  during  the  Third  Plan
 will  be  consumed  in  our  home  mar-
 ket.  The  producers  increase  their  pro-
 duce  so  long  as  there  is  a  good  price
 for  it  and  there  are  enough  customers
 for  it.  We  find  that  there  is  a  big
 demand  for  steel.  So,  |  am  glad  that
 the  Government  is  going  to  have  an-
 ether  project  at  Bokaro.  The  placc
 where  the  project  is  going  to  be  locat-
 ed  is  called  Malapuri  and  it  has
 many  advantages.  It  has  Damodar
 close-by  and  there  is  the  newly-cons-
 tructed  Chandrapur—Mori  line.  So,
 Bokaro  will  be  a  very  good  place  for
 that.

 But  we  should  have  long-term  pro.
 jects  in  view  and  so  ४९  should  from
 now  think  of  other  projects.  The  ques-
 tion  naturally  is  of  money,  Now,  if
 we  depend  on  our  own  resources,  then
 we  may  not  be  able  to  have  these
 Projects  even  in  hundred  years.  There
 is  no  harm  in  borrowing  money.  We
 are  borrowing  money  for  the  various
 Projects,  whose  produce  will  bring  us
 enough  money  to  repay  our  loans  and
 interests.  It  will  enable  us  to  save
 our  foreign  exchange,  because  we
 would  be  producing  those  things  which
 We  are  now  importing.  So,  they  will
 bring  us  more  foreign  exchanges  to
 meet  our  other  requirements,  as  our
 necessity  to  import  these  things  will
 become  lJess-and  less,  So,  there  is  no
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 danger  in  borrowing.  Some  people
 are  saying  that  We  are  not  looking  to
 the  future  by  getting  so  much  loans.
 That  is  not  a  fact.  We  will  be  able
 to  repay  our  Joans.

 In  the  case  of  stec]  industry  we  are
 very  fortunate.  All  countries  in  the
 world  do  not  have  the  resources  ६9
 have  a  stecl  industry.  Buy  we  are
 very  fortunately-placed.  All  the  in-
 gredients  that  are  required,  all  the  raw
 materials  that  are  required  for  the
 steel  industry  are  close  at  hand  in  our
 case.  We  have  got  enough  raw  mate-
 rials,  We  have  got  enough  lime-stone,
 we  have  got  enough  iron  ore  and  also
 manganese.  Of  course,  we  have  not
 enough  metallurgical  coal  to  produce

 hard  coke  for  stee!  factories  and  foun-
 daries.

 Mr.  Chairman:  The  hon.  Member
 should  now  conclude.

 Shri  D.  C.  Mallik:  I  am  just  in  the
 midst.  I  will  conclude  in  8  minute.
 All  there  washeries  are  needed  to
 have  hard  coke.  So,  we  may  huve
 enough  hard  coke  for  some  days  yet
 to  come,

 Now  I  have  to  strike  a  note  of  warn.
 ing  about  our  iron  ore  exports.  I  do

 not  know  what  our  resources  of  iron
 ore  is.  In  any  case,  we  have  to  ex-
 pand  and  we  are  going  to  expand  our
 steel  industry.  So,  I  do  not  know
 if  unlimited  export  of  iron  ore  will
 be  of  any  benefit  to  India,  I  have  no
 idea  about  our  iron  ore  reserves.  But
 I  do  know  that,  unlike  coal,  where
 the  deeper  the  scam  the  better  the
 coal,  in  the  case  of  iron  ore  the  better
 quality  is  obtained  on  the  surface  than
 at  a  depth.  So,  we  shall  have  to  be
 a  bit  careful  about  export  of  iron
 ore.  To  have  more  foreign  exchanges
 and  more  Money  We  are  entering  into
 long-term  contracts  for  the  export  of
 iron  ore  Jt  is  for  the  Ministers,
 who  are  efficient  and  able,  who  know
 everything  better  than  I  do,  to  ponder
 over  this  question  whether  the  un-
 Mmited  export  of  iron  ore  is  to  the
 ultimate  benefit  of  India.  It  may  so
 happen  that  on  a  future  date  we  may
 not  be  able  to  feed  our  steel  industry
 with  iron  ore.
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 [Shri  D.  C,  Mallik]
 About  hard  coke  I  have  to  say  that

 all  the  best  collieries  producing  metal-
 lurgical  coal  were  in  British  hands,
 which  they  ruimed  before  they  went
 awa;,  intentionally  or  otherwise  I
 cannot  say.  They  used  to  produce
 more  of  the  metallurgical  coal.
 Now  for  producing  metallurgical
 coal  the  Kurshabarace  seam
 4  and  i4A4  of  Jharia  fields  are  the
 best  ones.  Many  of  those  best  col-
 lierics  are  already  under  fire.  Swar-
 dih,  Sudandih  ond  Sutikdih  are  under
 fire.  Shri  Rampur  collicries  are  also
 under  fire.  So,  many  of  the  metallur-
 gical  coal  producing  collieries  are  now
 either  under  fire  or  under  walter.  ह
 know  that  the  Trans  Damodar  river
 collicrics,  Kohinoor,  Dhekoera,  Gar-
 goan  and  Sitainala  have  good  metal-
 lurgical  coal,  but  their  working  is  so
 difficult  that  the  private  owners  are
 finding  it  unprofitable  to  raise  and
 Most  of  them  are  not  working.  So,
 Government  should  nationalise  these
 collieries  first.  Then,  Government
 would  not  be  so  much  after
 profits  as  these  colliery  pro-
 prietors  are,  and  they  will  have
 the  national  interest  in  view.  So,  at
 least  the  collieries  which  produce
 metallurgical  coal  should  be  nationa-
 ised  for  the  benefit  of  the  steel  in-
 dustry.
 3  hrs,

 डा०  राल  खुभग  लह  (सहसराम)  :
 सभापति  जी,  किसी  भी  देशा  की  तरक्की  बहुत
 कुछ  वहां  के  खनिज  पदार्थों  पर  निर्भर  करती
 है,  कि  उस  खनिज  पदार्थों  का  कितना  पह्रन्वेषण
 हुआ.  उनका  कितना  एक्सप्लायटेशन  हो  रहा
 है  बौर  किस  प्रकार  से  उनका  प्रासेसिंग  हो
 रहा  है  1

 जहां  तक  खोजों  का  सवाल  है,  मैं  मंत्रालय
 के  कार्मों  की  सराहना  करता  हूं  1  इन  चीजों
 को  ब्योजन  की  दिया  में  इत  पांच  सात  वर्षों
 में  इन  लोगों  ने  बहुत  कोएिएों  की  हैं  ।  इस
 सम्बत्य  में  जओ  नेशनल  कोल  डेबेसपर्मेंट
 कारपोरेषाभ  ौर  नेशनल  मिनरल  डेबेलप-
 पेंट  कारपोरेशन  की  स्थापना  हुई  है  इसका  में
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 स्वागत  करता  हूं  t  पेट्रोलियम  वगरह  की  खोज
 के  लिये  जो  इन्हों  स्टेनर्वेक  पेट्रोलियम  प्रोजेक्ट
 और  प्राइल  इंडिया  प्राइवेट  लिमिटेड  को
 स्थापना  हुई  है,  यह  भी  अच्छी  चोज  है  हालांवि
 ये  दोनों  प्राइवेट  चोज  हैं।  इनमें  सरकार  ने
 काफी  रूपया  दिया  हैं,  लेकिन  देश  को  तरवकों
 इस  बात  पर  निर्भर  करतों  है  कि  देश  खूद  व
 खुद  इन  सब  चोजों  को  खोज  कर  सके  ।  इन
 सब  चोजों  को  खोजतने  के  मार्ग  में  मुख्य  दिक्कत
 हमारे  यहां  यह  है  कि  हमारे  देश  में  टैकनिकल
 हैइस  जितने  चाहिये  उतने  नहीं  है.  ौर  या
 दिक्कत  इसलियं  हैं  कि  ट्रेनिंग  को  सुविधायें
 नहीं  है  ।

 अभी  जॉ  ग्राइल  स्फाइनरीज  को  नृनन्‍
 माटी  और  बरौनों  में  स्थापना  के  लिये  रूस  से
 समझौता  हुआ  है,  उसमें  यह  बात  भी  शामिल
 है  कि  कुछ  टैकनिकल  हँस  को  ट्रेनिंग  देने  को
 सुविधा  रक्षिया  भारत  को  प्रदान  करेगा  |
 में  इसका  भी  स्वागत  करता  हूं  a  देक्ष  में  ट्रेनिंग
 की  जितनो  हो  सुविधायें  होंगी  उतनी  हो
 जल्दी  देश  की  तरक्को  होगो  |  कल  कुछ  मान-
 नीय  सदस्यों  ने  प्रालोचना  की  कि  भिलाई  में,
 झौर  रूरकेला  और  दुर्गापुर  में  भी  रशियन
 ममत  ौर  बंप्रेज  बहुत  से  इंजिनियर  काम
 कर  गें  है  धौर  ये  इतने  ज्यादा  हैं  कि  जितने
 नहीं  होने  चाहियें  ।

 3.63  hrs.

 [Mr.  Depury-Sreaker  in  the  Chair)

 हो  सकता  है  कि  इसका  कारण  यह  हों  कि  हमारे
 यहां  उस  ढंग  से  शिक्षित  इंजिनियर  काफी  नहीं
 हैं.  इसलिये  उनको  बाहर  से  बुलाना  पढ़ा  हो  ।
 भी  तो  कुछ  समय  तक  हमको  आहर  के  लोगों
 को  जरूर  ही  बुलाना  पड़ेगा,  लेकिन  में  चाहता
 हूं  कि  हम  इतनी  मात्रा  में  दूसरों  पर  मिर्मर
 न  करें  झौर  इन  लोगों  से  घपने  लोगों  को  शिक्षित
 कराने  का  काम  लें  1  प्रमी  इन  तीनों  स्टील
 प्लॉंट्स  में  कोई  १५००  विदेशी  इंजिनियर  काम
 कर  रहे  हैं  ।  क्यों  न  हम  इनकी  सहायता  से  झपने
 खोगों  को  ट्रेनिंग  दिलाने  के  लिये  एक  बढ़ा
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 कालिज  खोले  जिसमें  इन  लोगों  को  इस्तेमाल
 किया  जाये  झीर  प्रगर  जरूरत  हो  तो  इस  काम
 ह  लिये  बाहर  से  बौर  भो  लोगों  को  बुलाया
 जाये  और  सभी  रोजन्स  में  एक  एक  इंस्टीट्यूट
 खोले  |

 यहा  में  एक  बात  का  शिकायत  किये
 बिसा  नहीं  रहेगा  ।  जो  टैंकनिकल  इस्टीट्यूट

 किये  जाने  बाले  थे  भारत  सरकार  को
 ग्रोर  के,  उनमें  से  एक  खड़गपुर  में  स्थापित
 हुआ  है.  और  मद्रास  में  भा  इसे  लिये  कुछ  जमानत
 ली  गयी  है  ग्रौर  कानर  में  भो  |  लेकिन  इस
 an  गे  जिननी  तरक्की  होनो  चाहिये  थी
 उनने!  नहीं  हो  रहो  है  7  यहा  पर  कुछ  वाली-
 टेकानक  भी  हैं.  लेकिन  उनके  बारें  में  भी  शिका-
 हल  है  -  इस  सदन  में  कितनी  बार  इन  के  बारे  में
 सवाल  उठाये  गये  है  कि  वहां  उससे  लड़के  ट्रेन
 नहीं  हो  पा  रहें  है  जिनने  कि  होने  चाहियें  दौर
 इसलिये  दूसरे  देक्षों  को  यहां  के  स्कूल  बौर
 कालिजों  के  लड़कों  को  ट्रेनिंग  के  लिये  भेजना
 पड़ता  हैँ  7  तो  देश  में  खनिज  पदार्थों  को  खोज
 के;  लिये  स्थिति  ग्रच्छी  नहीं  है  ।  शगर  हमारे
 यहां  ग्राज  ज्यादा  ट्रेंड  हैंहस  उपलब्ध  होते  तो
 ग्राज  लहाख  का  वह  हिस्सा  जिसमे  घाज
 चोनी  विराजमान  हैं  वहा  हमारा  काम  हो  रहा
 होता  o  उस  हिस्से  में  ऐसे  ऐसे  मिनरल्स  है
 जिनको  देश  को  बहुत  ज्यादा  जरूरत  है.  लेकित
 उनको  खोज  जभी  नहीं  हो  पायो  है  1  राजस्थान
 में  जिप्समम  बहुत  ज्यादा  तादाद  में  मौजद  है,
 देगी  तरह  जम्म  काष्मोर  में  भो  काफ़ों  मात्रा
 में  जिप्सम  मिलता  है  बौर  माइका  बगैरह  भी
 सिलता  है  -  मगर  इन  हिस्सों  की  खोज  नहीं  हो
 जायी  है  t  लेकिन  ये  चीजें  तभी  हो  सकतो  हैं
 जब  पूरा  कॉग्राडिनेशन  हों,  बढ़ा  रास्ते  बगेरह
 हों.  पूरी  तरह  सुरक्षा  का  प्रबन्ध  हो  ।  ये  सब
 चोजे  हों  सभी  इन  इलाकों  में  इस  मिनिस्ट्री
 द्वारा  आदमों  भेजकर  जाच.  पहताल  करायी
 जा  सकती  है  |  लेकिन  चुंकि  इन  सब  चीजों
 को  ख्यवस्था  नहीं  थी  बौर  वह  इलाका  बला
 गया,  इसलिये  वहां  काम  नहीं  हों  सकता  ।
 लेकिन  मैं  चाहता  था  कि  खनिज  पदार्षों  के

 agit
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 लिये  इस  मंत्रालय  द्वारा  देश  के  कौने  कौन  में
 छानबीन  की  जाये।

 अभा  मलिक  जी  ने  शौर  श्रोमतो  पाबंतो
 क्रर्गन,  ने  बताया  कि  बुकारों  में  चोथे  स्टीन
 नॉट  को  स्थापना  होगी  ।  कल  भी  इसके
 मुताह्लिक  चर्जा  हुई  थी  भौर  कुछ  भाइयों  ने
 कहा  था  कि  एक  हो  जगह  क्‍यों  यह  कारखाने
 बनाये  जा  रहे  हैं,  दूसरी  जगहों  पर  भी  उनको
 बनाना  चाहिये  ।  म॑  इस  बात  का  स्वागत  करता
 हैं  कि  देश  के  तमाम  हिस्सों  में  टोल  जाट
 बने  ।  लकित  यहा  पर  इसलिये  इस  चोज  को
 बनाया  जा  ?हा  है  कि  उस  हिस्से  में  लोक  की
 खत  बहुत  ज्यादा  है।  लोहे  की  खपत  के  घनु
 सार  देश  को  चार  राजिन्स  में  बांटा  गया  है
 लेकिन  कवल  कनकत्ता  रॉजन  में  ४५  परसेट
 लोझ  को  खपत  हीती  हैं  भ्रोर  जो  कच्चा  पदार्थ
 चाहिये  लोई  के  उत्पादन  के  लिये,  बैस  प्रायरन
 शौर  कोयला,  ये  चोजे  भो  उस  भाग  में  ज्यादा
 में  ज्यादा  उपलब्ध  हैं  Tr

 खान  प्रोर  तेल  संत्रो  शी  eo  te
 सालबीय)  :  खास  वजह  यही  है  t

 wre  रास  शुभ  सिह  ६०  पर  मैंद
 काकिंग  कॉल  बुकार  के!  करोंब  मिलता  है.
 कोयला  भी  वहां  co  प्रतिशन  मिलसा  है
 शौर  पानी  वर  रह  की  भी  वहां  तमाम  सुविधाय
 है  ।  इप  न्विति  में  में  जरूर  चाहगा  कि
 दस  क्षेत्र  ः  सदी  7  जाट  की  स्थापना  बुकारा
 में  ही।  और  तस्काल  है।  सत्काल  ुमलिये
 में  चाहता  हू  कि  झाज  जो  स्थिति  है  उसमें
 हमको  झपने  देश  के  इंद्र  ट्रिअलाइजेशन  के
 लिये  ज्यादा  से  ज्यादा  तेजी  करनी  चाहिये
 पता  नहीं  कि  कब  क्या  स्थिति  पैंदा  है  जाए  ।
 झगर  प्राज  हमको  प्रपने  देश  को  उन्नत  दोर
 शानदार  देश  बनाना  हैं  तो  हमकों  इस  दिया
 में  तेजी  से  प्रगति  करनी  होगी  ताकि  हम
 झपने  पहोसी  देशों  के  समकक्ष  हों  सके.
 कौर  उम  स्थिति  में  ान  के  लिसे  यह  पावव्यक
 है  fie  हमाशा  लेके  का  उत्पादन  कम  से  कम
 ty  सिलियत  टन  हो  ।  पधौर  उसके  लिये
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 [sro  राम  सुभग  सिंह]
 झ्रावद्यक  हों  ते  पांचवें  स्टील  प्लांट  की  भी
 स्थापना  की  जाये  ।  कहा  जा  सकता  है  कि
 इतना  रुपया  देने  में  प्लानिंग  कमीशन  प्रसमर्थ
 हो  सकता  है,  या  यह  कहा  जाए  कि  277
 इतना  रुपया  नहीं  दें  सकता  ।  लेकिन  जो  हमारे
 नैचुरल  मिनरल  रिसोसेंज  हैं  इन  को  हम  क्रेडिट
 से  लिक  कर  सकते  हूँ  ।  इन  पर  क्रेंडिट  लेते
 के  कारण  हमको  कोई  दिक्कत  नहीं  हो  सकती
 क्योंकि  यह  कंजम्यशन  के  लिये  फ्रेंडिट  लेने  की
 बात  नहीं  है।

 बुकारों  में  स्टोल  प्लांट  बनाने  का  एक
 कारण  यह  भी  है  कि  वहां  रा  मैटीरियल
 लाने  में  बहुत  कम  बच  होता  है  बुकारों  में
 हम  ey,  रूपया  प्रति  टन  खर्च  करके
 रा  मैटीरियल  ला  सकते  हैं,  जब  कि  भिलाई
 दुर्गापर  श्लौर  रूरकेला  में  हमकों  इसकों  लाने
 में  fore  रुपया  प्रति  टन  खर्च  करना
 पडता  है  |

 कोल  के  बारें  में  भी  में  कुछ  कहना  चाहता
 हूँ  ।  नैशनल  कोल  डैवेलपमेंट  कोरपोरेंशन
 की  स्थापना  हुई  है  |  इसके  पहले
 भी  कोला  निकाला  जाता  था  लेकिन  वहां
 मजदूरों  की  हालत  बहुत  खराब  थी  1  प्रप्रेल
 मई  शौर  जून  के  महीनों  में  वहां  कोलफील्ड्स
 में  पानी  मिलना  मुष्किल  होता  है  1  शोर
 इस  कारण  कोयले  के  मजदूर  को  बड़ों
 तबाही  का  मुकाबला  करना  पड़ता  है  ।  रहने
 की  भी  जगह  भ्रच्छी  नहीं  होती  ।  हो  सकता
 है  कि  इस  मंत्रालय  के  सिर  इन  तमाम  चीजों
 फी  जवाब  देही  न  हों।  लेकिन  जिस  तरह
 से  नैशनल  डेबेलपरमेंट  कॉर्पोरेशन  की  स्थापना
 के  बाद  उस  के  कर्मचारियों  की  सुख  सुविधा
 का  लिहज़  कर  के  रांचों  में  या  ौर  जगह
 काफी  व्यवस्था  की  गई  है,  उसी  तरह  से
 कोलमाइनजं  की  सुविधा  पर  भी  ध्यान
 देना  चाहिये  शौर  कम  से  कम  पानी  का
 इन्तज़ाम  शझरिया,  घनबाद,  रानोगंज  झौर
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 ry  तमाम  कोल-फील्ड्स  में  पूरी  तरह
 करना  चाहिये  t

 प्रतिवर्ष  कोल-माइन्ज  में  कुछ  न  कुछ
 एक्सिडेंट  होते  है  दौर  उन  के  कारण  काफ़ी
 लोगों  को  तबाही  का  सामना  करना  पड़ता
 है  '  इस  लिए  में  चाहूंगा  कि  रेसक्यू  प्ाप-
 केदान्ज  की  एक  पग्रक्छी  तरह  से  संगठित  संस्था
 बनाई  जायें  ।.  मैं  यह  नहीं  कहता  जि  वह
 संगठित  नहीं  है,  लेकिन  जैसा  कि  कल  श्री
 मालवीय  ने  बताया  था  कि  इंडियन  ब्यूरो
 आफ़  माइन्ज  में  टेक्निकल  प्राफिसज  न
 मिलने  से  काफी  जगह  खाली  रहती  है.  उसी
 तरह  से  रेसक्यू  आपरेशन्ज  में  भी  द्वेन्ड
 हेडज  के  प्रभाव  से  काफी  दिक्कत  रहती  है  ।
 लेकिन  प्रावश्यकता  इस  बाल  की  है  कि  दोनों
 में  जो  एक्सिडेंट्स  होते  है  प्रौर  उन  के  कारण
 मजदूरों  को  जो  क्षति  उठानी  पड़ती  है.
 उन  को  रोकने  के  लिये  भअच्छी  व्यवस्था
 होनी  चाहिये  ।

 बरौनी  के  बारे  में  कल  श्री  नरसिह
 ने  कहा  कि  वहां  के  लोगों  को  बहुत  ज्यादा
 रुपये  दिये  जाते  है  |  इस  सम्बन्ध  में  में
 यह  निवेदन  करना  चाहता  हूं  कि  यदि  हम
 बरौनी  की  जुमीनों  को  देखें  और  वहां  के  मार्केट
 कट  का  खयाल  करें--बिहार  में  लैंड  एक्वी-
 जीशन  की  प्रोसीडिग्ज  स्टेट  गबर्नमेंट  की  दोर
 में  जारी  होती  है  झौर  वहां  पर  उस  का  एक
 कायदा  है--तों  हम  यह  नहीं  मान  सकते
 कि  बिहार  गवर्नमेंट  की  प्लोर  से  वहां
 ज्यादा  रुपये  दिये  जाते  हैं  ।  बिहार  में
 बोकारों.  बरौनों  झादि  स्थानों  पर  कारखाने
 स्थापित  करने  के  लिये  बहुतेरी  जमोनें  एक्वायर
 की  जाती  हैँ  भौर  रेट  के  प्रनुसार  जमोन  का
 मूल्य  दिया  जाता  है  t  लेकिन  बिहार,
 उड़ीसा  पौर  दूसरी  जगहों  में  एक  दुम्द
 स्थिति  यह  है  कि  जो  लोग  इस  प्रकार  हटाये
 जाते  है--सिदरी  कोयले  के  एरिया  में,
 बोकारो  में  झौर  घब  रांची  में  मशीन  टूल
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 फैक्ट्री  स्थायित  होने  जा  रहो  है--उन  को
 कोई  विशेष  सुविध।  नहीं  मिलती  है।  छोटी
 छोटी  नौकरियां  तो  उन  को  मजबूरन  देनी
 पड़ती  हूँ  --उन  को  लकड़ी  औौर  मिट्टी  ढोन
 का  काम  दिया  जाता  है--.  लेकिन  उन  में  से
 किसी  को  भी  किसी  प्रच्छे  पद  पर  नहों
 लगाया  जाता  है।  सिदरी  इतना  विज्ञाल
 कारखाता  है  ले  न  कोई  पूछे  कि  वहां  से
 तो  चालीस  व  जो  हूटाये  गये  हैं,  वहां
 का  कोई  लड़का  किसी  प्राफियर  के  पद  को
 पाया  है,  तो  यह  कहना  पड़ेगा  कि  नहीं  पाया
 है  ।  प्रगर  उस  कारखाने  बा  बनाये  जाने
 के  वक्‍ल  किसी  को  ने  लगाया  जाता,  तो
 में  समझता  कि  किसी  ने  उतनी  शिक्षा  न  पाई
 होगी,  खेकिन  प्रब  तो  दस  बरस  बीत  चुक
 हूँ,  इस  बीच  में  किसी  न  किसों  को  शिक्षित
 कर  के  उस  में  रखना  चाहिये  था  बोकारो,
 राउरकेजा,  भिलाई  वर्ग रह  में  से  भी  इसी  तरह
 मे  शिकायतें  मिलती  हूँ  ।  इसलिये  में
 चाहूंगा  कि  इन  स्थानों  में  जो  ट्रेनिंग  की
 व्यवस्था  होने  जा  रही  है--जमशणेदपुर  में
 भी  काफ़ी  लोग  ट्रेनिंग  पाते  हैं--उस  में
 इस  प्रकार  के  लोगों  को  फंसिलिटी  दी  जाये
 शौर  उन  को  प्रायटी  दी  जापे।  यह  ने  हो
 कि  दूसरे  उन  को  दबाने  की  चेघ्टा  करें  ध्रौर
 दबाने  में  समर्थ  हो.  जाय  ।  प्रगर  ऐसा
 होगा,  तो  यह  दुख  की  बात  होंगी,  क्‍योंकि
 एक  तो  वे  लोग  प्रपने  इलाके  से,  प्रपनी
 जमीन  से  हटाये  जाते  है  झौर  फिर  किसी
 फैसिलिटी  के  प्रमाव  में  वे  शरणार्थी  सरीखे
 बन  जाते  है  ।

 इसके  साथ  मैं  चाहूंगा  कि  पीराइट  प्लौर
 चूने  के  बारे  में  जल्दी  से  जल्दी  व्यवस्था  की
 जाये  t  चूना  बोकारों,  दुर्गापुर,  मिलाई,
 शाउरकेला  के  लिये  चाहिये  |  खास  तौर  से
 दुर्गापुर  के  लिये  चूने  की  व्यवस्था  शाह़ाबाद
 की  खदानों  से  ले  जाने  के  लिये  की  गई  है  t
 अब तक  वहां  व्यवस्था  थी  कि  छोटे  छोटे
 चूने  के  बनाने  वाले  थे  भौर  वे  लोग  उसको
 बना  कर  लोकल  कामों  में  लाते  थे  या  बेचने
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 थे  1  चूने  की  ज्यादा  मात्रा  के  लिये  जरूरत
 होगी  कि  एक  बड़ी  फैक्ट्री  हो  t  में  प्रार्थना
 करूंगा  कि  उस  बड़ी  खदान  को  चलाने  के  लिये
 एसी  ब्यवस्था  न  हो  कि  सारे  रोहतास  के  लोग
 हटा  कर  किसी  दूसरे  के  हाथ  में  उस  इलाके
 को  सौप  दिया  जाय,  क्‍योंकि  उस  इलाके  को
 यह  भी  डर  हूँ  कि  जो  भी  वहा  ात  हैं,  बहत
 जोरों  से  शोषण  करते  है  उसके  कारण
 वहां  के  लोग  बिना  घर-द्वार  के  हो  जाते  है  tb
 सम्भव  है  कि  चूना  इसी  साल  दुर्गापुर  जाने
 लगे  जौर  बोकारों  के  लिये  रोहतास  भौर
 पैलाम्‌  से  जाने  की  व्यवस्था  हैं  ic  इस  शोर
 मंत्री  महोदय  को  ध्यान  देना  चाहिये  ।

 Shri  Bhanja  Deo  (Keonjhar):  Mr.
 Deputy-Speaker,  Sir,  steve]  is  the  basis
 of  modern  industrial  technology  and
 if  industrialisation  has  to  be  accelerate
 ed  in  a  country  then  the  tempo  of  pro- duction  of  steel  has  to  be  borne  in
 mind,  It  is  right  that  our  Govern-
 ment  considered  that  in  the  Second
 Plan  period  steel  was  to  be  the  core  of
 th  Plan  about  which  my  hon.  friend, Shrj  Mahanty,  spoke  yesterday.  It  was
 expected  that  the  production  of  finish.
 ed  steel  will  rise  during  the  Second Plan  period  from  4.4  million  tons
 capacity  to  about  4.68  million  tons  by th  end  of  the  Second  Plan  period. This  target  was  to  be  achieved  by  the new  plants  as  well  as  by  the  expan- sion  of  the  existing  plants  in  the  pri- vale  sector,  But  those  could  not  be
 achieved  because  the  existing  private
 Plants  could  not  expand  to  their  fullest
 capacity  neither  the  plants  to  be  crect-
 ed  in  public  sector  could  achieve  their
 targets.  But  if  thix  tempo  of  invest- Ment  in  our  country  has  to  be  main. tained  there  is  bound  to  be  shortfall
 of  stecl  in  this  country  as  it  is  going to  by  during  the  Second  Plan  period. For  this  we  have  to  import  special
 categories  of  stecl  which  we  do  aot
 produce  in  the  country.  Also,  steel
 which  will  be  produced  in  the  country will  not  be  able  to  keep  pace  with
 the  tempo  of  investment  that  is  going on  in  the  country  to  advance  indus-
 trial  progresn  of  our  country.
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 [Shri  Bhanja  Deo]
 Besides  the  total  quantitative  defi-

 ciency  in  the  supply  of  steel  the  cxist-
 ing  plants  will  not  be  able  to  produce
 special  Lypes  of  ste-l,  eg.,  alloy  steel,
 ay  I  have  mentioned,  In  short,  we
 may  hive  surplus  in  certain  cate-
 forics  of  stecl  ued  pig  iron  because
 the  rolling  mills  could  not  be  crected

 in  time  and  there  is  deficiency  in  finis~
 hed  steel  products.  Therefore  the
 Government  is  trying  ६0  enter  ints
 barter  avreements  for  the  exchange  of
 surplis  iron  and  steel  products  with
 deficien:  steel  products  that  we  necd
 for  our  industrial  expansion,  What  is
 our  aetual  requirement  should  be
 borne  in  mind  while  entering  intu
 these  barter  agreements  so  that  it  is
 to  the  advantage  of  the  country.

 The  hon.  Minister,  while  speaking
 the  other  day,  mentioned  about  the
 study  that  the  National  Council  of
 Applicd  Economics  Research  had  done.
 He  practically  agreed  that  the  target
 of  defeit  estimated  by  them  is  also
 going  to  be  deficit  in  the  country.  At
 the  end  of  the  Second  Plan  period  the
 shortfall  will  be  of  about  3.6)3  million
 tons  and  by  the  end  of  the  Thir  Plan
 period  it  would  be  7.168  million  tons.
 So,  there  would  be  an  overall  deficit
 of  2.598  million  tons  at  the  end  of  the
 Third  Plan  period.  It  is  for  us  ta
 see  how  far  this  deficiency  could  br
 met  from  the  production  of  steel  dur-
 ing  the  Third  Plan  period  so  that  we
 are  self-sufficient  as  far  us  stee]  is
 concerned,  Specially  the  deficiency
 will  be  more  pronounced  in  the  case  of
 rails,  fishplats,  plates,  bars  and  rods.
 Though  there  is  no  likelihood  of  sur-
 plus  steel  in  tote,  in’  short  periods
 there  may  be  3.  surplus  in  certain
 categories  of  finished  stee]  while  there
 maye  be  a  deficincy  in  othr  cate-
 gories.

 Now  I  will  turn  my  attention  to  the
 management  of  the  public  sector  plants
 that  have  been  entrusted  to  Hindustan
 Steel.  Of  course,  we  have  to  be
 proud  of  what  they  have  achieved
 during  the  Second  Plan  period  from
 acratch,  but  what  I  will  try  to  point

 APRIL  8,  960  for  Grants  l0420

 out  to  the  hon.  Minister  are,  what  |
 fecl,  the  lags  in  the  Ministry.  I  hope
 he  will  take  it  as  a  matter  of  cous-
 tructive  criticism.  I  wish  to  say  some-
 thing  about  the  management  or  the
 board  of  directors.

 We  have  in  this  organisation  part.
 time  Directors  who  cannot  take  suffi-
 cient  interest  in  the  working  of  the
 company.  Most  of  them  are  officials,
 and  their  attitude  is  based  on  hierarc-
 hical  concepts  which  are  not  condu-
 cive  always  to  enterprises  on  sound
 business  principles.  The  Estimates
 Committce  have  rightly  pointed  out
 in  their  Thirty-third  report  and  sug-
 ested  that  there  may  be  a  local  board
 of  management  for  cach  project  which
 could  function  independently  on  all
 local  problems.  It  may  consist  of  the
 General  Manager  and  all  the  heads  of
 departments  of  the  projects.  By  this
 method  there  will  be  greater  efficiency
 as  on-the-spot  decision  could  be  made
 at  local  level.

 In  this  respect  the  organisation  of
 the  Gas  Counci]  and  the  Area  Gas
 Boards  in  U.K.  may  be  examined  with
 a  view  to  seeing  to  what  interest  it
 could  serve  a3  a  mode]  to  the  set-up
 of  Hindustan  Steel  as  recommended
 by  the  Estimatcs  Committee.

 Another  regrettable  feature  of  the
 public  sector  plants  is  that  no  firm
 estimates  are  available  regarding  the
 cost  of  stecl  per  ton  that  is  to  be
 produced  in  this  sector.  While  we
 ask  the  private  sector  industries  to
 give  us  the  estimate  of  the  cost  -of
 production  per  unit  when  they  onter
 into  new  projects,  I  think  similar
 norms  should  also  be  followed  in  the
 Public  sector,  because,  after  all,  this
 investment  is  going  to  come  from  the

 -tax  payer's  money  and  he  has  a  right
 to  know  whether  the  steel  produced  is

 at  the  cheapest  rate  possible  or  not.

 Tt  is  well  known  that  these  public sector  plants  which  were  expected  to
 cost  Re.  439  crores  will  cost  more
 than  Rs.  560  crores.  Even  now  it
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 seems  that  the  Government  is  not
 sure  about  the  final  cost  of  these  pro-
 jects.  It  is  said  that  the  steel  plants
 will  produce  a  substantial  quantity
 of  by-products  like  fertilisers  and
 chemicals.  Sinee  chemicals  and  fer-
 lilixers  are  also  going  to  be  produc-
 ed  in  the  public  sector  in  the  Third
 Plan  period,  it  is  high  time  that  we
 thought  as  to  how  these  fertilisers
 andl  chemical  plants  in  the  public
 sector  and  the  plants  to  be  set  up  for
 the  by-products  of  the  existing  steel
 plants  are  co-ordinated  to  the  best
 advantage  of  our  country.  They
 should  also  have  a  marketing  board
 for  the  disposal  of  the  by-products
 of  the  steel  plants.

 In  this  connection  I  would  also
 draw  the  attention  of  hon.  Minister

 to  a  matter,  which  has  already  been
 referred  to  by  two,  Members,
 namely  what  was  published  ता  the
 Time  of  India  of  the  5th  April,  re-
 garding  the  steel  plant.  at  Rourkela.
 I  am  told  in  that  context  that  there
 are  about  35,000  tons  of  slabs  lying
 there  without  disposal.  |  should  be
 very  grateful  if  the  hon.  Minister
 could  clarify  this  and  give  us  a  cor-
 rect  picture  about  what  the  things
 there  are,  whether  what  is  given  out
 jo  the  paper  is  with  a  motive  to  dis-
 credit  the  people  who  have  sct  up  the
 plant,  or  what  are  the  real  reasons
 behind  it,

 Now  I  shail  pags  over  to  the  small
 blast  furnaces  which  Government  is
 thinking  of  opening  al  seven  places.  It
 will  be  advisable  that  a  proper  cvo-
 nomic  estimation  should  be  made
 specially  in  relationship  to  ulilise
 coal  per  unit  of  iran  output.  Even  in
 China  it  is  considered  that  small
 furnaces  lead  to  waste  of  coal.  As
 high  grade  coal  is  a  scarce  raw  mate-
 rial  in  our  country,  it  cannot  be
 wasted.  Therefore,  reacarch  is  neces-
 sary  to  find  out  if  it  is  possible  to
 reduce  utilisation  of  coal  per  unit  of
 output  in  the  smal!  blast  furnaces.

 Having  mentioned  about  coal,  I
 digress  a  little  to  our  coal  policy.  In
 the  Second  Plan  period  it  was  expect-
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 ed  that  the  total  demand  for  coal
 in  1960-61  would  be  about  60  million
 tons,  In  1855-56  the  private  sector
 raised  33.5  million  and  the  public
 sector  4.5  million  tons.  060  increase
 production  to  60  million  tons  ‘in  T960-

 él  it  was  felt  that  out  of  the  22  mil-
 lion  ton:  deficit,  the  publhie  sector
 would  raise  22  million  tons  and  the
 private  sector  10  millon.  Tt  is  now
 found  out  thet  at)  the  ead  of  the
 Second  Plan  period  the  total  produc-

 tion  would  be  hetween  52  to  43  mil-
 hon  tons,  The  hon.  Minister  told  us
 vesterday  that  in  2959  if  was  ta  the
 tune  of  46.8  millfén  tons.  The  private
 sector  practically  reached  their  tar-
 wet  while  the  public  sector  has  lag-
 wed  far  behind.  The  fall  m  the  target
 will  hamper  the  industrial  growth  of
 the  country,  as  shortage  of  cou!  may

 lead  to  unutilised  capacity  in  the  in-
 dustrial  sector  as  they  muy  not  have
 the  full  quota  of  their  requirements
 of  coal,  The  capital  cost  per  unit  of
 output  in  the  industry  may  rise

 The  targets  of  the  Third  Flan  have
 been  fixed  at  90  million  tons.  The
 planners  have  suggested  that  half  of
 this  should  be  raised  by  the  public
 sector  and  the  other  half  by  the  pri-
 vate  sector,  But  the  President  of  the
 Coal  Association,  ax  T  gathored  from
 the  papers  the  other  day,  has  stated
 that  about  7  millon  tons  could  be
 raised  from  the  existing  collieries
 Therefore,  if  the  private  sector  hos  to
 fulfll  the  quota  that  is  going  to  be  allot-
 ted  to  it,  as  we  gather  from  the  papers

 then,  to  check  the  overhead  cost  they
 should  be  allowed  to  work  in  the  con-
 tiguous  callicries,  Durmg  the  Third
 Plan  period,  if  we  are  to  take  the  ime
 dustrial  txponsion  of  the  country  as
 a  whole,  |  hope  there  will  not  be  this
 controversy  as  to  private  sector  and
 public  sector  which  exists  on  idiology.
 Whatever  is  done  fur  the  growth  of
 the  country  should  be  the  national
 sector.  Each  sector  can  fulfil  the  tar-

 get  allotted  to  it  during  the  period  of
 the  Third  Plan,  about  which  we  do
 not  know  cxactly  what  it  if  gong  to
 be  like.  Each  sector  should  be  given
 a  chance  to  fulfil  the  target  and  to
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 keep  the  tempo  of  the  industrial  ex-
 ‘pansion  of  the  country.

 Mr,  Deputy-Speaker  The  hon.
 Member's  time  is  up.

 Shri  Bhanja  Deo:  |  will  finish
 within  five  minutes.

 Mr.  Deputy-Speaker:  Two  minutes.

 Shri  Bhanja  Deo:  Now,  Sir,  I  will
 divert  my  attention  and  draw  the  at-
 ‘tention  of  the  hon,  Minister  to  man-
 ganese  ore,  which  the  hon.  Minister
 and  all  of  us  know  is  not  only  a
 great  cxchange  earner  for  the  coun-
 try  but  which  is  also  a  labour-inten-
 sive  industry.  In  957  it  reached’  its
 Peak  figure  of  exports  which  was
 about  16  lakh  tons.  Now  it  has
 dwindled  to  about  9  lakh  tons,  And
 this  is  due  to  various  factors:  that  is,

 ‘the  opening  up  of  the  new  mines  in
 South  Africa  as  well  as  in  Western
 Africa  and  the  development  of  —  the

 ‘mines  in  Brazil.

 Now  the  5.  T.  Cc.  has,  to  an  extent, taken  up  the  growth  of  this  trade,
 and  I  hope  that  they  will  have  the
 country’s  interests  in  mind,  which  is
 but  natural,  so  that  we  do  not  lose
 the  existing  markets  which  are  gra-
 dually  going  out  of  our  grasp.  The
 hon,  Minister  might  turn  to  me  and
 sny  that  “this  is  not  the  concern  of
 my  Ministry,  because  I  am  only  con-
 cetned  with  the  production  part  of
 it:  it  is  the  Commerce  and  Industry
 Ministry  which  should  sce  to  the  ex-
 port  part  of  it.”  I  would  like  to  point
 out  to  him  that  unless  there  is  005
 ordination  between  these  two  Minis-
 tries  in  this  regard  we  cannot  revive
 the  manganese  industry  from  the
 Jenn  period  if  is  going  through.  The
 STC  is  practically  trying  to  cater  to
 the  existing  markets,  without  opening
 up  new  markets  Of  course,  ther
 have  opencd  up  markets  in  the  Far
 East  like  Japan  for  iron  ore  but  T
 think  it  should  try  to  increase  such
 markets.  Besides  opening  up  mar-
 kets  in  the  East  European  countries
 which  have  opened  rupee  accounts,  it
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 should  also  try  to  open  up  markets
 in  Western  European  countries  where
 there  is  great  demand  for  this  ore
 because  of  great  expansion  of  the
 iron  and  steel  industry  there  for
 which  this  raw  material  is  mostly
 used.

 The  greatest  bottleneck  from  which
 export  of  this  ore  is  suffering  is  trans-
 port.  In  the  region  from  which  I
 come  there  is  a  great  bottleneck  be-
 cause  simultaneously  iron  and  man-
 ganese  ore  are  being  moved  from
 that  area,  and  the  wagons  allotted  to
 this  trade  are  not  sufficient.  Is  it  not
 high  time  that,  like  the  Coal  Com-
 missioner,  we  had  an  Ore  Commis-
 sioner  attached  to  this  Ministry  who
 should  see  to  the  proper  transport  of
 this  ore  to  the  Calcutta  Port  from
 which  mainly  this  ore  is  exported  to
 foreign  countries?

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  do  not  find  anything  in
 the  Report  of  the  Ministry  of  Steel,
 Mines  and  Fuel  on  which  I  can  con-
 gratulate  the  hon.  Minister.  If  the
 Report  does  anything,  it  conceals
 more  than  it  reveals  to  the  Members
 of  Parliament,  and  the  most  import-
 ant  aspect  which  it  conceals  relates
 to  the  economics  of  gtee]  production.

 The  nation  has  paid  through  its
 nose  for  the  steel  plants,  and  though
 the  original  target  was  six  million
 tons,  there  have  bren  80  many  in-
 excusable  and  intolerable  delays  that
 today  we  are  nowhere  near  that  tar-
 get.  What  is  worse,  this  House,  after
 three  years,  does  not  know  even
 whether  it  ix  worth  while  sinking
 more  money  in  these  steel  plants,
 what  the  cost  per  ton  of  iron  and
 steel  ex-works  would  be.  whether  the
 Hindustan  Stecl  would  be  able  to  re-
 pay  what  will  be  the  ultimate  loan
 of  Rs,  260  crores,  and  what  the  ulti-
 mate  capita!  structure  of  these  steel
 plants  will  be.

 It  will  be  recalled  that  the  Esti-
 mates  Committec,  in  its  Thirty-third
 Report,  has  made  a  very  clear  charge



 LOLS:  Demands

 against  the  Ministry  that  the  Hindu-
 stan  Steel  will  not  be  able  to  pay
 even  the  interest  on  these  loans,  let
 alone  the  principal.

 While  several  people  have  men-
 tioned  that  there  have  been  delays,
 the  hon.  Minister,  so  far,  has  never
 explained  to  the  House  how  these
 delays  occurred,  and  whether  any-
 body  has  been  taken  to  task  for  that.

 As  this  House  knows,  the  Rourkela
 plant  had  its  first  battery  lighted  up
 in  February,  959  and  the  second
 sub-battery  round  about  January,
 1960.  but  actually  the  plant  was  sup-
 posed  to  go  into  full  production  by
 the  end  of  ‘1959.  If  that  plant  was
 supposed  to  produce  one  million  tons
 of  steel  by  the  end  of  1959,  what  has
 heen  the  production  up  to  29th  Feb-
 ruary,  9607—only  240,000  tons  of  pig
 iron  and  about  50,000  tons  of  steel.
 When  on  earth  we  are  going  to  reach
 the  target  of  one  million  tons,  I  for
 one  do  not  know.  What  we  wish  to
 know  is  this.  Who  is  responsible  for
 these  delays,  have  the  contractors  or
 the  engineers  whoever  are  responsi-
 ble  been  penalised,  and  how  many
 crores  have  these  delays  cost  us?  The
 Minister  of  Steel  informs  us  that  the
 first  blast  furnace  at  Rourkela  which
 has  got  u  capacity  of  1,000,  tons  does
 not  produce  this  much,  that  the  steel
 melting  shops  are  not  ready  and  that
 the  rolling  mills  are  still  in  the  mak-
 ing.  I  should  like  to  know,  when,  at
 this  rate,  the  full  target  of  one  mil-
 lion  tons  will  be  reached  at  Rour-
 kela?

 It  should  be  appreciated  that  every
 day  of  delay  casts  the  nation  Rs.  0
 lakhs.  We  have  been  behind  time
 by  more  than  a  year  by  now.  Who
 is  forng  to  make  good  that  loss?

 Similarly,  in  Bhilai  we  find  that
 the  production  in  February,  1960,
 was  391,000,  tons  of  pig  iron  and
 70,000  tons  of  stecl,  but  that  is  still
 a  far  cry  from  the  promised  target;
 What  is  worse,  we  are  told  that  the
 tost«  are  expected  to  increase.  It  iz,
 of  course,  increasing.  What  Bhilai
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 With  regard  to  Durgapur,  still  the
 same  story  is  told.  Bhilai  was  to
 have  gone  into  full  production  by
 the  end  of  959  and  Durgapur  by
 the  end  of  960,  but  what  is  the  posi-
 tion  today?  Durgapur  has  produced
 47,000  tons  of  steel,  and  we  are  told
 that  the  blast  furnace  has  reached
 2  production  output  of  1,800,  tons
 which  is  a  record.  But  when  every-
 thing  is  said  and  done,  total  produc-
 tion  still  remains  far  from  the  ulti-
 mate  target.

 l  ask  this  question  of  the  hon.
 Minister.  I  know  he  is  not  going  ta
 answer  because  he  has  no  reply  to
 give.  Assuming  that  the  cost  of  addi-
 tional  ancillary  works  would  be  in
 the  neighbourhood  of  Rs.  120  crores,—-
 that  is  expenditure  on  the  townships,
 quarries,  outer  rails,  power  and  so
 forth,  which  are  apart  from  the  cost
 of  the  steel  plants—assuming  that  the
 total  loan  advanced  to  Hindustan
 Steel  will  be  of  the  order  ultimately
 of  Rs.  260  crores,  and  taking  Rs.  300
 crores  as  the  subscribed  capital,  this
 company  has  to  earn  some  return  on
 Rs,  560  crores.  The  Thirty-third  Re-
 port  of  the  Estimates  Committee  has
 estimated  that  on  the  basis  of  the
 capital  cost  and  the  loans  to  be  dis-
 charged,  the  cost  per  ton  of  steel
 would  increase  by  Rs,  260.  Actually,
 the  cost  of  production  will  be  another
 fs.  300,  so  that  Rx.  560  will  be  the
 eost  per  ton.  Now  I  ask:  if  this  ir
 so,  then  what  provision  would  be
 left.  for  instance,  for  depreciation
 charges  or  for  providing  #  sinking
 fund  for  repayment  of  the  debt  or  for
 any  other  purpose?

 It  is  my  standing  grievance  that
 no  financial  principles  govern  =  these
 sleel  projects  There  is  nothing  laid
 down  as  to  what  is  going  to  be  the
 depreciation  policy,  ono  principles
 have  been  laid  down.  We  do  not
 know  whether  the  ster]  plants  will
 ever  make  8  contribution  to  the  gene-
 ral  revenues  as  the  railways  do  I
 for  one  fail  to  see  why  there  should
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 be  any  discrimination  between  the
 railways  and  the  steel  plants.  Both
 ere  public  utility  services.  If  one
 makes  a  contribution  to  the  general
 revenues,  Why  should  not  the  other?

 I  would  like  to  know  whether  the
 stec]  planis  have  ever  provided  for
 a  sinking  fund  for  replacement  of  or
 for  obsolescence  of  plant,  whether
 they  are  going  to  build  up  any  reserve,
 whether  there  is  any  method  of  cal-
 culating  the  net  profit,  whether  there
 are  any  principles  laid  down  four  cal-
 culating  the  cost  per  ton  e¢x-works,
 whether  any  principles  have  been  laid
 down  for  determination  of  the  selling
 price  to  the  consumers.

 On  all  these  points  we  are  told  that
 there  are  no  principles,  no  guiding
 factors,  and,  so  far  as  I  know,  there
 is  not  even  audit  properly  estublish-
 ed  in  these  plants.  What  type  of
 commercial  undertaking  can  it  be
 when  there  is  no  proper  audit,  no
 Proper  cost  accounting,  no  proper  de-
 preciation  policy  laid  down,  no  pro-
 per  arrangement  for  a  sinking  fund,
 no  proper  method  of  calculating  the
 net  profit?

 lo  ecome  to  another  point,  the  ques-
 tion  of  the  fourth  steel  plant. Should  this  House  sanction  a  fourth
 steel  plant?  ३  am.of  the  opinion  that
 this  House  must  not  sanction  a  fourth
 steel  plunt  until  all  these  financial
 Principles  are  clear  and  until  the
 fecounts  of  the  three  steel  plants  arc
 Placed  on  ju  sound  commercial  footing.
 Till  then,  this  House  must  not  sanction
 a  fourth  steel  plant,

 It  is  true,  we  are  told,  that  there
 is  need  for  more  steel  plants.  I  have
 no  doubt  that  if  the  fourth  —  steel
 Plunt  were  sanctioned,  the  stecl  pro-
 duced  by  it  would  be  utilised,  and
 there  will  be  no  surplus  left.  But  is
 the  nation  going  to  be  asked  to  sink
 in  hundreds  of  crores  of  money  with-
 out  proper  accounting  as  is  followed
 in  the  most  =  rudimentary  ordinary
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 commercial  concerns.  Because  these
 plants  happen  to  be  in  the  public
 sector,  does  it  mean  that  they  must
 not  follow  any  of  the  principles,  any
 of  the  prudent  normal  financial  prin-
 ciples,  which  are  being  followed  by
 private  commercial  bodies?  I  submit
 that  that  is  a  question  to  which  this
 House  will  address  itself  when  it
 comes  to  a  question  of  having  =  un-
 other  stec]  plant.

 Now,  T  come  to  the  question  of  the
 working  of  the  Iron  and  Steel  Con-
 troller’s  Organisation,  This  organisa-
 tion  is  responsible  for  planning  and
 production,  price  and  accounts,  steel
 import  control  and  general  adminis-
 tration,  co-ordination  and  purchase  of
 steel,  The  price  and  Accounts  Divi-
 sion  generally  deals  with  the  adjust-
 ment  through  the  5७०  Equi  tion
 Fund.  The  Fund  is  established
 under  the  Tron  and  Stecl  Control
 Order  which  provides  not  only  0
 fixation  of  maximum  prices  of  steel
 but  also  provides  that  such  prices
 may  include  allowances  for  contribu-
 tion  to  and  payment  from  the  Equal-
 Isation  Fund  established  by  the  Con-
 troller  for  equalising  freight,  the
 concession  rates  payable  to  produc-
 ers  and  any  other  disadvantages.  In
 other  words,  this  Iron  and  Steel  Con-
 trol  Order  enables  Governmen:  06
 fix  the  retention  prices  and  the  sale
 price,  May  T  point  out  that  this  Iron
 and  Steel  Control  Order  purports  to
 have  been  made  under  section  3  of
 the  Essential  Commodities  Act,  but
 there  is  not  a  single  word  in  section
 3  of  the  Essential  Commodities  Act
 entitling  Government  to  establish
 such  a  fund  as  the  Tron  and  =  Stcel
 Prices  Fqualisation  Fund.  Tf  we  turn
 to  section  3  of  the  Essential  Com-
 modities  Act,  it  says:

 “(l)  If  the  Central  Government
 ic  of  opinion  that  it  is  necessary
 or  expedient  so  to  do  for  main-
 taining  or  increasing  supplicvs  of
 any  essential  commodity  or  for
 securing  their  equitable  distribu-
 tion  and  availability  at  fair
 prices,  it  may,  by  order,  provide
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 for  regulating  or  prohibiting  the
 Production,  supply  and  distribution
 thereof  and  trade  and  commerce
 therein.

 (2)  Without  prejudice  to  the
 vonerality  of  the  powers  5.
 ferred  by  sub-section  (l),  an
 order  made  thereunder  may  pro-
 vide—

 (f)  for  requiring  any  person
 holding  in  stock  any  essential
 commodity  to  sell  the  whole  or
 a  specified  part  of  the  stock  to
 the  Central  Government  or  a
 State  Government  or  to  an  offi-
 cer  or  agent  of  such  Govern-
 ment......".

 How  on  earth  this  section  enables
 Government  to  promulgate  the  Iron
 and  Steel  Control  Order,  in  relation
 to  Equalisation  Fund,  I  have  not
 been  able  to  understand.  It  is  inv
 considered  opinion  that  this  is  i
 ilMegal  and  unconstitutional  order.  In
 effect  it  means  that  it  is  an  imposi-
 tion  of  a  tax  without  the  sanction
 of  Parliament.  It  is  tantamount  9
 subsidising  the  foreign  producer  of
 stecl  at  the  expense  of  the  Indian
 tax-payver,  and  it  amounts  to  acqui-
 sitian  of  private  property  for  public
 purpose  in  vio'ation  of  article  a

 I  shall  conclude  by  making  =  one
 small  reference  in  the  matter  of  oil
 production.  So  far  as  exploration  ae
 concerned,  I  concede  that  it  is  being
 carried  on  energetically,  but  there  is
 one  part  of  it,  namely  that  there  is
 considerable  imbalance.  I  can  even
 understand  that  imbalance  may  «xiet
 because  it  depends  upon  the  type  of
 crude  that  we  get  and  the  type  of
 refineries  that  we  set  up,  but  7  want
 to  know  from  the  hon.  Minister  what
 the  position  is  with  regard  to  avia-
 lion  spirit.  This  is  a  very  imoortant
 point,  from  the  point  of  view  of  the
 defence  of  the  country,  Ar2  we  in
 f  position  to  produce  any  ameurt  of
 aviation  spirit  at  all  or  are  we  cter-
 nally  going  to  depend  on  foreign
 imports  which  in  times  of  emergency
 may  be  completely  cut  off?  What  is
 9  (Ait  LSD.
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 the  use  of  expanding  our  Air  Force
 if  ultimately  we  are  not  going  to  have
 sufficient  aviation  spirit  produced within  thig  country  to  see  that  our
 alreraft  are  kept  flying?  I  should  like
 a  reply  from  the  hon,  Minister  on
 thie  point.

 wt  सिहासन  fag  (terre  )  :  जपा--
 ध्यक्ष  महोदय,  मैं  प्रापका  बहुत  समय  नहीं
 लेना  बहता  हूं  ।  मैं  चन्द  बातों  पर  माननीय
 मत्ती  जी  का  ध्यान  दिलाना  चाहता  हूं  ।
 उन्होंने  कल  जो  नई  योजना  बताई,  उसके  लिये
 मैं  उनको  बधाई  देना  चाहता  हूं  ।  उस  योजना
 में उन्होंने  छोटे  छोटे  कल-कारसलाने  खोलने
 की  सुविधा  दी  है  1  उस  योजना  के  झनुसार
 जिस  कारखाने  में  पचास  से  कम  झादमी  काम
 करेंगे,  उसके  खिये  शायद  झब  लाइसेंस  की

 ‘ye  जरूरत  नहीं  वेंगी.  -  शायद  गवर्नमेंट
 यह  योजना  गज्ञेट  करने  वाली  है  ।  उसको
 गजट  किया  गया  हैं  या  नहीं,  यह  में  नहीं
 जानता  ।  लेकिन  उससे  झाम  लोगों  भें,  छोटे
 छोटे  काम  करने  वालों  में  उस्साह  बढ़ेगा  कि
 बह  बड़े  पूजोपतियों  के  घलावा  वे  भी  प्रपने
 काम-धर्ध  लो  के  कर  सकते  हैं  ।  जैसा  कि  इसे
 सदन  में  कहा  गया  हैं,  देश  की  तरककी  के  लिये
 लोहा  प्लौर  धन्य  खनिज  पदार्थ  बहुत  झाव-
 इयक  है  शौर  यदि  हर  जगह  इस  क्षेत्र  में  सुधार
 होगा,  तो  वे  सुलभ  मात्रा  में  देहातों  में  मिल
 सकेंगे,  जहा  कि  उन  के  पहुचाने  में  दिक्कत
 होती  है  शौर  शाने  जाने  में  ज्यादा  ल्बचं  होता
 है  ।  इसलिये  कम  योजना  के  लिये  में  माननीय
 मन्त्री  महोंदय  को  बधाई  देना  चाहता  ?  ।

 इस  बीच  में  मुझे  कुछ  खाने  देखने  वा
 धवमर  मिला  ।  उनको  देखने  के  बाद  मझे
 ऐसा  अनुभव  ह्भा  कि  झाज  हम  एक  तरफ़
 तो  यह  कहने  हैं  विः  देश  में  फारेल  एकक्‍्सचेज
 की  कमों  है  कोर  दसरी  तरफ़  हम  बाहर  से
 मदहानों  को  मगाने  में धषिक  यय  कर  हैं  है
 खवानों  से  माल  मशोंना  के  द्वारा  भी  निकाला
 जा  सकता  है  दौर  ध्ादमियों  के  द्वारा  भी  ।
 मैने  देखा  है  कि  एन  ०  tre  मीन  की  ख्वानों  से
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 मैकेनाइजड  तरीकें  से,  मशीनों  से  ज्यादा  काम
 होता  है  भौर  उनमें  हा मैन  एलिमेंट  बहुत  कम
 है  ।  एक  जगह  चिरिमिरों  में  मैंने  देखा  कि  एक
 सरफ  तो  कोयले  तक  पहुंचने  के  लिये  पत्ताथ
 को  काट  कर  दूसरा  पहाड़  बनाते  हैं  भोर  लंब
 कहते  ती  कर  तथीनों  से  काट  कर  निकालते
 हैं  गौर  दूसरी  तरफ  उसी  कोयले  को  सीम
 बनों.  करके,  लाइन  से  जाकर  के  भीतर  से
 निकालते  है  it  दोनों  तरह  कर  रहे  हैं  मशीनों
 सें  ।  मगर  जहां  तक  प्राइवेट  सैक्टर  का  सम्बन्ध
 है,  जहां  भो  मेने  देखा  है,  अभी  मशीनें  कम
 लगी  हैं  भौर  ज्यादातर  मे  प्रादमियों  से  काम
 कर  रहे  हैं  7  हमारे  देश  में  दोनों  बाक्तियां  हैं  1
 हा  मैन  शक्सि  बहुत  ज्यादा  है  भौर  मशीन
 शक्ति  कम  हैं  '  मशीन  हाकित  के  लिये  धाज
 हम  विदेशों  पर  ध्रवलम्बित  हैं,  जबकि  a  मैन
 बाक्ति  के  लिये  वयं  अपने  पर  झवलम्बिल  हैं,
 मगर  फिर  भी  हमन  दाक्ति  से,  जो  कि
 करोडों  की  संख्या  में  बेकार  पड़ी  है,  काम  नहीं
 लिया  जाता  है  ।  गोरखपुर  के  मजदूरों  का
 सवाल  पेश  है  भौर  उसके  प्रति  माननीय
 मन्त्री  को  बड़ो  हमदर्दी  है।  उत्तर  प्रदेश  के
 पूर्वी  क्षेत्र  में  प्राबादी  इतनी  प्रधिक  है  कि  धगर
 बे  बाहर  न  जायें,  तो  उनको  काम  नहीं  मिल
 सकता  t  एक  हजार  से  बारह  हजार  बर्गमील
 को  प्राबार्दी  है  ।  थे  प्रादमी  बाहर  जाकर  ही
 काम  करेंगे  |  धंगर  एन०  डी०  सी०  में  उन
 से  काम  में  तो  हजारों  को  संख्या  में  काम
 करने  वाले  कुशल  प्रादमी  मिल  सकते  हैं,
 क्योंकि  जहां  कहीं  भी  हमने  देखा  हम  को
 पता  चला  कि  लेयरजं  प्रधिक  पैदा  करता  है
 पौर  ज्यादा  मेहनस  से  काम  करता  है,  लेकिन
 सरकार  को  मशीनों  की  नीति  के  कारण
 उन  को  काम  नहीं  मिलता  है  पह  भी  पता
 चला  कि  एस  में  लेवरज  बहुत  कम  धाए  है  1
 मशीनों  के  दो  ग  हैं--एक  तो  माल  तोडने
 का  बौर  दूसरा  ढोने  का  ।  जहाँ  तक  ढोने  का
 काम  है,  ट्रांसपोर्ट  का  काम  है,  उसमें  धगर
 मधीन  की  व्यवस्था  करे.  तो  जरूद  से  जल्द
 घपने  गन्तस्य  स्थान  तक  पहुंचा  सकते  हैं,
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 लेकिन  जहां  तक  माल  निकालने  का  सम्बस्थ
 है,  जहां  तक  सम्भव  हो,  वह  प्रादभियों  के
 द्वारा  ही  कराया  जाये,  ताकि  अधिक  से  भधिक
 श्राषभी  काप  पा  सके  ।  हमारे  देश  ने  जो
 बंकारी  फैली  हुई  है,  कह  इस  प्रकार  दूर  हो
 जायगी  ।  जो  मजदूर  देहातों  में  प्रा  नौ  प्राने
 नहीं  पा  रहे  हैं,  कोयले  की  खानों  में  किसी  किसी
 की  कमाई  ढाई  सो  रुपया  महीना  तक  हैं  y
 झौसत  कमाई  अस्सी,  नव्ये,  सौ  रूपए  तक  है  ।
 जो  गोरखपुर  के  लेबर  थे,  हमने  हर  एक  का
 कार्ड  देखा,  वे  साल  में  नौ  सौ,  एक  हजार.
 पन्द्रह  सौ  तक  बचा  कर  प्रपने  घर  मेजते  है  ।
 काम  मिलने  से  वे  लोग  पैसा  कमा  सकते  हैं
 प्रौर  भ्रपनी  माली  हालत  गृधार  सकते  हैं  ।
 लेकिन  मशीनें  लगा  कर  सरकार  उन  लोगों
 को  काम  से  महरूम  भो  करता  हैं  झोर  फारेन
 एक्सचेंज  भो  ज्यादा  लगातो  हैं  |  शोर  मशानों
 का  परिणाम  क्‍या  होता  हैं  ?  प्रापने  देखा
 होगा  कि  अभी  मेंटल  ट्रैक्टर  ग्रारगनाईशेशन
 को  लिक्विडेंट  करता  पड़ा  ।  करोड़ों  के  मन्य
 के  टूंबटर  बेकार  से  ।  जहां  लक  मझातों
 जा  सम्बन्ध  हैं.  उनके  पुर्जों  हमारे  यहा  नहों
 बनते  हैं  1  व॑  बाहर  से  प्लाते  है  शोर  महये
 होते  हैं  भो  मोटर  के  बारे  में  कम्पनी  बना
 सवाल  जब  पूछा  गया  तो  कहा  गया  कि
 हम  पुर्जे  के  मामले  में  बाहर  के  मुल्कों  पर  निर्भर
 करते  हैं.  उत  पर  भवलम्बित  रहते  है  ।  इसका
 नतीजा  यह  होता  है  कि  जब  कोई  मो  मशान
 खराब  हो  जातों  हैं  उसके  लिये  जब  तक
 पुर्शा  बाहर  से  नहीं  धाता  है  वह  बेकार  ह. 12
 रहती  हूँ  ।  मशीनें  भी  बाहर  से  भायें  प्रौर  पुर्ज
 भो  बाहर  से  जायें,  यह  भच्छों  बात  नहीं  है  ।
 एक  पुर्ज़ा  गर  टूट  जाता  हैं  तो  नावों  रुपये
 को  मजशोन  जो  बेकार  हो  जातों  हैं.  उसको
 शोर  झापका  ध्यान  जाना  चाहिये  1  साथ  1-15
 साथ  में  यह  भी  कहना  चाहता  हू  कि  जो
 हा  मेन  एसीमेंट  हैँ  वह  बेकार  नहीं  रहेगा  |
 इस  वास्तें  में  इसके  बारे  से  बार  बार  जोर
 देकर  कहना  चाहता  हैं  कि  झाप  इस  घोर
 ध्यान  दें  ।
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 gay  ापने  मशोनोकरण  हो  करना  है
 To  at  weit  हिन्दुस्तान  में  तैयार  होतो  हैं.
 उनको  प्राप  क्‍यों  इस्तेमाल  नहीं  करते  हैं  *
 डिफेंस  पा्गेनाइ जेशन  बड़ो  बड़ों  मणोने,
 ट्रैक्टर,  ढ्रक्स  इत्यादि  बना  रहा  हैं  |  लेकिन
 आपके  नेशनल  कोल  डिवेलेपमेंट  काउंसिल
 को  तरफ  से  जो  दाईर  दिये  जाते  हैं  वे  बाहर
 के  मुल्कों  को  दिये  जाते  हैं  '  उसने  केवल  एक
 झ्राइंर  incr  या  १४०  ट्ैबटर  का  विया  हैं
 दब  कारण्य  ने  ५०  का  दिया  था  ।  मिलिद्री  में
 जो  मदान  इत्यादि  इस्तेमाल  होती  हैं,  व॑  यही
 पर  काफो  माता  में  बनाई  जातों  हैं  |  जब  ये
 चं,जें  यही  पर  सुलभ  हो  सकती  हैं  तो  जर्मनी,
 बिलायत  प्राधि  को  झ्ापकों  शाहर  नहीं  देने
 चाहिये.  यही  से  उनको  बनवाना  चाहिये  |

 प्रब  में  लेबर  बैलफेयर  के  बारे  में  कुछ
 कहना  चाहता  हूं  |  भाष  कह  सकते  हैं  इस
 मामले  में  श्रापका  सम्बन्ध  नहीं,  सेबर  मिनिस्ट्रो
 का  सम्बन्ध  है  /  लेकिन  जहां  प्राप  प्राइेंट
 प्रादमियों  को  लाइयेंस  देते  हैं  किसी  कल
 कारखाने  को  खोलने  का.  वहां  श्राप  एक
 कंड्रोशन  यह  लगा  सकते  हैं  कि  वे  लेबर  के  लिए
 प्रावश्यक  सुविधाझों  का  प्रबन्ध  करें  |  भाज
 देखने  में  धाया  हैं  कि  लेबरसं  को  हालत  बहुत
 खराब  हूँ  ।  एक  एक  कमरे  में  १६-१६  प्रादमी
 रहते  हैं  '  एक  कमरे  में  सोलह  प्रादमी  रहते  हों
 तो  कोयला  ख्वोंदले  का  काम  या  लोहा  निकालने
 का  काम  @  किस  नरह  से  एकिशेंटली  कर
 खकते  हैं  मुन्ने एक  जगह  पर  मजदूर  पकड़
 जे  गए  भोर  मम  उन्होंने  नोटिस  दिया  कि  सन
 १६६२  का  चुनाव  बाने  वाला  हैं  ौर  प्रगर
 हमारी  यही  हाल  रहो  तो  हम  किघर  जायेंगे,
 इसको  धाप  समझ  समकते  हैं  ।  इस  वास्ले
 में  कहता  चाहता  हूं  कि  प्राप  देखें  कि  लेबर्स
 की  हालत  कैसे  झच्छी  हो  सकतो  है  बौर  उसको
 प्रच्छा  करने  के  उपाय  श्राप  सोर्च  पाप
 कसाव  नहीं  कर  सकते  हैं  कि  कैसे  एक  एक
 कमरे  में  PEATE  प्रादमों  रह  सकते  हैं  ।
 राउरकेला  से  जाने  का  मे  मौका  मिला  है  t
 बढ़ा  पर  झापने  असन  इंजीनियर्स  को  एयर-
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 कंडिदान्ड  हाउसिंग  दे  रखे  है  शौर  उनको
 तीन  तोन  हजार  रुपया  महीना  तनख्वाह  देते
 हैं  लेकिन  जो  मज़दूर  वहां  पर  काम  करते  हैं,
 उनको  कोई  मुविधाय  मिली  हुई  नहीं  हैं  t
 जब  प्राप  उनको  मुविधायें  नहीं  देते  Roa
 सुविधायें  जो  कि  प्रत्यन्त  प्रावदयक  है--तब
 तो  प्राप  उनसे  एफिशेंसी  बढ़ाने  को  धाणा  नहीं
 कर  सकते  हैं  ।  में  चाहता  हूं  कि  मजदूरों  को
 कस  से  कसम  एज  कमरा  रहने  को,
 एक  कमरा  बैठने  को  तो  मिलना
 ही  चाहिये,  ताकि  सोलह  सोलह  एक  कमरे  में
 न  रहें,  मुभर  की  तरह  न  7?  बल्कि  इंसान
 की  तरह  रहें  ।

 प्ाज  पता  खला  कि  झापने  कोल  सेस
 ३७  नए  से  से  बढ़ा  कर  ५०  नये  पैसे  कर  दिया

 हैँ  यह  इसलिये  किया  गया  है  कि  मजदूरों
 को  प्रावक्यक  सुविधाये  देनी  है  ।  प्रापने  एक
 कोल  वैलफेयर  फण्ड  भी  बना  रखा  है  ।  इसने
 at  weg  प्रक्छे  काम  किये  हैं  बढे  बहे  orc.
 ताल  बनाये  है,  टो०  tte  प्रस्पताल  बनाये  है  t
 में  चाहता  हु  कि  इस  फण्ड  की  तरह  मे  श्राप
 झ्रायरन  जोर,  मैगानीज  माइका  इत्यादि  के
 लिये  ममी  फण्ड  कायम  करें  शोर  उसके  लिये
 प्राप  थोडा  बहुत  सेस  लगा  सकते  है  भौर  धंगर
 प्रापने  ऐसा  किया  तो  उनमें  काम  करने  वाले
 मजदूरों  को  भी  श्रावष्यवः  सुविधायें  प्रदान
 की  जा  सकती  हैं।  जो  पैदा  करने  वाला
 हैं,  उसकी  तरफ  जब  तक  प्रापका  ध्यान  नहीं
 होगा  तब  तक  ने  उसको  एफिशेसों  बढ़  सकती
 हैं  भौर  न  ही  उत्पादन  बढ़ाने  में  उसका  उत्साह
 हो  सकता  है  ।

 प्राइसिस  का  भी  यहां  पर  जिक्र.  किया
 गयां.  हूँ  ।  यह  कहां  गया  है  कि  हम  प्रायरत
 दौर  जापान  को  भेजते  हैं.  प्तौर  बढ़ा  से  माल
 तैयार  हंकर  यहां  सस्ता  मिल  सकता  है  ।
 जब  कमी  बात  ई  तो  कोई  बजह  मातम  नहीं
 हैलो  है  कि  वढ़  यहा  सस्ता  ले  बने  हमारे  यहा
 मजदूरों  को  दर  भी  कम  ई  झौर  सामान  भी
 काफी  संख्या  में  मिलता  हैं  ।  प्राइस  स्टील  को
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 [त्री  सिहासन  सिंह]
 क्यों  बढ़तों  जातो  हैं,  इस  पर  प्रापकों  ध्यान
 देना  होगा  |  सन्‌  १६५२  से  म॑  देखता  प्रा  रहा
 हूं  कि  इसको  कोम  बढ़तों  हो  जा  रहो  हैं  भौर
 झाज  तक  चार  या  छू:  गुना  बढ़  च्को  है  /  इस
 हिसाब  से  मजदूरों  प्रगर  बढ़ी  हो  तब  तो  बात
 समझ  में  प्रा  सकती  हैँ  लेकिन  वह  बढ़ी  नहीं
 हूँ,  कम  बढ़ी है  t  wit  कहा  गया  है  कि  जब
 गवर्न  मेंट  इसका  उत्पादन  कर  रही  है  तो  उसी
 को  विचार  करना  है  कि  कैसे  यह  घट  सकती  हूँ  |
 में  चाहता  हूं  कि  शासन  को  प्लोर  से  जनसा  को
 श्रासान,  सही  बौर  ठीक  कौमत  पर  माल
 मिले  ।  म्रगर  दास  बढ़ते  है  तो  उसका  नतोजा
 यह  होता  हूँ  कि  जो  बड़े  बड़े  प्रादमी  हैं,  उनको
 तो  दामों  को  परवा  होतो  ही  नहीं  है,  उनके
 लिये  यह  कोई  दिक्कत  बाकी  वाली  बात  नहीं
 हूँ  लेकिन  जो  छोटे  छोटे  पुजीर्पात  होते  है,
 बे  झगर  क्षाहते  हैं  कि  तरक्की  करें  तो  कर  नहीं
 सकते  हैं,  उनके  रास्ते  में  रुकावर्ट  पैदा  होतो
 हैं।  बाहर  वाले  मुल्कों  में  जो  चीज़ें  हैं  वे  हम  से
 महंगी.  हैं,  जापान  में  तथा  दूसरे  मुल्कों  में  भौर
 हमारे  यहां  वे  सम्तो  हैं  ।  प्रगर  वे  सस्तो  करके
 बेच  सकते  हैं  तो  कया  हम  प्पने  यहां  इनको
 सस्ता  नहीं  बेच  सकते  हैं  /  उनको  तो  सस्ती
 मिलें  और  हमे  महंगी  भिलें,  यह  ठंक  नहीं  हैं
 यहां  पर  भी  उत्पादित  माल  की  कोमतें  कम  होनी
 जाहियें  ताकि  हम  उन  चोंजों  को  बाहर  के
 मल्कों  में  भेज  सकें  ।  एक  माननोय  सदस्य  ने
 कहा  है  कि  ग्रगर  कोमतें  कम  नहीं  हो  सकतो
 हैं  तो  वे  बढ़ें  तो  न  -  इसी  स्तर  पर  कीमतों  के
 बने  रहने  का  कोई  सवाल  नहीं  है,  वे  कम  होती
 चआाहियें  |  सरकार  ने  जहां  यह  घोषणा  की  है
 कि  वह  सबके  लिये  इन  चीजों  को  सुलभ
 करेंगी.  वहां  उसको  इस  पर  भी  विचार  करना
 चाहिये  कि  कोमते  कम  हों  ।

 क्री  ब्रज  राज  सिह  (फिरोजाबार  )
 उपाध्यक्ष  महोंदय,  में  इस  सरकार  का  मित्र
 नहीं  हूं  भ्रौर  न  उसके  साथ  उसकी  नीतियों  में
 किसी  प्रकार  के  सहयोग  की  कभी  बात  करता
 हैं  लेकिन  किसी  मंत्रालय  के  काम  को  झगर
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 में  सब  से  भ्रधिक  महत्वपूर्ण  समझता  हूं  भौर
 हिन्दुस्तान  की  प्रघ॑-व्यवस्था  की  भ्राधारशिला
 समझता  हूं  तो  वह  यह  मंत्रालय  है  भौर  इस-
 लिये  मैं  इस  मंत्रालय  द्वारा  जो  कार्य  किया  जा
 रहा  है  खास  तौर  पर  पब्लिक  सैक्टर  में  स्टील
 प्लांट  बनाने  का  शौर  तेल  के  श्ञोंघ  का  काम
 तथा  दूसरे  खनिज  पदार्थ  निकालने  का  पब्लिक
 सैक्टर  में  काम,  में  उसका  बहुत  भ्रधिक  स्वागत
 करता  हूं  ।  में  तहीं  समझता  ।  कि  इस  सदन  का
 कोई  भी  माननीय  सदस्य  किस  तरह  यह  कह
 सकता  है  कि  हम  चौथे  प्लांट  के  लिये  एक  पाई
 भी  डुबाने  के  लिये  तैयार  नहीं  हैं  1  में  जानता  हूं
 कि  जो  तीन  प्लांट  हमने  पब्लिक  सैक्टर  में
 स्थापित  किये  हैं,  उनमें  बहुत  सी  गलतियां  हुई
 हैं  प्रौर  बहुत  सा  रुपया  बचाया  जा  सकता  था
 लैकिन  मैं  साथ  साथ  यह  भो  कहना  चाहता  हूं
 कि  जो  गलतियां  हुई  हैं  उन  गलतियों  से  झगर
 हम  पझ्रनुभव  प्राप्त  कर  लें,  सबक  ले  लें,  भागे
 के  लिये  उन  गलतियों  को  न  दौहरायें  तो  यह
 बहुत  बड़ी  बात  होंगी  ।  श्रागे  के  लिये  हमेशा
 के  लिये  स्टील  के  मामले  में  या  दूसरी  जो  मुल
 चीजें  हैं  जोकि  हमारी  झ्च  व्यवस्था  के  लिये  age
 जरूरी  हैं,  उनकों  हम  पब्लिक  सैक्टर  में  कायम
 रख  सकें,  उनका  उत्पादन  बढ़ा  सकें,  उनका
 विकास  कर  सकें  तो  मैं  समझूंगा  कि  इतना  कुछ
 बरबाद  करके  जो  हमने  प्रनुभव  प्राप्त  किया  है,
 उस  प्रनुभव  को  हमें  खोना  नहीं  चाहिये  बल्कि
 उससे  लाभ  उठाना  चाहिये  |  इसलिये  मेँ  मंत्री
 महोदय  से  कहुंगा  कि  वह  बोये  स्टील  प्लांट  को
 बनाने  के  प्रपने  कार्यक्रम  को  जल्दी  से  जल्दी
 शुरू  करें।  मैं  मानता  हूं  कि  बोकारों  के  प्रलावा
 ae  प्लांट  शौर  कहीं  नहीं  लग  सकता  क्योंकि
 बोकारी  ही  उसके  लिये  सब  से  उपयुक्त  स्थान  है
 जो  परिस्थितियां  वहां  है,  पौर  कही  नहीं  हैं  शौर
 उनको  देखते  हुये  हिन्दुस्तान  के  भौर  किसी  भाग
 में  उसको  स्थापित  करना  उचित  नहीं  हो  सकता
 इसलिये  में  चाहता  हूं  कि  वह  जल्दी  से  जल्दी
 लगे  झौर  बोकारों  में  ही  लगे  t

 एक  बात  प्ौर  में  इस  संबंध  सें  कहना
 आाहता  हूं  ।  बोकारों  में  जो  स्टील  प्लॉट  बने
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 उसकी  क्षमता  इतनी  होनी  चाहिये  कि  हम  कुल
 मिला  कर  एक  करोड़  टन  स्टील  का  उत्पादन
 कर  सके  ।  में  यह  नहीं  कहता  कि  तुरन्त  ही  हमें
 इतने  स्टील  का  उत्पादन  शुरू  कर  देना  चाहिये
 लेकिन  योजना  इस  प्रकार  की  बननी  चाहिये
 ॥: उ  बागे  चल  कर,  पांच  दस  साल  के  बाद,
 उसमे  इतनी  क्षमता  होनी  चाहिये  कि  एक  करोड
 टन  स्टील  तैयार  वह  कर  सके  ।

 एक  चेतावनी  भी  मैं  दे  देना  चाहता  हूं  t
 यह  जो  चर्चा  चल  रही  है  कि  एक  करोड़  टन
 स्टील  का  लक्ष्य  हमें  तृतीय  पंच  वर्षीय  वोजना
 के  लिये  रखना  चाहिये,  वह  लक्ष्य  जिस  तरह
 से  हम  चल  रहे  हैं,  पूरा  होने  वाला  नहीं  है  ।
 झगर  वह  पूरा  नहीं  होता  है  तो  जो  हमारी
 प्राणायें  हैं,  वे  प्राशायें  भी  नष्ट  हो  सकती  हैं  1
 इसलिये  हमें  अभी  से  प्रयत्न  करना  चाहिये  कि
 हम  एक  करोड़  टन  के  प्पने  लक्ष्य  को  तृतीय
 योजना  में  पूरा  कर  सके  ।  हम  झपने  डेढ़  करोड
 टन  के  लक्ष्य  को  घटा  कर  एक  करोड़  टन  पर
 or  रहे  हैं  भ्ौर  जो  क्षमता  प्रभी  दिखाई  जाती  है
 उसके  मृताबिक  हम  संभवत:  ८५  लाख  टन
 पैदा  कर  सकेंगे  शौर  पन्द्रह  लाख  टन  की  कमी
 इस  तरह  से  रह  जाती  है  भगर  यह  कमी  मी
 यूरी  नहीं  होती  है  और  हम  झपने  एक  करोड़
 टन  के  लक्ष्य  को  प्राप्त  नहीं  करते  हैं  तो  यह
 अ्रच्छी  बात  नहीं  होगी  ।  यह  पन्द्रह  लाख  की
 कमी  किस  तरह  से  पूरी  की  जायें,  उसके  बारे
 में भमी  से  व  सुनियोजित  योजना  बननी
 चाहिये  बौर  उसको  पूरा  करने  के  लिये  पूरी
 तरह  से  कोशिश  होनी  चाहिये  t

 इस  संदर्भ  में  मैं  माननीय  मंत्री  महोदय
 का  ध्यान  प्पने  देश  में  छोटी  छोटी  भट्टियां
 स्थापित  किये  जाने  के  कार्यक्रम  की  ध्ोर  भी
 दिलाना  चाहूंगा  i  इन  छोटी  छोटी  भष्टियों  को
 स्थापित  करके  हम  स्टील  के  उत्पादन  में  कुछ
 योग  दे  सकते  हैं  ।  जहां  श्राप  बड़े  बड़े  प्लांट
 जगा  करके  देश  की  भविष्य  की  शझाघार-
 दिला  रख  रहें  हैं,  देश  की  प्र्थ-व्यवस्था  को
 मजबूत  बनाने  की  -बोहिदा  कर  रहें  हैं,  वहां
 हिन्दुस्तान  जोकि  इतना  बढ़ा  देश  हैं  भौर  इतनी
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 अधिक  उसको  प्राबादी  है,  उसके  लिये  जब  तक
 हम  छोटे  छोटे  भौर  कारखाने  स्थापित  करके
 उत्पादन  कार्य  शुरू  नहीं  करते  है,  तव  तक  मैं
 समझता  हूं  कि  हमारा  स्टील  का  जो  लक्ष्य  है
 बहू  यदि  पूरा  भी  हो  जाये  तो  भी  स्टील  की
 हमेशा  ही  कमी  बनी  रहेगी,  उस  कमी  को  हस
 पूरा  नहीं  कर  सकेंगे  |  इसलिये  में  चाहूंगा  कि
 मंत्री  महोदय  छोटे  छोटे  कारखानों  द्वारा  स्टील
 का  उत्पादन  करवाने  की  संभावना  की  और
 भी  घ्यान  दे  |

 4  bre.

 जहां  तक  कीमतों  का  सवाल  है,  में  कहना
 चाहता  हूं  कि  इस  बारे  में  उनके  ऊपर  प्रा
 जो  हमले  होंगे,  स्वतंत्र  व्यापार  के  प्रायोजकों
 की  झोर  से  या  उस  विचारधारा  को  प्रकट  करने
 वालों  की  झोर से,  उनसे  से  सब  से  बडा  हमला
 सरकार  पर,  खास  तौर  से  स्टील  के  उत्पादन
 प्रौर  उसकी  कीमत  को  लेकर,  होने  बाला
 है  ।  इस  प्रकार  का  प्रचार  किया  जायेगा  कि
 जब  हमने  पब्लिक  सेक्टर  में  स्टील  का  उत्पादन
 किया,  प्रगर  उस  के  बाद  भी  उसकी  कीमत
 नहीं  घटा  सकते  हैं,  तब  फिर  उससे  कोई
 फायदा  नहीं  हैं  अ्ोर  हमारे  देंदा  की  जनता  को
 भी  यह  सुहावना  नहीं  लगेगा  |  इसलिये  प्पने
 हित  में,  देश  की  जनता  के  हित  में  शौर  समाज
 बादी  समाज  व्यवस्था  बनाने  के  हिल  में
 प्रावप्यक  है  कि  किसों  तरह  हों,  स्टील  की
 कीमत  जितनी  चल  रहीं  है  देश  में,  निकट
 भविष्य  में  उसे  कुछ  कम  करने  की  कोंश्षिदद
 की  जाय  v  उसी  से  जो  हमारा  लक्ष्य  है  वह  पूरा
 हो  सकेगा  t

 इन  दाब्दों  बे:  साथ  में  अपना  वक्‍तव्य
 खत्म  करता  हूं  ।
 Sardar  Swaran  Singh:  Mr.  Deputy-

 Speaker,  Sir, I  ured to  place  a
 co-ordinated  picture  of  the  activities
 of  the  Ministry  when  I  moved  the
 Demands  yesterday.  I  have  greatly
 benefited  by  the  various  remarks  that
 have  been  made  by  the  hon.  ह... ल
 coming  from  various  States  and  be-
 longing  to  various  political  parties  I
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 [Sardar  Swaran  Singh]
 have  been  greatly  heartened  by  the
 thought  that  there  is  a  uniform  rea-
 lisation  of  the  importance  of  the
 work  that  is  being  undertake,  by  the
 two  departments  of  this  Ministry,
 namely,  the  Department  of  Iron  and
 Steel,  and  the  Department  of  Mines
 and  Fuel.

 Some  of  the  hon.  Members  have
 rightly  remarked  that  the  industriul
 Progress  of  the  country  is  very  inti-
 mately  linked  with  the  satisfactory
 performance  in  this  sector  «f  metal-
 lurgy,  mining  and  the  successful  ex-
 ploitation  and  exploration  of  the
 mineral  wealth  of  the  country

 Then,  again,  there  has  been  sume
 criticism  from  both  the  extreme  view-
 points.  Some  have  said  that  the  puh-
 lic  sector  should  shrink;  others  have
 said  that  it  should  expand.  Then,
 there  are  all  types  of  speecnes,  but,
 except,  perhaps,  for  one,  which,
 I  am  afraid,  was  completely  ne-
 gative,  there  has  been  8  deal
 of  very  active  help  which  I  could
 find  trom  the  remarks  of  the  hon.
 Members.  It  is  not  my  intention  to
 repeat,  even  indirectly  or  impliedly.
 what  9  said  vesterday.  Therefore,  I
 would  confine  myself  mostly  to  an
 attempt  to  reply  to  some  of  the  salient
 points  that  have  been  made  out  by
 hon.  Members.

 T  have  been  greatly  struck  by  the
 constructive  approach  thet  has  bera
 followed  by  a  majority  of  hon,  Mem-
 bers  who  have  participated  in  the
 debate.  My  colleague,  Shri  K.  DO
 Malaviya,  yesterday,  has  already  re-
 plied  to  the  points  raised  with  regard
 to  ofl  and  mineral  development.  I
 would,  therefore,  to  start  with,  try
 to  say  something  by  way  of  reply  to
 the  remarks  about  steel.  You  may
 kindly  recall  that  yesterday  T  ended
 my  speech  with  steel  and  today  I
 Propose  to  start  it  with  steel.  |  wish
 T  had  the  time  really  when  I  could
 reply  to  the  various  points  made  by
 each  hon.  Member  because  I  attach
 great  value  to  what  they  sav.  (In-
 terruption).  But  T  have  not  got
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 lime  enough.  So,  T  would  try  to
 group  them  under  various  headings.

 First  of  all,  with  regard  to  the
 working  of  three  public  sector
 Plan's,  observations  have  been  made;
 and,  they  could  casily  be  divided
 under  certain  sub-heads.  I  should
 say  that  production  having  started  in
 all  the  three  steel  plants,  there  is  quite
 naturally  a  greater  realisation  of  the
 problems  that  are  connected  with  pro- duction.  It  is  for  this  reason  that
 some  of  the  hon,  Members  have  been
 good  enough  to  appreciate  the  work
 of  the  construction  people  and  also
 of  the  people  who  are  engaged  in
 operation.  I  would  say  that  these
 words  of  encouragement  will  be
 greatly  appreciated  by  those  who
 have  devoted  their  energies  to  the
 successful  execution  of  these  plants. If  I  may  go  a  step  further,  this  will
 be  greatly  appreciated  by  workers
 and  technicians  engaged  in  thousands
 of  factories  in  the  various  countries
 who  have  contributed  in  manufac-
 turing  various  parts  that  have,  ulti-
 mately,  been  woven  into  these  intog- rated  steel  plants.

 One  seldom  realises—and  a  person
 like  Shri  Bharucha  who  never  cares
 to  go  to  a  steel  plant  can  never  appre-
 ciate  really—the  intricate  nature  of
 the  installation  of  an  integrated  stce!
 plant.  Some  of  the  technicians  who
 are  concerned  with  the  projects—
 and  they  come  from  different  coun-
 tries—no,  all  of  them—are  unanimous
 in  saying  that  very  great  effort  and
 organisation,  both  at  the  supply  as
 well  as  the  construction  and  erection
 ends,  are  involved.

 Now,  coming  to  the  specific  points.
 Rourkela  has  again  received  consider-
 able  attention,  I  think  that  is,  to  a
 certain  measure,  expected  because  it
 is  a  fact  that  Rourkela  has  not  got
 up  on  the  production  side  and  the
 production  of  the  two  blast  furnaces
 lagged  considerably  behind  the  ex-
 pected  performance.  That  really,  I
 think.  is  the  basic  point;  others  are
 subsidiary  points  that  flow  from  it
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 Therefore,  without  trying  to  go
 into  many  details,  I  would  like  to  say
 that  even  in  the  case  of  Rourkela,  we
 have,  I  think,  turned  the  corner,  But,
 so  far  as  the  two  blast  furnaces  are
 concerned,  I  have  already  given  in-
 formation  that  the  first  furnace  has
 already  come  up  to  the  tests  and  has
 already,  so  to  say,  passed  the  exami-
 nation,

 Even  with  regard  to  the  second
 blast  furnace,  trial  tests  have  been
 held  and  the  production  has  come  up
 to  the  rated  capacity.  Therefore,  |
 would  like  to  dispel  any  doubt  that
 might  have  been  aroused  in  the  mind
 of  any  person  in  this  House  or  out-
 side  in  the  country  about  the  tech-
 nical  capacity  of  the  blast  furnaces.
 They  have  passed  through  difficulties
 and  having  stood  the  test,  it  is  only
 a  question  now  as  to  the  effective
 functioning  of  other  things  which  are
 necessary  to  utilise  effectively  the
 iron  that  the  two  blast  furnace:  pro-
 duce,  So  far  as  their  capacity  to
 Produce  is  concerned,  that  has  been
 ful'y  established  and  the  trial  tests
 have  already  yielded  satisfactory  re-
 sults.  It  is  necessary  to  keep  that
 in  view  because  we  can  at  times  be
 overwhelmed  by  the  difficulties  and
 short-comings  and  may  mis:  the
 essential  thing.  Naturally,  some  of
 the  hon,  Members  draw  their  argu-
 ments  from  something  that  appeure:
 in  a  German  weekly,  which  has  been
 reproduced  in  one  of  our  newspapers.
 Even  in  that  news  item  it  is  mention-
 ed  that  this  article  in  the  German
 weckly  came  after  a  number  of
 laudatory  articles  that  appearid  in  the
 German  dailies  and  other  news-
 papers,  praising  the  Rourkela  work
 Is  it  then  a  matter  of  co-incidence
 tha’  none  of  these  laudatory  art.cies
 about  Rourkela  have  found  «a  piace
 in  any  of  the  newspapers  in  cur
 country  but  one  weekly  newspaper
 which  happens  3  to  criticise  bitterly
 the  performance  of  German  techni-
 cians  finds  such  «  prominent  place  in
 ur  newspaper?

 Shri  Narayanapkutty  Menon
 (Mukandapuram):  It  is  quite  natu-

 ral.
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 Sardar  Swaran  Singh:  My  friend

 says  it  is  quite  natural.  But  we  may
 come  to  the  conclusion  that  we  dis-
 agree  on  our  interpretation  of  ‘nutu-
 ral’.  I  would  say  that  it  is  under-
 standable,  but  not  perhaps  natural.  I
 have  been  actually  warned  by  sume
 of  the  hon.  Members  who  are  genc-
 rally  considerate  towards  me  thot  I
 am  likely  to  be  subjected  to  a  great
 onslaught  from  the  right  and  the
 left.

 Shri  Braj  Raj  Singh:  Only  right..
 (Interruptions)

 Sardar  Swaran  Singh:  There  are
 some  people  who  say  that  I  wiil  be
 subjected  to  pressure  from  the  other
 side....,.  (Interruptions).

 Shrimat!  Parvathi  Krishnan:  You
 can  get  support  on  the  correct  policy.

 Sardar  Swaran  Singh:  I  count  upon
 support  because  our  policy  is  going
 to  be  a  correct  one  and  I  think  that
 it  will  ultimately  receive  the  support
 of  both  the  right  as  well  as  the  left

 (Interruptions).  This  view
 appears  to  be  too  good  to  be  accept-
 able  to  my  hon,  friends  opposite.

 The  article  in  the  German  weekly has  to  be  looked  at  from  two  angles.
 So  far  as  it  gocs  in  a  spirit  of  self-
 criticism  and  ig  serving  85  a  remind-
 er  to  the  Germans  that  they  should
 do  the  work  properly,  we  should  look
 upon  it  with  a  certain  measure  of
 appreciation;  just  as  the  hon.  Members
 here  criticise  me  and  their  desire  is
 really  to  indulge  in  self-criticism  with
 a  view  to  improve  matters.  I  appre- ciate  them  rather  than  quarrel  with
 them  I  may  not  agrec  with  all  their
 analysis  or  their  presentation  of
 facts  but  I  never  doubt  their  desire
 to  improve  things.  Therefure,  if
 some  German  weekly  haz  taken  upon
 itse'f  to  present  a  picture  in  such  9
 form,  in  the  ‘Bharucha  style’,  if  I  may use  that  expression  and  has  tried  to
 invoke  the  spirit  of  enterprise  and
 technical  know-how  of  the  Germans
 and  asked  them  to  do  the  work  much
 better.  pointing  out  the  failures  and
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 (Sardar  Swaran  Singh)
 the  short-comings,  we  should  not
 judge  that  too  harshly.

 The  second  point  is  that  there  is  a narration  of  a  number  of  short-
 comings  to  which  this  House  is  ac- customed  and  about  which  this  coun-
 try  is  familiar,  I  have  myself  taken
 good  care  to  keep  the  House  fully informed  about  the  production,  about the  failures,  about  the  delays  in  the
 time-schedule  and  about  the  increase in  estimates  and  the  like.  What  hap- pened  over  several  months  and  what
 really  was  the  picture  that  was  there from  time  to  time  has  been  woven
 together  in  the  article  and  it  appears in  a  sort  of  a  narration  which,  I  would
 submit,  does  not  correctly  paint  a
 picture  os  it  obtains  today.  I  do  not
 hold  any  brief  and  it  has  not  been
 my  custom  to  unduly  praise  anyone but  when  there  is  uncharitable  criti-
 cism  it  is  my  duty  to  place  the  thing in  a  correct  perspective  so  that  the
 House,  and  through  it,  the  country
 may  judge  correctly  both  the  short-
 comings  as  well  as  the  performance. Tt  has  been  mentioned  that  there  has
 been  some  accumulation  of  steel  slabs
 in  Rourkela.  It  is  a  fact.  Trial  runs
 of  the  slab  mill  which  is  very  clabo-
 rate  and  if  I  may  say  so,  fascinating, were  there  and  steci  was  available.
 So,  it  was  rolled  into  slabs.  They are  there  and  they  can  be  sold.  Some
 of  them  can  be  sold  abroad.  We  can
 also  use  them  for  rolling  when  our
 other  rolling  capacity  is  there.  I  do
 not  see  any  particular  harm  in  seeing
 these  slabs  there.  They  are  really
 the  first  sight  of  retirns  because  so
 much  materials—iron  ore,  coal,  lime-
 stone  and  electric  power  and  so  many
 things—go  into  it  before  steel  comes
 out  That  should  be  a  source  of  some
 satisfaction  rather  than  a  point  of
 grievance.

 Shri  Dwivedy  and  Shri  Mahanty
 referred  to  the  delays  in  the  con-
 struction  of  blast  furnaces  and  also
 to  the  responsibility  of  the  persons
 that  were  in  charge  of  the  civil
 works  and  also  the  supply  of  the
 machinery.  That  point  has  been

 -discussed  here  from  time  to  time.

 APRIL  8,  960  for  Grants  log3e

 That  has  been  gone  into  with  very
 great  care  and  I  would  like  to  assure
 the  House  that  the  Hindustan  Steel
 are  fully  seized  of  this  problem  and
 they  will  certainly  go  into  minute  de-
 tails  as  to  whether  there  was  any
 delay  which  could  be  avoided,  whe-
 ther  any  of  the  parties  concerned  is
 at  fault  and  so  on.  If,  as  a  result  of
 that  examination,  it  is  found  that
 there  is  any  action  that  could  be
 taken  either  in  law  or  according  to
 the  terms  of  the  contract,  the  House
 may  rest  assured  that  no  effort  would
 be  spared  to  ensure  that  the  correct
 thing  is  done.

 Shri  Dwivedy  referred  to  the  staff
 position  in  the  Ministry  and  said  that
 it  had  not  been  reviewed  after  hand-
 ling  over  the  work  to  the  Hindustan
 Steel.  That  was  mentioned  in  one
 of  the  reports  of  the  Estimates  Com-
 mittee  also.  That  has  already  been
 undertaken  and  if  I  may  say  so,  the
 Department  of  Iron  and  ‘Steel  in  this
 Ministry  पह  organised  on  an  unortho-
 dox  pattern  and  there  are,  I  think,
 the  smallest  number  of  clerks  or
 verical  hands  in  this  department,  as
 roampared  to  any  other  Department
 or  Ministry  in  the  whole  of  our  Gov-
 ernment.  Because  of  the  special  type
 of  work,  there  are  a  large  number
 of  officers:  as  most  of  the  matters  are
 matters  of  great  importance,  matters
 which  will  ultimately  shape  the  policy,
 there  is  very  little  routine  work.
 Therefore,  the  organisation  is  such
 which  will  convince  the  hon.  Mem-
 bers  that  it  is  of  a  pattern  which  is
 conducive  both  to  efficiency  and
 speed.  Good  care  is  taken  thal  not
 a  single  hand  is  there  which  could
 be  spared,

 Another  point,  which  is  common
 perhaps  to  all  the  stec!  plants,  has
 been  raised  in  connection  with  the
 estimates  of  the  cost  of  the  three  steel
 plants.  I  have  already  said  some-
 thing  on  this  vital  point  in  the  course
 of  my  opening  speech.  IT  have  little
 to  add  to  that.  On  the  las’  occasion
 when  I  came  before  this  hon.  House,
 {  gave  my  general  approach  to  this.
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 question  of  estimates.  I  have  given
 very  careful  thought  to  this  matter.
 On  the  one  hand,  it  is  a  very  tempt-
 Ing  argument  always  to  criticise  that
 the  original  estimates  have  not  been
 adhered  to—that  is  a  valid  criticism,
 {  quite  understand  the  force  of  it  and
 there  is  a  reasonable  expectation  that
 the  estimates  should  be  adhered  to—
 but,  on  the  other,  we  must  not  for-
 get  the  national  interests  of  the  coun-
 try.

 Estimates  are,  after  all,  estimates,
 and  howsecver  sacred  those  estimates
 may  be  the  risk  is  that  they  become
 really  the  floor  when  the  actuals  come
 er  the  quotations  come  cither  of  civil
 works  or  of  supply  of  material,  and
 if  the  Parliament  becomes  too  criti-
 cal  or  enjoins  sticking  to  estimates
 my  fear  is  that  the  country  is  likely
 to  pay  more  because  there  can  be  an
 easy  escape  for  those  who  are  in
 charge  of  estimates  by  framing  their
 estimates  rather  liberally  so  that  thus
 sor!  of  crticism  may  not  be  made
 that  the  estimates  were  excecded,  but
 en  the  whole  the  bill  that  will  have
 to  be  paid,  I  think,  will  be  higher.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  Usually  they  are  under-
 estimates,

 Sardar  Swaran  Singh:  |  think  the
 708]  test  should  be,  when  a  thing  is
 executed  is  there  any  part  in  the
 execution  in  which  there  is  excessive
 expenditure,  is  there  any  wasteful  cx-
 Penditure,  is  there  any  infructuous
 expenditure,  has  anyone  been  over-
 paid,  has  the  design  been  lavish  or
 bevond  a  point?  But  what  I  most  res-
 Pectfully  submit  is  that  we  are  prone
 by  this  constant  criticism  to  create  a
 feeling  amongs'  those  who  are  in
 charge  of  making  estimates  to  be
 very  much  on  the  liberal  side,  and
 in  that  process  I  have  no  doubt  in  my
 mind  that  the  country  may  be  called
 upon  to  pay  higher  bills.  Therefore,
 whereas  I  say  that  the  cstimates
 should  be  realistic,  this  usual  practice
 —which  I  think  would  appeal  to  the
 legalistic  mind  of  Shri  Bharucha—
 of  contradicting  a  person  by  his  pre-
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 vious  statement  is  not  correct,  be-
 eause  by  contradicting  a  person  by
 his  previous  statement  you  cannot
 prove  that  his  first  statement  is  cor-
 rect;  you  can  only  say  that  his  latter

 t  is  also  perhaps  not  to  be
 depended  upon  bec:  his  earlier
 statement  wag  different.

 That  is  not  a  practical  way  of  ap-
 proaching  things.  The  real  test  in
 these  matters  is,  is  the  money  that  is
 now  sought  to  be  spent  really  the
 money  that  should  be  spent  or  ought to  have  been  spent.  Estimate  is  a
 good  test  to  embark  upon  a  scheme.
 If  you  accept  any  project  whether  it
 is  steel,  a  building  project,  a  mining
 Project  or  any  other  project,  not  only
 there  will  be  very  extensive  expendi- ture  incurred  in  going  into  all  minute
 details  but  in  the  process  while  the
 Ministers  or  the  officers  can  save  a
 point  of  argument  by  depriving  this
 eriticism,  I  am  not  sure  whether  the
 actual  amount  that  they  pay  will  be
 less  or  whether  that  will  be  in  the
 overall  interest  of  the  country.

 T  am  the  last  man  to  suggest  that
 there  should  be  any  laxity  in  the
 matter  of  framing  estimates,  but  they
 should  be  viewed  in  the  correct  pers- pective  rather  than  build  some  fan-
 tastic  argument  on  the  basis  that
 something  or  the  other  exceeded  the
 estimates.  In  this  connection,  Sir,  I
 had  occassion  to  point  that  even
 Projects  like  Tata's  extension  have
 exceeded  their  original  estimates  by as  much  as  about  30  per  cent.  In
 a  project  of  Rs.  00  crores  if  Rs.  00
 crores  becomes  Rs,  30  crores,  you  can
 well  imagine  as  to  what  it  means.

 These  estimates  sometimes  increase
 on  account  of  new  things  being  added
 to  these  integrated  plants  as  and  when
 things  take  shape.  There  is  no  fixity
 and  there,  if  I  may  add,  need  be  no
 insistence  on  fixity  while  executing
 these  big  projects.  As  and  when  the
 thing  unfolds  itself  if  it  is  found  that
 by  adding  something  we  may  ulti-
 mately  save  something  in  the  actual
 manufacturing  cost  and  the  like,  we
 should  not  hesitate.
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 Pandit  Thakur  Das  Bhargava:  What
 happened  to  D.V.C.,  Bhakra  and  other
 projects’

 Sardar  Swaran  Singh;  My  hon.  col-
 deague  nag  rightly  pointed  out  that
 this  thing  was  happened  in  other  pro-
 jects  also.  For  instance,  in  Bhakra
 alone,  we  never  had  the  right  bank
 power  house.  lf  somebody  says  that
 by  adding  in  three  or  four  turbines
 to  it  the  cost  has  gone  up  by  Rs.  30
 crores  or  Rs.  40  crores  or  the  like,  I
 aio  not  think  that  it  can  really  be  a
 very  substantial  argument.

 Another  point,  Sir,  has  been  raised
 by  my  hon.  friend,  Shri  Morarka  and
 also,  I  think,  by  Shri  Dwivedy,  about
 the  number  of  foreign  experts  in  the
 three  steel’  plants.  I,  Sir,  really  do
 not  have  enough  information  about
 the  number  of  Soviet  experts  who
 were  associated  in  putting  up  the
 two  steel]  plants  in  China  ubout  which
 a  reference  was  made,  but,  I  must
 take  the  House  into  confidence;  when
 this  thing  was  mentioned  I  got  into
 touch  with  the  Soviet  technicians  and
 18  enquired  from  them  as  to  whether
 this  information  was  correct  or  not.
 They  told  me  that  the  number  of  ex-
 perts,  the  Sovict  experts  who  were
 associated  in  putting  up  the  Chinese
 plants  were  also  of  the  same  order
 ag  the  number  of  Soviet  experts  that
 have  come  out  to  help  India  in  the
 putting  up  of  these  stecl  plants.  So
 [  do  not  know  as  to  whether  that  in-
 formation  which  was  given  out  by
 Shri  Morarka  was  really  correct

 But,  Sir,  irrespective  of  the  Chinese
 experience,  |  have  to  satisfy  the  House
 and  the  country  that  the  number  of
 experts  that  we  have  brought  out  is
 the  correct  number  and  that  we  have
 not  added  to  this  number.  This  point
 has  been  engaging  my  constant  atten-
 tion.  I  myself,  when  TI  visit  these
 plants,  do  some  thinking  on  this  as-
 pect,  and  I  constantly  point  out  both
 to  our  technicians  who  are  in  charge
 of  construction  as  also  who  are  in
 charge  of  operation  to  ensure  that
 the  number  of  these  foreigners  who
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 are  there  for  the  construction  as  well
 as  operation  work  should  be  kept  to
 the  minimum.

 It  is  to  be  remembered  that  in  our
 first  two  private  sector  stee]  plants
 in  Jamshedpur  and  in  Burnpur  a
 very  Jarge  number  of  foreign  techni-
 cians  were  associated  not  only  at  the
 time  of  construction  but  they  conti-
 nued  for  a  very  long  time  even  when
 the  operations  started.  And,  Sir,—l
 will  not  be  giving  out  any  particular
 point  which  might  have  been  men-
 tioned  to  me  in  confidence—the  tech-
 nical  top-men  of  the  two  private
 sector  steel  plants  have  always  been
 Pointing  out  to  me  that  I  should  never
 frudge  bringing  in  of  good  steel-men,
 technicians  at  various  levels  from
 abroad,  because  they  say  that  to  have
 a  good  technical  man  whether  he  is
 a  supervisor  or  uctual  worker  will
 pay  dividends  and  any  niggardly
 approach  on  that  sphere  will  not  be
 a  wise  policy.

 1  may  say  that  it  will  be  unchari-
 table  on  our  part  to  criticise  the
 level  of  salaries  that  are  paid  to  these
 various  technicians,  because  we  have
 to  consider  the  level  of  wages  that
 prevail  in  those  countries.  It  should
 also  be  remembered  that  we  are  ex-
 panding  our  stec]  capacity  §  in  our
 country  when  there  is  overall  expan-
 sion  all  the  world  over  and  there  is
 no  surplus  of  good  technical  men  im
 any  part  of  the  world,  whether  it  is
 East  European  countries,  West  Euro-
 pean  countries  or  even  USA.  There-
 fore,  to  suggest  that  these  people  who
 come  to  a  distant  place  where  the
 working  conditions  are  also  more
 difficult  as  compared  to  their  own
 countries,  and  that  they  will  be
 here  or  they  will  hang  on  here  merely
 for  the  sake  of  salaries.  particularly,
 when  the  works  are  not  of  the  type
 of  soft-coloured  advisory  jobs  but
 very  hard  jobs,  is  not  good.  You
 could  go  and  see  how  they  work  with
 their  hands  soiled,  with  their  clothes
 full  of  soot  and  then  you  will  be  can-
 vinced.  The  work  that  they  are  doing
 is  really  difficult.  arduous  and  hard
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 manual  .work.  Therefore,  the  asso-
 ciation  of  technical  knowhow  is  of
 great  importance  if  not  of  even  greater
 importance  when  compared  to  the
 foreign  capital.  So,  we  should  not
 talk  lightly  of  these  people  who  come
 from  abroad,  whether  the  person  is
 an  engineer,  or  a  foreman  or  a  person who  does  the  actual  work,  To  my
 mind,  this  type  of  description—that
 one  should  really  be  ao  technician—is
 3  reflection  of  our  thinking  in  terms
 of  the  caste  system  among  our  ser-
 viees  which  we  have  inherited  unfor-
 tunately  from  thy  British  times.  To
 my  mind,  the  person  who  actually works  at  the  steel  melting  shop  with
 his  own  hands  and  who  knows  the
 technique  of  stec]  making  is  a  person who  commands  cven  greater  respect al  my  hands  as  compared  to  the
 superintendant  of  that  shop.  There-
 fore.  merely  to  say  that  8  person ceases  to  be  8  technician  or  that  he
 ceases  to  be  of  any  importance  to  us
 if  he  is  not  a  person  of  the  supervi-
 gory  staff  and  so  on  is  not,  I  would
 respectfully  submit,  a  correct  ap- Preciation  of  the  thing:  as  they  obtain in  the  plants,

 Shri  Morarka  (Jhunjhunu):  Before
 the  hon.  Minister  proceeds  to
 the  next  point  |  may  say  this,  since
 !  was  one  of  those  who  raised  the
 question  of  forcign  experts.  I  might sav  that  the  information  which  I  got was  from  a  very  authentic  and
 reliable  source.  Unfortunately,  I
 am  not  in  a  position  to  give  that
 name  or  disclose  the  source  just  now.
 Tf  the  hon.  Minister  permits  me  to
 mention  it.  I  shall  pass  on  the  infor-
 mation  to  him  along  with  the  source
 of  the  information.  He  may  then
 werify  them.

 Sardar  Swaran  Singh:  My  hon
 friend  knows  that  no  permission  for
 that  is  necessary.  Further,  IT  would
 very  greatly  welcome  that  informa-
 tion,  and  9  shall  have  a  second  check.
 up  about  it

 Shri  Morarka:  ह  just  wanted  to  men-
 tion  that  aspect  here  so  that  there
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 may  not  be  any  misunderstanding about  it  leater  on.
 Sardar  Swaran  Singh:  I  think  |

 have  covered  most  of  the  points  im
 regard  to  the  working  of  the  stcel
 plants.

 a  number  of  hon.  Members  includ-
 ing  Shri  Morarka  again,  have  given  a
 great  deal  of  thought  to  the  various
 reports  that  have  been  put  out  by  the
 Hindustan  Steel.  I  think  Shri  Soman:
 also  has  referred  to  this  point.  They
 Made  some  suggestions,  and  some  hon.
 Members  today  have  made  some  use-
 ful  suggestions  about  the  organisu-
 tional  aspect  of  Hindustan  Steel.
 There  is  a  great  deal  of  force  in  Shri
 Morarka's  criticism  of  the  presenta-
 tlon  of  accounts.  I  think  that  the
 accounts  can  and  should  be  presented
 in  8  more  intelligble  form.  This  is
 partly  a  legacy  of  the  original  switch-
 ing  over  from  the  purely  departmen-
 tal  control  of  uccounting  to  the
 Hindustan  Steel  control.  The  House
 will  kindly  recall  that  originally  the
 steel  plants  were  under  departmental
 control,  and  for  want  of  anything
 better,  we  adopted  the  Centra)  Public
 Works  Department's  system  of  ac-
 counting  which  is  entirely  different
 from  commercial  accounting.  50,
 certain  things  appear  odd  in  these
 accounts,  especially  the  figures  that
 appear  as  losses.  But  that  is  really
 an  unfortunate  corollary  flowing  from
 the  adoption  of  a  particular  system
 of  accounting,  because  under  that,
 whatever  the  receipts  and  whatever
 the  outgoings,  they  are  shown  against
 opposing  columns,  and  therefore  ©  by

 process  of  addition  and
 ह. 11 11.  the  amounts  appear  as
 losses  but  are  not  really  losses.  Now
 that  we  are  in  the  stage  of  production
 and  the  Hindustan  Steel  is  fully  seized
 of  this  matter,  it  will  be  ensured  that
 the  accounts  are  not  only  kept  accord-
 ing  to  the  commercial  standards  but
 also  are  presented  in  a  form  which
 should  be  intelligible  even  to  laymen,
 so  that  hon.  Members  may  be  spared
 this  bother  of  research  and  may  be
 able  to  see  what  the  picture  is  behind
 the  figures
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 {Sardar  Swaran  Singh]
 Il  must  confess  that  I  am  not  in

 agreement  with  my  hon.  freind  Shri
 Mahanty  when  he  criticised  some  of
 the  experienced  experts  mrely  be-
 cause  they  happen  to  be  retired  rail-
 way  officials.  I  would  urge  upon  hon.
 Members  to  realise  that  our  railway
 sector  is  the  biggest  public  sector,
 and,  if  I  may  say  so,  one  of  the  well-
 run  public  sectors  of  which  our  coun-
 wy  can  be  proud.  Therefore,  to  take
 advantage  of  the  experience  and  the
 knowledge  and  the  background  of
 those  engineers  and  other  good  ad-
 ministrators  who  may  have  done
 good  work  in  the  railways,  is  a  good
 thing.  That  knowledge  and  experi-
 ence  should  be  utilised  not  only  in
 the  steel  plants  but  in  many  other
 public  sector  activities;  as  and  when
 our  public  sector  increases,  then,
 probably  for  further  development,
 the  experience  that  we  gain  in  public
 sector  stecl  plants,  in  the  public
 sector  corporations  and  in  other
 public  sector  undertakings  would
 also  be  available  for  taking  up  new
 lines.

 Il  is  easy  to  point  out  that  we  have
 not  got  experienced  men  who  might
 be  experienced  in  stecl  making.  That
 is  our  misfortune.  But  where  are
 those  men?  I  would  like  to  see
 them  so  that  I  could  grab  at  them
 and  bring  them  in  the  organisation.
 In  the  absence  of  that,  I  cannot  ad-
 mit  defeat  and  sit  with  my  legs  cros-
 sed  and  say,  “I  cannot  do  anything”.
 Therefore,  I  must  get  the  help  of  the
 people  who  are  available,  and  I  would
 like  to  say  that  they  have  carried  o
 very  heavy  responsibility  and  have
 acquitted  themselves  with  credit.  In
 retrospect,  even  when  a  post  mortem
 is  made,  then  the  irresistible  conclu-
 sion  would  be  that,  with  the  num.
 bers  and  with  the  experience  that
 was  available,  they  really  made  a
 marvellous  job  of  it.

 A  point  was  made  that  there  should
 be  greater  decentralisation  of  control
 and  management  so  far  as  Hindusta

 APRIL  8,  960  for  Grants  Tog42

 which  requires  very  careful  examina-
 tion.  Already  some  processes  of  de-
 centralisation  have  been  undertaken.
 Greater  stress  is  being  laid  on  the
 fact  that  local  managing  director
 or  the  Resident  Director  should  have
 greater  authority  and  should  have  a
 greater  responsibility,  because  the
 two  lines  of  responsibility  and  autho-
 rity  should  be  co-existent  and  coter-
 minus.  There  is  nothing  sacrosanct
 in  the  form  or  the  instrument  that
 might  be  devised  to  execute  a  project
 and  I  for  one  would  like  to  assure
 the  House  that  I  have  an  open  mind
 on  that,  and  it  will  be  my  constant
 endeavour  to  see  that  there  is  enough
 of  decentralisation  with  regard  to  the
 management  and  control  and  also
 there  is  enough  co-ordination  to  en-
 sure  that  two  conflicting  lines  of  ac-
 tion  are  not  adopted  with  regard  to
 identical  matters.

 A  very  important  point  was  raised
 with  regard  to  the  availability  of
 metallurgical  coal  for  our  steel  plants.
 In  that  tion,  the  questi
 setting  up  of  washeries  was  also
 raised.  The  Ministry  was  fully  aware
 of  this  problem,  and  it  was  for  this
 reason  that  it  was  decided  that  five
 washeries  should  be  set  up.  I  am
 glad  to  inform  the  House  that  out  of
 these,  two  washeries  have  already
 gone  into  production.  Kargali  has
 been  supplying  washed  coal  to  both
 Rourkela  and  Bhilai,  and  the  Durga-
 pur  washery  which  is  in  the  perimeter
 of  the  plant  itself  has  also  gone  into
 production.  The  Dugda  washery  is
 already  being  put  up  and  it  should
 be  ready  to  produce  and  wash  coal  in
 about  a  year's  time  at  the  outside.
 In  regard  to  Bhojudih,  a  contract  hes
 already  been  placed;  with  regard  to
 Patherdih,  tenders  are  expected  to  be
 received  in  May.  I  would  be  very frank  with  the  House  ang  admit  that
 there  has  been  delay  in  the  setting
 up  of  washeries,  I  wish  they  were
 set  up  much  earlier,  but  I  would  like
 also  to  add  that  there  is  something Inherent  in  designing  and  setting  up

 Steel  is  concerned.  That  is  a  point
 shery,  which  is  somewhat  differ-

 ent  from  any  other  plant  lke  a  textfle
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 mill  or  even  a  steel  plant.  It  is  not
 a  sort  of  repeat  performance,  so  fer
 as  washeries  ‘are  concerned.  Each
 washery  has  to  be  differently  design-
 ed,  because  it  depends  on  the  differen!
 types  of  coal  that  come.  Its  designing
 has  to  be  in  relation  to  the  actual
 number  of  collieries  and  the  quanti-
 ties  that  are  available.  A  large  number
 of  collieries  are  to  supply  coal  to  some
 of  these  washeries.  Therefore,  really
 very  much  more  detailed  work  is  re-
 quird  to  be  done.  It  was  this  detail.
 ed  work  and  detailed  planning  that
 took  a  good  deal  of  time  and  so,
 there  has  been  some  delay.  I  am  not
 myself  happy  over  this  delay,  but
 part  of  it  was  inherent  in  the  situa-
 tion.

 Now  |  pass  on  to  the  important
 question  of  expansion.  There  has
 been  8  suggestion  that  the  new  steel
 expansion,  even  in  the  matter  of  set-
 ting  up  new  plants,  could  be  in  the
 private  sector,  It  was  also  suggested
 that  a  great  deal  of  pressure  is  going
 to  be  exercised  on  me  and  |  should
 stick  to  my  guns.  I  am  grateful  to
 hon.  Members  who  have  shown  that
 sympathy  to  me,  but  I  would  like  to
 assure  the  House  that  I  would  like,
 with  the  blessings  of  the  House,  to  be
 able  to  undertake  this  responsibility
 in  a  spirit  of  humility,  but  in  accord-
 ance  with  the  policy  that  has  alread;
 been  adopted  by  the  Government  and
 which  has  been  approved  by  the
 House.  Whatever  is  going  to  be  done
 will  be  done  within  the  policy  that
 has  been  enunciated  from  time  to
 time.

 ह  would  not  say  anything  more  about
 the  expansion  of  the  existing  three
 Public  sector  plants.  But  there  are
 two  new  plants  about  which  interest
 has  been  shown  and  it  is  better  that
 1  state  the  position  with  some  preci-
 sion,  so  that  any  lingering  doubts
 may  be  removed.  So  far  as  the
 Bokaro  plant  is  concerned,  we  have
 come  to  the  conclusion  that  for  the
 location  of  a  new  steel  plant,  Bokaro
 area  in  Bihar  is  considered  very  suit-
 able.  The  s:le  has  many  advantages.
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 It  is  close  to  the  coalfields  of  Kargali,
 Bokaro  and  Jharia.  Although  iron
 ore  will  be  a  little  far  away,  the
 wagons  which  will  carry  coal  from
 Kargali  and  Jharia  to  Rourkela  and
 Bhilai  will  birng  back  iron  ore  on
 thelr  return  journey.  Bokaro  is,
 therefore,  being  developed:  as  the  site
 for  the  fourth  integrated  steel  plant.
 A  project  study  has  been  completed  to
 assess  the  requirements  of  raw  mate-
 tials,  power,  water  and  construction
 effort.  When  the  construction  of  the
 plant  proper  should  be  taken  up  aud
 how  big  the  plant  should  be  will
 have  to  await  further  decision  to  be
 taken  on  the  third  Five  Year  Plan.

 A  number  of  hon.  Members  parti-
 cularly  from  the  South  including
 Shri  Thanu  Pillai,  Shri  Narasimhan,
 Shri  Sampath  and  my  esteemed  col-
 league,  Shri  Viswanatha  Reddy—I
 think  I  have  covered  all  the  States
 now;  Mysore  did  not  have  a  chance
 this  time—have  naturally  shown
 anxicty  in  setting  up  a  plant  in  the
 south.  Even  with  regard  to  this,  al-
 though  I  have  been  keeping  the  House
 fully  informed,  it  will  be  good  really
 to  reiterate  the  position.  I  have
 kept  the  House  informed  from  time
 to  time  that  it  is  our  intention  to
 utilise  the  iron  ore  in  Salem  and  the
 locality  near  ubout  Non-availability
 of  coking  coal  in  that  area  is  the
 main  hurdle.  Encouraged  by  experi-
 ence  of  other  countries,  notably  East
 Germany,  the  technical  feasibility  of
 Neyveli  lignite  being  used  for  smelting
 Purposes  is  sought  to  be  fully  investi-
 gated.  Obviously,  this  can  be  estab-
 lished  only  when  lignite  can  be  mined
 in  sufficient  quantities  for  &  com-
 mercial  test,  which  may  have  to  be
 undertaken  abroad.

 A  technical  committee  —  including
 representatives  of  the  Madras  Gov-
 ernment  was  appointed  four  months
 ago  to  go  into  the  various  probleme,
 so  that  the  prelimi.  ination
 may  be  available,  which  can  be  of  use
 in  undertaking  the  project,  if  the
 technical  feasibility  and  economic
 viability  of  the  project  are  establish-
 ed.  So,  this  is  the  best  that  can  be
 done  at  the  moment
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 [Sardar  Swaran  Singh}
 While  all  of  us  6  naturaliv

 unxlous,  coming  as  we  do  from
 various  States,  about  having  a  steel
 plant  in  our  locality,  I  would  like  to
 acquaint  the  House  with  one  salient
 factor  so  far  as  steel  is  concerned.
 The  decision  that  has  already  been
 taken  that  steel  will  be  available  at
 the  same  price  at  all  railheads  in  the
 country  is  a  major  stgp,  the  full  im-
 pact  of  which  is  not  fully  realised,
 particularly  in  those  States  which  are
 non-producing.

 For  instance,  steel  today  is  available
 at  the  same  price  to  a  consumer  at
 Jamshedpur  and  at  Burnpur  as  to  a
 person  at  a  railhead  in  say,  Keral:
 Punjab,  Rajasthan  or  Madras.  This
 is  not  a  small  step.  This  shows  that
 although  oneaccount  of  certain  natural
 advantages  that  may  be  available  in
 any  particular  locality,  ७  metallurgi-
 cal  plant  has  to  be  located  in  that
 area,  the  fruits  of  that  metallurgical
 exploitation  will  be  available  through-
 out  the  country  as  a  whole.  so  that
 the  users  of  stecl  all  over  the  coun-
 try  may  bre  able  to  have  steel  at  a
 uniform  price.  This,  I  think.  is  a
 major  step  that  we  have  taken  and
 it  Is  on  account  of  this  decision  that
 there  has  been  a  good  deal  of  deve-
 lopment  of  small-scale  steel  procese-
 ing  industries  at  places  which  are  far
 removed  from  the  main  producing
 centres.  New  industries  are  coming
 up  in  Madras.  Punjab,  Bombay  and
 other  parts  of  the  country  mainly  on
 account  of  this  decision  that  has  been
 taken.

 Shri  Narayanankutty  Menon:  Ex-
 cept  Kerala.

 Sardar  Swaran  Singh:  I  wish  that
 the  hon.  Member's  party,  when  it  was
 in  power  there  for  some  years,  had
 started  some  industries.  This  equal
 price  was  there  even  during  those
 years.

 Shri  Narayapankutty  Menon:  But
 money  is  in  your  pocket.
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 Sardar  Swaran  Singh:  For  small-
 scale  industries,  the  Centre  does  not
 give  any  money.  Initiative,  effort,
 organisation  and  the  services  provided
 by  the  States  and  the  initiative  of
 people  are  responsible  for  putting  up
 small-scale  industries.  I  think  a  trip
 to  one  of  these  centres  will  pay  divi-
 dends.

 Therefore,  by  all  means,  let  us  go
 on  pressing  our  claims  for  the  location
 of  big  metallurgical  plants.  But  it
 should  always  be  remembered  that
 the  over-al]  consideration  in  this
 should  be  economic  viability.  I  am
 in  perfect  agreement  with  all  sections
 of  the  House  that  stee]  being  a  basic
 material,  its  cost  will  be  reflected  in
 all  the  things  made  fmm)  steel.
 Therefore  the  economics  of  this  com-
 plete  metallurgical  cycle  should  be
 carefully  gone  into  before  we  em-
 bark  upon  metallurgical  plants.
 Steel  processing  plants,  re-rolling
 plants,  etc.  are  different.  But  we
 must  nol  smelt  iron  ore  at  a  place
 where  the  cost  of  production  will  be
 higher,  becuuse  we  may  have  the
 satisfaction  that  we  are  producing
 steel  in  that  locality;  but  if  the  econo-
 mics  are  not  good,  that  will  not  add
 to  the  economic  growth  and  strength
 of  that  locality  and  it  will  certainly
 not  be  in  the  over-all  national  inte-
 rest.  I  wanted  to  mention  this,  so
 that  our  enthusiasm  should  also  be
 judged  in  a  perspective.  Otherwise,
 there  is  the  risk  of  our  being  swept
 off  our  feet  in  our  enthusiasm  to  have
 a  plant  in  a  particular  locality.

 A  great  deal  of  material  has  ap-
 Peared  in  the  press,  sometimes  in
 highly  controversial  colours,  about
 this  American  interest  in  the  new
 stee]  plants.  It  is  surprising  how
 some  things  are  picked  up  just  on  «
 sort  of  rumour  and  sometimes  from
 half-truths,  sometimes  from  wishful
 thinking.  News  ia  created  and  then
 articles  are  written,  condemning  or
 supporting  or  bringing  all  types  of
 angles  which  reflect  more  the  desire of  that  person,  rather  than  a  criticism
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 on  something  which  is  actual,  I
 would  like  to  say  that  so  far  as  this
 piece  of  news  which  is  circulating  is
 concerned,  it  has  not  percolated  to  me
 and  I  would  never  apply  my  mind
 unless  I  see  something  concrete  and
 something  real.  I  would  like  to  tell
 the  House  that  no  proposal,  no  scheme,
 no  suggestion  has  yet  come  to  me  of
 that  American  interest.  If  and  when
 that  interest  is  shown,  we  will  judge
 it  on  merits  and  we  will  take  a  deci-
 sion  which  is  in  the  national  interest.

 Shrimati  Parvathi  Krishnan:  Shri
 Somani  said  that  the  proposal  is
 there.

 Shri  Sinhasan  Singh:  He  is  not  a
 representative  of  the  Government.

 Shrimati  Parvathi  Krishnan:  Pri-
 vate  sector,

 Sardar  Swaran  Singh:  Therefore,  |
 need  not  say  anything  further  on
 that  score.

 That  covers  almost  all]  the  points.
 But  I  do  not  want  to  leave  my  hon.
 friend,  Shri  Bharucha,  with  a  grie-
 vance  because,  with  all  his  negative
 attitude,  I  have  to  reply  to  the  points
 which  he  was  good  enough  to  raise.
 He  is  endowed  with  the  very  inimi-
 table  quality  of  seeing  trouble  in
 everything  and  it  is  very  difficult
 Teally  to  meet  the  argument.  I  know
 that  no  one  can  be  as  eloquent  as  he
 is,  but  there  is  so  little  of  meeting
 ground  that  it  becomes  difficult  to
 tackle  those  points  in  any  correct
 Perspective.

 Shri  0.  (१,  Sharma  (Gurdaspur): Then  why  do  you  touch  them?
 Sardar  Swaran  Singh:  Sometimes  I

 tackle  even  difficult  tasks.  For
 instance,  he  said  that  the  stecl  plants
 can  never  repay  the  amount,  the
 Hindustan  Steel  can  never  repay the  loan,  it  can  never  earn  any
 Profit  and,  therefore,  it  is  a
 matter  for  serious  consideration  as  to
 whether  the  setting  up  of  steel  plants in  the  country  wag  a  wise  decision  at
 ai.  I  must  say  that  it  is  dificult  to
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 beat  that  logic,  It  is  conveniently
 forgotten  that  in  the  ultimate  economic
 frowth  and  the  utilisation  of  stecl  we
 cannot  progress  a  step  further  unless
 we  produce  stecl.  To  dream  of  indus-
 trialisation  in  the  country  without  pro-
 ducing  steel  and  to  th’nk  of  industria-
 lisation  on  imported  steel  ig  such  a
 reckless  venture  that  even  Shri
 Bharucha  cannot  suggest  that,  If  we
 aecept  that,  then  we  have  to  see  as  to
 whether  we  will  be  able  to  produce

 stecl  at  a  price  which  competes  with
 the  price  of  imported  steel.  The  reat
 ly  ua  matter  of  presentation,  whether
 you  mop  up  the  difference  in  a  fiscal
 manner  by  excise  duties,  by  steel
 equa!  sation  fund,  in  the  farm  of  pro-
 fils,  or  in  the  form  of  a  price  that  we
 charge,  I  do  not  want  to  go  into  the
 technical,  fiscal  or  financial  side.

 Shri  Naushir  Bharucha;  Muy  I
 point  out.

 Sardar  Swaran  Singh:  No.  I  am  not
 giving  in.  The  broad  thing  that  has
 lo  be  kept  in  mind  is  that  we  have
 been  import.ng  steel  and  the  imported
 price  hag  been  very  much  higher  than
 the  retention  price  and  the  price  at
 which  steel  is  made  in  this  country.
 Therefore,  we  have  been  charging  the
 consumer  a  price  midway  between  the
 retention  price  and  the  imported  price.
 Roughly  the  imported  price  has  been
 of  the  order  of  Rs.  800,  The  reten-
 tion  price  is  of  the  order  of  Rs.  440  or
 ao,  and  the  sale  price  to  the  consumer
 has  been  of  the  order  of  Rs,  600  or  ao.
 Now,  hig  suggestion  appears  to  be,
 although  he  did  no  say  so,  because  he
 never  makes  8  positive  suggestion,  we
 should  cont.nue  to  import,

 Shri  Narayanankutty  Menon:  lic
 made  a  very  positive  suggestion.

 Sardar  Swaran  Singh:  A  positive
 suggestion  to  have  a  negative  attitude.
 That  ix  the  picture  and  I  do  not  know
 how  we  can  defend  it  in  the  country.
 I  for  one  wou'd  never  be  able  to-
 defend  that,

 Now,  hig  saying  that  we  can  never
 produce  steel  at  a  price  which  is  com-
 petitive  as  compared  to  the  impo  ied
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 (Sardar  Swaran  Singh]
 price  is  admitting  defeat.  Is  our  iron
 ore  so  bad?  Is  our  coal  so  faulty?  Or
 is  our  management  so  inefficient?  Or
 are  our  workers  so  indolent  and  lazy?
 Or  are  our  legislators  not  going  to
 show  that  enthusiastic  spirit  in  which
 we  can  produce  this?  I  submit  that
 ts  an  attitude  which  I  cannot  accept.

 We  can  produce  steel  in  this  country,
 produce  it  at  a  price  which  can  com-
 Pete  with  the  production  price  any-
 where  in  the  world.  With  regard  to
 accounting,  |  will  accept  his  advice  as
 to  what  should  be  the  present  ratio
 between  cquity  structure  and  loan
 structure  and  rate  of  interest,  whether
 \t  is  according  tg  Constitution  or  not
 according  to  Constitution.  I  am  pre-
 pared  even  to  accept  his  legal  refine-
 ments—I  would  not  use  the  word
 ‘quibbles'—but,  so  far  39  the  broad

 -economic  picture  is  concerned,  it  is  so
 clear  that  to  confuse  the  mind  of  the
 country  on  that  is  doing  the  greatest
 disservice,

 With  regard  to  steel  production,  we
 have  been  producing  steel  even  in  the
 private  sector,  and  we  will  continue
 lo  produce  steel  at  a  price  which  will
 be  economic  and  which  will  be  com-
 petitive.  With  regard  to  presentation
 and  accounting,  which  are  simple
 things,  he  said  that  there  should  be
 an  accrual  to  the  general  revenues,  |
 agree  with  him.  That  is  why  I  am
 particularly  keeping  the  price  at  not
 too  low  a  level.  Now,  whether  that

 -accrual  comes  via  additional  excise
 dut  es,  whether  it  comes  as  accruals  to
 the  equalisation  fund  or  whether  it
 comes  into  another  account  is  more  a
 matter  of  presentation  about  which  I
 will  accept  his  guidance  as  to  the  way
 tha;  it  should  be  done.  But  the  basic
 thing  that  has  to  be  remembered  is
 the  overall  picture,  and  to  say  that  the
 country  is  likely  to  face  a  big  danger,
 te  say  that  we  cannot  progress—that  is
 “statement  which  I  cannot  accept,  the
 country  cannot  accept,  whatever  may
 be  the  legal  quibbles  or  the  constitu-
 tiona.  points  which  are  sought  to  be
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 wrapped  over  this  basic  problem  which
 the  country  faces  today.  Let  us  look
 at  the  practical  point,  rather  than  try-
 ing  to  find  out  these  quibbles  which
 d>  not  take  us  any  further,

 He  tried  to  usc  this  forum  to  say that  the  Iron  and  Steel  Control  order
 is  ultra  vires,  some  provision  in  the
 Iron  and  Stee]  Control  Order  is  ultra
 vires  of  same  provision  in  the  Consti-
 luton.  Although  I  have  been  away
 from  the  law  courts  for  quite  some
 time.  I  also  can  claim  some  credit  of
 having  some  contact  with  these  legal
 matters,  and  if  Shri  Bharucha  had
 been  careful,  he  should  have  known
 that  this  very  point,  which  he  has
 tried  to  raise  as  though  it  is  a  novel
 point,  has  been  already  raised  in  a
 number  of  law  courts  and  they  have
 come  to  the  conclusion  that  the  Iron
 and  Steel  Control  Order  is  a  perfectly
 legal  and  constitutiona]  provision.
 Having  failed  in  the  law  courts,  he
 now  wants  to  argue  the  same  point
 here.  If  he  says  “alter  the  law",  |
 can  understand  it,  But  to  come  to
 Parliament  and  say  that  it  is  ultra
 vires  when  the  courts  do  not  agree
 with  him  is  an  attitude  which  is  a
 good  academic  exercise  but  it  does  not
 take  us  any  further,

 I  would,  therefore,  like  to  conclude
 by  saying  that  the  country  has  taken
 a  major  step  towards  industrialisation
 and  I  would  borrow  the  phrase  of  Shri
 Morarka,  if  he  pardons  me,  to  say  that
 we  are  in  the  take-off  stage,  particu-
 larly  in  this  sector  of  the  economy,
 namely,  minerals,  metals  and  oils.  But
 let  us  go  ahead  undaunted  in  this  pur-
 suit.  The  work  no  doubt  is  difficult
 and  arduous  and  there  can  be  diffl-
 culties  and  there  can  be  shortfalls.  But
 I  have  no  doubt  in  my  mind  that  the
 ultimate  dividends  that  are  likely  to
 accrue  to  the  country  will  always  be
 cherished  as  a  major  advance  which
 laid  the  basis  for  a  firm,  progressive
 and  developing  economy
 45  hrs.

 I  have  very  little  to  add  except  to
 say  something  on  the  points  which
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 were  raised  by  my  hon.  friend,  Shri
 Mullick,  who  has  grown  grey  in  the
 coilmines.  I  would  like  to  benefit
 more  by  his  experience,  because  he  has
 lived  ‘n  the  coalmines,  So,  he  appears
 to  know  something  of  the  secrets  and
 tricks  of  them  also.  We  have  been
 try  ng  to  deal  with  this  rather  difficult
 problem  of  coa’  production,  coal  prices,
 assistance  to  the  collievies  and  a  great
 deal  of  thought  has  from  time  to  time
 been  given  to  al]  these  aspects.  On  the
 one  hand  the  hon.  Member  says  that
 the  prices  are  high,  on  the  other  hand
 everyday  I  sce  leading  articles  in
 newspapers,  “Are  we  planning  for  coal
 famine  because  I  am  not  agree'ng  to
 increase  n  prices?"  Long  speeches
 printed  on  high-class  paper,  high  type
 of  pressure  9  opaganda  articles,  this
 thing  and  that,  always  point  out  that
 the  prices  that  are  being  given  are
 inadequate  and  that  there  is  not
 enough  cushion  even  for  expansion,
 The  Government  have  tried  to  view  all
 these  matters  object  vely  and  have
 tried  to  arrive  at  a  price  structure  after
 going  into  al  the  various  aspects  with
 @  preat  deal  of  care,  The  Price  Revi-
 sion  Commitice  produced  a  Report  and
 the  Government  accepted  that  Report.
 The  stow'ng  assistante  and  the  other
 Measures,  the  addtional  assistance
 where  difficult  m  ning  conditions  exist
 are  some  of  the  steps  that  have  been
 taken  and  it  is;  hoped  that  by  a  com-
 bination  of  al]  these  circumstances  we
 will  be  able  to  meet  the  growing
 requirements  of  the  country  on  the  coal
 front.

 Shri  Naushir  Bharucha:  The  hon.
 Min  ster  said  that  in  the  private  sector
 the  retention  prce  of  steel  is  Rs.  400
 and  odd.  Will  his  public  sector  pro- duce  steel  and  will  he  be  satisfled  with
 the  same  retention  prices  in  the  case  of
 Pr  vate  sector?

 Mr.  Deputy-Speaker:  Is  this  the
 very  question  to  which  he  feared  there
 Wil  be  no  reply?

 Sardar  Swaran  Singh:  For  his  infor-
 mation  I  would  say  that  our  decision
 is  that  the  public  sector  also  will  get
 from  the  equalisation  fund  the  same
 Price  that  the  private  sector  is  taking.

 9  (Ai)  L.S.D—6,
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 Does  that  satisfy  him?  I  do  not  think
 it  wii,

 Mr.  Deputy-Speaker:  I  do  not  think
 I  need  put  any  cut  motion  separately.
 I  shall  put  them  all  together.
 The  cut  motions  were  put  and  nega-

 tived,
 Mr.  Deputy-Speaker:  The  question

 पड;

 “That  the  respective  sums  not
 excecding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper.  be  granted  to  the  President,
 to  complete  the  sums  necessary
 to  defray  the  charges  that  will
 come  n  course  of  payment  during
 the  year  ending  the  3ist  Day  of
 March.  ‘1961,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  the-eof  aga  nst
 Demands  Nos.  80,  8i,  82  and  29
 relating  to  the  Ministry  of  Steel,
 Mines  and  Fuel."

 The  motion  was  adopted.
 [The  motions  for  Demands  for  Grants

 which  were  adopted  by  the  Lok  Sabha
 are  reproduced  below—Ed,]

 Demann  No.  80—MInistry  07  ‘STEEL,
 Mints  AND  Fue.

 “That  a  sum  not  exceeding
 Rs.  37,04,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end  ng  the
 dist  day  of  Mach,  1961,  in  respect
 of  ‘Min  stry  of  Steel,  Mnes  and
 Fuel’.”

 Demanp  No,  8!—Grotocica,  1-10]. . अ
 “That  a@  sum  not  exceeding

 Rs,  1.82.72.000.  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end  ng  the
 Bist  dav  of  Ma-ch.  1961,  in  respect
 of  ‘Geological  Survey’.”
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 Demanp  No.  82—MIscELLANEOUs  De-
 PARTMENTS  AND  OTHER  EXPENDITUPE
 UNDER  THE  MINISTRY  OF  STEEL,  MINES
 AND  FUEL

 “That  a  sum  not  exceeding
 Rs,  40,38,44,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end  ng  the
 3st  day  of  March,  1961,  in  respect
 of  ‘Miscellaneous  Departments  and
 Other  Expenditure  under  the  Min-
 istry  of  Stecl,  Mineg  and  Fuel’.”

 Demanp  No.  29—CaprraL  OUTLAY  OF
 THE  MINISTRY  OF  STEEL,  MINES  AND
 FUEL

 “That  a  sum  not  exceeding
 Rs.  59, 12,79,000_  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96l,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry
 of  Steel,  Mines  and  Fuel’.”

 5.03  hrs.
 Ministry  07  DEFENCE

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  discussion  and  voting
 on  Demands  Nos,  8  to  I2  and  08  relat-
 ing  to  the  Mnistry  of  Defence  for
 which  6  hours  have  been  allotted,

 90  cut  motions...
 Sardar  A.  S.  Saigal  (Janjgir):  Only

 6  hours?
 Mr.  Deputy-Speaker:  I  do  not  fol-

 low.
 Sardar  A.  S,  Saigal:  We  want  more

 time,
 Mr.  Deputy-Speaker:  90  cut  motions

 have  been  tabed  to  these  Demands.
 Hon.  Members  desirous  of  moving  cut
 motions  may  hand  over  at  the  Table
 within  15.  minutes  the  numbers  of  the
 selected  cut  motons.  Hon.  Members
 arc  already  aware  of  the  time-limit
 for  speeches,

 Does  the  hon.  Mnister  want  to  say
 anything  at  this  stage?
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 The  Minister  of  Defence  (Shri

 Krishna  Menon):  No,  Sir.

 Demanpd  No.  8—MInistrY  or  Derencs
 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding Rs.  38,58,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1961,  in  respect of  ‘Ministry  of  Defence’.”

 Demanpo  No.  9—DeEFENcE  SeRvIcEs,
 EFFEcTIVE—ARMY

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding Rs.  +1,84,24,45,000  be  granted  to  the

 President  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  96l,  in  respect
 of  ‘Defence  Services,  Effective—
 Army’.

 Demand  No.  l0—Derence  Ssrvicus,
 EFFECTIVE—NAVY

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  -17,92,35,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  ‘1961,  in  respect
 of  ‘Defence  Services,  Effective-
 Navy’,”

 Demand  No,  !—Derence  Sexvicms,
 Errecrrve—Arr  Force

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  57,46,99,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end.ng  the
 3ist  day  of  March,  1961,  in  respect
 of  ‘Defence  Services,  Effective—
 Air  Force’.”
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 Demanp  No.  2—Derence  Srnvices,
 Non-ErFrective-CHARGES

 Mr.  Depaty-Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs,  14,12,09,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end  ng  the
 3st  day  of  March,  1961,  in  respect
 of  ‘Defence  Services,  Non-Effec-
 tive-Charges’."

 Demanp  No,  08—Derence  Caprrat
 OUTLAY

 Mr.  Deputy-Speaker:  Motion  d:
 “That  a  sum  not  exceeding

 Rs,  36,30,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  end  ng  the
 3ist  day  of  March,  1961,  in  respect
 of  ‘Defence  Capital  Outlay’,”
 Shri  U.  C.  Patnaik  (Ganjam):  Mr.

 Deputy-Speaker,  Sir  in  moving  my  cut
 motions  today  I  do  not  propose  going
 into  the  various  problems  that  ex  st  in
 the  Ministry  of  Defence.  Today  I  w.ll
 just  brefly  touch  a  few  of  them.

 I  feel  that  in  our  foreign  relations
 we  have  been  very  much  let  down  by
 the  unpreparedness  of  our  defence.
 The  Audit  Reports  and  the  Public
 Accounts  Committee  Reports  have  dis-
 closed  sufficiently  the  inability  of  the
 Defence  M  nistry  to  enter  .nto  proper
 transactions.  There  ave  so  many
 methods  by  which  money  coud  have
 been  saved  under  the  head  of  Defence
 Provided  the  Ministry  had  given  some
 care  to  it,

 I  feel  that  in  the  Kashmir  affairs  and
 in  the  border  problems,  that  is,  in
 regard  to  the  Ch  nese  aggression,  our
 Defence  M  nistry  has  not  been  quite
 alert  and  doing  its  duty,
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 But  today  I  do  rot  propose  gong
 into  all  those  variow.  aspects,  however
 important  they  may  be.  I  will  confine
 myself  only  to  one  aspect  of  the
 defence  organisation,  namely,  the  “pro-
 duction-drive”  for  which  our  Defence
 Min'stry  has  bren  cry  ng  to  take
 60  much  credit,  I  would  point
 out  that  during  the  last  one  year  or  s0
 since  the  Defence  Minister's  differences
 w.th  the  Chiefs  of  the  Staff,  and  par-
 teularly  since  the  Chinese  incursions
 in  the  north,  the  Defence  Ministry  has
 been  publicising  its  production-drive
 and  ta’king  in  terms  of  self-sufficiency
 in  defence  production.  The  expendi-
 ture  on  defence  factories  which  was
 Rs.  6  crores  and  odd  in  ‘1958-59,  Rs.  28
 crores  and  odd  in  1959-60,  has  now
 gone  upto  Rs,  30°65  crores.  This  is
 apart  from  the  charges  in  England  and
 also  apart  from  the  huge  purchases  for
 the  Army,  Navy  and  the  Air  Force
 from  outside  the  country,

 Let  us  examine  how  far  this  increas-
 ing  expenditure  and  this  much  publi-
 cised  product  on  drive  of  the  Defence
 Ministry  is  really  inuring  to  the
 benefit  of  the  Defence  organ'‘sation,
 self-sufficiency  in  defence  equipment
 and  helping  our  preparedness  for  war,
 The  defence  production  programme
 and  its  achievements  have  to  be  exa-
 mined  in  the  context  of  defence  re-
 qu  rements  not  merely  of  civilian  re-
 qurements,  We  have  also  to  take  Into
 eonsideration  the  Ch'nese  aggression
 and  other  border  prehlems  and  see  how
 far  the  so-called  production-drive,  has
 stood  in  our  way.

 We  know  that  only  an  infantry  can
 be  utilised  in  those  mountainous
 Trepions,  What  are  the  requirements
 of  infantry  and  what  's  the  production
 dr  ve  of  the  Defenre  Min'stry  to  mect
 the  Chinecp  agg-ession  or  any  other
 border  problem?  If  an  infantry  is  de-
 ploved  in  these  area,  they  wou'd  re-
 quire  logistic  support.  There  are  no
 roads.  there  are  very  few  transport
 animals  and  hence  there  is  very  little
 logistic  support  for  our  nfantry.
 Another  logist'c  support  would  be  by I  feel  in  the  matter  of  prom

 and  supersessions  ouy  hon.  Defence
 Minister  has  been  able  to  create  frus-
 tration  and  dissatisfaction  in  the  armed
 forces,

 using  a't  power.  Here  again,  our  re-
 sources  are  limited  In  fact,  our  trans-
 port  ai-craft,  the  Fairchild,  Packets
 have  a  great  deal  of  under-carriage
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 difficulties  due  to  the  bad  surface  of
 our  only  air-port  in  Ladakh,  that  us,
 Leh.

 An  Hon.  Member:  Chushul,  not
 Leh,

 Shri  U,  C.  Patnaik:  Then  there  is
 the  other  question.  We  do  not  have
 Parachutes  to  drop  men  and  food  sup-
 Plies,  We  have  been  tell.ng  the  De-
 fence  Ministry  al  these  years  that  we
 have  an  Ordnance  Parachute  Factory
 at  Kanpur  where  parachutes  were  be-
 ing  manufactured  in  very  large  num-
 berg  during  the  last  war.  After  war
 time  they  were  given  up.  Then,  in
 1953-54,  we  had  an  opportunity  of  meet-
 ing  the  hon.  Prime  M  nister  when  he
 was  in-charge  of  Defence  and  giving
 him  a  list  of  ordnance  factories  where
 the  work  had  come  down  and  could  be
 increased,

 There  was  then  a  move  on  the  part
 of  the  parachute  factory  to  begin  trial
 manufacture  of  parachutes.  It  was
 again  given  up  with  the  result

 Shri  ss.  M.  Banerjee  (Kanpur):  It
 ig  being  done,

 Shri  U.  C,  Patnaik:  No.  It  is  being
 done  oily  in  name,  but  practically  very
 little  is  being  done.

 Last  year  the  Defence  Ministry  plac-
 ed  an  order  on  a  blacklisted  manufac-
 turer  of  parachutes  in  U.S.A,  for  200
 Paruchutes  worth  §4,00,000.  Those
 parachutes  arrived  here  and  random
 samples  were  taken  to  test  them  for
 ai-worthiness,  It  was  found  that  they
 were  torn  or  getting  torn,  We  do  not
 know  what  happened  to  the  others  but
 those  that  were  tested  were  found
 useless,  Parachute  s  the  most  impor-
 tant  requirement  for  the  hil'y  terrain
 where  airdroppings  could  be  done,  both
 in  the  Ladakh  and  in  the  NEFA  areas.
 We  have  no  parachutes.  Our  factory
 is  not  doing  the  work  that  is  expected
 of  it.  There  was  only  a  nominal  para-
 chute  manufacture  which  has  practi-
 cally  been  given  up  due  to  the  non-
 availability  of  some  raw  mate-
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 rial  requarements  as  they  say, But  the  raw  material  was  ava'lable  to
 the  Brt.shers  and  is  not  available  to
 our  hon,  Minister!  We  have  gone  in
 for  their  purchase  from  an  American
 firm  which  the  U.S.  Army  has  black-
 listed,  The  parachutes  were  brought
 without  inspection  and  on  opening them  here  they  were  found  to  be  use-
 less.

 I  am  just  giving  instance  after
 instance  of  our  requrements  for
 Ladakh  as  well  as  for  NEFA  which
 our  Ministry  has  not  taken  care  to
 Produce,  Parachute  is  one  of  the  most
 important  requirements  for  fighting  in
 Ladakh  as  well  as  in  NEFA  area  and
 we  have  been  neg  ecting  it,

 Then  we  have  got  the  ordnance
 clothing  factory,  Shahjahanpur  and  the
 H.  &  85.  factory,  Kanpur.  Hon.  Mem-
 ber,  Shri  Banerjee,  knows  them  from
 top  to  bottom.  In  those  factories  our
 requi  ements  for  our  jawans  in  Ladakh
 and  NEFA  areas  are  not  be  ng  manu-
 factured  and  other  th  ngs  which  could
 be  produced  by  civilians  are  being
 manufactured,  For  instance,  snow
 shoes  is  a  very  important  item  for  our
 jawan's  wear  in  both  these  areas  and
 we  have  not  got  any  snow  shoe  manu-
 factuve  except  in  name  whereas  we
 are  compet  ng  with  the  private  shoe
 manufacturers  of  Kanpur  and  other
 Places  in  spte  of  their  protests  that
 they  can  manufacture  those  goods,  So
 also  ‘s  the  case  with  special]  clothing
 for  these  inhospitable  regions.  We  have
 got  the  clothing  factory  but  it  is
 manufacturing  the  ordinary  types  of
 clothing  and  not  the  special  types  of
 clothing  required  for  these  areas.

 Then  I  come  to  another  require-
 ment  and  that  is  the  so‘dier’s  personal
 weapon  the  rifle  ie,  the  :303.  But
 the  903°  is  too  heavy  for  these  regions,
 The  hgher  the  altitude  you  go  up  to
 the  more  difficult  you  find  it  to  carry
 this  weapon.  So  also  is  the  case  with
 the  Bren,  Therefore  the  only  weapons
 that  could  be  used  in  those  ateas  will
 be  the  sten  gun  or  the  30  automatic.
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 We  were  told  that  the  manufacture  of
 30  automatic  has  begun.  We  do  not
 know  yet  at  what  stage  it  is.  We  are
 noi  trying  to  purchase  from  the  West-
 ern  countries,  or  from  any  other  coun-
 try  for  the  matter  of  that,  lighter  rifles
 which  could  be  carried  to  these  higher
 reg-ons,

 As  regaris  the  Stens,  the  report  in
 the  Army  circles  is  that  the  number
 of  stens  is  fifty  per  cent  of  our  re-
 quirements  and  we  have  not  got  ade-
 quate  number  of  stens.  The  Defence
 Ministry  wanted  the  Director-Gencral
 of  Ordnance  Factories  cither  to  pro-
 duce  stens  or  to  repair  the  unservice-
 abie  stens  now  in  stock.  But  he  seems
 to  have  asked  for  four  or  five  years
 time  for  that.

 Now  your  soldiers  whom  you  want
 to  send  to  those  higher  altitudes  are
 not  having  either  the  clothing  or  the
 boots  or  even  the  personal  weapon  of
 the  soldier.  As  regards  mules  which
 would  have  been  used  for  transport,
 our  Ministry  got  rid  of  them  some
 years  ago.  Recently  they  have  start-
 ed  a  stud  farm,  You  remember,  Sir,
 that  a  question  was  asked  in  the  House
 and  the  hon.  Minister  was  unwilling
 to  give  any  reply  on  the  ground
 that  it  is  against  public  security  to
 make  any  statement  about  those  mules
 because  from  that  it  will  appear  that
 we  have  got  rid  of  our  mules  and  we
 have  no  transport  animals  to  take  us
 up  those  terrains.  It  is  really  un-
 fortunate  that  we  have  to  look  for
 all  these  things...

 Shri  Mahanty  (Dhenkanal):  Mules
 we  have  many.

 Shri  U.  C.  Patnaik:  Oh!  yes.

 Then  I  come,  item  by  item,  to  a  few
 ether  things  which,  we  are  told,  are
 being  produced  in  the  ordnance  fac-
 tories.  I  would  only  request  the  hon.
 Defence  Minister  to  inform  us,  as  he
 knows  about  the  shortcomings  of  the
 jawans  in  those  hilly  terrains,  as  to
 what  steps  he  has  taken  to  manulac-
 ture  these  things  in  the  ordnance  fac-
 tories  where  you  have  got  the  best
 machinery  to  manufacture  them  and
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 where  you  have  got  the  best  engineer-
 ing  and  technical  skill.  What  is  being
 done?

 Then  I  will  come  to  the  much-
 advertised  manufacture  of  trucks  and
 tractors.  Number  one  is  the  MAN
 with  whom  we  entered  into  collabora-
 tion  for  the  manufacture  of  Shakti-
 mans,  the  three-tonners  trucks.
 Shaktiman  is  a  very  high-sounding
 name,  no  doubt.  But  I  would  request
 the  hon,  Minister  to  tell  us  as  to  what
 part  of  it  is  being  manufactured  in-
 digenously  and  what  part  of  it  is  being
 imported  and  assembled  here.  We
 were  told  some  time  back  that  the
 idea  was  to  have  1200,  trucks  in  I959
 and  300  more  by  the  end  of  March,
 1960,  that  is,  in  all  2500  trucks,  where-
 as  we  have  hardly  done  400  by  now.
 They  are  assembled  from  imported
 stuff.  Only  the  bodies  are  being  built
 here.  Some  bodies  are  of  wood  and
 some  bodies  are  of  iron.  There  is  no
 planning  even  in  the  building  of  the
 bodies.

 Why  have  we  not  taken  up  the
 manufacture  of  armoured  vehicles,
 tanks,  weapon  carriers,  jeeps  etc.?
 There  was  another  agreement  with
 “Komatzu”  of  Japan  which  was  dis-
 closed  in  the  House  in  answer  to  some
 of  our  queries.  They  entered  into  an
 agreement  with  the  Komatzu,  the
 Japanese  firm,  for  the  manufacture  of
 tractors,  Now  we  understand  that  the
 Defence  Ministry  have  entered  into  an
 earcement  with  this  Japanese  =  firm
 for  the  manufacture  of  a  one-ton
 truck,  Nishan  in  collaboration  witb
 Komatzu.

 Our  laymen's  commonsense  question
 is  that  if  you  wanted  to  manufacture
 trucks  in  collaboration  with  the  Ger-
 mans  and  if  you  wanted  to  standardise
 the  German  truck,  then  you  would
 have  gone  in  for  collaboration  with  the
 same  firm  for  the  manufacture  of
 these  one-ton  as  well  as  the  three-ton
 trucks  because  it  will  ease  the  ques-
 tion  of  spare  parts;  it  in  a  question of  technical  skill  and  engineering
 work  and  it  is  a  question  of  main-
 tenance.  If  you  have  the  same  type.
 you  will  establish  standardisation
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 During  the  war  USSR  could  score

 &  point  over  the  Germans  because  in
 Russia  there  was  standardisation  and
 the  same  spare  parts  coull  be  used
 for  the  one  as  well  as  the  other
 variety,  If  the  hon,  Defence  Minister
 went  in  for  German  collaboration  for
 the  three-ton  trucks,  why  should  he
 think  of  changing  over  to  Japanese
 collaboration  for  one-ton  trucks?
 Somehow  he  has  to  satisfy  our  com-
 monsense  query.  Why  did  he  think
 of  going  in  for  Japanese  collabora-
 tion  for  these  one-ton  trucks,  the
 Nishan?  Why  did  he  not  go  in  for
 collaboration  with  the  Germans  who
 were  already  collaborating  with  us  in
 trucks?

 Then  there  is  another  question.  In
 case  of  an  emergency  you  can  requisi-
 tion  the  transport  vehicles  in  civil  use.
 You  can  get  from  other  departments
 these  transport  carriers.  Why  should
 you  spend  so  much  about  this  trans-
 port  carrier?  I  am  not  for  helping
 the  capitalists.  I  am  there  always  to
 say  that  we  should  depend  on  the
 public  sector  as  much  as  we  can.  But
 my  question  is:  Why  should  you  think
 in  terms  of  manufacturing  trucks  and
 tractors  and  other  things  when  you
 could  have  very  well  requisitioned
 them  or  hired  them?  Why  did  you
 not  emphasise  upon  the  military  re-
 quirements?  We  had  given  from  this
 Parliament,  some  of  us  had  given  2
 number  of  suggestions  regarding  each
 Individual  factory  and  how  so  much
 work  could  be  done.  And  they  have
 done  nothing.  By  going  in  for  these
 ambitious  ventures  lot  of  funds  are
 being  spent  and  our  troops  are  not
 having  required  equipments?  Energies
 are  being  diverted  while  our  troops
 are  being  starved.

 Then  I  come  to  the  wireless  com-
 munications.  We  are  told  that  BEL
 is  producing  so  much  and  all  that.  Do
 we  possess  adequate  telephones  or  tele-
 phone  cables  for  laying  tele-commu-
 nications  in  the  theatres  of  war,  which
 is  the  most  important  thing  in  those
 arcas?  What  hes  Bharat  Electronica
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 done  in  that  way?  It  has  been  as-
 sembling  certain  sets  and  its  claims
 for  indigenous  production  are  report- ed  to  be  inflated,  while  we  have  to
 look  for  required  radar-sets  and  tele-
 communication  requirements  from  out-
 side  sources.

 In  this  connection  I  must  refer  to
 28  very  serigus  incident  that  occurred
 in  the  Delhi  area  about  a  ycar  ago when  the  biggest  wireless  organisation of  the  East,  definitely  the  biggest  in
 India,  was  burnt  down.  It  was  said
 that  our  losses  were  about  Rs.  l2  lakha,
 But  I  would  put  the  question  to  the
 hon.  the  Defence  Minister:  is  it  not
 a  fact  that  the  “replacement  value"  is
 about  Rs.  l0  crores?  This  Parliament
 has  not  been  told,  the  country  has  not
 been  toll.  The  biggest  wireless  or-
 ganisation  in  the  East,  the  biggest
 wireless  organisation  in  India,  was
 burnt  down.  And  we  have  not  been
 taken  into  confidence.  I  am  told  that
 there  was  a  report  very  recently  by a  committee  with  a  senior  officer  in
 the  chair  which  has  reported  that  so
 far  as  this  big  disaster  is  concerned—
 the  report,  I  am  told,  is—that  “sabot-
 age  cannot  be  ruled  out’.  If  that  is
 80,  what  is  the  action  that  has  been
 taken  by  the  Defence  Ministry?

 Then  I  come  to  one  of  the  items  of
 Purchase  last  year  and  year  brfore.
 There  has  been  so  much  criticism
 about  the  purchase  of  the  aircraft  car-
 rier  which  has  cost  us  several  crores
 —not  only  for  the  purchase,  not  only
 for  the  repairs,  but  also  for  the  air-
 craft  that  was  to  man  them.  It  was
 constructed  during  last  war.  But  be-
 fore  the  purchase  was  made,  did  the
 Defence  Ministry  try  to  ascertain  why
 it  was  never  “commissioned”  by  the
 Roval  Navy?  Our  information  is  that
 though  constructed  during  the  war,  it
 was  not  commissioned  by  the  Royal
 Navy,  because  it  is  said  to  be  ‘lisping’
 on  one  side—that  is  the  nautical
 phraseclogy—it  tumbles  or  ‘leans  to
 one  side  and  is  therefore  a  danger  to
 the  users.  Will  the  Defence  Minister
 tell  us  whether  he  made  an  enquiry
 before  the  purchase  of  the  alrcraft
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 carrier,  as  to  whether  there  was  this
 defect  or  whether  there  is  still  this
 defect  or  not?

 Then  again,  on  the  same  Navy  side
 —we  have  not  yet  got  any  submarines.
 We  have  not  yet  been  manufacturing much  of  the  ammunition  that  is  re-
 quired,  and  armaments  also,

 So  also,  on  the  Air  Force  side,  we
 Purchased  within  a  period  of  eight  or
 nine  months  thirty  millions  worth  of
 Hunter  Hawkers,  thirty  millions  worth
 of  Canberras  and  all  the  Mysteres  and
 Ouregons  that  were  in  the  hangars  of
 the  French  organisation.  But  we  are
 not  manufacturing  ammunition  for
 them,  with  the  result  that  we  are  find-
 ing  it  difficult  to  use  the  costly  air-
 craft.  For  the  Bombers  we  have  not
 yet  got  big  bombs  for  the  fast  flying
 Jet  aircraft;  for  the  fighters,  we  have
 not  yet  been  manufacturing  ammuni-
 tion  in  this  country,  We  want  in  for
 &n  ammunition  deal  with  Ocrlikons
 and  we  found  it  was  dud  ammuniticn.
 We  again  went  to  U.K.  for  purchase
 and  it  is  understood  that  the  ammu-
 nition  that  we  have  got  will  not  last
 more  than  a  few  weeks.  Will  the  De-
 fence  Minister  assure  us  that  our
 bombers  will  have  adequate  bombs
 and  our  fighters  will  have  adcquate
 ammunition  for  their  guns?  Even
 now,  has  any  attempt  been  made  in
 our  Ordnance  Factories,  with  all  their
 specialised  machinery  and  specialised
 technicians,  to  manufacture  these
 essential  requirements?  What  is  the
 use  of  acquiring  costly  bombers  and
 fighters  when  we  do  not  have  the
 bombs  or  ammunition  for  them?

 Surely  it  would  have  been  apparent
 to  the  Defence  Minister  that  the  pro-
 duction  of  Air  Force  armaments  was
 4  greater  need  than  to  go  in  for  the
 purchase  and  for  the  production  of
 Avro  748,  which  was  discussed  in  the
 House  last  year,  8  type  which  is  still
 “on  the  design—board”.  And  we  are
 going  in  for  it.  And  then,  a  small  onc-
 hour  flying  Gnat,  which  is  more  or
 Jess  a  toy  aeroplane  which  cannot  fly
 for  more  than  one  hour,  we  have  gone
 in  for  it.  We  have  gont  in  for  Push-

 CHAITRA  19,  882  (SAKA)  for  Grants  70454

 pak,  the  light  plane  for  spraying.
 How  is  it  that  we  have  not  thought  of
 going  in  for  our  ammunition  and
 bombs?

 We  are  now  told  that  there  is  going
 to  be  a  purchase  of  helicopters  on  a
 fairly  large  scale.  I  do  concede,  we
 have  given  it  in  some  of  our  notes  to
 the  Defence  Ministry  that  helicopters
 are  necessary  particularly  for  certain
 regions  for  air-dropping  and  all  that.
 Why  did  we  not  think  in  terms  of
 purchasi  these  helicopt  some
 time  back  when  there  was  adequate
 time  and  when  we  could  have  had
 better  terms  than  when  we  go  in  a
 panic  to  the  western  countries  for  pur-
 chase?

 The  same  thing  about  guided  mis-
 giles.  We  have  not  yet  gone  in  for
 research  production—not  nuclear  war-
 heads  but  conventional  types  also,

 Then  we  have  several  times  told
 Government  that  our  planning  should
 be  integrated  with  Defence  so  that
 money  can  be  spent,  money  can  be
 better  utilised  and  more  benefits  deriv-
 ed.  In  2953  the  Prime  Minister  ask-
 ed  us  to  discuss  the  matter  with  the
 Defence  and  the  Planning  Ministries.
 But  the  Defence  people  were  not  will-
 ing.  So  the  whole  matter  had  to  be
 dropped.

 Then  I  come  to  another  item  which
 we  now  hear.  which  is  nowhere  in  the
 budget  proposals.  We  are  going  to
 purchase  that  Gardenreach  workshop
 for  certain  repairs  to  the  smaller  boats
 and  crafts,  I  would  like  to  know  from
 the  Defence  Minister  whether  it  is
 true  and,  if  so,  whether  it  is  necessary
 for  us  to  pav  a  large  amount  for  the
 goodwill  of  this  British  firm,  whether
 we  could  not  purchase  new  machinery?
 If  we  require  a  workshop  of  our  own,
 much  newer  machinery  from  better
 sources.  का  he  please  tell  us  what
 is  the  special  feature  of  the  old
 machinery  of  this  Gardenreach  work-
 ahop,  if  he  is  really  going  in  for  that,
 and  whether  they  are  not  avallable
 anywhere  else?
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 (Shri  U.  C,  Pa‘naik]
 Then  I  come  on  to  the  question  of

 Levy  Autoparts  which  was  discussed
 here.  There  are  only  three  or  four
 questions  I  would  ask  of  the  Defence
 Minister.  This  Levy  Autoparts  are
 8  50  of  imternational  kabadiwalahs
 selling  these  spare  parts,  and  there
 are  other  such  kabadiwalahs  also  like
 NAPCO  and  Hard  Motors.  Why  did
 we  not  negotiate  with  the  others  for
 a  similar  package  deal  and  try  to
 create  competition?  The  agreement
 was  signed  in  December  957  with  this
 Levy  Autcparts,  but  we  gave  them  an
 advance  intimation  of  our  require-
 ments  in  the  early  part  of  1956,  that
 is  a  year  and  a  half  previously.  Why
 this  preferential  treatment  for  Levy
 Autoparts.  A  bank  guarantee  for
 100,000  dollars  has  been  given  by  this
 Levy  Autoparts  to  the  Government  of
 India  which  is  going  to  expire  on  the
 8  of  April,  that  is  just  ten  days
 hence.  In  view  of  the  criticisms  in
 the  press,  in  the  Audit  Report,  Gov-
 ernment  must  not  release  this  bank
 guarantee  but  must  keep  it  till  some
 final  derision  is  taken,  Then,  at  the
 time  of  the  agreement,  the  Defence
 Ministry  was  telling  us  that  it  would
 be  a  profitable  “barter  deal"  because
 the  Leevs  would  be  purchasing  all,
 our  surplus  spare  parts.  But  till  now,
 though  the  deal  was  entered  into  in
 1957.  we  have  not  earned  a  single  dol-
 lar  by  wav  of  foreign  exchange.  You
 did  not  oress  for  the  sale  of  our  sur-
 plus  stores.

 One  wonderful  item  of  purchase
 from  this  Levy  Autoparts  is  a  canvas
 bag  for  putting  old  cartridges.  We
 have  paid  Rs.  75  for  each  bag,  where-
 as  in  India  each  bag  would  not  cost
 more  than  Rs.  2  or  Ra.  3.  And  even
 &  gunny  bag  would  have  served  that
 purpose.  I  am  not  saying  that  it  Is
 a  big  item  but  I  want  to  point  out  the
 wav  in  which  we  go  in  for  the  these
 foreign  deals.  Certainly  this  canvas
 bag  worth  two  or  three  rupees  is  not
 a  strategic  war  material  that  we  have
 imported  from  Canada  at  Rs.  75  each.

 Then,  I  will  just  touch  upon  pro-
 motions.  In  spite  of  large-scale  pro-
 motions,  many  senior  officers  are  going
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 out,  from  which  it  is  clear  that  there
 is  something  fundamentally  wrong
 somewhere,  which  is  making  the  de-
 fence  personnel  unhappy.  They  have
 perhaps  lost  confidence  in  our  Defence
 Organisation.

 The  last  point  is  about  Civil  De
 fence.  For  the  last  so  many  years
 we  have  been  urging  upon  the  Gov-
 ernment  to  have  civil  defence.  In
 England  it  is  the  joint  responsibility
 of  the  Defence  and  Home  Ministries.
 Here,  |  must  pay  a  compliment  to  the
 Home  Minister  for  taking  up  civil
 defence  in  right  earnest,  but  unfortu-
 nately  our  Defence  Minister  does  not
 seem  to  agree.  I  submit  that  behind
 our  foreign  policy,  behind  the  weak-
 nesses  of  our  foreign  policy,  behind
 the  Chinese  agpression,  behind  every-
 thing  else,  lies  our  unpreparetness  of
 defence  and  the  unovlanned  and  un-
 balanced  production  drive.

 श्रो  ग्रजत  सिह  भवीरिया  (इटावा)  :
 उपाध्यक्ष  महोंदय,  इस  वर्ष  प्रतिरक्षा  मंत्रालय
 के  प्रनदानों  की  मांगों  पर  विचार  करते  समय
 झाज  देश  के  समक्ष  जो  भपंकर  संकट  खड़ा  हुभा
 है,  उस  पर  सर्वर्पथम  हमें  गौर  करना
 है  1

 प्रतिरक्षा  मंत्रालय  की  रिपोर्ट  में  लिस्वा
 हुमा  है  हि  प्रतिरक्षा  मंत्रालय  का  क्या  फर्ज
 है  |  उसमें  यह  दिया  हुमा  है  —

 “Defence  of  India  and  every
 part  thereof  including  preparntion
 for  defence  and  all  such  acts  as
 may  be  conducive  in  time  of  war
 to  its  prosecution.”

 प्रतिरक्षा  मंत्रालय  का  कार्य  देश  की  सीमाझों
 की  रक्षा  करता  है  भौर  यदि  प्रावश्यक  हो  तो
 युद्ध  के  लिये  भी  तैयार  रहना  है  परन्तु  भ्राज  ही
 क्या  हो  रहा  है  इस  पर  हमकों  गौर  करना  है  t
 यह  सिख  तो  दिया  गया  है  कि  हमकों  झपने
 मुल्क  की  रक्षा  के  लिये  सदा  तैयार  रहना  है
 बौर  यदि  श्रावष्यक  हो  तो  प्द्ध  त+  के  लिये  हम
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 को  तैयार  रहना  है  उैकिन  ६  साल  से  लगातार
 हमारी  सीमाझो  पर  झतिक्रमण  और  प्राक्रमण
 होते  चले  भा  रहे  हे  लेकिन  इन  ६  ्बॉँ  में
 इसके  लिए  क्‍या  क्‍या  मंत्रालय  द्वारा  किया
 गया  है  उसका  कोई  भी  जिक्र  हस  रिपोर्ट  में
 देखने  को  नहीं  भि।ता  है।  सन्‌  १६५४  से
 लगातार  जो  हमारे  दे।  की  सी  गां पर
 अक्रमण  हो।  भाये  है  नवा  भी  जिक्र  हस
 रिपोर्ट  में  नहीं  है भौर  न  ही  इस  श्पोट  में
 इस  बात  का  भी  जिक  है  कि  चीनी  पल  नों
 id  रा  हमारे  १३  सरदार  और  सैनिक  मारे
 गये  ।  सभी  माननीय  सद्यों  को  मालन  है
 भौर  इस  सदन  ने  उनके  सम्मान  में  खड़े  होकर
 उनके  अति  स-  मान  बर्थ  झौर  उन  को  इज्जत
 दी  लेकि  इस  चोट  के  झन्दर  भ्राप  इसका
 1 क्रकहीं  हीं  पायेंगे।  प्रगर  झाप  इस
 रिपोट  को  देखें  तो  उसके  पावे  केज  पर  यहू
 णिखा  हुआ  है  —

 “A  little  later  when  there  were
 some  inc'ents  on  the  Ladakh  border
 of  Tibet,  in  October......

 इतना  बड़ा  हमला  हुभा  |  |  हमारों  १२०००
 बर्गमोल  भूमि  पर  हमला  हुप्रा  |  १२०००
 बर्गमोल  के  क्षेत्रकात  पर  चोनों  पलटनतों  ने
 कजा  कर  लिया  बौर  यहां  पर  केवल  og
 fafer  इंसोडेंट  लिखा  हुप्रा  है  बौर  मालूम
 ऐसा  पड़ता  है  कि  इस  रिपोर्ट  को  डा कटिंग  तो
 पेकित  में  हुई  हूँ पोर  यहां  पर  झाकर  उसका
 छापा  गया  है । श्र  इपसे  बड़े  श्रतरज  को  बात
 और  क्या  हो  सकतो  है  कि  इतने  बड़े  वाकये  को
 छू  जिटिल  इंसीइंट  कह  दिया  जाये  |  मै  तो
 समझता  हूं  कि  यह  सारा  को  सारो  रिपोर्ट
 बदलो  जाये  शौर  उन  तमाम  घटनाप्रों  का
 इसमें  फिर  से  जि  होता  चाहिये  जो  कि
 चीनों  पलटनों  के  हमारों  सोमाधों  में  को  हैं  ।
 झाज  हो  क्‍या  रहा  है  v  are  सभो  देशवासों
 यह  महसूस  करते  हैं  कि  चोनो  रूपों  प्रजगर
 घ्पना  मुह  खोले  हमें  हड़प  लेने  की  उत्सुक  है
 पौर  इतना  लम्बों  लम्बों  सांसें  ब्वोचता
 अमा  जा  रहा  है  जिससे  कि  हमारे  देश  के  एक
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 के  बाद  एक  इलाके  को  वह  निगलता  चला  जा
 रहा  है  छेकिन  यहां  इस  मन्‍्त्र/लय  को  शिपोर्ट
 में  कोई  भी  उसका  जिक  नहा  है  ।  इससे  पूरे
 डिफेंस  को  झोर  खास  कर  प्रतिरक्षा  मनतो
 महोदय  को  जहनियत  प्लोर  उनको  सनो  बृत्ति का  पता  चलता  है  .

 उपाध्यक्ष  महोदय  :  अब  इस  रिपार्ट  से
 मन्त्रालय  को  एक्टिविटोज  देनों  थो  या  चानियों
 की  ऐक्टिविटीज  देनी  थी  ?  ाप  इस  एफ  बात
 को  लिये  5,ले  जा:  है।  झब  जबकि  यह  इस
 मिनिरद्रों  की  ऐथिटबिटोज  की  बाबत  है  तो
 क्या  इसमे  यह  दिया  जाता  कि  पेकिंग  गया
 कर  रहा  है  ?  रिपार्ट  में  तो  डिफेंस  भिनिस्द्रो
 की  ऐंषिटबिटोज  दो  गई  है  t

 कभी  जुहाबषत  राय  (खरी)  :  उन्होंने
 यह  कहा  था  कि  पेकिंग  में  यह  रिपोर्ट  लिखों
 गयी  है  ौर  छापी  यहां  पर  गई  है  t

 dt  सिहासन  सिह  :  ठीक  से  पढ़िये  कि
 रिपोर्ट  में  क्या  लिखा  है  ।

 ett  sale  सिंह  मं  ग्या  :  इस  मिनिरद्री
 की  रिपोर्ट  के  पांचवें  पेज  पर  यह  लिखाफै  —

 “A  little  later  when  there  were some  incivents  on  the  Ladakh
 border  of  Tibet,...  a

 What  more  do  you  want  me  to  read?
 यही  बात  कामरे४  डांगे  श्लौर  श्रो  खाउं  एन
 लाई  कहते  हैं  भ्ौर  वे  भी  इस  बात  को  कब
 स्वीकार  करते  हैं  कि  हिन्दुस्तान  पर  द्याक्रमण
 हुमा  है  ।

 श्री  बाऊ  एन  लाई  का  कहना  है  कि
 उन्होंने  भारत  पर  झ्राक्रमण  नहों  किया  है
 अहिक  प्रपने  भागों  को  ले  लिया  झगर  हम
 झुद  इस  बात  को  विकार  नहीं  करेंगे  तो
 जोड़े  ही  दिनों  के  बाद  यहाँ  पर  जो  बीन  के
 प्रधान  मस्ती  महोदय  पाने  बाले  हैं  तो  उनसे
 हुम  किस  ठग  से  बात  बीत  कर  सकेंगे  घौर
 झपते  बन  भारतोय  इलाकों  को  जिलकों  कि
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 [a  भर्जुन  सिंह  भदौरिया]
 चओोनियों  ने  जबईम्तो  हम  से  छान  लिया  है
 उन  अपने  इताक़ों  को  पुनः  बायिस  ले  सकते
 में  कैसे  समर्थ  हो  सकेंगे  ?  झाज  जो  हमारे
 सम्पता  के  क्लोन  गंगोतरों  शोर  यमुवातरों
 रह  गये  हैं  प्नौर  कैताश  और  मानसरोवर  जो
 कि  हमारों  सम्यता  के  शत  थे  मे  ग्राज  हम  से
 बाहर  जा  चुके  हैं  बौर  मु  तौ  इसमें  कोई
 शुबहा  नहों  है  कि  प्रगर  हमारी  सरकार  का  यहो
 रवैग्पा  रहा  भर  यहों  नोति  रहो  तो  यह
 गंगोंतरो  और  यमुतोतरों  जो  कि  हमारो
 सम्यता  के  श्रोत  झभो  हमारे  पास  हैं  थे  मो
 हमारे  पास  नहीं  रह  पांग  शौर  विदेशा  सत्ता
 के  अ्रधिकार  में  चले  जायेंगे  |  यह  भसम्पता  के
 श्रोत  सूबेंगे  बोर  हिन्दुस्तान  एक  वे  गई  में
 जा  गिरेगा  जहां  से  कि  हम  बाहर  निकन  नहीं
 सकेंग  |

 किसी  भी  मुस्क  को  सिर्फ  पलटनों  से  ही
 नहीं  जोता  जा  सकता  है  मोर  न  पलटनों  से  हो
 बचाया  जा  सकता  है  t  मुल्क  को  बचाने  और
 उसको  झाजादों  को  रक्षा  करने  के  लिय  हमें
 देशवासियों  के  दिनों  में  भाजादों  को  रक्षा  के
 लिए  मर  मिटने  की  उमंग  पैदा  करनों  होगी
 और  देश  के  प्रति  टूट  वफादारों  ब्ोर  कुर्वानों
 को  भावना  हमें  प्रपत  सिपाहियों  बौर  जवानों
 में  मरनों  है  |  इपके  लिये  कुछ  एसे  कदम
 उठाने  हैं  जिनसे  कि  फौज  में  काम  करने  बाले
 जवानों  के  मन्दर  एक  नई  जिन्दगों  और  एक
 नया  जोश  प्राये  शौर  झौर  यह  तभी  मुनकिने
 हो  सकता  है  जबकि  बनको  तनख्वाहों  में
 कुछ  इजाफा  किया  जाय  प्रौर  उनमें  एक
 मनोबल  पैदा  किया  जाये  ।

 हम  यह  देख  रहे  हैं  कि  ऊंचे  प्रफसरों  को
 सर्विस  में  ७  गाल  का  इजाफा  किया  गया  है
 और  मैं  झपने  माननीय  प्रतिरक्षा  मंत्री  से  यह
 दरख्यारत  करूंगा  कि  जिस  तरह  गे  प्रापने
 ऊंचे  प्रफमरों  को  सर्विस  के  अन्दर  हजाफा
 किया  है  उसो  तरोके  से  सरदारों  भौर  जवानों
 की  ग्टायरी  की  उम्र  भी  बढ़ायो  जाये  ताकि
 पाज  जो  उनको  रिटायर  कर  दिया  जाता
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 हालांकि  वह  पूरे  मुस्तैद  होते  हैं  मर  काम  करने
 लायक  हाते  हैं,  ता  उनका  रिटायरों  को  उम्र
 बढ़ा  दा  जाय  शोर  उनका  थाड़े  दिनों  और
 Ritts  देते  का  मोका  दिया  जावे  !

 काइमौर  पौर  तेफा  बोडेर  पर  जो  हमारे
 जवान  तैनात  हैं,  हिन्दुस्तान  को  सोमाग्रों  को
 रखवालों  करन  वाले  लोग  और  जो  कि  हमारे
 हिखुस्तान  के  शानदार  प्रहरो  हैं  शौर  तें  डेड
 मन  का  बोझा  लेकर  एक  हजार  फुट  नोवे  और
 एक  हजार  फुट  ऊपर  जाते  हैं  शौर  जब  बहू
 देखते  हैं  कि  उनके  रहते  के  लिये  परमानेंट
 केंट्नमेंट  नहों  हैं  भौर  दूसरों  आवश्यक
 सुविधायें  उन्हें  सुलभ  तहों  हैँ  जोकि  पनप  बड़े
 प्रफसरों  को  मिलतों  हैं  तो  यह  भेदभाव  दे  वकर
 उनको  तकलाफ  होतो  है  भौर  मेरा  निवेदन  है
 कि  केंटरनमेंट्स  प्रादि  खुनिधायें  जो  कि  बड़े  बढ़े
 भफसरों  को  मिलतों  हैं  वें  इन  फौजों  जवानों
 को  भो  मिलें  |  जिससे  उनके  धन्दर  जोश  शाये
 झौर  मुल्क  को  द्विफाजत  का  जम्बा  बढ़े  1  सहों
 बात  यह  है  कि  वे  लोग  जो  कि  हमारे  मुल्क  को
 झाज  हिफाजत  कर  रह  हैं  भौर  हमारे  मूल्क  को
 रखवाली  कर  रह  हैं  उत  रखवाली  करने  वाले
 जवानों  र  सरदारों  के  दिलों  में  एक  जोश
 झौर  उमंग  पैदा  करने  के  लिये  पुराने  भ्ाईन
 में  कुछ  तबदोनों  करनी  होगो  ny  हम  को  प्रागे
 जल  कर  इनको  तनल्वाहों  में  बढ़होत़ों  करनों
 होगी,  इतके  बच्चों  के  वास्ते  माकूल  शिक्षा  का
 बन्दोवस्त  करना  होगा  और  हमारे  जवान  जो
 कि  रिटायर  हो  गये  हैं  भौर  जिनके  कि  पास
 निज  की  जमीन  नहीं  है  उनको  कुछ  जमोनें  मो
 मिलनो  बाहियें  ।  ऐसे  लोग  जिनकी  कि  तमाम
 उम्र  देश  को  सेवा  भौर  रक्षा  में  बोतती  है,
 रिटायर  होने  पर  यदि  उनके  पास  भूमि  न  हो
 अझौर  कोई  पभ्राजीका  का  साधन  न  हो  तो
 उनको  फिर  से  एम्पलायमेंट  मिलना  चाहिये  ॥
 देश  को  उनकी  सबविस  से  लाभ  उठाना  चाहिये
 क्योंकि  उनमें  एक  अनुशासन  की  भावना  पाई
 जाती  है  जोकि  झाज  देन्न  में  कम  दिखाई  देती
 है  ।  उनके  प्रन्दर  एक  जोश  होता  है  प्रौर  काम
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 करने  की  दाजित  होती  है  भौर  ये  शारोरिक
 श्रम  करके  जहां  भ्रपनों  ध्राजीविका  का  प्रबन्ध
 करेंग  वहां  देश  को  भी  उनकी  सर्विस  से  लाभ
 पहुंचेगा  ।  निसन्देह  वे  भ्ंन्रों  की  भ्रपेक्षा  कहीं
 ज्यादा  मेहनत  झौर  प्रनुशासन  की  भावना  से
 पझपने  फर्ज  को  प्न्जाम  दें  सकते  हैं  ।

 इसके  प्लावा  भ्रगर  भाप  जिस्पोजल  के
 सामान  को  देखें  तो  पिछले  वर्ष  भ्रर्थात्‌
 १६५६  के  जनवरों  महीने  से  सितम्बर  तक

 साढ़े  ८४  लाख  रुपये  का  जो  सरप्लस  सामान
 दिखाया  गया  था  उसके  डिस्पोजल  की  लिस्ट
 को  प्रगर  आप  देखें  तो  लाखों  रुपयों  का  माल
 'छदामों  में  दिया  गया  है  we  बुक  वैल्यू  के
 अनुसार  जो  दाम  दि...  जाते  हैं  तो  वे घटा  कर
 ही  र्क्स  जाते  हैं  भ्रौर  इस  बुक  वैल्यु  के  हिसाब
 से  ११  हजार  रुपय  का  ट्क  केवल  २२५०  रुपये
 में  द्ेचा  गया  इसी  तरह  से  साढ़े  ४०००  की
 मोटर  साइकिल  १४८०  रुपये  में  बेची  गई  भौर
 १६०००  का  ढक  सिर्फ  ४०००  हपय  में  बेचा

 गया  ?  यह  जो  डिल्पोजल  में  सामान  बेचा
 जाता  है  मैं  चाहूंगा  झझौर  खास  कर  डिफेंस
 मिनिस्टर  साहब  से  दरख्वास्त  करूंगा  कि  उनकी
 बिक्री  के  लिये  बाकायदा  प्रखबारों  में  काफी
 लम्बे  प्रो  तक  ऐडवरटिजमेंट  होना  चाहिये  t
 उनकी  नीलामी  के  लिये  प्रखबारों  में  सूचना
 होतो  चाहिये  क्योंकि  जाहिर  है  कि  बिना  सूचना
 के  जब  भी  कोई  सामान  डिस्पोज  धाफ  किया
 जायेगा  तो  हमेद्या  इस  बात  की  गुंजाइश  हो
 सकती  है  कि  कुछ  गड़बड़  हो  भौर  re  प्रपने
 डिफेंस  ते  साभान  में  घाटा  हो  1  इसलिये  मैं
 चाहूंगा.  कि  मंत्री  महोंदय  इधर  ध्यान  दें  भौर
 खुले  नोलाम  के  लिये  काफी  प्रर्सा  दिया  जाना
 चाहिये  ।  ५  लाख  ६०  हजार  का  सामान  केवल
 १  लाख  में  बेच  दिया  गया  t  a  स्वयं  इस

 बात  को  समझ  सकते  हैं  कि  जब  ५  लाख  रुपये
 के  सामान  को  एक  नाख  पये  में  बेच  दिया
 जायेगा  तो  इससे  जो  हमारे  मुल्क  को  सर्म्पत्ति
 है  उसका  हम  कितना  बड़ा  नुकसान  करते  हैं
 भौर  जब  इस  तराके  स  खुल्तमखुला  नुकसान
 होगा  तो  जो  प्रनुशासन  हमको  प्रपने  फोजियों
 के  प्रन्दर  मरना  चाहिये  वह  प्रनुशासन  हम

 CHAITRA  19,  882  (SAKA)  for  Grants  T0472

 नहीं  भर  सकेंगे  ।  जहां  तक  प्रनुशासन  का
 सवाल  है  पिछले  दिनों  रोटरी  क्लब  में  जनरल
 थिमैग्या  ने  झपनी  स्पीच  में  यह  कहा  था  कि
 पिछले  १७  वर्षो  के  प्रन्दर  जहां  एक  भी  कोर्ट
 मार्शल  नहीं  हुआ  वहां  ब  हमको  हर  साल
 ध्रौर  प्रति  दिन  कोर्ट  मार्दाल  करना  पड़ता  है  t
 हमको  पह  देखना  होगा  कि  प्राखिर  फौज  के
 झन्दर  जो  यह  प्रनुशासनहोनता  बढ़  रहो  है  तो
 क्य  बढ़  रही  है  भौर  इसके  बारे  में  हमें  गस्भोरता
 से  विचार  करना  होगा  शौर  झगर  आप  ऐसा
 करेंगे  तो  झापकों  पता  चलेगा  कि  कुछ  ऐसे
 कारण  जहूर  हैं  जिनके  कि  कारण  लोगों  के
 दिलों  में  एक  प्रसन्‍्तोष  श्लौर  नाराजगों  की
 भ  ना  विद्यमान  है  |  लोगों  के  झन्दर  जो
 qT  सा,  झसनतोष  प्लौर  नाराजगी  है  उसके  बारे
 में  यदि  भाप  गौर  करगे  तो  प्रापकों  पता  चल
 ज  येगा.  कि  वह  गुस्सा  झौर  प्रसन्‍्तोष  इसलिये  है
 कि  वह  देखता  है  कि  बह  काइमोर  के  मीचे  पर
 डटा  हुप्रा  है  पौर  पूरे  महोने  परिश्रम  करने  पर
 ड्त  सिपाही  को  सिर्फ  २२  झपये  ८  प्राने  ही
 मिलते  हूं  ।

 इसके  साथ  ही  साथ  भाप  देखें  कि  एक
 रिक्रूट  को  ६  महीने  को  दार्ट  ट्रेनिंग  के  बाद  २२
 रुपया  Ko  नये  पैसा  दिया  जाता  है,  ौर  उसके
 पड़ोस  से  पड़े  हुये  प्राफिसरों  को  सिगरेट  भौर
 दाराब  के  लिये,  काफी  पौर  कबाब  के  लिय  धौर
 लम्बे  लम्बे  मनोरंजन  &  लिय  खर्चा  दिया  जाता
 है  1  इससे  उसके  मन  में  नाराजगी  पैदा  होती

 ए्पाध्यस  मनु '्वय  :  मेम्बर  साहब  ने  यह
 कहां  पढ़ा  कि  उनकों  काफ़ी  प्लौर  कवाब  के
 लिये  रुपया  दिया  जाता  है  ?

 श्री  भर्जन  पिर  नदीय  :  इस  सपोर्ट  में
 सिखा  हैं  कि  Lee  से  २८००  रपय  सिर्फ
 मनों*  जन  के  लिये  दिया  गया  ।  मनोरंजन  में
 में  सब  चोजें  शामिल  होती  हैं  ।  उसमें  सिगरेट,
 काफी  बर्गैरह  सत्र  चोजें  शामिल  होती  है  t  मैं
 यह  मिनिस्री  को  रिपोर्ट  से  कह  रहा  हुं  t
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 उपाध्यक्ष  महोदय  :  उस  मनोरंजन  का
 Wr  तर्जुमा  मेम्बर  साहब  कर  रहे  हैं  वह  उसमें
 नहीं  झायेगा  ।  इस  वास्ते  इस  हद  तक  तर्जुमे
 को  न  ले  जाइये  कि  दाराब  के  लिए  और  काफी
 के  लिए  शौर  कबाव  के  लिए  रुपया  दिया
 जाता  है  |

 श्री  झार्जन  सिह  भवोत्या  :  जहां  तक
 एंटरटेनमेंट  का  सवाल  है,  प्रभी  तक  प्रतिरक्षा
 मंत्रालय  को  तरफ  से  कोई  ऐसा  सख्त  हुक्म
 नहीं  हुआ  है  कि  शराब  न  पी  जाये  1  अगर
 मंत्रालय  की  तरफ  से  ऐसा  कोई  हुक्म  होता  तो
 मैं  सदन  के  प्रन्दर  शराब  का  जिक्र  करता  तो
 बहुत  हो  बेजा  होता,  लेकिन  मैं  यह  समझता
 हूँ  कि  भ्राज  भी  हमारी  फौजों  के  अन्दर  दाराब
 शुलेभाम  बलती  है  -  इसलिए  मैं  ने  यह
 झन्दाजा  किया  ।  झगर  यह  बात  कसी  को
 नागवार  गुजरी  हो  तो  मैं  इस  बात  को  वापस
 लेने  के  लिए  भी  तैयार  हो  सकता  हूं  ।  लेकिन
 झभी  तक  फौजों  के  प्रन्दर  वह  चीज  चल  रहो
 है  av

 उपायक्ष  महू बय :.  झाप  को  झगर
 हर् एटेनमेंट  के  लिए  रुपया  दिया  जाये  तो
 झाप  किस  पर  खर्च  करेंगे  ?

 श्री  झर्जत  सिह  नरिया :  जो  रोज
 झपने  घर  पर  करते  हैं  उस  पर  ।

 यह  जो  १२  हजार  बर्गमील  जमीन  गयी,
 यह  तो  गयी,  लेकिन  इसके  कुछ  पहले  प्राप
 गौर  करें  तो  प्राप  देखेंगे  कि  कुबों  बैलो  जो
 ब्िटिंदा  ह्ासनकाल  में  हमारा  प्रदेश  रहा,
 सन्‌  ४६  में  उसे  बर्मा  के  प्रधान  मंत्री  को  दें
 दिया  गया  शौर  इस  देहा  की  सरकार  ने  और
 खासकर  प्रधान  मंत्री  न ेउस  समय  की  पसेम्बली
 से  कोई  स्वीकृति  नही ंली  झौर  न  कोई  इसके
 लिए  कारंबवाई  की  |  तो  मैं  यह  बराबर  देख
 रहा  हूं  कि  हिन्दुस्तान  का  इलाका  पर  इलाका
 निकलता  चला  जा  रहा  है  |  इन  इलाकों  को
 बापस  लेना  तो  दरकिनार  रहा,  बल्कि  ौर
 इक्षाकों  को  भी  दिया  जा  रहा  है।  मैं  निहायत
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 झदब  के  साथ  पश्रापके  द्वारा  यह  निवेदन  कर
 देना  चाहता  हूं  मंत्रालय  से  कि  हम  को  अपने
 देश  की  एक  इंच  जमीन  भी  किसों  को  देता
 स्वीकार  नहीं  हो  सकता  |  इस  बात  को  न
 हमारा  देदा  भौर  न  हमारे  देवा  को  लोक  सभा
 मंजूर  कर  सकतो  है  ।  हम  चाहते  हैं  कि  जो
 हमारे  इलाके  लिये  गये  हैं  उनको  किर  किसो
 तरह  से  वापस  लिया  जाये  और  उतको  वापस
 लेने  के  लिए  झगर  फौज  को  किसो  तरह  को
 तैयारी  के  लिए  खर्च  को  जरूरत  हो  तो  उसको
 बढ़ाने  में  हमकों  कोई  तकनीक  नहीं  हो
 सकती,  बल्कि  हम  खुशों  से  इप  सदन  से  प्र
 मुल्क  से  यह  अ्रपोल  करेंगे  कि  अपने  इलाकों  को
 बापस  लेने  के  लिए  अगर  ज्यादा  भो  खर्च
 करना  पड़े  तो  उसको  मंजूर  किया  जाये  ।
 लेकिन  हम  उन  तमाम  इजाकों  को  जो  हम  से
 छीने  गये  हैं  वापस  लेना  चाहते  हैं  t

 इन  छाब्दों  के  साथ  मैं  झापका  बहुत
 माकर  हूं  कि  भाप  ने  मुझे  बोलने  का  मौका
 दिया  |

 Shri  Ajit  Singh  Sarhadi  (Ludhiana):
 I  congratulate  the  hon,  Defence  Minis-
 ter,  his  Ministry  and  the  Defence
 Forees  for  their  achievements  during
 the  year  under  review.  The  Indian
 Armed  Forces  personne!  have  brought
 credit  to  the  country  by  ren
 dering  very  oeficient  service  in
 the  interrational  sphere  which  was
 entrusted  to  India.  Whether  it
 be  at  the  Gaza  Strip  or  in  Indo-
 China,  at  all  these  places,  the
 Indian  Armed  Forces  personnel  have
 brought  credit  to  the  country,  enhanc-
 ed  its  prestige  and  brought  Inia  on
 the  military  map  of  the  world.
 It  is  really  a  compliment  to  the
 men  in  th:  Armed  Forces  that
 one  of  their  high  officers  has
 been  appointed  by  the  UNO  to  8
 responsible  position,  For  all  this,  I
 believe  the  credit  goes  to  the  Defence
 Forces  of  the  country.

 I  also  appreciate  the  efforts  of  this
 Ministry  to  gradually  achieve  self-
 fufficiency  in  the  matter  of  defence
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 requirements,  I  find  from  the  report
 toet  has  been  given  to  us  that  the
 overall  output  of  the  ordnance  fac-
 tories,  inclusive  of  items  for  civil  con-
 sumption,  has  risen  from  Rs.  cy  crores
 in  1956-57.  to  Rs.  8  crores  in  1957-58
 and  Rs.  20  crores  in  1958-59.

 I  have  got  very  profound  respect  for
 the  hard  study  and  research  which
 my  hon,  friend  Shri  U.  C.  Patnaik
 dovs  in  matters  pertaining  to  defence.
 But,  still,  ग  would  submit  that  I  find
 his  criticism  of  the  production  of  the
 ordnance  factories  to  be  misplaced
 and  not  in  the  fitness  of  things.  His
 faying  that  the  ordnance  factories
 have  not  been  able  to  produce  shoes,
 Parachutes  and  all  that,  T  do  not  think, fits  in  with  the  circumstances  that  we
 are  discussing.  Nobody  would  deny that  the  achievement  that  the  report
 indicates  is  creditable.  We  do  expect
 that  the  Defence  Minister's  Produc-
 Yon  Committee  will  make  a  further
 effort  to  expand  its  activities  and
 facilitate  further  the  achievement  of
 self-sufficiency.

 Here  too.  I  find  that  the  fact  that
 they  are  producing  goots  of  a  very
 substantial  amount  of  a  civil  nature,
 that  is,  consumer  goods,  does  show
 that  all  the  available  capacity  is  being
 utilised.  which  can  easily  be  switched
 over  later  on  at  a  time  of  emergency
 for  the  production  of  defence  equip-
 ment.  This  verv  fact  that  we  are
 taking  to  the  production  of  civil
 goods  or  consumer  goods  definitely
 shows  that  we  are  enlarging  the  pro-
 duction  potential  of  the  ordnance  fac-
 tories  urgier  the  Defence  Ministry,
 which  can  be  very  well  utilised  later
 on  for  the  purpose  of  defence  require-
 ments.  I  am  very  glad  to  note  the
 emphasis  that  has  been  laid  in  the  re-
 port  on  the  research  and  development
 Organisation  of  the  Defence  Ministry.
 Tt  has  come  to  be  increasingly  appre-
 ciated  now  that  the  defence  set-up  of
 the  country  should  be  absolutely  up-
 to-date.  With  all  the  changes  =  and
 developments  that  have  taken  place
 and  are  taking  place  in  the  technology of  defence  armaments.  it  Is  correct
 and  in  the  fitness  of  things  that  the
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 Defence  Ministry  should  be  laying emphasis  on  research  and  develop- ment.  This  country  and  this  House
 will  not  grudge  any  funds  that  the
 Ministry  would  like  to  have  for  the
 organisation  which  will  contribute  a
 great  deal  to  the  betterment  of  our
 armaments.  I  believe  we  have  to
 attain  not  only  self-sufficiency  but  a
 lead  in  better  types  of  all  kinds  of
 armaments.

 I  congratulate  the  Defence  Minister
 on  the  armed  forces  taking  over  the
 entire  border  defence  of  the  country.
 This  is  as  it  should  have  been;  a  step has  been  taken  in  the  right  direction.
 But  in  this  connection,  I  have  to  make
 one  submission.  Now  the  entire  bor-
 der  defence  from  Ladakh  to  NEFA,
 including  the  borders  of  the  Punjab,
 Himachal  Pradesh  and  U.P.  is  in  the
 hands  of  the  defence  forces.  This  pro- blem  of  the  defence  of  the  border  is
 not  a  temporary  problem;  it  is  a  pro-
 blem  of  a  permanent  nature  and  will
 remain  there  for  a  long  foreserable
 time  to  come.  In  this  connection.  we
 welcome  the  coming  visit  of  the  Prime
 Minister  of  China  and  we  do  hope
 and  pray  that  an  honourable  settle-
 ment  will  be  arrived  at.  But  we  car-
 not  forget  that  the  borders  of  India
 are  to  be  safeguarded,  that  all  penctra-
 tion,  incursion  or  aggression  is  to  be
 vacated,  and  for  that  the  defence
 force  ought  to  be  ready.  We  da  admit
 that  much  counts  on  the  Industrial
 potential  of  the  country  on  which  we
 have  got  to  lay  emphasis  and  devole
 our  attention,  but  at  the  same  time,
 we  have  got  to  have  a  central  defence
 mechanism  that  should  be  able  to  look
 after  the  defence  of  the  borders.

 In  this  connection,  would  it  not  be
 well  that  a  separate  Command  be
 created—whether  you  call  it  by  the
 name  of  Northern  Command,  छठा रहा
 Command  or  whatever  it  is—which
 should  have  overall  charge  of  the
 defence  of  the  border  from  Ladakh  to
 NEFA,  which  wii]  see  how  best  this
 mountainous  terrain  extending  to  2.600
 miles  can  be  looked  after?  We  have
 got  to  have  camps  and  cantonments  as
 we  used  to  have  in  the  old  British  days
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 (Shri  Ajit  Singh  Sarhadi)
 when  India  was  one  and  the  danger
 was  from  Russia.  Now  the  problem
 is  more  or  less  the  same  as  we  had
 previously.  During  the  British  days,
 we  had  serious  apprehension  of  Rus-
 sian  penetration—Czarist  Russ.an
 penctration.  This  problem  was  a@
 serious  one  and  all  efforts  were  being
 directe  |  to  solving  it.  The  Northern
 Command  I  suggest  will  look  after
 that  problem  mainly  in  the  same
 way  as  during  the  British  period  we
 wer.  iooking  after  a  similar  problem.
 It  is  for  the  armed  forces  high-ups  or
 the  Defence  Committee  of  the  Cabinet
 or  the  Inter-Services  Committee  of  the
 Defence  Minister  to  look  into  this.  I
 believe  the  problem  is  a  serious  one
 and  we  have  got  to  look  into  this
 question.  I  recollect  the  days  when
 we  had  on  the  border  of  the  North-
 West  Frontier  Province  three  types
 of  defence  forces,  There  were  the
 Khacadars,  the  Fron  ier  Constabulary
 and  the  Army.  On  the  Army  or  the
 reserve  force  lay  the  ultimate  res-
 ponsibility  of  border  defence,  but  in
 between  there  were  two  other  forces.
 Thr  Khasadars  were  looking  after  the
 roads  of  the  border.  seeing  that  the
 bridges  were  safe  and  that  the  enemy
 di*  not  penctrate.  Then  there  was  the
 Frontier  Constabulary  which  had
 primary  duties.  I  would  request  the
 Defenco  Ministry  to  look  into  the  pro-
 blem  and  solve  it.

 In  this  connection,  I  am  sure  the
 Defence  Ministry  is  looking  into  the
 question  of  seeing  that  the  border  is
 sac.  I  think  the  problem  of  the  vaca-
 tion  of  ureas  occupied  is  a  problem
 that  cannot  be  hurriedly  dealt  with,  as
 is  urged  sometimes  inside  the  House
 as  well  as  outside.  To  go  to  war  is
 not  an  easy  thing.  I  do  agree  that
 certainly  all  efforts  should  be  made  to-
 wards  vacation  of  the  occupied  areas.
 But  I  am  really  surprised  when  my
 hon.  friend,  Shri  U.  C.  Patnaik,  criti-
 cises  the  Defence  Ministry  for  certain
 things  which  are  not  within  their
 ambi:  or  purview,  when  he  says  that
 certain  areas  have  been  penetrated  or
 certain  steps  have  not  been  taken.  It
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 was  the  concern  of  a  different  Minis
 try.  It  had  not  the  remotest  relation
 with  the  Defence  Ministry.  It  was
 only  some  time  ago  that  this  has  been
 taken  over  by  the  Defence  Ministry.

 There  are  one  or  two  things  pertain-
 ing  to  the  defence  forces  to  which  I
 would  like  to  draw  the  attention  of
 the  hon.  Minister.  I  have  got  the
 highest  appreciation  of  what  is  being
 done  by  the  Ministry  for  its  defence
 personnel,  It  is  doing  all  that  is  pos
 sible  by  way  of  giving  amenities  and
 facilities  in  the  matter  of  family  ac-
 eommodation,  education  and  so  on
 with  a  view  to  bring  about  content-
 ment  in  the  defence  forces.  That
 should  be  the  primary  object.  But  I
 am  afraid  that  we  are  not  going  far
 enough.  We  have  got  to  go  further.
 I  understand—though  I  am  not  sure
 about  it—that  there  is  some  discon-
 tentment  in  the  armed  forces  person-
 nel  because  of  the  non-grant  of  sub-
 stantive  ranks  to  certain  categories,  to
 a  large  number  of  officers.  In  thls
 connection,  we  have  got  the  recom-
 mendations  of  the  Pay  Commission
 which  dealt  with  the  categories  of  tem-
 porary  services.  They  recommended
 that  there  should  be  no  tempo
 rary  staff,  that  thev  should  be
 confirmed,  there  should  be  secu-
 rity  of  tenure  and  there  should
 be  satisfaction  among  them.  In
 the  case  of  others,  gazetted  and  non-
 gaztted,  we  have  got  the  26th  Report of  the  Estimates  Committee  which  does
 nat  look  with  approbation  at  the  tem
 porary  cadres  that  exist.  The  Com
 mittee  have  recommended  that  they
 should  be  made  permanent.  On  the
 game  analogy  is  the  question  of  the
 grant  of  substantive  ranks  to  certain
 categories  of  officers.

 The  hon.  Defence  Minister  has
 done  very  well—ani  deserves  congra-
 tulation—in  giving  regular  commis-
 sions  to  those  who  were  entitled  to  it
 on  the  basis  of  merit  and  efficiency.
 Similarly,  I  would  say  that  substantive
 ranks  should  be  granted  and  benefits
 conferred  in  respect  of  pension,  in  the
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 matter  of  pay  etc.  It  will  not  make
 much  of  a  difference  in  terms  of  the
 cost.  I  would  draw  the  attention  of
 the  hon,  Minister  to  this.  The  pro-
 blem  should  be  examined  by  his
 Ministry  and  something  should  be  done
 so  that  there  is  contentment  and  satis-
 faction,

 There  is  another  point  too  to  which
 [  would  make  a  reference.  That  per-
 tains  to  the  provisions  for  appeal.  A
 ference  was  made  by  the  hon.

 who  preceded  me;  he  said
 that  there  was  a  large  number
 of  court  martial  cases  going  on.
 Courts  martial  dea]  with  people  who
 commit  offences.  Of  course,  they
 must  be  punished  some  way  and
 courts  martial  should  be  there.  But,
 particularly  in  the  Army,  I  feel  it
 would  be  advisable  to  have  as  small
 a  number  of  courts  martia]  as  pos-
 sible.  Tt  does  not  bring  credit  to  the
 Army  and  it  does  not  create  con-
 fidence  eifher  in  the  personnel.

 46  hrs.
 Mr.  Deputy-Speaker:  The  hon.

 Member  should  now  conclude.
 Shri  Ajit  Singh  Sarhadi:  I  will

 finish  in  two  minutes,  Sir,
 In  this  connection  I  may  state  that

 fn  the  Army  Act,  the  Air  Force  Act
 and  the  Act  governing  the  Naval
 Forces  I  do  not  find  any  provision  for
 appeals  from  the  convisions  and
 eentences  given  by  courts  martial.  I
 have  got  absolute  confidence  in
 courts  martial.  I  had  occasion  to
 appear  in  many  cases.  But  I  would
 certainly  say  that  appeal  provisions
 should  be  there.  T  find  that  the
 Court  Martial  Appeal  Bill  has  been
 brought  in  the  House  of  Commons
 and  provision  for  appeal  is  being
 made  there.  (Interruption).  My  hon
 friend  here  says  that  it  hes  already
 been  passed.  It  was  not  there;  and
 {t  must  have  been  passed  recently.  हद
 Would  submit  here  that  it  is  very
 fecessary.  I  submit  that  where  there
 is  8  case  of  injustice  in  the  matter
 of  conviction  and  sentence  the  Minis-
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 try  shoulg  strongly  deal  with  it  The
 Army  Command  should  not  feel  that
 it  is  a  matter  of  prestige  when  a  cer-
 tain  person  has  been  convicted  and
 the  Minister  should  not  feel  that  he  is
 unnecessarily  intervening  when  in-
 justice  has  been  done.

 With  this  I  congratulate  the  Minis-
 try  and  support  the  Demands  for
 Grants  of  this  Ministry.

 Mr.  Deputy-Speaker:  There  are  74
 cut  motions  relating  to  the  Demands
 under  the  Ministry  of  Defence  which
 hon,  Members  may  now  move  subject
 to  their  being  otherwise  admissible

 A  list  indicating  the  numbers  of  the
 selected  cut  motions  will  be  put  on
 the  Notice  Board  and  wil)  also  be
 circulated  to  rs  for
 their  information.

 The  discussion  will  continue
 tomorrow.
 Policy  regarding  strategy  of  Defence

 Shri  U.  C,  Patnaik:  I  beg  to  move:
 “That  the  demnnd  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  to  Rs.  wn  (1388)

 Policy  regarding  promotions  in  the
 armed  forces

 Shri  U.  C,  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  to  Re.  Fem  (1390)

 Policy  regarding  foreign
 and  contracts

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  to  Re.  i."  3g)

 Policy  regarding  equipment  of  the
 Defence  forces

 Shri  U.  C.  Patnalk:  I  beg  to  move:
 “That  the  demand  under  the

 ead  ‘Ministry  of  Defence’  be  re-
 duced  to  Re.  I."  (1392)

 purchases
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 Excessive  secrecy  observed  in  the
 detailed  estimates  under  the  various
 demands
 Shri  Naushir  Bharucha:

 move:
 I  beg  to

 “That  the  demand  under  the
 nead  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (434)

 Failure  to  foresee  danger  on  India’s
 North  and  North-East  Frontiers  and
 to  re-organise  the  defence  forces  in
 time  to  meet  the  challenge  from
 China
 Shri  Naushir  Bharucha:  I  beg  to

 “move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duceg  by  Rs,  100.”"  (435),

 Failure  to  assess  correctly  the  impact
 of  scientific  advance  on  strategy  of
 aggression
 Shri  Naushir  Bharucha:

 muve:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs,  100."  (436)

 Secrecy  in  defence  matters
 Shri  U.  C.  Patnaik;  I  beg  to  move:

 “That  the  demand  under  the
 hend  Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (1393),

 Failure  to  restore  the  two  ration  cuts
 in  the  Army

 Sbri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs  100."  (I304)

 Failure  to  absorb  J.C.Os,  as  regular
 officers  against  existing  vacancies
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duceg  by  Rs.  100.”"  (1395),
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 Production  of  non-military  stores  at
 the  cost  of  necessary  military  re-
 quirements
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs,  100."  (1396)

 Need  to  expund  and  modernise  the
 Educational  Services  in  the  Armed
 Forces
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (1397)

 Need  for  expediting  the  Report  of  the
 Raghuramiah  Committee  regarding
 conditions  of  service  m  the  Armed
 Forces
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (1398)

 Proposed  acquisition  of  Gardenreach
 Workshop,  Calcutta

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100.""  (1399)

 Failure  to  rehabili  ex-Servi
 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (1400)

 Need  for  research,  designing  and
 development  of  guided  missil

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  “Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (40I)

 Failure  to  have  efficient  Intelligence
 Organisations  in  the  Armed  Forces

 Shri  U.  C.  Patnaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  “Ministry  of  Defence’  be  re-
 duced  by  Rs.  100."  (1402),
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 Need  for  a  plan  to  utilise  the  Lok
 Sahayak  Sena  for  follow-up  activities

 Shri  U.  C.  Patmaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be  re-
 duced  by  Rs.  100.”  (1403),

 Need  for  cooperation  between  the
 Defence  Ministry  and  the  Home
 Ministry  in  building  up  civil  defence
 units

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs,  100."  (i404)

 Need  for  expansion  of  the  Territorial
 Army  and  other  auriliary  forces

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demang  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1405),

 Failure  to  build  up  adequate  Reserve
 Forcer

 Shri  U.  C.  Patnaik:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1406),

 Need  for  adequate  expansion  of
 N.C.C,

 Shri  U.  C.  Patnaik:  ]  beg  to  move:

 ‘“That  the  demang  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1407)

 Need  to  categorise  the  Stores  in  the
 Navy.  Air  and  Ordnance  Depots

 Shri  U.  C.  Patmaik:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1408)

 i79  (Ai)  LSD—7,
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 Need  to  lay  down  peace-time  roles  of the  E.M.E..  M.E.S.  and  Engineer

 Corps
 Shri  U.  C.  Patnaik:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  1408)

 Failure  to  coordinate  the  defence
 organisation  with  socio-economic
 planning
 Shri  U.  C.  Patnaik:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.""  (1410)

 Defence  policy  of  the  country
 Shri  P.  K.  Deo:  I  beg  to  move:

 “That  the  demang  undcr  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  401)
 Need  fur  further  expansion  of

 Ordnance  Factories
 Shri  Warlor:  ]  berg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1452)

 Need  for  close  coordination  of
 Ordnance  Factories,  Ordnance
 Depots,  Army  Workshops  and
 Technical  Development  Establish-
 ments
 Shri  Warler:  ]  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1453)

 Working  of  the  Aircraft  Manufactur-
 ing  Depot,  Kanpur

 Shri  Wartor:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs,  l00."  (1454)
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 Need:  for  utilisation  of  full  f
 turing  capacity  at  Bharat  Electro-
 nics,  Bangalore
 Shri  Warior:  ]  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  he
 reduced  by  Rs.  100."  (1455),

 Production  of  aircraft  at  Hindustan
 Aircraft  Factory,  Bangalore

 Shri  Warlor:  |  beg  to  move:

 “That  the  demang  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1456)

 Need  for  abolition  of  contract  system
 in  M.E.S.

 Shri  Warlor:  |  beg  to  move:

 “That  the  demang  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1487)

 Need  for  negotiations  with  the  repre-
 sentatives  of  the  Defence  employees
 before  implementation  of  Pay  Com-
 mission's  recommendations

 Shri  Warlor;  |  beg  to  move:
 “That  the  demang  under  the

 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs,  100."  (1458)

 Need  for  early  publication  of  Raghu-
 ramiah  Committee  Repurt  in  respect
 of  Armymen
 Shri  Warlor:  |  beg  ta  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs,  100.""  (1459)

 Need  for  confirmation  of  non-indua-
 trial  and  industrial  employees  in
 Defence  establishments
 Shri  Warior:  |  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100.”"  (1460),
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 Need  for  the  appointment  of  a  Tribu-
 nal  to  investigate  into  the  cases  of
 those  discharged  or  dismissed  under
 Rule  5  of  Temporary  Services  Ruler
 i949
 Shri  Warior:  I  beg  to  move:

 “That  the  demanq  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1461)

 Need  for  confirmation  of  civilian
 employees  in  Air  Force  Establish-
 ments
 Shri  Warlor:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  I00."  (1463),

 Need  for  construction  of  residential
 quarters  for  Class  III  &  IV  em-
 ployees  working  in  Defence  estab-
 Kshments
 Shri  Warlor:  |  beg  to  move:

 “That  the  demand  uvder  the
 head  ‘Ministry  of  Defence’  be
 reduced  by  Rs.  100."  (1463)

 Desirability  of  streamlining  of  the
 army  organisation

 Shri  P.  K.  Deo:  I  beg  to  move:
 “That  the  demang  under  the

 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Hs,  100.”"
 (1412)

 Need  for  expanding  the  Territorial
 Army

 Sho  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Rs.  100."
 (1419)

 Need  for  thorough  military  training
 in  the  Territorial  Army

 Shri  Aurobindo  Ghosal:  [  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Rs,  100."
 (1420),
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 Need  for  abolishing  the  difference
 between  the  urban  and  provincial
 units  of  the  Territorial  Army
 Shri  Aurobindo  Ghosal:

 move:
 I  beg  to

 “That  the  demang  under  the
 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Hs,  100."
 (i422)

 Need  for  creating  enthusiasm  in  the
 youth  for  joining  the  National
 Cadet  Corps
 Shri  Aurobindo  Ghosal:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—-
 Army’  be  reduced  by  Rs,  100."
 (l422)

 Need  for  opening  wings  of  National
 Cadet  Corns  in  oll  Universities  and
 important  colleges
 Shri  Aurobindo  Ghosal:  I  bep  tu

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effective-—
 Army’  be  reduced  by  Rs,  100."
 (1423)

 Nevd  for  induring  bona  fide  youth
 organisations  for  strengthening  the
 National  Cadet  Corns
 Shri  Aurobindo  Ghosal:

 move:
 I  bec  to

 “That  the  demang  under  the
 head  ‘Def-nce  Services,  Effective—
 Army  be  reduced  by  Rs.  100."
 (l424)

 Need  for  co-mperation  with  the  local
 organisations  for  strengthening  Lok
 Sahayak  Sena
 Shri  Aurobinde  Ghosal:

 move:
 I  beg  to

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective-—
 Army’  be  reduced  by  Rs.  100."
 11425),
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 Need  for  utilisation  of  the  services  of
 retired  army-men  for  imparting
 training  to  the  Lok  Sahayak  Sena
 organisations
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effective--
 Army'  be  reduced  by  Rs.  100."
 (l426)

 I  beg  to

 Need  for  co-operation  with  the  peas-
 ants  and  trade  union  organisations
 for  raising  the  number  of  Lole
 Sahayak  Sena  Unita
 Shri  Aurobindn  Ghosal:  ]

 move:
 beg  to

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—
 Army’  be  reduced  by  Rs,  100."
 (l427)

 Need  to  supply  arms  to  the  people
 residing  in  border  areas

 Shri  Aurobinds  Ghosal:  1  beg  60
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective—-
 Army’  be  reduced  by  Rs,  100."
 (1428)

 Pailure  to  utilise  the  idle  capacity  of
 the  Ordnance  Factories

 Shri  Aurobindo  Ghosal:  1  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effective
 Army’  be  reduced  by  Rs.  100."
 (1429),

 Need  for  utilising  the  machines  (ying
 idle  in  Ordnance  Factories  for  civil
 production
 ‘Khris  Acrobindo  Ghosal:  |  beg  to

 move
 “That  the  demand  under  the

 head  ‘Defence  Servicers  Effee-
 tive--Army’  be  =o  reduced  by
 Rs,  l00."  114300,
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 Need  for  providing  covers  for  .the
 military  wehicles  of  Delhi  Central
 Stores
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by
 Rs.  100.""  (443L)

 Neer  for  expediting  the  repair  works
 of  military  vehicles  of  different  stores

 Shri  Aurobindo  Ghosal:  I  beg  to
 minve:

 “That  the  demand  undcr_  the
 head  ‘Defence  Services,  Effec-
 live—Army’  be  reduced  by
 Rs,  100."  (1432)

 Need  for  proper  categorisation  of
 army  vehicles  for  utilisation  purpose

 Shri  Aurobindo  Ghosal:  I  beg  to
 move,

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army’  be  reduced  by
 Ra.  100."  (1433)

 Need  for  strict  supervision  of  Stores
 Depots

 Shri  Aurobindo  Ghosal:  [  beg  to
 move:

 “That  the  demand  under  the
 head  "Defence  Services,  Effec-
 tive—Army"  be  reduced  by Rs.  100.""  (434)

 Need  for  disposal  of  old  army  stores
 at  reasonable  prices

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the head  ‘Defence  Services,  Effec-
 tive—Army’  be  reduced  by ह  100."  (1435),
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 Need  for  physical  verification  of  old
 stores

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Efec-
 tive—Army'  be  reduced  by
 Rs,  100.”  (1436)

 Need  for  utilising  the  old  military
 stores  for  civil  purposes

 Shri  Aurobindo  Ghosal:  |  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by
 Rs.  100."  (1437)

 Need  for  manufacturing  small  tractors
 in  Ordnance  Factories

 Shri  Aurobindo  Ghosal:  T  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by
 Rs,  100."  (1438),

 Need  for  ह  of  recruitment
 centres  for  army,  naval  and  air  cadets

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army"  be  reduced  by
 Rs.  ‘100.""  (1439)

 Foilure  of  Indian  Soldiers’,  Sailors*
 Airmens’  Board  in  the  re-settle-
 ment  of  er-sernicemen
 Sbri  Aurobindo  Ghosal:  I  beg  to

 Invve:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 tive—Army’  be  reduced  by
 Rs,  100."  (1440)

 Need  for  expanding  the  scope  and
 activities  of  the  Himalayan  Motun-
 taineering  Institute
 Shri  Aurobindo  Ghesal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by Rs.  100."  (1441),



 10491  Demands

 Need  for  democratising  the  adminis.
 tration  of  Cantonment  Boards

 Shri  Aurobindo  Ghosal:  |  beg  to
 move:

 “That  the  demand  under  the
 eaa  ‘Defence  Services,  Effec-
 tive—Army’  be  reduced  by
 Rs,  100.”"  (1442),

 Need  for  stopping  the  system  of  local
 purchase  by  the  Army  units

 Shri  Aurobindo  Ghosal:  I  beg  io
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army’  be  reduced  =  by
 Rs.  00."  (1443)

 Need  for  proper  costing  of  products
 of  Military  Farmg

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the

 I  beg  to

 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by
 Rs,  100."  (444)

 Need  for  absorbing  ex-I.N.A,  person-
 nel  into  military  corps

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effec-
 tive—Army'  be  reduced  by
 Rs.  100."  (1445)

 Need  for  .confirmation  of  all  .the
 temporary  employees  of  Defence
 establishments
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 ंकह--मैवा]  be  reduced  by Rs  100."  (1446)

 Desirability  of  streamlining  the
 naval  organisation

 Shri  FP.  K.  Deo:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 tive—Navy’  be  reduced  by Rs,  i00."  (1413),
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 Need  for  resettling  the  Naval

 personnel  ducharged  in  connection
 with  the  mutiny  in  the  Indian  Navy in  946

 Shri  Aurobindo  Ghosal:  1  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Defence  Services,  Effee-
 live—Navy'  be  reduced  by Rs.  00."  (1447)

 Need  for  increasing  the  number  of intake  of  naval  cadets  for  training.
 Shri  Aurobindo  Ghosal:  ].  beg  io

 move:

 “That  the  demang  under  the
 head  ‘Defence  Services,  Effec-
 live—-Navy’  be  reduced  =  by Rs.  100."  (44a)

 Desirability  of  steam-lining
 force  organisation

 the  air

 Shri  P.  K.  Deo:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 tive—Air  Force'  be  reduced  by Rs.  100."  (I44)

 Need  for  acceleration  in  the  manu-
 facture  of  aircraft  in  Hindustan
 Aircraft  Factory
 Shri  Aurebindo  Ghosal:  ]  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 live—Air  Force’  be  reduced  by Re.  100."  (1449)

 Need  for  increasing  the  manufacture
 of  different  types  of  aircrafts

 I  beg  to

 tive—Air  Force’  be  reduced  by
 Ra.  100."  (1488)



 30493  Resolution  re:

 Need  for  utilising  the  idle  capacity  of
 the  Bharat  Electronies,  (Private)
 Ltd,
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Defence  Services,  Effec-
 tive—Air  Force’  be  reduced  by
 Rs.  100."  (1481)
 Mr,  Deputy-Speaker:  These  cut

 motions  are  now  before  the  House.

 6.02  hrs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SrxTy-seconp  Report
 Sardar  A.  S.  Saigal  (Janjgir):  Sir,
 beg  to  move:

 “That  this  House  agrees  with  the
 Sixty-second  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  6th  April,  1960."
 Mr.  Deputy-Speaker:  The  question

 ts
 “That  this  House  agrees  with  the

 Sixty-second  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  6th  April,  1960."

 The  motion  was  adopted,

 6.03  hrs.
 RESOLUTION  RE:  DEVELOPMENT

 OF  BACKWARD  AREAS  IN  THE
 THIRD  FIVE  YEAR  PLAN—contd,
 Mr.  Deputy-Speaker:  The  House

 will  now  resume  further  discussion  of
 the  Resolution  moved  by  Shri  M.  L.
 Dwivedi  on  the  25th  March,  960
 regarding  development  of  backward
 areas  in  the  Third  Five  Year  Plan.

 Out  of  24  hours  allotted  for  discus-
 sion  of  the  Resolution,  |  hour  and  ‘SI
 minutes  have  already  been  taken  up.

 APRIL  8,  I960  Development  of  70474
 Backward  Areas  in  the

 Third  Five  Year  Plow
 Shri  Radha  Charan  Sharma  may

 cantinue  his  speech.

 sit  म०  ला०  हिवेरी  (हमीरपुर)
 उपाध्यक्ष  महोदय,  यह  संकल्प  बहुत  महत्वपूर्ण
 है  झौर  सदन  के  ग्रनेक  माननीय  सदस्य  इस  पर
 बोलना  चाहते  हैं।  में  चाहता  हूं  कि  इसके:  लिए
 एक  चंदे  का  समय  और  बढ़ा  दिया  जाये  1

 उपाध्यक्ष  महोदय  :  जो  बोलना  चाहते  हैं
 वह  तो  कुछ  कहते  नहीं,  ग्राप  कह  रहे  हैं  1

 श्री  हेम  राज  (कांगड़ा):  हम  चाहते  हैं
 कि  समय  बढ़ा  दिया  जाये  बहुत  से  लोग
 बोलना  चाहते  हैं  1

 उपाध्यक्ष  महोवय  :  तकलीफ  तो  यह  है
 कि  जो  इनके  बाद  शुरू  होते  हैं  उनका  हक  न
 मारा  जाये  -  इस  बात  का  खयाल  करना  जरूरी
 है  द.  इस  में  ३६  मिनट  और  बाकी  हैं  t
 इस  के  बाद  जो  है  उस  के  लिए  डेढ़  घंटा  हैं  ।
 मुझे  इस  की  सब  से  ज्यादा  फिक्र  है  कि  भ्राखिर
 में  जो  श्री  झूलन  सिन्हा  का  बिल  है  वह  शुरू
 हो  जाये  ।  उस  बेचारे  ने  बहुत  बार  हाइड्रोज-
 नेटेड  वैजीटेबिल  भ्ायल  के  बारे  में  बिल  लाने
 की  कोशिश  को  है  -

 Shri  5.  M.  Banerjee  (Kanpur):  A
 Bill  on  the  same  subject  is  coming  up
 on  the  I6th.

 शो  Wo  ला०  दिवेदों  :  उस  सबजेक्ट
 पर  तो  बिल  ा  रहा  है  भौर  वह  यहां  हैं  भी
 नहीं  t

 उपाध्यक्ष  महोवय  :  झगर  वह  यहां  हैं  नहीं
 तो  कोई  मुकल  ही  पेदा  नहीं  होती  t

 Shri  ‘Harish  Chandra  Mathur  (Pali):
 That  is  also  a  very  important  Reso-
 lution.

 उपाध्यक्ष  महोदय  :  जिस  वक्‍त  कमेटी
 के  सामने  यह  मामला  था  तो  मिस्टर  पटनायक
 ज्यादा  वक्‍त  चाहते  थे  मगर  उन्होंने  डेढ़  घंटा
 इसी  ख्याल  से  मंजूर  कर  दिया  था  ताकि  श्री
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 झूलत  सिन्हा  का  बिल  भी  वाड  हो  सके  ।
 तो  झगर  हम  इस  में  ज्यादा  वक्‍त  लेंगे  तो  वह
 शुरू  नहीं  हो  सकेगा  t

 श्यो  मणला०  दिवेदी  :  उपाध्यक्ष  महोदय  |
 यह  बहुत  महत्वपूर्ण  बिल  हैं  भौर  सभी  की
 यह  राय  है  कि  हसका  समय  बढ़ा  दिया  जाये  i

 उपाध्यक्ष  महोवय  :  मुझे  उद्ध  नहीं  है  ।
 हाउस  जो  चाहे  करे  1  मगर  मैं  समझता  हूं  कि
 इस  पर  हर  कोई  बोलना  चाहता  है  भौर  हर  एक
 कहना  चाहता  है  कि  उसका  हलाका  सबसे
 े कब्  है।  इसको  तरफ  भी  सोचना  चाहिए।
 में  समझता  हूं  कि  यह  तो  सारे  देश  की  हालत  |
 हाउस  का  हर  मेम्बर  यह  कहना  चाहता  है  कि
 उसका  इलाका  बैकवर्ड  है  -  झगर  कोई  एक
 इलाके  की  बात  हो  तो  हम  सोच  सकते  हैं,  पर
 यहां  तो  सभी  इलाके  बैकवर्ड  हैं  t

 पंडित  ठाकुर  वास  भागंब  (हिसार)  :
 इसका  सीधा  इलाज  यह  है  कि  सरकार  इस
 बिल  को  मंजूर  कर  ले  तो  मामला  खत्म  हों
 जाये  |

 उपाध्यक्ष  महोदय  :  प्रगर  गवर्नमेंट  यह
 मंजूर  कर  ले  तब  तो  ठीक  है  t  जेसी  हाउस  की
 अर्जी हो,  मुझे  कोई  ्य  नहीं  है  ।  प्रच्छा  भाषा
 घंटा  बढ़ा  दीजिये  |

 श्बी  म०  eo  द्विवेदी:  एक  घंटा  बढ़ाया
 जाये  t

 Shri  U.  C.  Patnaik  (Ganjam):  Mr.
 Deputy-Speaker,  Sir,  the  other  day
 when  the  matter  was  discussed  I
 wanted  2  to  3  hours  for  a  very  impor-
 tant  subject,  namely,  Army,  Navy  and
 Air  Councils.  But,  as  Shri  Jhulan
 Sinha  represented  that  for  the  last  7
 years  he  has  been  trying  to  get  this
 Particular  Resolution  of  his  before  the
 House,  I  agreed  to  have  l}  hours.  I

 ibmit  that  any  migh'
 be  made  by  which  Shri  Jhulan  Sinha
 gets  2  minutes  or  even  one  minute  to
 move  his  Resolution.
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 Mr.  Deputy-Speaker:  The  hon.
 Member  had  the  opportunity  to  speak
 on  the  Defence  Demands  just  now  and
 other  members  also  will  be  speaking
 on  that,  Those  who  want  to  parti-
 cipate  in  the  discussion  on  the  Reso-
 lution  can  take  part  in  the  Demands
 for  Grants  for  Defence;  and,  perhaps,
 the  hon.  Member  ought  to  be  satisfied
 with  half  an  hour  when  he  will  get
 an  opportunity  to  put  his  case.  Thus
 we  can  give  one  hour  more  to  this
 Resolution.

 क्री  tro  wo  हार्मा  (ग्वालियर)
 उपाध्यक्ष  जी,  पिछली  बार  श्री  दिवेदी  जी  के
 संकल्प  पर  बोलते  हुए  मै  यह  निवेदन  कर
 रहा  था  कि  इस  देश  हे:  क्षेत्रफत  केः  सातवें  भाग
 के  बराबर  मध्य  प्रदेश  है,  जो  झ्ाधिक  दृष्टि  से
 सब  से  पिछड़ा  हुमा  प्रदेश  है  '  यह  पिछड़ा
 ह््भा  है,  इसके:  लिए  प्राधार  मेरे  पास  यह  है  कि
 शिक्षा  की  दृष्टि  से  इस  प्रदेश  में  सन्‌  ५१  के
 झांकड़ों  के!  घनुसार  दस  प्रतिशत  से  कम  खोग
 श्विक्षित  हैं,  ौर  जहां  तक  हरिजनों  बौर
 झादिवासियों  का  सवाल  है,  उनकी  संख्या  इस
 प्रदेश  में  ३४  प्रतिशत  है  t

 उपाध्यक्ष  महोबय :  झावर  शाईडश ।
 ददा  पिछड़ा  हुआ  हैमगर  पालियामेंट  तो
 पिछड़ी  हुई  नहीं  है  कि  प्रलाहिद,  प्रलाहिदा
 बातें  की  जायें  1 धव  जो  मेम्बर  साहब  बोल
 रहे  हैं  उसे  सुनिये  ।

 शो  रा०  Wo  वामा  :  यहां  पर  स्वास्थ्य
 की  दृष्टि  से  यह  प्रवस्था  है  कि  लोगों  &:  लिए
 जो  चिकित्सा  का  प्रबन्ध  है  उसकी  प्रोर  भी  में
 ध्रापका  ध्यान  ह्राकपषित  करूं  ।  सारे  देश  में
 जहां  बर्ष  रेट  २७  है  प्रति  हजार  शौर  मृत्यु  रेट

 १३  है  प्रति  हजार,  वहां  इस  क्षेत्र  में  ६४  प्रति
 हजार  तो  बच  रेट  है  पौर  ३४  प्रति  हजार  हैचरेट
 है।  इस  का  प्रथ॑  यह  है  कि  यहां  पर  उन  चिकििणा
 सम्बन्धी  सुविधाधों  का  झमाव  है,  जो  कि
 दूधरे  क्षेत्रों  में  उपलब्ध  हैं,  जिस  के  कारण  यहां
 पर  उत्पन्न  होने  वाले  जो  प्राणी  बचते  हैं,  उन  की
 संख्या  दूसरों  की  प्रपेझा  कम  रह  जाती  है  -
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 अ्रगर  यातायात  के  प्रइन  को  लिया  जाये,

 तो  हम  पाते  है  कि  यद्यपि  इस  प्रदेश  का  शरीर
 बड़ा  विशाल  है,  लेकिन  सड़कों  का  माइलेज  बहुत
 कम  है  1  मेरे  कहने  का  तात्पर्य  यह  है  कि  हर
 प्रकार  से  यह  पिक्ाड़ा  हुभा  प्रदेश  है  1  इस  के
 बावजूद  इस  A:  साथ  व्यवहार  वैसा  ही  हं।ता  है,
 जैसा  कि  सब  के  साथ  होता  है  ।  स्कीम्ज़  के
 फुलाट  करने  में  इस  का  कोई  विशेष  ख्याल  नहीं
 रखा  जाता  है  i  जिस  राज्य  की  प्राथिक  व्यवस्था
 अ्रच्छी  है,  वह  अपने  प्रदेश  भें  टैक्स  लगा  कर
 इतना  धन  संचित  कर  सकता  है  कि  उस  के
 आधार  पर  उस  को  के/नद्व  से  जो  प्राथिक  सहायता
 मिलती  है,  वह  पर्याप्त  मात्रा  में  होती  है  ।  लेकिन
 पिछड़े  हुए  राज्य  के  झाधिक  साधन  सीमित
 होने  के  कारण  वह  अपने  राज्य  में  टैक्स  नहीं
 लगा  सकता  है शौर  उस  के  कारण  उस  को
 केन्द्र  से  जो  सहायता  मिलती  है,  वह  कम  होती
 है  ।  इस  प्रसंग  को  लेते  हुए  में  गह  निवेदन  करना
 चाहता  हूं  कि  जो  राज्य  पिछड़े  हुए  हैं  जैसा  कि
 मध्य  प्रदेश  है,  केन्द्र  की  ओर  से  उन  को  सहायता
 देते  समय  उनके  अंशदान  को  इस  कारण  से
 कम  न  किया  जाये  कि  उन  राज्यों  ने  कोई
 टैक्स  नहीं  लगाये,  श्रपनी  शोर  से  कोई  धन
 संचित  नहीं  किया  t  जैसा  कि  इस  संकल्प  का
 जद्देश्य  है,  पिछड़े  हुए  क्षेत्र  के  श्राधिक  विकास
 के  लिए  यह  भ्रावध्यक  है  कि  स्कीम्ज़  को  एलाट
 करते  समय  योजना  श्ायोग  को  इस  बात  का
 ध्यान  रखना  चाहिए  कि  इकानोमिक  जस्टिस
 को  ले  कर  ही  हम  ने  इन  तमाम  योजनापों  को
 शुरू  किया  हैँ  गौर  इकानोमिक  जस्टिस--
 आधिक  न्याय--हम  तभी  दे  सकते  हैं,  जब  कि
 पिछड़े  हुए  क्षेत्रों  मे ंविशेष  रूप  से  हम  विकास-
 कार्यों  को  शुरू  करें  ौर  उदार  नीति  और
 उदार  वृत्ति  से  हम  उन  को  भ्राथिक  सहयोग
 प्रदान  करें  t

 इस  सम्बन्ध  में  में  यहू  भी  निवेदन  करता
 चाहता  हूँ  कि  प्रभी  तक  देश  में  जो  कुछ  विकास
 कार्य  हुए  हैं,  वे  प्रायः  शहरों  से  सम्बन्धित
 रहे  हैं  |  कुछ  बड़ी  बड़ी  योजनाभों  को  छोड़
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 दीजिये,  जो  बड़े  शहरों  में  प्रारम्म  नहीं  हो
 सकती  थीं,  जैसे  स्टील  प्लांट  बने,  तो  किसी
 ग्राम  में  ही  बने,  लेकिन  उस  ग्राम  को  पहले
 शहर  बनाया  गया,  वहां  पर  एयरकन्डीवन्ड
 हाउस  मकान  बनाये  गये  t  लेकिन  यह  दूसरी
 बात  है  |  यह  तय  है  कि  विकास-कार्य  ग्रामों
 के  विकास  की  दृष्टि  से  उस  अनुपात  से  प्रारम्भ
 नहीं  किये  गये  हैं,  जिस  श्रनुपात  से  शहरों  में
 प्रारम्भ  किये  जा  चुके  हैं  |  इस  लिए  मेरा
 निवेदन  है  कि  एक  स्पष्ट  नीति  भौर  एक  स्पष्ट
 योजना  के  प्राघार  पर  हम  को  पिछड़े  हुए
 क्षेत्रों  के  विकास  के!  लिए  बागें  प्रयास  करना  है'
 शर  मेरा  सुझाव  है  कि  हम  देखें  कि  प्रत्येक
 राज्य  में,  उस  केः  प्रत्येक  जिले  में  कौन  कौन  से
 पिछड़े  हुए  क्षेत्र  हैं  श्रौर  वहां  पर  किस  किस
 प्रकार  के  लघु  उद्योग,  गृह  उद्योग  भौर  बड़े  बड़े
 उद्योग  स्थापित  हो  सकते  हैं  श्रौर  उन  को  हम
 स्थापित  करें  ।

 चूंकि  हम  इस  सिद्धान्त  को  प्रपना  चुके  हैं
 कि  हम  को  नीचे  से  योजनापों  को  प्रारम्भ  करता
 है,  इसलिए  उस  के  भाधार  पर  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  हमें  प्रत्येक  गांव  की
 दृष्टि  से  देखना  होगा  कि  उस  गांव  में,  पा
 उस  के  प्रास-पास  के  गांवों  के  समूह  में  हम
 उद्योग-घंधे  स्थापित  करें,  वहां  के  लोगों  के
 जीवन-घ्तर  को  ऊंचा  करें  झौर  उस  के  लिए
 हम  उस  क्षेत्र  की  झावश्यकता  भ्ौर  उस  क्षेत्र  में
 प्राप्त  रा  मैंटीरियल  को  देखते  हुए  क्‍या  कार्य
 कर  सकते  हैं,  इस  प्रकार  से  तृतीय  पंच-वर्षीय
 योजना  में  हम  को  कार्य  प्रारम्भ  करना  है  |

 में  निवेदन  करना  चाहता  हूं  कि  हमारे
 योजना  मंत्री  मध्य  प्रदेश  दे!  सम्बन्ध  में  इस  पर
 विचार  करें--हमारे  राष्ट्रपति  जो  का  भी
 ध्यान  उस  झोर  गया  है--कि  मध्य  प्रदेश  के
 उत्तरी  जिलों  में  शौर  खासकर  चम्बल  के
 बीहड़  में,  जहां  की  ला  एंड  भाइर  सिचरुएशन  पर
 इस  सदन  के  सारे  माननीय  सदस्यों  का  घ्यान
 समय  समय  पर  जाता  है,  जहां  बड़ी  बड़ी
 घटनायें  होती  हैं--क्यों  होती  हैं,  उस  का  मुख्य
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 कारण  यह  हूँ  कि  वहां  चम्बल  का  बोहड़  है  भौर
 वहां  की  भूमि  इस  प्रकार  की  है  कि  वहां  उपद्रवी
 तत्यों  को  जितने  का  प्रवसर  रहूता  है--
 भूमि  को  एक  सा  बनाने,  उस  को  कृषि  योग्य
 बनाने,  वहां  उद्योग  घंबे  स्थापित  करने  को
 व्यवस्था  को  जाये,  जैसा  कि  में  ने  भ्मी  कहा
 है,  राष्ट्रपति  महोदय  का  ध्यान  इस  तरफ़
 झाकृष्ट  हुआ  है  भोर  हमारें  प्रबान  मंत्रो  जो  ने
 उस  क्षेत्र  का  दौरा  किया  है  ।  में  माननीय
 मंत्री  जी  से  निवेदन  कहूगा  कि  उस  क्षेत्र  के
 विकास  ap  सम्बन्ध  में,  उस  क्षेत्र  की  भूमि  को
 एक  सा  करने  के  सम्बन्ध  में  तृताय  पंचवर्षीय
 योजना  में  विशेष  रूप  से  ध्यान  दिया  जाये  |

 Mr.  Deputy-Speaker:  Dr.  Menon,  |
 shall  not  be  able  to  give  more  than
 ten  minutes  to  any  hon.  Member.

 Dr.  K.  8.  Menon  (Badagara):  I  wish
 to  invite  attention  first  to  the  difficulty
 in  understanding  what  a  backward
 State  or  a  forward  State  is.  I  take  it
 that  the  hon.  Mover  stresses  the
 relative  unexploited  condition  of
 resources,  material  and  human,  in  any
 State.  The  difficulty  in  understanding
 what  a  backward  condition  is,  is  even
 raised  in  connection  with  the  back-
 ward  classes  about  which  we  have
 been  reading  in  the  papers,  Now,  I
 would  like  to  state  that  it  is  not  only
 in  the  interest  of  the  State  that  Is
 backward  but  also  in  the  interest  of
 the  Union  as  a  whole,  that  there  is
 uniform  development  in  all  the  States.
 How  much  lack  of  development  in  a
 particular  State  will  affect  the  interest
 of  the  Union  will  depend  upon  the
 nature  of  the  resources  available,  upon
 the  place  that  it  has  in  industry  and
 upon  the  need  that  it  has  among  the
 consumers  inside  and  outside  the
 country.  We  can  cite  as  an  example
 the  case  of  oil.  If  Cambay  is  not
 developed,  certainly  the  Interest  of
 the  nation  as  a  whole  will  suffer  a
 great  deal.

 It  is  the  development  of  the
 resources  in  a  particular  State  alone
 that  will  give  full  employment  to  the
 people.  As  long  as  the  resources
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 remain  undeveloped,  there  is  bound  to
 be  unemployment  in  that  particular
 State,  apart  from  other  handicaps,

 In  the  light  of  these  few  general
 alatements,  I  would  like  to  discuss  the
 conditions  in  my  own  little  State,  It.
 is  a  little  State  physically  but  jt  not.
 50  little  in  population  or  jn  the  quality
 of  its  population,  The  literacy  in
 Kerala  is  fairly  high  and  the  technical
 training  of  the  people  is  also  not  very
 bad.  I  do  not  wish  to  compliment  my
 own  State  but  the  Union  Minister  of
 Industries,  Shri  Manubhai  Shah  who.
 recently  visited  Kerala  had  this  to  say
 while  addressing  a  Seminar  on  “In-
 dustrialisation  in  Kerala"  jn  Ernaku-
 lam  in  last  March:

 “My  faith  in  Kerala  is  enormous,
 I  have  come  across  so  many  engi-
 neers  from  Kerala  who  have
 shown  their  intelligence  and
 technical  skill.  They  are  educated
 and  have  the  technical  knowledge
 and  ability  to  grapple  with  the
 problems.  More  than  25  per  cent.
 of  the  persons  employed  in  the
 Machine  Tool  factory  at  Bangalore
 come  from  this  State.”

 We  have  this  human  material  avail-
 able  in  the  State  which,  in  my  opinion,
 ls  not  properly  used.

 The  only  industry  that  has  been
 started  so  far  by  the  Union  Govern-
 ment  in  Kerala  ig  the  Hindustan
 Insecticides.  There  is  the  Indian  Rare
 Earth.  Apart  from  these,  there  is  no
 other  industry  started  in  Kerala  by
 the  Centre.  I  am  not  requesting  the
 Central  Government  to  start  some  of
 the  major  industries  there  because
 they  will  provide  employment  from
 the  educated  unemployed  in  Kerala,
 for  these  industries  by  themselves
 may  not  provide  much  employment.
 But  their  potentialities  are  great
 because  these  industries,  through  the
 ancillary  services  and  other  subsidiary
 industries  which  they  may  stimulate,
 {f  started  by  the  Centre  may  have
 huge  potentialitie,;  fer  employment.
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 They  are  to  be  judged,  therefore,  not
 from  the  potentialities  of  that  parti-
 cular  industry  but  of  the  potentialities
 for  employment  which  these  ancillary
 services  and  other  industries  may  give.
 As  for  example,  the  shipyard  if  start-
 ed  in  Cochin  will  certainly  develop  a
 number  of  subsidiary  industries  which
 would  provide  considerable  employ-
 ment  to  the  people  of  Kerala.

 Again,  apart  from  the  human
 material  that  is  available,  there  is
 power.  We  have  no  coal  so  far  dis-
 covered,  nor  iron,  but  we  have
 tremendous  possibilities  for  electricity.
 I  believe,  out  of  the  estimated  poten-
 tial  of  India  as  a  whole  one-eighth
 of  it  is  on  that  coast  in  Kerala.  Very
 little  of  it  haa  so  far  been  developed.
 As  far  as  I  know,  in  the  First  Five
 Year  Plan  about  85,000  kw  were
 developed.  In  the  Svcond  Five  Year
 Plan,  which  has  yet  to  go  sometime
 more,  there  js  possibility  of  about
 162,000,  kw  also  being  developed.  But
 Kerala  should  have  developed,  looking
 at  the  convenience  which  she  has,  at
 least  half-a-million  kilowats.  I  hope
 that  in  the  Third  Five  Year  Plan
 sufficient  care  will  be  taken  to  hit  at
 least  this  mark  if  not  a  million
 kilowats.

 It  is  also  interesting  to  point  out  in
 this  connection  that  the  cost  of  pro-
 duction  of  electricity  in  Kerala  is  the
 lowest  in  the  world.  Therefore,  indus-
 tries  where  a  considerable  amount  of
 electric  power  is  necessary  may  parti-
 cularly  be  located  in  Kerala.  As  for
 example,  the  phosphoric  acid  plant
 which  is  so  essential  in  the  defence
 industry  may  be  started  in  Kerala.  7
 do  not  think  that  it  will  be  economi-
 cally  a  paying  proposition  in  any  other
 State  except  in  Kerala  because  of  the
 low  cost  of  production  of  electricity.
 Also,  heavy  electrical  projects  like  the
 one  that  is  in  Bhopal—that  is  the  only

 APRIL  8,  660  Development  of  0§02
 Backward  Areas  in  the
 Third  Five  Year  Plan

 one,  I  think,  in  the  whole  of  India—
 may  also  be  attempted.

 My  submission  is  that  the  electricity
 there  is  not  fully  developed  and  that
 what  is  developed  is  not  fully  used.
 There  are  also  other  huge  resources
 like  forests  and  fisheries  which  also
 remain  undeveloped.  The  fisheries
 there  rank  very  high  in  the  world  as
 a  whole—the  west  coast—and  if  they
 are  properly  exploited,  I  feel  that  it
 may  vase  at  least  to  some  extent  the
 food  problem  of  the  whole  of  India.

 Mr.  Chairman:  Shri  Shree  Narayan
 Das.

 Shri  P.  K.  Deo  (Kalahandi):  Sir,  I
 beg  to  submit  that  every  State  should
 he  represented.

 Mr.  Chairman:  How  is  it  possible
 in  the  limited  time?  There  are  so
 many  States.  All  cannot  be  represent-
 ed.

 Shri  5.  L.  Saksena  (Maharajganj):
 At  least  Eastern  U.P.  shoyld  be  given
 a  chance.

 Shri  P.  छू.  Deo:  At  least  the  back-
 ward  States  should  be  represented.

 Mr.  Chairman:  In  that  case  every
 State  is  a  backward  State  and  there
 are  backward  areas  in  every  State.
 It  is  very  difficult  for  me  to  decide.
 Whoever  catches  my  eye  will  certain-
 ly  be  called.

 श्री  'झीनारायण  वास  (दरभंगा  )  :  समा-
 पति  महोदय,  श्री  म०  ला०  बिवेदी  जी  ने
 जो  प्रस्ताव  इस  सदन  के  सम्मुख  रखा  है,
 उसके  पीछे  जो  सिद्धान्त  है,  में  समझता  हूं
 कि  उस  सिद्धान्त  को  सरकार  च्छी  तरह
 से  मानती  है।  हमारे  संविधान  में  जिस  बात
 का  निर्देश  किया  गया  है  यह  है  कि  विकास
 के  प्रवसर हर  व्यक्ति  को  प्राप्त  होंगे  भौर
 मैं  समझता  हूं  कि  यही  बात  एक  इलाके
 के  लिए  भी  लागू  होनी  बाहिये,  एक  रिजन
 के  लिए  भी  लोग  होगी  चाहिये।  जब
 हिन्दुस्तान  ध्ंग्रेज़ों  के  झाधीन  था  उस  समय
 जितने  भी  विकास  के  काम  यहां  हुए  वे  सभी
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 सामरिक  दृष्टि  से  किये  गाए,  स्ट्रेटेजिक
 ay  प्वाइंट  से  किए  गए।  प्रंग्रेजों  का  हमेशा
 यह  विचार  रहता  था  कि  कौन  से  उपाय
 काम  में  लाये  जायें  कि  उनका  राज्य  हिन्दुस्तान
 मे  बिरस्थायी  रह  सके।  विकास  का  सब
 ह ड  श्च्छा  जरिया  रेलें,  ड्रास्पोर्ट  है  लेकिन
 इनका  भी  इसी  दृष्टि  हे  इस  देश  में  निर्माण
 किया  ।  उनके  मामने  यह  बात  गौण  थी
 कि  कंसे  हिन्दुस्तान  में  रेलों  का  निर्माण  कार्य
 हाथ  में  लिया  जाए  जिससे  कि  सारे  हिन्दुस्तान
 का  विकास  हो  सके  ।  उनके  सामने  सवाल
 यह  था  कि  कहां  कहां  रेलें  बनाई  जायें,  कहां

 कहां  सड़कें  बताई  जाये  जिससे  कि  हमारा
 शासन  हिन्दुस्तान  में  ज्यादा  से  ज्यादा  दिन
 तक  चल  सके  प्लौर  फौजों  को  इधर  से  उधर
 लाने  ने  जाने  में  श्रासानी  हो  सकें।

 बाद  में  जब  हमको  कुछ  प्रधिकार
 प्राप्त  हुए  उस  समय  भी  में  समझता  हूं  कि
 जो  एक  ढर्रा  बन  गया  था,  चाहे  वह  शिक्षा
 के  विकास  का  काम  हों,  चाहे  ग्राथिक  विकास
 का  फाम  हों,  चाहे  उद्योग  बन्तो  के  विकास  का
 काम  हों,  वही  चलता  रहा,  उसमें  कोई  तब-
 दीली  नहीं  आाई ।  खुशी  की  बात  है  कि
 अजाद  होने  के  बाद  बहुत  ऊंचे  दर्जे  के  योजना
 भायोग  की  स्थापना  हुई  भोर  वह  इसी  स्याल
 से  बनाया  गया  कि  हम  देश  का  विकास  जल्दी
 से  जल्दी  झौर  भ्च्छे  ढंग  से  कंसे  कर  सकते
 है,  इसने  वह  उपाय  सुझायें  ।  उसमें
 पहले  भी  बहुत  चुने  हुए  झादमी  थे,  शौर  झाज
 भी  चुने  हुए  भादमी  हैं।  लेकिन  सवाल  यह
 उठता  है  कि  जैसे  व्यक्ति  के  लिए  एक  निर्देशक
 सिद्धान्त  हमारे  संविधान  में  माना  गया  है
 कि  समान  पश्रवसर  उन्नति  के  सब  को  मिलने
 चाहियें,  क्या  वही  सिद्धान्त  इस  विषय  में
 भी  बझपताया  गया  या  नहीं,  इस  विषय  में
 भी  उसी  सिद्धान्त  को  स्वीकार  किया  गया  या
 नहीं ।  नीयत  झापकी  मले  ही  यह  रही
 हों,  राय  मसले  ही  पश्रापकी  यह  रही  हो  कि
 हिन्दुस्तान  के  तमाम  हिस्सों  का  विकास  घच्छे
 बंग  से  होता  चाहिये  लेकिन  व्यवहार  में  जो
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 बात  देखने  में  ध्याई  है  उसको  देखा  जाए
 तो  कहना  पड़ेगा  कि  सरकार  का  दृष्टिकोण
 यही  रहा  है  कि  जो  भी  कार्य  किया  जाए
 ऐसा  किया  जाए  जिसका  परिणाम  जल्दी
 जल्दी  दिखलाई  पढ़े,  फल  जल्दी  से  जल्दी
 निकले  शौर  जनता  समझे  कि  प्राप  प्रच्छा
 काम  कर  रहे  हे  प्रौर  इस  तरह  से  इस  मौलिक
 सिद्धान्त  को  ध्यान  में  नहीं  रखा  गयां।
 ऐसे  इलाके  जहां  दिल्कुल  साधन  नहीं  है,
 लें  नहीं  हैं,  यातायात  नहीं  हैं,  दूसरे  साधन
 नहीं  हैं,  डाक  तार  नहीं  है,  शिक्षा  की  व्यवस्था
 नहीं  है  जितनी  होनी  चाहिये,  उनका  विकास
 हो,  वहां  इन  अभावों  की  पूति  हों,  इसका
 सयाल  मेरे  रूयाल  में  झ्रभी  तक  प्लानिंग
 ह  मिन  जैसा  चाहता  था,  वैसा  नहीं  कर  सका
 है  या  जैसा  चाहिये  था,  वैसा  नहीं  हो  सका
 है।

 जो  भी  भाषण  होते  है,  उनसे  ऐसा
 मालूम  होता  है  कि  वक्ता  महोदय  का  ही
 इलाका  पिछड़ा  हुआ  है  सब  से  झधिक ।
 लेकिन  पिछड़ेपन  का  बटवारा  प्रान्तों  के
 झाघार  पर  नहीं  किया  जा  सकता  है।  एक
 प्रान्स  में  एक  जिला  हो  सकता  है  जोकि  विक-
 सित  हो  झौर  उसी  प्रान्त  में  दूसरा  जिला  ऐसा
 हो  सकता  है  जोंकि  विकसित  न  हों।  एक
 प्रान्त  का  एक  हिस्सा  विकसित  हिस्सा  हो
 सकता  है  लेकिन  दूसरा  हिस्सा  श्रविकसित
 हिस्सा  हो  सकता  है।  एक  जिले  के  प्रन्दर
 भी  ऐसा  पाया  जाता  है  कि  एक  हिस्सा  विक-
 सित  है  दूसरा  विकसित  नहीं  है।  इसलिए
 पिछडेंपन  का  जो  गुण  है  वह  किसी  प्रान्त
 विदोष  से  ही  सम्बन्ध  नहीं  रखता  है।  किसी
 इलाके  का  पिल्लह़ापन  हमें  प्रंग्रेजों  से  विरासत
 में  प्राप्त  हुभा  था  भौर  वह  झब  भी  चला  a
 रहा  है।  जिस  इलाके  को  प्रंप्रेजों  ने  सैनिक
 महत्व  का  समझा  उनका  विकास  तो  कर  दिया
 जिन  को  नहीं  समझा  उनका  विकास  नहीं
 किया।  जिन  इलाकों  को  उन्होंने  सैनिक
 बृच्टि  से  महत्व  का  समझा  ब्यां  क्ले  बना  दीं
 तथा  दूसरी  तरह  से  उसका  विकास कर  विया
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 [श्री  श्रीनारायण  दास]
 लेकिन  ऐसा  बहुत  सा  इलाका  रह  गया
 जहां  पर  विकास  की  दृष्टि  से  रेलों  की  प्राव-
 दयकता  तो  थी  लेकिन  उसका  सामरिक
 दृष्टि हे उतना  महत्व  नहीं  था  इसलिए  उन्होंने
 यहां  रेलें  नहीं  बनाई  या  दूसरे  कार्य  नहीं
 किये  t

 जब  प्राज  श्रौद्योगिक  विकास  का  प्रश्न
 पैदा  होता  है  प्लानिंग  कमिशन  के  सामने
 या  किसी  भौर  के  सामने,  तो  सवाल  पैदा  होता
 है  कि  क्‍या  वहां  कच्चा  माल  उपलब्ध  है,
 क्या  यातायात  की  सुविधायें  सुलभ  हैं,  क्‍या
 रेलवे  लाइन  है,  क्‍या  सड़कें  हें,  बिजली  है,
 श्रसिक  हैँ,  पूंजी  कैसे  भ्राकषित  होगी,  इस  बात
 का  भी  ख्याल  होता  है,  सामाजिक  वातावरण
 कैसा  है,  इसका  ख्याल  होता  है,  भावी  सम्भा-
 बनायें  कैसी  हैं,  इस  बात  का  ख्याल  होता  है
 झौर  इन  सब  भौर  इन  के  झलावा  शौर  भी
 कई  बातों  का  ख्याल  हो  करके  वहां  कोई
 उद्योग  धंधा  स्थापित  किया  जाता  है।
 जब  वास्तविकता  यह  रहेगी  कि  रेले  नहीं  हैं,
 सड़क॑  नहीं  हैं,  कच्चा  माल  नहीं  है,  तो  कोई
 भी  वहां  पर  उद्योग  स्थापित  नहीं  हों  सकेगा  !
 कितना  भी  कोई  पिछड़ा  हुभा  इलाका  हों,
 प्लानिंग  कमिशन  ने  उस  इलाके  में  कोई  उद्योग
 घधे  स्थापित  करने  का  श्रब  तक  प्रयत्न  नहीं
 किया  है।  मैं  समझता  हूं  कि  यह  संविधान
 को  दृष्टि  से  प्लानिंग  कमिशन  के  लिए  उचित
 नहीं  था।  प्लानिंग  कमिशन  को  चाहिये
 था  फि  जिन  इलाकों  का  विकास  प्रंग्रेजों  के
 जमाने  में  नहीं  हो  सका  है,  उनका  विकास
 हो।  यह  तो  प्राज  कल्याणकारी  राज्य
 है।  कल्याणकारी  राज्य  को  ऐसा  करने
 के  लिए  कुछ  कठिनाइयों  का  मुकाबला
 करना  पड़  तो  उनका  मुकाबला  करने  के
 लिए  भी  तैयार  रहना  चाहिये  झौर  उन  इलाकों
 का  बिकास  करना  चाहिय।  इस  बात  की
 भी  जांच  होती  चाहिये  कि  कौन  से  प्रान्त
 में  कोन  से  ऐसे  हिस्से  हैं,  जोकि  पिछड़ें  हुए
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 हैं।  मध्य  प्रदेश  का  भी  ऐसा  इलाका  है
 जहां  co  मौल  तक  में  रेल  नहीं  है।  उस
 ओर  भी  ग्रापका  घ्याना  जाना  चाहिये।

 यह  जो  परिभाषा  है  यह  किसी  प्रान्त
 से  ताहलुक  नहों  रखतों  है।  इसलिए  जो
 प्रस्ताव  यहां  पेश  किया  गया  है  उसको  श्राव-
 श्यकता  इसलिए  प्रतोत  हुई  है  कि  पिछले
 दस  वर्षो  के  श्न्दर  प्लानिंग  कमिशन  ने
 जिस  तरोके  से  काम  किया  हैं,  जिस  तरह
 से  उद्योग  चघंबे  स्थापित  किये  हैं,  जिम  तरह
 से  विकास  के  काम  किये  हैं,  उनको  करने
 में  करीब  करोब  उसका  वहीं  दृष्टिकोण
 रहा  है,  जोकि  प्रंग्रज्ञों  का  रहता  था,  कि  कहां
 सुविधाये  ब्रधिक  होंगी,  कहां  प्राफिट  होगा,
 कहां  परिणाम  जल्दी  निकलेंग,  इत्यादि  ॥
 में  किसी  राज्य  विशेष  के  बारे  में  नहीं  कहता
 हूं  लेकिन  एक  उदाहरण  देना  चाहता  हूं।
 आप  बिहार  की  हालत  को  देखें।  इसका
 एक  हिस्सा  ऐसा  है  जिसको  भारत  का  हर
 कहा  जाता  हैं।  जो  दक्षिण  बिहार  है  वहां
 तरह  तरह  के  उद्योग  धंधे  पहले  से  ही  चाल
 हैं  शोर  भव  भी  बहुत  से  उद्योग  चलाये  जा
 रहे  हैं।  लोगों  को  इस  बात  की  बहुत  खुशो
 है।  लेकिन  लोगों  का  यहां  ख्याल  यह  है
 कि  चूंकि  दक्षिण  बिहार  में  उद्योग  धंधे  खोले
 जा  रहे  हैं  इसलिए  बिहार  के  लोग  मुखी  है,
 खुद  हैं।  लेकिन  यह  गलतफहमी  है।
 असल  में  वहां  लोग  समझते  हैं  कि  दक्षिण
 बिहार  में  इसलिए  उद्योग  घंघे  खु  लरहे  है
 चूंकि  वे  वहां  पहले  से  हैं  शौर  उत्तर  बिहार
 में  कुछ  नहीं  हो  रहा  है।

 अभी  कुछ  दिन  हुए  हमारे  गृह  मंत्री
 महोदय  ने  झपने  एक  भाषण  में  कहा  था-शायद
 वह  नैशनल  डिवेसपमेन्ट  काउंसिल  में  किया  गया
 थाया  कहीं  ग्रौर--कि  उद्योग  धंधे  स्थापित
 हो  जाने  से  यह  नहीं  समझ  लिया  जाना
 चाहिये  कि  वहां  के  लोग  बहुत  सुखी  हो  गए
 हैं,  वहां  के  लोगों  की  तरक्की  हदो  गई  है।
 बिहार  में  जहां  तक  उत्तर  बिहार  का  सम्बन्ध
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 है  वह  खेती  प्रथान  प्रदेश  है,  वहां  बहुत  सी
 छोटी  छोटी  नदियां  हैं,  गौर  मेरा  खयाल  है
 कि  झगर  वहां  पर  इन  छोटी  छोटी  नदियों
 को  नियंत्रण  पहले  हीं  कर  लिया  गया
 होता  तो  वह  इलाका  भो  विकसित  हो  सकता
 था।  झब  कहा  जा  रहा  है  कि  नेपाल
 सरकार  की  राय  से  कुछ  इस  दिज्ञा  में  किया
 जाने  लगा  है।  लेकिन  झगर  पहले  हस
 काम  को  खत्म  कर  दिया  गया  होता  तो  उसका
 पिछड़ापन  दूर  हो  सकता  था।  में  यह  भी
 “बतलाना  चाहता  हूं  कि  वहां  पर  कोसी  नदी
 को  नियंत्रित  करने  के  लिए  जो  काम  किया
 गया  है  शौर  जिस  के  बारे  में  कहा  जाता  है
 कि  बहुत  बड़ा  काम  किया  गया  है.  वह  नैगेटिव
 काम  है,  उससे  उस  प्रदेश  की  बाढ़  से  रक्षा
 हो  सकेगी  ।  भौर  सहायता  कार्यों  पर  जो  करोड़ों
 >पया  चर  किया  जातो  था  उसकी  बचत
 हो  सकेगी  ।  लेकिन  उस  माग  का  विकास
 लब  तक  नहीं  हो  सकता  हैं  जब  तक  कि  वहां
 तद्योग  पे  स्वापित  नहीं  होते  हैं।  उसे
 इलाके  में  चोनी  का  व्यवसाय  चलता  है,
 उसके  कारखाने  हें.  बकी  कोई  उद्योग  धरा
 नहीं  है।  वहां  पर  सिवाय  खेती  के  बौर
 कोई  उद्योग  स्थापित  नहीं  किया  गया  है।
 दक्षिण  बिहार  उच्याग  प्रधान  है,  लेकिन
 उद्योग  प्रधान  होते  हुए  भी  वहां  के  लोग  गरीब
 है।  इस  तरह  की  स्थिति  दूसरे  प्रान्तों  झ

 नमो  हो  सकती  है।  दुसरे  प्रान्तों  मे  भी  ऐसे
 इलाके  हो  सकते  हैं  जो  पिछडई  हुए  हों।
 शक  प्रान्स  में  एक  इलाका  पिछड़ा  ह्धा  शौर
 ग्ण्क  विकसित  हों  समता  है।  में  बाहता
 ह  ह; उ  इन  सब  बातों  को  ध्यान  में  रख।  जाना
 चआाहिये  बौर  सं  विधान  के  दायरे  किटव  प्रिसिपल
 जौ  हैं  कि  हर  एक  को  समान  भ्वसर  दिये
 जायेंगे,  वे  #4  किसो  व्यक्ति  के  लिए  हैं,
 बैसे  हो  हिन्दुस्तान  के  जो  प्रलग  झलग  जज
 है,  झलग  लग  हिस्से  हैं  उनके  लिए  भी
 होने  चाहिये  शौर  उनका  भी  ध्यान  रखा  जाता
 चाहिये  |

 इन  हाब्दी  के  साथ  जो  प्रस्ताव  TAT
 जया  है.  उसबा  में  समर्थन  करता  है|

 CHAITRA  19,  I882  (SAKA)  Development  of  0508 Backward  Areas  in
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 Shri  5.  L.  Saksena:  Mr.  Chairman, Sir,  I  am  thankful  to  the  hon, Mover  of  this  resolution  for  having brought  up  this  resolution  before  the House.  I  only  wish  to  remind  the House  of  the  assurance  already  given by  the  Prime  Minister  to  the  effect

 that  backward  areas  shall  receive  high pnority  in  this  Plan.  In  fact,  while
 speaking  in  the  Lok  Sabha  on  the
 2ist  August,  I958  the  Prime  Minister said:

 “The  richer  region  jn  the  coun-
 try  will  advance;  it  has  got  the
 strength  to  advance.  Take  indi-
 viduals.  The  poor  peasant  of
 castern  U.P.,  of  Orissa,  is  as  good @  Man  ds  anybody  else.  But  when
 you  compare  him  physically  with
 let  us  say  a  peasant  of  the  Pun-
 Jah,  obviously  not.  The  Punjabi would  be  heftier,  he  eats  three  or
 four  times  as  much,  does  a  hard
 day's  work  and  produces  morv,
 because  he  is  better  circumstan-
 ced.  Now,  if  we  leave  this  to
 natural  forces,  the  people  in
 Eastern  U.P.  will  sink  and  sink
 and  sink,  as  also  people  in  other
 places  in  India,  whether  Madras  or
 Orissa,  Theretore,  it  becomes  im-
 portant  for  the  State  to  come  in,
 to  try  somewhat  to  redress  the
 balance  by  helping  more.  In  fact,
 all  activities  of  the  State,  what-
 ever  we  may  do,  whether  it  is
 some  form  of  control]  or  anythine. is  an  attempt  to  do  that.  Even
 in  the  remedy,  there  are  some
 disabilities.  The  real  thing  is  to
 raise  the  level  of  the  people,  to
 raise  them  physically,  their  capa-
 ety  to  work.  their  mental
 capacity  for  progress  and  =  take
 them  out  of  the  ruts”

 This  is  what  the  Prime  Minister  said
 in  his  speech  on  the  2Ist  August,  1958.

 Eastern  Uttar  Pradesh,  you  know,  in
 an  urea  with  a  population  of  about
 three  crores  of  people  and  it  is  sub-
 ject  to  recurring  floods  and  droughts.
 The  main  rivers  of  the  area  are  the
 Gagra  and  the  Rapti|  The  Gandak
 scheme  has  been  taken  up,  but  it  is
 not  enough.  Of  course,  it  will  do
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 something  for  North  Bihar  and  parts
 of  Gorakhpur  district.  But  I  would
 suggest  that  the  western  canal  from
 the  Gandak  river  should  be  taken  to
 the  western  part  of  Gorakhpur  and
 Basti  districts.  If  a  siphon  is  con-
 structed  across  the  River  Rohin  and
 Western  Canal  is  taken  across  the
 River  Rohin  right  up  to  the
 Basti  district,  then  the  whole  of  the
 districts  of  Gorakhpur  and  Basti  will
 be  benefited.  Unless  the  Gagra  and
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 Then,  on  the  4th  September,  958 he  wrote  to  me  ag  follows:
 “Ihave  already  assured  you

 that  we  are  very  conscious  of  the
 situation  in  the  Eastern  Districts
 of  Uttar  Pradesh  and  we  are  very
 anxious  to  do  what  we  can  to  im-
 prove  the  lot  of  the  people  there.
 But  we  must  recognise  that,  apart
 from  relief  measures,  the  problem
 ig  a  long  term  one.  We  =  are
 examining  this  problem  in  all  its the  HRapt!  are  tamed,  that  area  t

 be  rid  of  the  recurring  floods  and
 droughts.

 During  my  fast  in  September,  958
 the  Prime  Minister  promised  these
 measures,  In  fact,  in  his  lettter  dated
 29h  August,  958  during  that  time,  he
 wrote  to  me:

 “The  main  purpose  of  what  |
 said  in  the  Lok  Sabha,  and  which
 you  have  quoted,  was  to  stress  the
 yravity  of  the  situation  in  these
 backward  urcas,  and  the  necessity
 to  deal  with  them  as  8  high
 priority  measure.”

 He  himself  has  said  that  it  is  neces-
 sary  to  deal  with  these  matters  on  a
 high  priority  basis.  The  Prime  Minis-
 ter  in  his  letter  to  me  dated  Septem-
 ber,  958  again  wrote  to  me  as
 follows:

 “L  have  no  doubt  that  the  yield
 in  Eastern  U.P.  can  be  made  to
 increase,  because,  as  you  say,  it  is
 so  low  now,  and  =  every  effort
 should  be  made  in  this  direction.
 As  for  major  jndustrial  schemes,
 every  choice  that  we  have  made
 has  been  on  the  advice  of  expert
 committees,  which  it  is  difficult  to
 reject.”

 That  is  what  he  said.  He  has  pro-
 miseg  that  to  pull  up  eastern  Uttar
 Pradesh,  higher  priority  will  be  given
 to  increase  the  vield  per  acre  by
 insuring  it  against  recurring  droughts
 and  floods  and  efforts  will  be  made
 for  the  industrial  development  of  that
 area  as  far  as  possible.

 aspects  as  a  matter  of  high
 priority.”

 These  are  the  ways  in  which  my  hon,
 friend  wants  this  country  to  progress,
 and  jt  is  good  that  he  has  brought
 forward  this  resolution  to  the  cifect
 that  the  development  of  backward
 arvas  should  be  given  high  priority
 in  the  Third  Plan  at  any  rate

 Then,  during  my  past  in  4958  7  had
 sliggested  that  schemes  to  contro)  the
 Gagra  and  the  Rapti  should  be  taken
 up.  He  had  promised  that  these  will
 be  done.

 Shri  D.  C.  Sharma
 Who  promised?

 (Gurdaspur):

 Shri  5.  L.  Saksena:  The  Prime
 Minister.  He  has  said  in  his  letter
 dated  8th  September,  1958.

 “....the  eastern  districts  of
 Uttar  Pradesh  have  often  been  in
 my  thought,  and  lately  that  has
 been  even  more  so  than  previous-
 ly.  None  of  us  can  bring  about
 magic  changes  anywhere,  however
 much  we  may  wish  to  do  50.  But
 Il  am  convinced  that  special  alten-
 tion  must  be  given  to  these  areas,
 which  have  both  an  ever-increas-
 ing  population  ang  a  continuing
 state  of  economic  backwardness.
 Both  from  the  local  point  of  view
 and  the  national  point  of  view.
 this  is  of  importance.”

 Further  on.  the  Prime  Minister  says:
 “You  have  asked  me  more  than

 once  to  give  you  an  assurance
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 about  some  major  river  valley
 schemes  in  those  areas.  You  will
 realise  that  no  Government  can
 give  such  assurance  for  the  future,
 more  specially  when  we  are  in
 grave  difficulties  about  interna!
 and  external  finance,  But  I  have
 no  doubt  that  the  Planning  Com-
 mission  and  the  Government  will
 give  earnest  consideration  to  the
 ways  and  means  of  improving  the
 condition  of  the  peasantry  in  these
 areas,  and  in  this  connection,
 consider  schemes,  both  big  and
 small,  Something  in  the  way  of
 small  schemes  may  be  admitted
 as  soon  as  feasible.  So  far  as  any
 big  scheme  is  concerned,  it  can
 enly  be  considered  in  connection
 with  the  third  Five  Year  Plan,

 Now,  the  third  Five  Year  Plan  is
 already  being  considered  and  formu-
 Jated,  and  I  would  like  to  invite  the
 attention  of  the  hon,  Minister  of  Plan-
 ning  to  these  two  sehemes,  the
 schemes  to  contro]  the  Gagra  and  the
 Rapti  which  are  the  rivers  of  sorrow
 of  Eastern  Uttar  Pradesh,  and  which
 make  the  life  of  the  people  there,
 who  number  about  three  crores,  a
 miserable  hell.  These  schemes  must
 be  taken  up  in  the  new  Plan.  If  they
 are  taken  up  now,  it  will  take  another
 ten  years  for  them  to  fructify.  But  if
 these  schemes  are  not  included  even
 in  the  Third  Five  Year  Plan,  then,  all
 this  area  will  remain  backward  as
 at  present  for  ever.  In  this  area  the
 population  is  more  than  1,000  persons
 per  square  mile.  As  Minister  of
 Labour,  the  hon.  Minister  is  already
 aware  of  the  question  of  Gorakhpur
 labour.  The  problem  of  unemployment
 there  is  so  great  that  a  large  majority
 of  people  have  to  go  out  in  search  of
 living  elsewhere  so  to  ease  the  pres-
 sure  of  population,  So,  I  would  sub-
 mit  to  the  hon.  Minister  that  Gorakh-
 pur  labour  should  not  be  discontinued.
 I  would  also  say  that  after  having
 toured  all  those  areas  in  coal  mines
 where  CRO  sends  Gorakhpur  Labour,
 Tam  convinced  that  the  presen!
 system  undesr  the  CRO  is  working
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 very  owell,  We  would  welcome
 any  improvements,  but  for  God's
 sake,  do  not  abolish  the  CRO
 until  you  have  perfected  an  alter-
 native  system.  Till  you  have
 Perfected  your  improved  system,  you
 must  cuntinue  the  scheme  which  is
 already  functioning  so  admirably
 under  the  CRO.

 So,  I  would  request  the  hon.  Minis-
 ter  for  Planning  to  consider  the  claims
 of  Eastern  U.P.  in  the  third  Five
 Year  Plan,  parucularly  in  view  of  the
 promises  which  the  Prime  Minister
 was  Pleased  to  make  to  me  during  my
 fast  in  August-September,  1958,

 Mr.  Chairman:  Many  hon,  Members
 ure  anxious  to  speak  on  this  resolu-
 ion  and  |  want  that  as  many  hon.
 Members  as  possible  should  be  allow-
 ed.  I  would,  therefore,  request  hon.
 Members  to  be  kind  cnough  to  shorten
 their  speeches.  I  will  fix  5  minutes
 us  the  time-limit,  and  when  I  sring
 the  bell  for  the  first  time,  hon.  Mem-
 bers  may  kindly  close  their  speeches,
 If  I  give  2  more  minutes  to  every.
 member,  it  will  mean  7  minutes  and
 ॥  will  rule  out  the  possiblility  of
 #O0d  many  Members  participating.

 Shri  P_  K.  Deo:  There  has  been
 enly  one  Member  from  the  opposition
 who  has  spoken.

 Mr.  Chairman:  That  is  a  different
 matter.  There  is  no  question  of
 opposition  here.  All  are  equally
 interested,

 Shri  P.  K.  Deo:  Sir.  ]  do  not  think
 any  persuasion  would  be  needed  for
 the  Ministry  to  accept  such  a  simple
 resolution  which  has  been  based  on
 the  very  concept  of  our  building  a
 socialist  pattern  of  sociely  in  this
 eountry,  so  ag  to  dispel  all  forms  of
 regional  disparity  that  is  found  in  this
 country.  In  this  connection,  I  would
 like  to  draw  the  attention  of  the
 House  to  page  37  of  the  second  Five
 Year  Plan,  where  it  iy  clearly  stated:

 “The  National  Development
 Counci]  recommended  that  there
 should  be  a  continuous  study  of
 the  problem  of  diminishing
 regional  disparities  ang  a  suitable
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 set  of  indicators  of
 development  evolved."

 regional

 At  the  same  time,  many  a  time,  the
 hon.  Minister  has  stateg  that  the  vari-

 -ous  industries  and  the  various  deve-
 lopmenta]  activities  would  be  dispers-
 ed  throughout  the  country,  so  thal
 there  would  be  uniform  development
 in  the  various  areas.

 These  developed  and  unde
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 |  tration  have  lagged  behind  in  this
 respect.

 Therefore,  it  is  no  use  paying  lip
 |  sympathy  to  the  concept  of  removal
 ‘of  regional  disparities,  unless  we

 actually  practise  it.  The  same  pattern
 wes  followed  in  the  second  Plan.
 Even  though  the  second  Plan  is  going
 to  expire  and  we  are  on  the  threshold
 of  the  third  Plan,  I  do  not  see  any

 areas  are  mere  accidents  of  Indian  his-
 tory.  The  British  developed  India

 -as  a  colony  for  their  own  commercial
 purposes.  Their  own  commercial]  cen-
 tres  and  factories  developed  round
 about  Fort  Williams,  Fort  St.  George
 and  Fort  St.  David.  The  entire  atten-
 tion  of  the  British  was  focussed  on
 -developing  those  areas  and  to  benefil
 as  much  as  possible  from  the  big  hin-
 terlands  attached  to  those  areas.

 Now  the  whole  concept  has  changed.
 In  building  a  prosperous  India,  every
 area  has  contributed  and  I  think
 the  development  should  follow  a
 pattern  of  uniform  development  of  the
 whole  area.  The  first  Five  Year  Plan
 was  formulated  on  the  basis  of  the
 capacity  of  the  State  Governments  to
 bear  the  stress  and  strain  of  develop-
 mental  expenditure.  So,  naturally
 those  States  which  did  not  have  ade-
 ‘quate  resources  could  not  cope  up
 with  the  stresses  and  strains  of  the
 Plan  and  they  hag  Jagged  behind.  The
 same  pattern  is  followed  in  the  Second
 Five  Year  Plan  also.  By  that,  the
 existing  disparity  became  widened
 and  the  very  purpose  of  planning  has
 been  defeated.

 In  the  first  Five  Year  Plan,  we  find
 that  for  West  Bengal,  tbe  central
 assistance  Wag  to  the  tune  of  Rs.  265
 crores,  for  Bombay  Rs.  1  crores,  for
 Madras  Rs.  8.4  crores  and  for  Orissa
 Rs.  0  crores.  From  the  budget  pro-
 visions  of  those  States.  we  find  that
 only  the  resourceful  States  were  capa-
 able  of  mobilising  substantial
 resources  out  of  their  revenue  and
 States  like  Orissa  and  Assam,  which
 did  not  have  adequte  resources,  even
 to  carry  on  the  day-to-day  adminis-

 change  in  the  tional  structure
 that  existed  in  my  State  previous  to
 the  second  Plan.  The  very  purpose
 of  increased  bias  given  in  the  second
 Plan  to  industry  has  not  been  fully
 utilised  and  no  appreciable  change  has
 been  made  to  draw  people  from  the
 land  towards  the  industrial  sector.  I
 find  that  more  and  more  people  as
 population  increase,  are  depending  on
 the  land,  where  the  law  of  diminish-
 ing  returns  had  started  jts  operation.

 I  know  that  when  I  speak  of  Orissa,
 ]  will  get  the  patent  reply  from  the
 Minister,  “We  have  given  you  Hira-
 kud  and  Rourkela”  I  beg  to  submit
 that  it  is  not  Orissa  alone  which  will
 benefit:  the  whole  country  will  be
 benefited.  In  the  case  of  Hirakud,  the
 whole  loan  burden  of  Rs.  00  crores
 is  being  put  on  the  poor  Orissa  tax-
 payer,  when  the  whole  country  has
 been  benefited  by  more  production
 and  we  have  saved  quite  a  lot  of
 foreign  exchange  by  stopping  import
 of  foodgrains  and  by  industrialisation.

 So,  I  hope  in  the  third  Five  Year
 Plan,  more  funds  would  be  usefully
 provided  for  areas  like  Orissa,  which
 need  industrial  expansion,  more  rail-
 ways  and  Paradip  port  and  other
 development  schemes.  Of  course,
 there  are  several  other  things,  but
 there  ig  no  time  to  refer  to  them.  I
 hope  the  hon.  Minister  will  give  due
 consideration  to  the  proposal  and
 accept  the  resolution.

 at  बलजोत  सिह  (कांगडा--रक्षित
 --भनुसूजित  जातियां)  :  माननीय  समापत्ति
 जी,  श्री  द्विवेदी  का  जो  रेजोत्यूशन  है  वह
 निहायत  प्रहमियत  रखता  है  क्‍योंकि  दूसरी
 पंचसाला  प्लैन  ख़त्म  होने  बाली  है  ।  परन्तु
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 जो  इलाके  पिछड़ें  हुए  हैं  उन  की  हालत  प्रभी
 भी  वही  है  जो  पहले  थी  ।  क्योंकि  राज्य
 सरकारों  ने  हर  एक  स्टेट  में  उन  उन  स्थानों
 पर  सड़कें  बनाई  झौर  रेलवे  मंत्रालय  ने  उन
 उन  स्थानों  में  रेलें  चलाई  हैं  जहां  से उन  का
 फायदा  होता  था,  या  जहां  से  किसी  मेम्बर
 ने  ज्यादा  जोर  डाला  ।  लेकिन  इन  इलाकों
 में  न  भ्रभी  तक  इतनी  सड़क  हैं  भौर  न  इतनी
 देनें हैं ।  इस  के  पलावा  अभी  मेरा  ख्याल
 है  कि  तीसरी  पंचसाला  प्लान  में  लाइनों  को
 डबल  करने  का  प्रोग्राम  बनाया  जा  रहा  है,
 फिर  भी  प्रभी  तक  प्लैनिंग  कमिशन  ने  इन
 इलाकों  की  तरफ  ध्यान  नहीं  दिया  |  पंजाब
 के  कुछ  इलाके  पिछड़े  हुए  हैं,  मिसाल  के  तौर
 पर  मैं  अर्ज  करना  चाहता  हूं  कि  नंगल  डाम
 से  ले  कर  ऊना  तक  रेल  की  सड़क  बनाने  के
 लिये  लोग  पाठ  या  नौ  साल  से  दर्खास्तें  कर
 रहे  हैं,  पंजाब  सरकार  ने  भी  सैंटर  को  लिखा,
 लेकिन  वहां  पर  रेलवे  लाइन  बनाने  का  भाज
 तक  कोई  फैसला  नहीं  किया  गया  -  इसी
 तरह  जब  हमारे  प्रधान  मंत्री  जी  मनाली
 गये  थे,  जो  कि  पिछड़ा  हुआ  इलाका  है  लाहौल
 स्पीती  का,  जो  कि  तिब्बत  के  साथ  मिलता
 है,  सरहद  है,  उस  में  रोपवेज  बनाने  का
 ख्याल  धाया  |  उस  का  सर्वे  किया  गया  ।
 वहां  पर  जो  कौंसिल  की  हर  साल  मीटिंग
 होती  है  उस  में  पिछले  साल  फैसला  किया
 गया  कि  रोपबेज  बनाई  जाय,  लेकिन  पभाज
 तक  उस  पर  कोई  झमल  नहीं  किया  गया  1
 मैं  प्लैनिंग  कमिशन  से  यह  झर्ज  करूंगा  कि
 इन  पिछड़  हुए  इलाकों  के  लिये  ज्यादा  से
 ज्यादा  रुपया  मंजूर  किया  जाय,  यही  नहीं
 उन  का  प्रोग्राम  दूसरें  इलाकों  से  झलग  बनाया
 जाय  ताकि  वह  इलाके  दूसरे  इलाकों  के  बराबर
 झा  सकें ।

 इस  के  अलावा  मैं  एक  बात  भौर  झर्ज
 करना  चाहंगा  कि  इन  इलाकों  में  लोगों  की
 प्रामदनी  बहुत  कम  है  ।  थोड़ी  थोड़ो  उन  के
 पास  जमीनें  हैं  प्रौर  उस  में  उन  लोगों  का
 गुजारा  नहीं  चलता  है  1  जितने  इंडस्ट्रीज
 l9(ai)  LSD—8.
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 के  प्रोग्राम  बनते  हैं  या  जितनी  इंडस्ट्रीज
 चलाई  जाती  हैं  वह  शहरों  के  लिये  बताई  जाती
 हैं  या  कस्बों  में  चलाई  जाती  हैं।  इन  इलाकों
 के  लिये  इंडस्ट्रीज  के  प्रोग्राम  नहीं  बनाये  जाते  1
 मेरी  यह  प्रार्थना  है  कि  भगर  सारे  मुल्क  को
 एक  साथ  तरक्की  पर  लाना  है  पिछड़  हुए
 इलाकों  को  बढ़े  हुए  इलाकों,  तरक्कीयाफ्ता
 इलाकों  के  बराबर  लाना  है  तो  जरूरी  है  कि
 इन  इलाकों  में  ज्यादा  से  ज्यादा  इंडस्ट्रीज
 लगाई  जायें,  ware  छोटी  इंडस्ट्रीज  हों  या
 बड़ी  इंडस्ट्रीज  हों,  स्माल  स्केल  इंडस्ट्रीज  हों
 वे  वहां  चलाई  जायें,  ताकि  उन  इलाकों  में
 लोगों  की  जो  प्रामदनी  है  उस  में  इजाफा  किया
 जा  सके,  ताकि  वे  भी  सममझें  कि  जब  से  में
 ध्राजाद  हुए  हैं,  उन  की  भ्रामदनी  बढ़ी  है  ध्रौर
 वे  खुशहाल  हुए  हैं।  लेकिन  जब  तक  इन
 इलाकों  को  झ्राप  दूसरे  इलाकों  के  बराबर
 नहीं  लायेंगें  उस  वक्‍त  तक  हम  फछा  के  साथ
 यह  नहीं  कह  सकेंगे  कि  हम  ने,  हमारे  मुल्क
 ने  काफी  तरक्की  की  है  ।

 इस  के  प्रलावा  मैं  ज  करता  हूं  कि
 स्टेट्स  का  बेदाक  रुपया  जाता  है,  सेंटर  भेजता
 है,  लेकिन  वहां  पर  जो  मंत्रालय  होते  हैं  उन
 में  जिन  की  पहुंच  ज्यादा  होती  है  वे  उस  को
 अपने  इलाकों  में  लगवा  लेते  हैं।  मिसाल  की
 तौर  पर  पंजाब  के  इलाकों  के  लिये  जितना
 रूपया  पिछड़ें  इलाकों  के  लिये  पिछली  दफा
 मंजूर  किया  गया,  वह  उन  में  नहीं  खगा,
 दूसरे  इलाकों  में  जा  कर  लग  गया  ।  इस  लिये
 में  प्रज॑ं  करूंगा  कि  जब  तक  इन  इलाकों  के
 लिये  प्रलग  रुपया  मंजूर  नहीं  किया  जाता
 'भौर उन  के  लिये  ऐडवाइजरी  कमेटियां
 नहीं  बनाई  जातीं,  तब  तक  यह  हुपया  उन
 इलाकों  में  नहीं  लगेगा  बल्कि  उन  इलाकों  में
 लगाया  जायेगा  जहां  के  बेम्बर  ज्यादा  जोर
 डालेंगे  ny

 इलनी  मेरी  प्रार्थना  है  कि  इन  इलाकों
 को  ध्रगर  हमें  मुल्क  के  दूसरें  तरक्कीयाफ्ता
 इलाकों  के  बराबर  खाना  है  तो  इस  के  लिये
 जरूरी  है  कि  प्लैनिंग  कमिशन  कौ  तरफ  से
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 [श्री  दलजीत  सिंह]
 ज्यादा  से  ज्यादा  सपया  उन  के  लिये  मंजूर
 किया  जाये  और  उन  की  भलाई  के  लिये
 ऐडवाइज़री  कमेटियां  बना  कर  उन  को  ज्यादा
 से  ज्यादा  तरक्की  की  तरफ  ले  जाया  जाये  1

 Mr.  Chairman:  Any  hon.  Member
 from  Assam  present  in  the  House.
 I  find  that  there  is  no  hon.  Member
 from  Assam.  Then,  from  Rajasthan?

 Shri  Vidya  Charan  Shukla  (Baloda
 Bazar):  Yes,  Rajasthan  may  be  called.

 Mr,  Chairman:  Shri  Rameshwar
 Tantia

 An  Hon.  Member:  He  is  not  residing
 in  Rajasth:  (Interruptions)

 Mr.  Chairman:  |  know  that.  But
 he  comes  from  Rajasthan.

 Mody  शामिदवर  टांठिया  (सीकर)  #
 सभापति  महोदय,  मुझे  बैकवर्ड  एरियाज  के
 ऊपर  कहना  था  a  मुझे  झाइचर्य  हुआ  जब  यू  ०
 पी०,  बिहार  भौर  दूसरी  जगहों  के  भाइयों
 ने  पहले  प्रपनी  बातें  कहनी  शुरू  कर  वीं  ny
 में  यह  नहीं  कहता  कि  वहां  पर  बैकवर्ड  एरियाज
 नहीं  हैं,  परन्तु  मैं  उस  में  विषय  में  ज्यादा  नहीं
 कहना  चाहूंगा,  भौर  इस  के  लिये  ज्यादा
 समय  मी  नहीं  है  ।  मैं  यही  कहूंगा  कि  मैं  झ्पने
 प्लैनिंग  मिनिस्टर  को  निमंत्रण  देता  हूं  भपने
 एरिया  में  जाने  का,  जहां  से  कि  मैं  झाया  हूं,
 ध्र्षात्‌  जैसलमेर  पौर  बीकानेर  |  वहां  जा
 कर  थे  देखें  कि  बैकवर्ड  एरिया  क्‍या  होती  है
 प्ोर  कैसी  होती  है  1  मुझे  भरोसा  हैं  कि  उन
 फे  प्रन्दर  दया  है  दौर  उन  के  वहां  जाने  से
 हमारा  काम  बन  जायेगा  शौर  श्री  द्विवेदी
 जी  का  जो  प्रस्ताव  है  उस  से  वह  सहमत  हों
 जायेंगे  ।

 cA
 में  ने  इन  जिलों  का  दौरा  किया  है

 अर  में  कह  सकता  हूं  कि  वहां  जाने  पर  उन्हें
 शायद  पानी  तो  नहीं  मिलेगा.  लेकिन  उस  की
 जगह  पर  भय  या  ऊंटनी  का  दूघ  मिल  जायेगा  t
 बहां  पर  जेनरली  लोग  पानी  किसी  को  नहीं
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 देते  क्योंकि  उसे  उन  को  ६  या  ७  मोल  से
 लाना  पड़ता  है  -  वहां  कुएं  नहीं  हैं  ।  वहां
 पानी  की  जगह  पर  दूध  हो  मिलता  है  |

 एक  सासनसीय  सवस्य  वें  पानी  को
 जगह  दूध  पीते  हैं  t

 श्री  'रामेदवर  टांटिया:  यहू  कोई
 हँसने  की  बात  नहीं  है,  वें

 प्ग्रो
 को  ऊंटनी

 या  भेड़  का  दूध  ही
 दे  हैं  शतक

 में  ऐसी
 बात  है  कि  मांगने  पर  वे  पानो  दे  तो  देंगे  लेकिन
 देते  हुए  उन  को  दुःछ  होता  है  क्योंकि  उसे  उन
 की  काफी  दूर  से  लाना  पड़ता  है  |  उन  की
 पढ़ाई  का,  छिक्षा  का  तो  सवाल  हो  झलग  है  ।
 जैसलमेर,  बांसवाड़ा  और  डूंगरपुर  के  कुछ
 इलाके  ऐसे  हैं  जहां  दुर्भाग्य  से  कहीं  पर  पहाड़ी
 हैं  झझौर  कहीं  पर  रेती  है  1  प्राप  कहेंगे  कि
 परमात्मा  ने  उन्हें  ऐसा  बना  दिया,  इस  में
 गवर्नमेंट  क्या  कर  सकती  है?  परन्तु  झ्राज
 ब्रिटिषा  सरकार  नहीं  है  ।  प्राज  हमारी  देशी
 सरकार  है.  हमारा  कर्तव्य  हो  जाता  है  कि
 इस  तरह  के  इलाकों  को  जैसे  भी  हों  ठोक
 किया  जाय  1  वें  भी  प्राखिर  मनुष्य  हैं,  देश
 को  स्वतंत्र  हुए  इतने  वर्ष  हों  गये  ।  लेकिन
 स्वतंत्रता  के  दस  वर्ष  होने  के  बाद  भी  उन
 इलाकों  को  जो  लाभ  मिलना  चाहिये  था
 ag  उन  को  नहीं  मिला  ।  एक  परिवार  में  दो
 तीन  बच्चे  थे,  स्त्री  थी,  पुरुष  था,  उन  के  पास
 झ्रोढ़ने  के  लिये  कोई  कपड़ा  नहीं  या,  छप्पर
 के  नीचे  बैठे  हुए  थे,  उन  की  चोज़ों  में  एक  दो
 फूटी  हंडिया  थीं,  थोड़ा  सा  जंगली  धान  था,
 कांठों  से निकाला  हुभा ।  ऐसी  उन  की  हालत
 है  राजस्थान  के  बहुत  से  इलाकों  में  ।  मैं  यह
 नहीं  कहता  कि  दूसरे  भागों  में  पिछड़े  हुए
 इलाके  नहीं  हैं,  पजाब  में  भी  हैं,  मध्य  प्रदेश
 में  भी  हो  सकते  हैं।  परन्तु  हमारे  इलाके
 में  रेलों  का  सवाल  नहीं  है,  बहु  तो  हमारे  लिये
 एक  लग्जरी  सी  हो  जायेगी  ।  ख्लैर  इस  बात  को
 सो  जाने  वीजिये,  प्रौषधालयों  को  बात  भी
 मेँ  नहीं  कहता,  परन्तु  जो  खास  तौर  पर
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 जरूरी  चीज़ें  हैं  वे  भी  वहां  नहीं  हैं  -  सब  से
 बड़ो  समस्या  उन  के  लिये  पानी  को  है  1  कई
 वर्ष  पहले  सरकार  ने  14  करोड़  रुपया  दिया
 था,  उस  के  बदले  में  वहां  कुंग्रों  कौ  मरम्मत
 हुई  भौर  नये  कुंएं  बनाये  गये,  कुछ  तालाबों
 की  मरम्मत  हुई,  छेकिन  १  करोड़  र०  की
 क्या  कोमत  है?  वह  तो  समुद्र  में  एक  बूंद
 की  तरह  समझिये  t  वहां  के  लिये  तो  कई
 करोड़  रुपया  चाहिये  ।  यहां  की  जनसंख्या
 कम  है,  पिछड़ा  हुआ  इलाका  है,  लेकिन
 उन  को  जोने  का  हक  है,  उन  को  पोने  के  लिये
 पानी  चाहिये,  खाने  के  लिये  द... अ  चाहिये  |
 लोग  कहेंगे  कि  वें  लोग  उस  जगह  को  छोड़
 यों  नहों  देते?  लेकिन  छोड़ना  मुश्किल
 है  ।  जो  जिस  जगह  का  होता  है  उस  जगह
 के  लिये  उस  के  भ्न्दर  महत्व  होता  है,  वहां
 जन्मे  हैं,  वहां  रहे  हैं,  इस  लिये  वे  उसे  छोड़
 नहीं  सकते  ।  इस  लिये  सरकार  का  कत्तेब्य
 हो  जाता  है  कि  उस  जगह  को  .

 थी  राम  कृष्ण  गुप्त  (महेन््रगड़):  एक
 झपना  कारखाना  लगा  दें  ।

 करी  शामेदबर  टांटिया:  जैसे  भी  हो
 कम  से  क्रम  इतनों  सुविधा  उन्हें  दी  जाय  कि
 वें  झपना  जोवन  वहां  बिता  सके  :  मैं झाराम
 की  बात  तो  नहीं  कहता,  वह  तो  उन  के  लिये
 बड़ी  चीज  होगी,  वे  सुभीते  से  रह  सकें,  ठीक
 से  रह  सकें,  ठीक  यही  मुझे  कहना  है,  भौर
 4  एक  बार  फिर  मंत्री  महोदय  से  या  जो  हमारे
 मिश्र  जी  हैं,  उन  से  निवेदन  कखूगा  कि  थे  दो
 दिन  के  लिये  उस  इलाके  में  जायें  भौर  जो
 कर  देखें  कि  वहां  की  हालत  क्‍या  है  t
 Shri  Vidya  Charan  Shukla:  I  rise

 to  support  the  Resolution  d  by
 Shri  के,  L.  Dwivedi.  Obviously,  a
 very  reasonable  proposition  has  been
 Put  forward  in  this  Resolution,  and
 I  hope  Government  will  find  no  diffi-
 culty  in  acepting  the  spirit  and  the
 letter  of  the  Resolution.

 After  self-sufficiency  in  food  if
 there  is  anything  that  will  lead  to
 the  general  well  being  of  the  country
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 it  is  sound  and  all-round  development of  basic,  intermediate  and
 industries  and  the  commerce  related
 with  them.  Although  there  are
 factors  which  lead  to  the  establish-
 ment  of  industries  in  various  regions
 such  as  availability  of  raw  materials,
 proximity  to  the  market  and  so  on,
 in  the  peculiar  conditions  prevailing
 in  our  country  we  have  to  give  special
 consideration  to  the  location  of  indus-
 tries  in  various  areas  of  our  country.

 The  formula  which  should  guide  the
 Planning  Commission  gnd  our  Gov-
 ernment  in  locating  important  indus-
 tries  in  the  country  should  be  that
 the  minimum  requirements  of  econo-
 mic  location  are  satisfied.  The  indus-
 tries  should  be  located  preferably  in
 backward  areas  rather  than  in  areas
 where  already  lot  of  industries  exist.
 Then  tendency  in  our  country  for  all
 the  industries,  even  in  the  Second
 Plan,  is  to  cluster  around  already
 industrially  developed  areas  like
 like  Bengal-Bihar  regions.  cities  Ike
 Bombay  and  Calcutta  and  90  on.
 Backward  areas  are  never  developed
 and  there  is  no  railway  or  road  com-
 munication  unless  there  is  some  com-
 pelling  reason.

 I  wil  give  you  the  instance  of
 Dandakaranya  arca,  That  covers  an
 area  of  about  20,000  sq.  miles  and
 there  is  not  a  single  inch  of  railway
 line  in  that  area.  There  is  only  one
 road  which  connects  it  with  the  rest
 of  the  country.  Even  that  road  is  a
 fair  weather  road  which  during  the
 monsoon  gets  out  of  order,  isolating
 the  whole  area  from  the  rest  of  the
 country.  It  is  unbellevable  that  even
 afler  the  completion  of  the  Second
 Plan  there  are  big  chunks  of  areas
 like  Dandakaranya  which  are  so  back-
 ward.  Another  area  in  my  consti-
 tuency  which  is  backward  is  the
 Trans-Mahanadi  area.  It  is  an  area
 which  has  a  huge  rice  surplus  which
 it  supplies  to  the  rest  of  the  country.
 That  area  also  does  not  have  either
 any  rafll  communication  or  any  road
 communication.  With  the  commence-
 ment  of  the  monsoon  the  whole  ares
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 gets  insolated.  If  there  were  some
 industries  and  other  things  such  areas
 would  have  been  connected  with  the
 rest  of  the  country  long  back.  But
 because  of  that  area  remaining  purely
 agricultural  area,  it  has  been  neglect-
 ed.
 |  hrs.

 So,  it  is  my  request  that  the  Plan-
 ning  Commission  should  take  congniz-
 ance  of  such  things  and  acceut  this
 Resolution  moved  by  Shri  Dwivedy.

 श्रीमती  सहोबरा  बाई  राय  (सागर
 रक्षित-प्रनुसृचित  जातियां  )  :  चेप्नरमैन  साहब,
 जो  पिछड़े  हुए  इलाकों  की  चर्चा  चल  रही  है
 उस  पर  हमारे  माननीय  सदस्य  तो  बोल  ही
 चुके  हैं  -  भारतवर्ष  में  ऐसे  बहुत  से  इलाके  हैं
 जोकि  पिछड़े  हुए  हैं  ।  जिन  इलाकों  की  झोर
 हमें  ध्यान  देने  की  ज़रूरत  है  उन  की  झोर
 हमें  व्य  ध्यान  देना  चाहिये  -  इस  के
 पलावा  हमारा  काइमीर  प्रदेश  है  जोकि
 सीमान्‍्त  प्रादेशा  होने  के  नाते  महत्वपूर्ण  है  t
 उधर  हम  बम्बई  से  बेलगांव  की  तरफ  जायें
 तो  सामन्तवाढ़ी,  बांधा,  बेंगुरल्ला  झादि
 स्थानों  का  भी  महत्व  है  भौर  यह  प्रावश्यक
 हो  जाता  हैं  कि  उधर  हम  रेलों  भ्रादि  की
 व्यवस्था  करें  भौर  दूसरे  सड़क  प्रादि  के  याता-
 यात  की  उत्तम  व्यवस्था  करें  क्‍योंकि  गोझा
 से  हमारा  झगड़ा  चल  ही  रहा  है  |  देश  की
 रक्षा  के  खातिर  इन  स्थानों  को  शोर  हमें
 ध्यान  देना  अआाहिये  शौर  वहां  पर  यातायात
 की  सुविधायें  पुसुलभ  करनी  चाहिये  1  इस  के
 झतिरिक्त  हमारा  मध्य  प्रदेश  का  क्‍प्रविकसित
 झौर  पिछड़ा  ह््भा  प्रदेश  है  भोर  वहां  वह
 बुंदेलखंड  का  एरिया  भी  है  जहां  कि  महारानी
 झांसी  ने  प्ंग्रेजों  से  स्वाधोनता  को  रक्षा
 के  हेतु  युद्ध  किया  या  धौर  पपने  प्राणों  को
 न्यौछावर  किया  था  झौर  ब्रिटिद  शासकों
 ने  जान  कर  उन  क्षेत्रों  का  विकास  नहीं
 किया  धौर  झाज  भी  उन  की  वहों  दयनीय
 हालत  बनी  हुईं  हे।  वहां  पर  यातायात  के
 साधन  सुत्तम  न्हीं  हैं  धौर  वहां  पर  लोगों  में

 Backward  Areas  in  the
 Third  Five  Year  Plan

 काफी  गरीबी,  प्रशिक्षा  दौर  बेकारों  फैनी
 हुई  है  1  वहां  पर  काफो  खनिज  पदार्थ  मिलते
 हैं  ।  वहां  पर  काफी  लकड़ों  मिलती  है,  लोहे
 की  काफी  खानें  हैं  लेकित  खेद  के  साथ  मु
 कहना  पड़ता  है  कि  अभी  तक  सरकार  का
 ध्यान  उन  क्षेत्रों  को विकसित  करने  र  उत
 में  यातायात  की  सुविधायें  सुलभ  करने  को
 झोर  नहीं  गया  है  और  ध्यान  गया  भी  है
 तो  उस  के  वास्ते  कोई  सक्रिय  कम  नहीं
 उठाये  गये  हैं  ny  wa  पन्ना  में  हीरे  की  लातें
 हैं  इसी  तरह  खज़राव  में  शंकर  जो  का
 मेला  लगता  है  शौर  भिषाकुं  में  पॉडदों  का
 मेला  भाता  है  भौर  नैेनागइ  में  जैपिय  का
 मेदा  लगता  है  भर  इत  स्थानों  पर  व्यापार
 को  काफी  गुजाइश  है  लेकिन  उधर  सरकार
 का  ध्यान  नहीं  जाता  है  भौर  मुन्ने  यह  कहो
 हुए  बड़ा  दुःख  होता  है  कि  न  वहां  पर  बाज़ान
 यात  के  साधन  हैं,  न  शिक्षा  है  न  कोई  मेडिकत
 कालिजेश  हैं  भौर  न  हो  युतिवरप्तिटों  है  ।
 छतरपुर  भादि  स्थानों  पर  कोयले  का  जंगल
 है,  लोहे  की  खानें  हैं  प्रौर  उन  का  समुवित
 लाभ  उठाया  जा  सकता  है  |  टोकतरगढ़  में
 यातायात  का  कोई  साधन  नहीं  है  भौर  न  हों
 कोई  वहां  पर  हाई  स्क्ज  है  ।  वहां  पर  बिकरित्ता
 की  भी  कोई  सुविधा  सुलभ  नहीं  है  |  कोई
 मैडिकल  कालिज  वहां  पर  नहीं  है  t  प्राज
 झावश्यकता  हम  बात  को  है  कि  बत  पियें
 इलाकों  को  विकम्ति  करते  शौर  उत  में
 प्रावप्यक  सुविधाएें  सुचभ  करते  को  पोर
 सरकार  का  ध्यात  तत्काल  जाना  चाहिवे
 झौर  उस  दिल्ला  में  सक्रिय  कदम  भो  उठाये
 जाने  चाहियें  1  झाप  जो  विकसित  इताक़े  हैं
 उन्हीं  को  भौर  विकसित  करने  में  लगे  हुए
 हैं  जैसे  बम्बई  से  दूसरी  रेलवे  लाइन  निकालना,
 इलाहाबाद  से  दूसरों  लाइत  निकालता  |
 तात्वयें  यह  है  कि  जो  अभी  बैहुंड  समात  बन
 रहे  हैं  उन  कों  तो  हम  भौर  भो  प्रधिक  बैहुंठ
 बना  रहे  हैं  शौर  जो  पहले  से  नह  समान  हैं
 उन  को  जौर  भो  नर्क  बताते  जाते  हैं  |  हमें  जो
 पिछड़े  हुए  इताके  हैं.  प्रविकृत्तित  नाके  हैं
 जहां  कि  रेलें  नहीं  हैं,  सड़कें  नहीं  हैं  भौर  दूसरो
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 शिक्षा  चिकित्सा  प्रादि  की  सुविधायें  सुलभ
 नहीं  हैं,  उन  की  ओर  स॒र्प्रयम  ध्यान  देना
 चाहिये  t

 स॒वाघति  महोबष  :  झब  माननीय  सदस्या
 झपना  भाषण  समाप्त  करें  1

 श्रीपतों  सहोबरा  बाई  राय  :  मैं  कहता
 तो  बहुत  कुछ  चाहती  थी  लेकिन  झ्ब  चूंकि
 आप  ने  घंटी  बजा  दी  है  इसलिये  मैं  भौर  प्रधिक
 न  कह  कर  पुन:  मंत्रालय  का  ध्यान  मध्य
 प्रदेश  के  पिछड़े  हुए  इलाकों  को  विकसित
 करने  की  झोर  दिलाऊंगी  r  उस  के  प्रतिरिक्त
 काइमीर  का  प्रदेश  है  जिस  का  कि  श्रपता
 विशेष  महत्व  है  शौर  उस  नाते  वहां  पर
 यातायात  शौर  झन्य  सुविधाम्रों  का  दिया
 जाना  बहुत  जरूरी  है  |  बम्बई  प्रान्त  का  वह
 एरिया  है  जोकि  गोझा  को  झोर  पड़ता  है
 भर  चूंकि  गोझा  से  हमारी.  दुश्मनो  चल  रहो
 है  इसलिये  उस  इलाके  को  पूर्ण  रूप  से  विकसित
 करने  ौर  वहां  पर  रेल  झौर  सड़क  प्रादि
 की  व्यवस्था  करनी  प्रावदयक  है  ।  हमारा
 विन्ध्य  प्रदेश  एक  पिछड़!  हुआ  भौर  प्रविकसित
 प्रदेश  है  भौर  हालांकि  काइमोर  भौर  बेलगांव
 झ्रादि  की  तरह  उस  का  महत्व  तो  नहीं  है
 क्योंकि  विन्ध्यप्रदेश  में  तो  कोई  लड़ाई  किसों
 से  बल  नहीं  रही  है  भौर  न  चलने  का  डर  है
 लेकिन  तो  भी  वहां  पर  डाकुप्नों  का  काफो
 श्रातंक  छाया  हुप्रा  है  शौर  सरकार  को  उस
 इलाके  को  पूर्ण  रूप  से  विकसित  कर  के  जनता
 को  इकभों  के  पातक  से  मुक्ति  fs  नी
 जाहिये  ny

 मैं  झाषा  करतों  हूं  कि  मंत्रों  महोदय,
 मैं  ने  जो  कुछ  पिछड़े  हुए  इलाकों  के  बारे
 में  कहा  है  उस  पर  ध्यान  करेंगे  दौर  उन  में
 विकास  कार्य  भारम्भ  करने  के  हेतु  प्रावश्यक
 कदम  तत्काल  उठायेंगे  |  ग्राज  जबकि  हमारे
 देश  में  झपती  सरकार  कायम  है  तब  उन
 इलाकों  को  जनता  प्राप  से  यह  प्रपेक्षा  रखतो
 है  कि  श्राप  उन  को  श्रवस्था  सुधारने  को  प्रोर
 ध्यान  देंगे  ौर  उस  को  यातायात,  शिज्ञा,
 चिकित्सा  पौर  झन्य  झावदयक  सुविधायें  जोकि

 Development  of  0§24 Backward  Areas  in
 the  Third  Five  Year

 Plan
 दोष  देधावास्तियों  को  खुलभ  हैं  उत  को  भी
 प्रदान  करेंगे  ।

 भी  omen  are  शास्त्री  (गुड़गांव)  :
 सभापति  महोदय,  ततोय  पंचवर्षीय  योजना  में
 पिछड़े  हुए  क्षेत्रों  को  झन्य  क्षेत्रों  के  समककभ्
 लाने  के  लिये  श्री  दिवेदो  ने  जो  प्रस्ताव
 उपस्थित  किया  है  मैं  उस  के  लिये  उन  को  धन्य
 वाद  देता  हूं  ।  झपने  प्रस्ताव  को  उपस्थित
 करते  समय  शो  दिवेयशों  ने  एक  विशेष  क्षेत्र
 की  चर्चा  करते  हुए  यह  कहा  कि  पिछड़े  हुए
 क्षेत्रों  को  स्थिति  इतनों  दवनोथ  है  कि  लोगों
 को  बेरों  को  गुठलियां  भोर  महुप्रा  जोकि
 एक  ज॑गलो  पेड़  होता  है  उस  महुए  के  फूत  का
 पाउडर  खा  खा  कर  झपता  जोबन  निर्वाह
 करना  पड़ता  है  |  मैं  भो  जिस  क्षेत्र  से  ध्राता
 हैं  वहां  को  वयनोय  प्रवस्था  को  झोर  सदन
 का  ध्यान  प्राकधित  करता  चाहता  हूं  गयोंकि
 उस  इलाके  की  आबत  मों  तक  किसो  ने
 ध्यान  प्राकृष्ट  नहीं  कराया  है  कि  बहां
 पर  कैसो  बोत  रही  है  ।  प्रमों  २,  ३
 रोज  को  ही  एक  घटना  मेरे  इलाके
 की  समाचारपत्रों  में  छपी  थो  प्रोर  मैं  समझता
 हैं  कि  मातनोय  सदस्यों  ते  उस  को  पढ़ा  भी
 होगा  कि  किस  तरह  से  गरोबो  से  तंग  प्राकर
 एक  मां  ने  पपने  दो  बालकों  को  यमुना  में
 फेंक  दिया  ।  किसी  प्रकार  जब  वह  बालक
 बचा  लिये  गये  तो  उस  मां  से  जब  यह  पघा
 गया  कि  उस ने  प्रपने  बच्चों  को  यमुता  में
 क्यों  फेंक  दिया  तो  उस  ने  कहा  कि  में  ने
 ऐसा  निर्धनता  के  कारण  किया  ।  मेरे  बार
 बच्चे  हैं  भौर  मैं  ने  सोचा  कि  दो  को  मैं  यमुता
 के  भ्र्पण  कर  दू  तो  इस  तरह  बाकों  जो  दो
 बच्चे  रह  जायेंगे  उन  का  मैं  किसो  तरह  पेट
 शायद  पाल  सकगी  |  धव  वैसे  तो  यह  पंजाब
 का  सारा  हरियाता  क्षेत्र  हो  पिछड़ा  हुभा
 इलाका  है  लेकिन  मेरे  जिले  गुड़गांव  की
 विषोध  रूप  से  दयतीय  स्थिति  है  बौर  माह
 दुर्भाग्य  का  विषय  है  कि  भारतोय  नेता
 जिस  समय  कोई  योजना  बनाते  हैं,  कोई
 कार्यक्रम  निर्धारित  करते  हैं  तो  पता  नहीं
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 पिछड़े  हुए  इलाकों  की  क्‍यों  उपेक्षा  कर
 जाते  हैं  ।  मैं  नहीं  कह  सकता  कि  कुतबमीनार
 पर  कड़े  होने  के  बाद  भ्न्तर्राष्ट्रीय  समस्याप्रों
 की  भोर  उन  का  ध्यान  प्रधिक  चला  जाता
 है  या  भारत  के  उन  सुदूर  प्रदेशों  की  शोर
 ध्यान  ज्यादा  जाता  है  कि  उन  का  जड़  की
 झोर  ध्यान  नहीं  जाता  ।  जड़  की  स्थिति
 कया  है,  यदि  झाप  इस  को  देखें  तो  भ्रभी  कुछ
 दिन  पूर्व  यह  निएचय  हुआ  था  कि  राजस्थान
 के  बगल  में  होने  से  इस  जिले  में  रेगिस्तान
 बहुत  बढ़ता  च्बला  जा  रहा  है  वहां  के  वास्ते
 दिल्ली  से  पहाड़  में  होते  हुए  एक  नहर  निकालने
 की  योजना  स्वीकृत  हुई  थी  और  साढ़े  ६
 करोड़  रुपया  स्वीकृत  हो  गया  था  लेकिन
 दुर्भाग्य  का  विषय  यह  है  कि  वह  योजना
 सभी  तक  टलती  ही  चली  जा  रही  है  |  में
 नहीं  कह  सकता  कि  कौत  से  निहित  स्वार्थों
 वाले  व्यक्ति  हैं  कि  जो  इन  पहाड़ों  में  हो  कर
 जहां  से  कि  उस  नहर  को  निकालना  है  वह
 उस  नहर  को  क्यों  नहीं  ले  जाना  चाहते
 परन्तु  यह  चिन्ता  का  विषय  है  कि  एक  ऐसा
 बड़ा  क्षेत्र  जिस  ने  कि  जब  प्रंग्रज़ों  से  भारत
 का  स्वाघीनता  संग्राम  चल  रहा  था  तो  उस
 ने  विदेष  रूप  से  उस  में  महत्वपूर्ण  योग  दिया
 बौर  जो  ऐन  दिल्ली  की  जड़  में  हो  स्थित  है
 उस  गुड़गांबा  के  भ्रविकसित  झौर  पिछड़े
 हुए  इलाके  का  विकास  करने  और  उस  को
 समृद्ध  बनाने  की  भोर  सरकार  का  ध्यान
 क्यों  नहीं  जाता  है  |  प्राज  जबकि  भारत
 को  स्वतंत्र  हुए  बारह  तेरह  वर्ष  हो  चुके  हैं
 तब  इस  सरकार  का  उस  को  भोर  यह  उपेक्षा
 भाव  शोमा  की  बात  नहीं  है  ।

 जहां  तक  पीने  के  पानी  का  सवाल  है
 मैं  श्राप  को  बतलाना  चाहता  हूं  कि  जैसलमेर
 झौर  बीकानेर  झश्ादि  क्षेत्रों  में  पीने  के  पानी
 की  बड़ी  कठिनाई  है  ौर  वहां  पर  पानी
 एक  गम्भीर  समस्या  बनी  हुई  है  भौर  ऐसा
 होना  स्वाभाविक  भी  है  क्योंकि  वहां  पर  रेगिस्तान
 है  लेकिन  यहीं  दिल्‍ली  में  भ्राप  के  बगल  में
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 गुड़गांवा  में  पीने  के  पानी  की  क्‍या  स्थिति  है  ry
 शांव  के  गांव  इस  प्रकार  के  हैं  जहां  कि  ६-६
 जौर  ७-७  मोल  से  पानी  लाना  पड़ता  है
 और  उस  पर  भी  हालत  यह  है  कि  कहीं  पर
 तो  पानी  खारी  मिलता  है  झौर  कहीं  का  पानी
 कड  वा  होता  है  ।  दिल्‍ली  के  पास  इस  तरह  का
 भ्रविकसित  और  प्रावश्यक  सुविधाओं  से
 बंचित  क्षेत्र  होना  यह  कोई  हमारे  लिये
 अच्छी  भौर  शोभा  की  बात  नहीं  है  ।

 इस  सम्बन्ध  में  मैं  एक  बात  तो  यहे
 कहना  चाहता  हूं  कि  हमारे  योजना  झायोग
 ने  जो  कुछ  इस  प्रकार  की  योजनायें  चलाई
 हैं  जैसैकि  यह  विकासखंड  की  या  सघन
 क्षेत्रीय  योजनाएं  हैं  अथवा  समाज  कल्याण
 की  योजनायें  हैं  तो  गांवों  के  प्रन्दर  जब  यह
 योजनायें  चलाई  जायें  तों  हम  को  इस  बात
 की  ओर  ध्यान  देता  चाहिये  कि  जिन  क्षेत्रों
 में  इन  योजनाओं  को  प्रमल  में  लाना  है,  उन
 क्षेत्रों  के लोग  उन  बोजनाभों  के  सम्बन्ध
 में  कया  विचार  करते  हैं  ।

 ब  ब्लाक  डेवलपमेंट  के  झन्तर्गत  जब
 वहां  पर  छोटी  बड़ी  कौठियां  ौर  बंगले
 खड़ें  होते  हैं  तो  झोंपड़ी  में  रहने  बाले  लोगों
 को  यह  देख  कर  स्वाभाविक  रूप  से  ईर्ष्या
 उत्पन्न  होती  है  '  इतना  हो  नहीं  झाप  ब्लाक
 डेवलपमेंट  के  अभ्रधिकारियों  को  जीपें  देते  हैं
 ताकि  वे  गांबों  में  घूम  फिर  सकें  |  मैं  जानना
 चाहूंगा  कि  भी  तक  हिन्दुस्तान  में  जितने
 भी  पुलिस  स्टेशन्स  हैं  भौर  जिन  के  कि  स्टेशंस
 प्राफिसस  को  गांवों-गार्थों  में  प्रपनी  इयूटी  के
 सिलसिले  में  घूमना  पड़ता  है  तो  उन  में
 कितने  थानेदारों  को  सरकार  की  शोर  से
 जीपें  दी  जातो  हैं  ?  में  उन  क्षेत्रों  की  बाबत
 जिन  की  कि  ग्रवस्था  विशेष  रूप  से  दयनोय
 है  उन  की  बाबत  केन्द्र  के  शिक्षा  मंत्री  से
 ौर  पुनर्वास  मंत्री  यह  से  निवेदन  किया  था
 कि  झ्ाज  फरोदाबाद  में  शिक्षा  को  व्यवस्था
 का  प्रभाव  है  भौर  लोग  प्रपने  बच्चों  को  पैसे
 के  झभाव  में  यहां  दिल्‍ली  तक  पढ़ने  नहीं  भेज
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 सकते  तो  हां  पर  किसी  तरह  से  एक  डिग्री
 कालिज  खोल  दिया  जाये  लेकिन  उन्हों  ने
 उस  को  स्वीकार  नहीं  किया  शौर  जैसे  तैसे
 ले  दे  कर  एक  पोलीटैकनिकल  स्कूल  कोल
 दिया  जाना  था  t  इस  काम  के  लिये  साढ़े

 ३  लाख  रुपया  स्वीकृत  ह््भा  था  लेकित
 दुर्भाग्य  यह  है  कि  इस  जिले  की  तहसील  के
 जो  मिनिस्टर  साहब  हैं  वें  खींच  कर  उस  को
 अपने  पास  ले  गये

 एक  झालनोय  सदस्य  कौन  मिनिस्टर
 साहब  है  ?

 नो  श्रकादा  बोर  शास्त्रों  :  शाप  सब  जानते
 है  गृड़गांवा  के  कोई  दो,  तीन  मिनिस्टर  थोड़े
 ही  हूँ  ।  मेरे  कहने  का  झ्मभिप्राय  यह  है  कि  झाप
 पंजाब  सरकार  को  कहें  कि  तीसरी  पंचवर्षीय
 योजना  में  ऐसे  प्वविकसित  क्षेत्रों  क ेविकास
 की  झोर  पहले  झौर  झषिक  ध्यान  दिया  जाये
 भौर  विकास  कार्यों  में  जो  पैसा  केन्द्र  से  दिया
 जाता  है  तो  इस  तरह  का  प्रनुचित  पक्षपात  न
 किया  जाये  बल्कि  वास्तव  में  जो  क्षेत्र  उसके
 प्रधिकारी  हों  भौर  जहां  कि  विकास  कार्य  करने
 की  झ्रधिक  झावदयकता  हो  वहां  विदोध  रूप  से
 ध्यान  दिया  जाय  प्लौर  भ्रधिक  पैसा  खर्च  किया
 जाये  ।

 सतो  उमा.  नेहरू  (सीतापुर)
 सभापति  महोदय,  प्रंप्रेजों  की  शहनशाही
 हुकूमत  के  बाद  हम  ने  वेखा  कि  हमारा  सारा
 मारत  देश  एक  बिलकुल  बेकवर्ड  दाक्ल  में
 पा  ।  प्रंग्रेजों  ने  भ्रपनी  हुकूमत  के  जमाने
 में  जरा  भी  इस  बात  की  परवाह  नहीं  की  कि
 वे  भारत  को  सम्हालें  झौर  जनता  को  खुशहाल
 बनायें  ।  उनका  तो  बस  ध्यान  यही  रहा
 कि  किस  तरह  से  यहां  भारत  में  से  जहाजों
 में  लाद  लाद  कर  सोना  भौर  दूसरा  माल
 बिलायत  भेजा  जाये  शौर  इसी  में  वे  लगे  रहे
 धौर  उन्होंने  इसकी  कोई  परवाह  नहीं  की
 कहां  कहां  सबकें  बौर  रेलें  बनाई  जायें  -
 इस  देश  की  खुशहाली  की  धोर  उनकी  नजर
 नहीं  रही  शौर  मे  इस  an  की  बौलत  बनैरहू
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 को  जहाजों  से  ढो  at  कर  विसायत  ले  जाने
 में  लगे  रहे  ।  नतीजा  यह  है  कि  विलायत
 हर  तरह  से  समृद्धिशाली  होता  गया  प्लौर
 झगर  भाप  विलायत  जायें  तो  विलायत  तो
 प्रापको  गुलजार  मालूम  देगा  लेकिन  उसके
 बरखिलाफ  हिन्दुस्तान  उजहा  हमा  मालूम
 देगा  1

 अ्रव  में  न ेमालनीय  सदस्यों  को  यह  बतलाते
 हुए  सुना  कि  कौन  कौन  से  प्रदेश  भारतवर्ष
 के  भ्रविकसित  ौर  बैकवाई  है  लेकिन  झगर
 मुझ  से  पूछा  जाय  तो  मेरी  समझ  में  तो  यह
 सारा  भारत  देश  ही  बैकवर्ड  है  भौर  इस  नाते
 हमारे  प्लानिंग  मिनिस्टर  के  सामने  बहुत  बड़ा
 काम  है  और  वह  है  तमाम  भारतवर्ध  का  हर
 दृष्टि  से  विकास  करना  धौर  उसको  समूद्धि-
 क्षाली  बनाना  ।  उनकों  सारे  भारत  के  बास्ते
 प्लान  करता  है  झौर  योजना  बना  कर  सारे
 आरत  के  विकास  के  कार्यक्रम  को  लागू  करना
 है  t  aa  मैं  हस  बैकवर्डनेस  पर  ज्यादा  दावे
 के  साथ  बोल  सकती  हूं  क्‍योंकि  में  एक  स्त्री
 होने  के  नाते  सब  से  ज्यादा  इस  चीज  को
 महसूस  करती  हूं  क्योंकि  यह  हकीकत  है  कि
 सब  से  ज्यादा  चोट  संसार  में  यदि  किसी  ते
 खाई  है  तो  वह  स्त्री  जाति  ने  खाई  है।  स्त्रियों
 मैं  बहुत  बेकबर्डनेस  है  ौर  दाज  तक  उनकी
 उपेक्षा  होती  ली  झाई  है  ौर  झगर  झाप
 देखेंगे  तो  पायेंगें  कि  हम  स्त्रियां  बहुत  सारी
 बातों  में  बैकवर्ड  हें  शौर  बैकवर्ड  क्लल्स
 रखते  है  तो  बहुत  सी  रित्रियां  मी  बेकवड़े  क्लास
 में  शुमार  होती  है।  ख्लैर,  यह  तो  दूसरा  किस्सा
 रहा,  लेकिन  बह  खयाल  हमारे  सामने  जरूरी
 है  कि  कैसे  हम  प्लान  करें  कि  हम  समाज
 का नकदा  बदल  सके  t  यह  दो  तीन  चार  बातों
 में  ही  हो  सकता  है  भौर  उन  बातों  के  बारे  में
 मिनिस्ट्री  कारंबाई  कर  ही है ।  लेकिन  में
 यह  जरूर  कहूंगी  कि  हम  जो  प्लान  खाते  हैं
 बहू  तेजी  से  नहीं  बढ़ती,  इसका  कारण  क्‍या
 है  ।  यह  तभी  हो  सकता  है  जब  कि  देश
 के  कोने  कोने  में  जो  पिछड़ें  हुए  लोग  हैं,  जहां



 I0§29  Resolution  re:

 [श्रीमती  उमा  नेहरू]
 न  रेलवे  है,  न  शिक्षा  है,  न  ट्रांसपोर्ट  है,  उनकी
 हालत  को  सूधारें  ।  जब  तक  हम  देश  के
 कोने  कोने  को  इस  तरह  नहीं  छान  डालेंगे
 और  वहां  के  लोगों  को  इतना  नहीं  उभारेंगे
 कि  वह  एक  लेविल  पर  झा  जायें  तब  तक
 झापकी  प्लान  कामयाबी  के  साथ  झागे  नहीं
 बढ़  सकती  |  हमें  प्रग्नेजों  की  तरह  प्लान
 नहीं  करना  है  कि  हम  सिर्फ  शहरों  को  हो
 बनायें  या  जहां  हम  रहते  हैं  उन  जगहों  को
 गुलजार  करें  ।  हमारे  देश  की  जो  जरा  जरा
 सी  जमीन  है  उसको  हमें  गुलजार  करना  है
 शौर  उस  को  सामने  रख  कर  प्लान  करना
 है  I

 मेरे  पास  समय  नहीं  है,  लेकिन  में  दो
 एक  बात  भौर  कहना  चाहती  हूं  -  मिनिस्टर
 साहब  का  जो  प्लान  है  वह  बहुत  प्रच्छा  है  t
 लेकिन  में  कहना  चाहती  हूं  कि  शिक्षा,  कौटेज
 इंडस्ट्री,  एम्पलायमेंट,  हाउसिंग,  सैनिटेशन,
 रेलवे  भौर  ट्रांस्पोटं  इन  सब  चीजों  की  तरफ
 जब  ठीक  तरीके  से  गौर  किया  जायेगा  तो
 हम  को  प्लान  में  बहुत  मदद  मिलेगी

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 Mr.  Chairman,  Sir,  we  have  discussed
 in  the  House  a  matter  of  vital  im-
 portance  to  the  people  of  this  coun-
 try.  It  has  been  a  very  useful  dis-
 cussion.  But  it  is  necessary  and  good
 that  we  remind  ourselves,  continue  to
 remind  ourse  ves,  of  our  obligations
 to  the  less  developed  areas,  to  areas
 which  are  more  disadvantageously
 placed  relatively  to  others,

 Three  types  of  issues  have  arisen,
 namely,  the  appreciation  of  the  situa-
 tion,  our  approach  and  the  methods
 that  have  to  be  adopted;  the  speed  of
 implementation  and  the  progress
 achieved;  individual  problems  and
 specific  matters  which  are  of  interest
 to  various  Members  of  the  House.

 I  shall  deal  broadly  with  the  issues
 which  have  arisen  in  the  discussion
 and  which  arise  out  of  the  uti
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 [  may  not  have  enough  time  te  add-
 ress  myself  to  a  number  of  indivi-
 dual  matters—not  that  they  are  not
 important,  but  there  may  not  be
 enough  time;  moreover,  if  we  have
 got  a  right  approach,  if  we  are  deal-
 ing  with  the  who'e  problem  properly,
 effectively,  all  these  things  will  cer-
 tainly  be  covered  and  solved  as  a
 result,

 So  far  as  the  terms  of  the  resolu-
 tion  are  concerned,  the  ideas  and  the
 proposals  put  forward  through  this
 resolution,  there  can  be  no  disagree-
 ment.  They  are  unexceptionable,  In
 fact,  these  very  ideas  have  been  em-
 bodied  in  our  Plans  and  s‘ressed  at
 various  places.  Hon,  Members  them-
 selves  recognise  this,  and  they  have
 repeatedly  referred  to  it.  I  therefore
 necd  not  quote  the  places  where  we
 have  given  our  ideas  on  the  subject
 in  the  Pans,  but  I  would  certa‘nly
 refer  to  just  one  of  the  statements  in
 this  connection.  I  refer  to  just  one
 sentence  in  the  Industrial  Policy  Re-
 solution,  which  is:

 “Tt  is  important  that  disparities
 in  levels  of  development  be  ween
 different  regions  should  be  pro-
 gressively  reduced.”

 In  a  nutshell  this  is  our  attitude.  It
 is  a  very  significant  sentence.

 I  need  not  have  mentioned  this  be-
 cause,  a5  I  said,  hon.  Members  are
 very  well  cognizant  का  this,  but  for
 the  remarks  of  Shri  Harish  Chandra
 Mathur  who  is  not  here  at  the  mo-
 ment.  I  was  surprised  when  he
 asked  whether  Government  still  ad-
 hered  to  this  policy  ,and  the  words
 he  used  were:

 “Government  wants  to  wriggle
 out  of  this  policy.”
 In  support  of  that  he

 some  remarks.
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M,  Thomas):
 He  has  come.  Long  life.

 Shri  Nanda:  He  has  come.  I  am
 grateful  to  the  hon.  Member.  I  was

 the  fact  that  the  hon.

 mentioned
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 Member,  suprisingly  enough,  raised
 the  question  and  expressed  doubt
 whether  we  still  stood  by  this  policy
 enunciated  in  the  Industrial  Policy
 Resolution  and  in  the  Plans  in  vari-
 ous  places.  He  also  referred  to  some
 observations  made  by  the  hon,  Minis-
 ter  of  Commerce  and  Industry  to
 the  effect  that  the  whole  country  was
 backward,  which  were  the  backward
 areas?  I  do  not  know  what  the  con-
 text  was,  what  the  occasion  was  for
 that,  but  I  can  conjecture,  judging
 by  the  speeches  here,  the  representa-
 tives  of  every  State  coming  forward
 eagerly,  anxiously,  to  be  included  in
 the  list  of  backward  States  whenever
 any  consideration  of  this  problem
 arises.

 aft  Wo  ला  fragt:  केबल  उन  भागों
 में  जहां  लॉग  पिछड़े  हुए  हैं।
 Shri  Nanda:  I  am  only  referring  to

 this  thing,  but  the  ques  ion  does  not
 arise.  What  we  have  said,  the  policy
 that  we  have  adopted,  stems  from  the
 Directive  Principles  of  the  Constitu-
 tion  itself.

 Shri  Harish  Chandra  Mathur:  I
 would  like  to  know  what  the  hon.
 Minister's  conception  is  of  the  back-
 ward  areas,  to  which  thiys  Industrial
 Policy  Resolution  applies,

 Shri  Nanda:  I  just  disposed  of  that.
 Possibly,  if  there  might  not  have
 been  some  faint  suspicion  in  the  mind
 of  the  Mover  of  the  resolu  ion,  he
 may  not  have  moved  it.  We  have
 stated  it  time  and  again,  so  far  as
 the  statement  of  policy  is  concerned.
 This  is  the  answer  ony  to  just  that
 aspect,

 I  may  also  mention  that  very  re-
 cently,  we  had  a  meeting  of  the  Na-
 tional  Development  Council.  In  that
 meeting,  ‘his  matter  was  considered
 at  length.  There,  it  was  urged  that
 In  locating  the  new  enterprises,  whe-
 ther  public  or  private,  the  regional
 factors  should  receive  special  con-
 sideration:  every  effort  should  be
 made  to  exploit  even  small  possibili-
 ties  of  industrial  deve'opment  which
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 might  be  available  for  regions  less favoured  in  mineral  resources;  it  was
 agreed  that  possibilities  of  resource
 usilisation  in  different  regions  should be  carefully  invest.gated.  This  mat- ter  is  really  one  of  .he  essential  goals of  planning,  that  we  should  restore
 some  regional  ba  ances,  and  establish
 proper  equitable  arrangement,  so  far as  the  various  regions  are  concerned. [  just  wanted  to  clear  the  ground,  50
 far  as  our  attitude  in  this  ma.ter  was
 concerned,  that  is,  the  policy  of  the
 Government  and  the  approach  ot
 the  Planning  Commission,

 Now,  I  come  to  the  question  asked
 by  the  hon.  Member.  That  is  very
 impor.ant.  It  is  of  the  highest  im-
 portance  that  we  have  clear  ideas  on
 the  subject.  The  question  wag  raised, I  believe,  by  Shri  Narayanankutty Menon  as  to  what  an  under-develop- ed  area  was.  We  must  understand
 the  nature  of  the  problem,  because
 on  tha.  will  depend  the  direction  of
 our  effort  and  the  way  in  which  we
 deal  with  the  situation  in  various
 places.

 We  all  know  generally  that  there
 are  disparities,  there  is  uneven  deve-
 ‘opment  in  the  country,  and  tha:  on
 a  wide  scale  these  disparitics  last,  and
 there  are  pockets,  more  or  Icss,  in
 different  parts,  pockets  of  more  deve-
 loped  areas.  But  we  must  have  pre- cise  information  as  to  wha:  we  call
 an  under-developed  area,  that  is,  we
 must  locate  the  places,  and  for  that
 purpose,  we  shall  have  to  identify
 the  factors  which  constitute  under-
 development.

 Pandit  J.  P,  Jyotish!  (Sagar):  On
 a  point  of  information.  I  would  like
 to  know  whether  the  Planning  Com-
 mission  propose  to  set  up  some  com-
 mission  to  locate  the  various  pockets
 that  are  under-developed  and  to  allot
 some  amount  for  the  special  develop-
 ment  of  these  areas.

 Shri  Nanda:  After  ]  have  dealt
 with  the  matter,  he  will  have  possl-
 bly  some  answer;  I  do  not  know  how
 far  T  shall  be  able  to  satisfy  ‘he  hon.
 Member.
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 {Shri  Nandaj
 Now,  the  question  is  one  of  crite-  From  these  a  kind  of  a  rough  picture

 ria,  There  are  some  criteria,  no  emerges.  But  it  is  not  at  all  proper
 doubt,  in  my  mind;  but,  there  has  to
 be  something  which  is  composite  and
 overall  which  can  give  a  direct  posi-
 tive  indication.  Everybody  will  agree
 that  the  best  indication  of  that  can
 only  be  gleaned  or  gathered  from  the
 statistical  information  about  the  share
 of  the  national  income  accruing  to
 the  people  of  a  certain  area.  But  I
 am  sorry  to  say  that  although  some
 Progress  has  been  made  in  this  mat-
 ter,  and  various  States  have  develop-
 ed  their  own  information  on  this  sub-
 ject,  yet,  unfortunately,  at  this  stage,
 that  information  is  not  comparable,
 and  it  is  likely  to  be  more  misleading
 than  enlightening.  Therefore,  at  the
 moment,  We  cannot  consider  that,  but
 we  are  applying  our  minds  to  it,  The
 Indian  Statistical  Institute  and  our
 various  statistical  organisations  are
 now  well  occupied  with  the  subject.

 The  next  thing,  which,  to  my  mind,
 is  of  very  great  importance,  is  em-
 ployment.  Of  course,  it  is  related
 somewhat  to  incomes,  but  I  am  re-
 ferring  particularly  to  employment  in
 non-agricultural  occupations,  because
 that  is  where  the  question  of  the
 occupational  structure  etc.  arises,  The
 third  criterion  which  is  in  my  mind
 is  the  social  and  economic  overheads.
 Regarding  employment,  we  have  got
 only  fragmentary  information.  There-
 fore,  what  is  now  left  to  us  is  a  set
 of  indicators  which  will  give  us  some
 kind  of  a  conception  as  to  what
 potential  is  there  and  how  it  is  deve-
 loping  in  various  parts  of  the  coun-
 try.

 Now,  we  have  in  the  course  of  the
 last  few  years,  the  last  two  or  three
 years  particularly,  been  trying  to
 collect  this  information  so  that  we
 may  have  a  clearer  picture.  The  in-
 dices  that  have  now  been  worked  out
 relate  to  irrigation,  power,  production
 of  foodgrains,  percentage  share  of
 factory  employment,  percentage  of
 children  attending  school,  proportion of  population  dependent  on  agricul-
 tural  occupations  and  some  others.

 ta  single  out  one  indicator  and  judge the  condition  by  that  because  it  may
 give  a  very  misleading  idea.  For
 example,  if  we  judge  Bombay  by
 irrigation,  it  possibly  stands  the  low-
 est,  4  per  cent  or  5  per  cent.  Yet
 nobody  will  say  that  Bombay  is  under-
 developed.  On  the  other  hand  if  we
 go  by  another  index,  which  is  import-
 ant,  the  consumer  expenditure  in
 rural  areas,  Assam  is  near  the  top;
 yet  nobody  will  say  that  Assam  is
 highly  developed.  By  the  criterion
 of  education  and  water  supply,  Kerala
 will  be  considered  to  be  not  needing
 anything  more.  But  still  Kerala  does
 need  development.

 So  my  point  is  that  it  is  really  a
 bended  effect  of  all  these  which  one
 has  to  see  and  then  we  have  some
 kind  of  a  rough  picture.  This  infor-
 mation  is  only  about  the  States  as  a
 whole.  We  can  see  some  States
 which  are  far  above  the  average,  some
 far  below  the  average  and  a  band  of
 a  few  States  round  about  the  aver-
 age.  But  though  it  is  important  to
 have  information  about  the  States,  it
 does  not  go  very  far,

 Pandit  J.  P.  Jyotishi:  Is  not  the
 income  of  the  people  a  criterion?

 Shri  Nanda:  T  have  already  men-
 tioned  that,

 The  point  is  that  the  ‘area  level’  Is
 the  most  important.  But  we  have  no
 indicators  about  that.  We  have  not
 been  able  to  have  them.  I  may  state
 the  position  as  it  is.  It  has  not  been
 possible  to  do  that.  It  may  be  that
 it  may  take  a  long  time  to  develop
 information  on  that  basis  for  various
 areas  in  States.

 Then  there  is  another  approach.
 Knowing  generally  as  to  what  those
 areas  are,  there  should  be  special  re-
 gional  studies  of  those  areas.  A
 question  was  asked  by  the  hon.  Speak-
 er:  ‘What  are  you  doing  about  those
 surveys?’  My  answer  is  that  I  be-
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 lieve  considerab.e  progress  is  being
 made  in  this  direction.  The  problem
 of  these  areas,  backward  areas,  ir
 being  examined  with  reference  to
 conditions  that  prevail  there  through
 the  techno-economic  surveys  in  vari-
 ous  States  carried  out  by  the  Na-
 tional  Council  of  Applied  Economic
 Research.  Reports  in  regard  to  some
 of  the  States  are  ready.  -For  example,
 reports  regarding  Bihar,  Madhya  कवन
 desh  and  Madras  have  been  complet-
 ed.  There  are  nine  other  reports  on
 which  work  is  being  carried  on.

 Besides  these  surveys  taking  the
 States  as  a  whole  and  applying  them
 to  these  various  areas,  the  Planning
 Commission  itself  initiated  sometime
 ago  through  the  Indian  Statistical  In-
 stitute  regional  studies  in  some  areas.
 Studies  regarding  some  areas  sur-
 rounding  Mysore  and  Kerala  have
 been  completed,  and  they  may  pro-
 ceed  in  other  areas  also,

 Tere  is  a  type  of  study,  which  hon.
 Members  might  have  seen,  perhaps,
 about  one  area  in  U.P.,  Basti.  Re-
 cently  that  publication  has  come  out.
 It  takes  that  area  and  makes  a  close
 study  of  all  the  aspects,  causation  of
 backwardness  and  the  solution.  This
 is  the  kind  of  study  which  is  very
 important.  Separate  studies  for  each
 area  will  bring  out  the  problems  and
 give  some  Kind  of  indication  as  to
 what  the  remedy  might  be.

 Shri  Khushwagqt  Bai  (Kheri):  How
 long  will  this  study  take.

 An  Hon.  Member:  By  the  end  of  the
 Third  Plan.

 Shri  Nanda:  They  may  go  even  be-
 yond  that.  A  very  vague  kind  or  a
 not  very  reliab'e  kind  of  study  can
 be  finalised  even  in  3  months.  But,
 if  you  want  to  have  a  picture  of  the
 whole  country—such  a  vast  country
 as  ours—in  all  aspects,  it  may  take
 even  longer,  because  the  hon.  Mem-
 ber  must  understand  that  it  is  not  a
 question  of  what  the  position  is  at  one
 moment.  We  have  to  compare  also.
 The  comparison  has  to  be  over  a
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 period  of  time.  Therefore,  these
 studies  will  continue  in  the  Third
 Plan  and  in  the  Fourth  Plan  and  later
 on  also,  (Interruption).

 Shri  Harish  Chandra  Mathur:  Sir,
 the  two  bold  facts  that  stand  out  are
 these,  The  Planning  Commission  or
 anybody  in  the  Government,  even  to
 this  day,  docs  not  know  what  =  these
 backward  areas  are  and  no  positive
 action  has  been  taken  during  all
 these  years  to  do  anything  towards
 these  backward  areas.  That  is  the
 point  which  we  have  made  out.
 Everything  revo.ves  round  it.  I
 understand  from  the  speech  that  they
 do  not  know  what  the  backward  areas
 are.  What  are  the  positive  steps  they
 have  taken?

 Shri  Nanda:  |  will  come  to  the  steps
 immediately.  There  are  certain  areas
 regarding  which  you  do  not  need
 indicators.  You  go  to  them  and  you
 only  confirm  your  previous  impres-
 sion  because  they  are  known,  There-
 fore,  action  has  not  to  wait  tll  these
 studies  arc  completed.  Action  has  to
 continue  and  is  continuing.  I  will
 explain  that.

 A  little  bit  of  action  doew  not  await
 these  reports,  They  are,  of  course,
 studies  and  surveys.  Bul,  we  know
 enough  about  the  condilions  in  this
 country;  and,  compared  with  our
 resources,  we  can  do  as  muck  aa  is
 Possible  in  relation  to  those  areas
 where  the  conditions  stare  us  in  the
 face.  They  are  undeveloped  areas  and
 therefore,  nothing  is  going  to  be  held
 up  because  we  have  not  collected  all
 thig  information.  We  have  broadly
 identified  certain  areas  in  some  specific
 sense,

 For  example,  there  are  the  inacces-
 sible  areas  in  certain  perts  of
 Himachal  Pradesh  and  in  some  other
 areas.  Then,  there  are  the  hilly
 areas  which  have  certain  special  diW-
 culties,  There  are  areas  which  are
 subject  to  ravages  of  floods.

 Shri  E.  N.  Pandey  (Hata):  There
 are  border  areas  also.
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 Shri  Nanda:  They  can  be  covered
 that  way  also,  There  are  the  areas
 where  the  tribal  people  live.  When
 you  take  some  of  these  you  will  find
 that  you  have  got  a  fairly  big  chunk
 of  the  country  in  your  hands  to  do
 something  about  it,

 Then  this  question  of  rura.  and  ur-
 ban  areas  has  been  raised  several
 times.  This  is  a  wrong  approach  just
 as  the  approach  from  tne  point  ol  view
 of  one  State  versus  another  is  not  the
 eorrect  approach,  though,  for  certain
 purposes,  it  is  umporiant,  because  the
 S.aces  are  .he  administrative  agencies
 fur  dealing  with  these  backwarus  in
 the  States.  The  more  important  thing
 is  to  direct  attention  to  the  specific
 areas  which  require  it.

 Similarly,  rural  versus  urban  =  is
 no.  8  helpful  comparison,  If  you  call
 urban  a  number  of  small  towns,  1  do
 mot  think  that  they  are  really  very
 much  better.  Even  in  the  cities  there
 are  large  numbers  of  people  whose
 conditions  of  life  cannot  be  considered
 good.

 So  far  as  rural  areas  are  concern-
 “d,  when  it  is  said  that  they  are  being
 tarved  and  neg  ec  ed,  it  is  not  cur-

 rect.  If  you  take  the  emphasis  on  agri-
 cultural  production  etc.  in  the  Plans,
 Particuiarly,  the  expenditure  on  agri-
 culture,  irrigation,  community  de-
 velopment  ete.  and  total  it  up,  =  it
 makes  8  iairly  big  part  of  the  Plan
 outlays.  There  are  other  outlays  which
 again  help  them.  Much  of  the  out-
 lays  on  small-scale  industries,  socia.
 services  and  village  industries  gues
 there.  The  beneflis  of  other  expen-
 diture  which  may  not  be  considered
 specifica:ly  for  rural  areas  flow  there
 also.

 I  have  stated  what  the  situation  is
 and  how  we  are  trying  to  study  it  to
 locate  the  problem  and  the  place....

 Shri  C.  K.  Nair  (Outer  Delhi):  May
 {  ask  if  any  special  study  has  been
 made  abou!  the  most  important  and
 the  elementary  thing—water  supply—
 for  the  backward  areas—for  instance,
 Rajasthan?
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 Mr.  Chairman:  The  hon.  Minister  is
 not  yieding.

 Shri  Nanda:  I  have  given  our  ideas
 about  how  we  want  to  proceed,  about
 the  appreciation  and  assessment  of
 the  problem  and  its  loca.ion.

 Shri  C.  K.  Nair:  My  question  has
 fot  been  answered.

 Mr.  Chairman:
 hour.

 Shri  Nanda:  Can  it  wait  till  the  end
 of  my  speech?....  (Interruptions).

 It  is  no  question

 Mr.  Chairman:  The  Chair  has  not
 allowed  him  to  put  the  question.  The
 hon.  Minister  has  no.  given  way  and
 this  is  not  Question  Hour.

 Shri  Nanda:  Now,  how  do  we  pro-
 pose  to  dea:  with  this  matier?  |  would
 uke  to  give  our  basic  ideas  because
 if  there  is  any  defect  in  our  approach,
 we  May  examine  it  and  try  to  correct
 tt.  It  will  be  a.knowledged  ,hat  this
 Probiem  is  tne  resuit  of  neglect  of  a
 long  period—cumulative  and  collec-
 tive  consequence.  It  is  a  vast  problem
 and  a  charonic  problem  and  howsoever
 keen  we  may  be  to  solve  it  quickly,  it  is
 gong  to  take  some  time.  How  much
 time?  It  will  depeng  partly  on  the
 speed  of  growth  generally  in  the  coun-
 ‘ry  and  partly  also  on  the  nature  and
 conditions  of  the  problems  in  those
 Particular  areas  where  we  are  going
 lo  operate.  Just  as  we  have  tried  to
 do  in  the  case  of  bas.is,  in  the  case
 of  each  area,  we  have  to  see  two
 things.  What  are  the  major  needs  of
 those  areas?  What  are  the  deficiencies
 of  these  areas?  Secondly,  what  are
 the  possibilities  in  those  areas?  The
 Programmes  that  we  adopt  wil  huve
 to  be  so  organised  ‘hat  will  deal  with
 the  two-fold  problem  and  ensure  that
 the  possibijities  in  each  area  are  fully
 utilised.  The  resource  pattern  var-
 ies.  The  others  will  vary.  There  is
 not  going  to  be  uniform  development
 and  it  is  neither  desiranle  nor  neces-
 sary.  Whatever  possibilities  are  ‘here,
 we  make  the  best  use  of  them.  The
 surveys  are  aimed  at  seeing  what  ob-
 structs  the  progress  in  those  areas.
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 Then  we  try  to  take  acticn  on  them.
 What  will  be  the  charac  er  of  develop-
 men:  in  the  various  areas?  Some
 things  are  of  course  common.  Take
 for  instance  the  basic  and  heavy  indus-
 tries.  There  is  a  great  dea  of  fascin-
 ation  for  these  big  plants.  It  is  of
 considerable  value,  naturally  Tn
 those  backward  areas,  the  basic  and
 heavy  industries  are  not  being  exclud-
 ed  because  undeveloped  resources  exist
 in  ‘those  areas.  Therefore,  naturally
 these  big  industries  also  go  to  these
 area  I  ned  not  illustrate  that.  We
 know  where  our  steel  plants  are  po-
 ing.  One  thing  must  be  kept  in
 mind.  We  should  have  a  big  plant
 wherever  it  is  possibe  but  it  is  not
 going  to  wipe  out  the  backwardness
 by  itself.  So,  there  must  be  diversified
 development  of  these  areas  in  the  in-
 dustrial  sense  and  in  other  senses

 Shri  U.  C.  Patnalk:  Sir,  may  I  know
 for  how  long  the  Minister  will  con-
 tinue  because  the  understanding  was
 that  he  would  finish  at  5:30  P.m.?
 There  are  two  more  Resolutions.  I
 have  agreed  to  the  curtailment  of  time
 for  my  resolution  on  the  ground  that
 I  would  give  some  chance  to  Shri
 Thulan  Sinha  to  move  his  resolution
 today.  If  the  hon.  Minister  carries
 on  like  this,  then  there  will  not  be
 much  time  left  for  my  resoution  ard
 probably  I  will  have  to  carry  on.

 Mr,  Chairman:  The  hon.  Member
 was  here  when  the  hon.  Deputy-
 Speaker  said  something  about  tls
 resolution  also.  The  proposal  was
 that  Shri  Jhulan  Sinha  would  be
 allowed  just  to  move  his  resolution  at
 the  end,  say  at  6.29  or  50.  Before
 that  we  have  ample  time.  If  the  hon.
 Member  takes  about  20  minutes......

 Shri  U.  C.  Patnaik:  About  half-an-
 hour.

 Mr.  Chairman:  There  is  not  much
 difference  between  20  minutes  and
 half-an-hour  if  he  only  consents  to
 concentrate  the  sveech.  The  hon
 Minister  wil'  say  something  in  reply.
 He  may  also  take  some  time.
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 Shri  U.  C.  Patnaik:  Other  hen.

 Members  also  may  like  to  participate.
 Mr.  Chairman:  |  cannot  hustle  a

 matter  like  this.  The  hon.  Minister  is
 making  a  very  important  spcech,  and
 all  hon,  Members  are  anxious  to  hear
 him.  I  canno‘  hustle  him  and  ask  him
 to  finish  his  speech.  If  more  time  is
 required,  hon.  Members  may  sit  lon-
 ger.  But  there  is  no  occasion  for
 hustling  like  this  and  asking  the  hon.
 Minister  to  stop  in  the  middle  of  his
 speech.  I  cannot  ask  the  hon.  Minis-
 ter  not  to  make  his  speech  in  the
 manner  be  considers  best.  At  the
 same  time,  I  request  that  as  little
 time  as  possible  may  be  taken  by  hun.
 Members  in  future  so  that  we  may  he
 able  to  stick  to  the  time  schedue  and
 finish  in  time.

 The  hon.  Minister  wan'ed  30
 minutes.  He  has  taken  about  28
 minutes  just  now.  He  can  go  on  for
 another  two  or  three  minutes  more

 Shri  Nanda:  As  yeu  have  rightly
 pointed  out,  Sir,  the  hon.  Membera
 are  interested  in  this.  They  wanted  to
 speak  and  many  of  them  have  spoken.
 Many  points  have  been  raised  by
 them.

 Pandit  J.  P.  Jyotishl:  We  want  to
 see  you  act  rather  than  speak.

 Shri  Nanda:  ]  am  coming  to  that
 Shri  Barish  Chandra  Mathor:  Say

 what  are  the  positive  steps  that  you
 are  going  to  take.

 Shri  Nanda:  The  hon.  Member
 knows  the  steps  himself.  Does  he
 want  me  to  repeat  all  that?  He  has
 been  Chairman  of  severn]  committ-es
 which  have  dealt  with  all  these  pro-
 blems.  I  was  saying  abou!  the  way
 we  are  proceeding.

 Now,  these  are  the  kind  of  things.
 Hon.  Members  want  to  know  how
 much  we  have  done.  1  wil  explain
 that.  Thev  want  to  know  the  posiive
 steps  we  have  taken.  New  «en  far  as
 the  basic  and  heavy  induesles  ore
 concerned  they  proceed  in  8  certain
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 {Shri  Nanda}
 way,  but  for  the  industrialisstion  of
 an  area  all  types  of  industrics,  small-
 scale,  rural  and  village  industries  must
 be  taken  to  that  area,  That's  the  must
 important  thing,  and  for  that  =  pur-
 pose,  to  some  extent,  some  action  is
 being  taken  in  respect  of  some  of
 these  areas.

 There  are  some  other  thdustries,
 largely  in  the  private  sector,  Well,
 we  have  got  our  system  of  licensing.
 We  can  refuse  a  lictace  but  we  have
 not  got  any  legal  power  to  force  a
 person  to  go  to  a  particular  area.  The
 Planning  Commission  and  the  licensing
 bodies  will  have  an  influence  in  the
 matter,  and  they  are  trving  to  exer-
 cise  all  influence.

 734  bra,

 (Mr.  Deruty-Speaken  in  the  Chair]
 The  licensing  committees  know  from

 our  surveys  the  places  which  are
 under-developed.  The  general  inclin-
 ation  now  is  to  see  that  where  there
 are  deficiencies  in  a  certain  industry,
 at  the  time  of  allocating  tne  additonal
 capacity  to  ask  them  to  carry  it  to
 those  under-developed  places.  These
 places  which  have  got  estab'ished  are
 paid  less  attention.  That  is  cne  way,
 through  licensing.  The  limited  powers
 that  we  are  having  are  being  used
 to  the  utmost  extent  to  see  that  these
 industries  are  carried  tc  places  where
 the  need  is  more  because  industrialis-
 ation  is  important  as  the  hon.  Member
 himself  has  stressed  that  fact  very
 much.

 There  is  another  thing.  Industries
 would  not  be  pushed  into  those  places.
 Conditions  have  to  be  created  so  that
 they  are  attracted  to  those  places.
 That  is  the  kind  of  thing  thet  we  have
 to  do.  One  is,  the  resources  have  to
 be  explored.  There  are  hidden  re-
 sources  and  unexplored  resources  in
 all  parts  of  the  country.  An  area
 which  may  look  like  a  barren  warte
 today  may  have  got  hidden  treasures
 there.  An  hon.  Momber  asked  me
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 what  we  are  going  to  do  about  it.  I
 may  inform  hon.  Mermbers  that  the
 Geological  Survey  of  India  are  carry-
 ing  out  surveys  in  many  parts  of  the
 country.  The  hon.  Mover  of  the
 resolution  referred  to  it,  I  have  got
 the  report  showing  what  is  being  done
 in  such  areas.

 Shri  M.  L.  Dwivedi:  Place  it  on
 the  Table  of  the  House.

 Shri  Nanda:  |  will  do  that.  There
 is  no  time  to  go  over  all  the  ground.
 A  great  deal  has  been  done  and  is
 being  continuously  done  to  find  out
 where  the  resources  are.

 The  main  thing  is  the  basic  develop-
 ment,  in  the  beginning.  First,  when
 the  question  of  a  steel  plant  arose,
 Madhya  Pradesh  did  not  get  one  be-
 cause  they  did  not  have  the  other
 overheads  there,  such  as  transport,
 power,  water,  etc.  If  they  do  not  have
 such  facilities,  then  things  like  steel
 plants  will  not  cope  at  all.  But
 gradually,  the  pace  of  development  in-
 ereases.  First  it  was  one  steel  piant,
 and  then,  some  other  places  also  had
 steel  plants.  So  far  as  all-India
 schemes  are  concerned,  they  are  pro-
 ceeding  everywhere,  in  different  parts
 of  the  country.  First,  there  was  only
 one  fertiliser  factory.  Then  there  was
 an  outcry  for  more.  Now,  every
 State  can  have  a  fertiliser  factory.
 This  is  how  the  country  has  generally
 pro;

 Another  important  aspect  is,  power
 facilities  and  transport  facilities  should
 be  increased  everywhere.  There  is
 also  the  question  of  roads,  communi-
 cation,  technical  education.  All  these
 are  basic  factors.  Therefore,  we  have
 to  see  to  it  that  preferential  treatment
 is  given  to  those  areas  which  are
 keckward.

 One  hon.  Member  has  referred  to
 the  basic  attitude  that  is  adopted.  He
 has  observed,  “You  are  only  using  the
 same  kind  of  mentality  or  argument
 as  the  British  rulers  did,  namely,
 where  you  get  the  greatest  phaida,
 you  give  it".  Now,  the  question  is,
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 the  backward  areas  have  to  be  deve-
 loped  and  their  rate  of  growth  has  to
 be  hastened;  there  should  be  a  faster
 rate  of  development  in  those  areas.
 But  how  do  we  do  it?  One  thing  is,
 we  give  them  more  resources.  In-
 deed,  we  gave  all  the  States  more
 resources  and  in  every  Plan  the  share
 of  the  States  or  at  least  the  amount
 of  outlay  in  the  States  has  been  rising
 very  rapidly.  I  think  it  was  a  200
 per  cent.  increase  in  the  second  Plan
 over  the  first  Plan.  In  the  third  Plan,
 it  is  going  to  be  bigger  still.  That
 is  one  thing.

 The  second  thing  is,  through  Central
 assistance,  we  enable  the  States  which
 have  got  less  revenue,  to  develop.
 Naturally,  when  their  revenue  is  less.
 they  need  assistance;  otherwise,  there
 would  have  been  better  conditions
 there.  For  that  purpose,  the  instru-
 ment  of  central  assistance  is  used  to
 transfer  the  resources,  I  could  give
 figures  but  I  do  not  want  to  take  the
 time  of  the  House.  The  figures  would
 thow  that  the  position  of  the  States
 which  were  comparatively  in  a  more
 unfavourable  position  is  being  improv-
 ed,  The  percentage  of  Central  assist-
 ance  to  the  total  development  outlay
 in  the  States  is  very  high  in  the  areas
 or  in  the  States  which  are  considered
 to  be  less  favoured.  So,  this  transfer
 of  resources  is  taking  place  through
 the  Finance  Commissions.  The  two
 Finance  Commissions  have  transferred
 fairly  large  resources  to  the  backward
 areas  or  backward  States  than  to  the
 others.

 One  hon.  Member  said  that  we  con-
 aider  only  the  economic  considerations
 But  where  are  the  resources?  There
 has  to  be  an  inflow  of  resources.
 Where  is  that  money  to  come  from.
 unless  at  some  point  in  the  economy
 there  are  some  major  surpluses?  If
 there  are  no  surpluses  where  is  going
 to  be  the  money  coming  from,  to  this
 area  or  that  area?  Therefore,  there
 has  to  be  that  large  scale  development
 started  on  the  basis  of  economic  and
 technical  considerations  which  are
 very  important  in  the  initial  stages.
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 Plan
 Mr.  Deputy-Speaker:  Since  there

 have  been  8  large  number  of  hon.
 Members  who  have  made  several
 points,  I  think  the  hon.  Minister  may
 lay  a  statement  on  the  Table  in  reply
 to  the  points  made.

 Shri  Nanda:  |  will  do  that.  How
 much  more  time  can  I  have,  Sir-

 Mr.  Deputy-Speaker:  I  thought  it
 was  over.

 Shri  BB  L,  Saksena:  We  want  to  hear
 him.  This  is  an  important  question.

 Mr.  Deputy-Speaker:  But  there  is
 no  time.  The  House  has  taken  a  ce-
 cision  about  the  time,  already.  Any-
 way,  the  hon.  Minister  may  have  three
 or  four  minutes  more.

 Shri  Harish  Chandra  Mathor:  This
 is  a  very  important  subject  and  there
 are  more  points  to  which  we  would
 like  to  have  his  reply.  (Interrup-
 tions.)

 Shri  Shree  Narayan  Das:  This  is  a
 very  important  subject.

 Mr,  Deputy-Speaker:  This  morning
 the  House  took  one  decision  and  I  am
 trying  to  execute  that.  If  the  House
 now  desires  that  that  should  be  upset,
 I  have  no  objection.

 Shri  Harish  Chandra  Mathor:  Can
 this  discussion  be  adjourned  now  and
 taken  up  later?

 Mr.  Depaty-Speaker:  No.  The  hon.
 Minister  may  take  5  minutes  more.

 Shri  Nanda:  |  would  try  to  state  the
 very  important  points  very  rapidly.  I
 must  make  it  very  clear  that  when  |
 say  all  this,  I  am  also  keenly  aware
 of  the  fact  that  this  general  develop-
 ment  in  the  country  is  not  going  to
 solve  the  problem  of  backward  areas
 by  itself.  It  may  be  that  the  whole
 country  may  be  developing  and  some
 areas  may  become  relatively  worac.
 Therefore,  special  {Interest  has  to  be
 taken  in  those  areas.  Special  efforts
 and  sacrifices  have  to  be  made  for
 those  areas.  That  is  true.
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 Shri  Harish  Chandra  Mathur:  Noth-
 ing  has  been  done  so  far.

 Mr.  Deputy-Speaker:  If  nothing  has
 been  done,  why  are  the  hon.  Members
 so  eager  for  the  reply

 Shri  Harish  Chandra  Mathur:  We
 wan’  that  he  gives  some  positive  as-
 surance  that  this  is  going  to  be  done
 now  at  least.

 Mr.  Depu'y-Speaker:  That  is  what
 he  is  doing.  (Interruptions).

 Shri  Nanda:  I  admit,  if  he  is  satis-
 fled,  that  the  progress  has  not  been
 enough  and  that  it  should  be  much
 more.  Progress  has  not  been  enough
 in  housing,  employment  and  several
 other  directions.  It  is  an  unfortunate
 part  of  the  present  state  of  develop-
 ment  in  a  very  limited  period.  Even
 in  U.K.  and  other  advanced  countries,
 these  are  depressed  areas  and  they
 remain  even  today.

 About  what  has  been  done,  so  far
 as  resources  are  concerned  we  have
 tried  to  shift  more  resources  towards
 the  backward  States.  Regarding  in-
 dustrialisation,  I  have  given  an  idea.
 Both  through  ‘he  decisions  that  we  in
 the  Planning  Commission  and  in  Gov-
 ernment  and  through  as  much  in-
 fluence  as  can  be  exercised  in  the
 licensing  bodies,  we  have  been  doing
 that.  The  result  may  not  te  im-
 mediately  impressive.  The  Planning
 Commission  takes,  special  care,  when-
 ever  any  question  about  State  schemes
 and  plans  come  before,  to  see  that
 those  areas  which  we  know  are  in  a
 relatively  worse  condition  get  greater
 attention  and  more  resources.

 Of  course,  somebody  said  that  we
 should  direct  the  States  and  we  should
 have  the  money  here.  That  is  not
 possible;  our  present  Constitution  does
 not  permit  it  nor  is  it  desirable  at  all.
 Industrial  estates  are  being  set  up
 and  there  are  development  areas  =  in
 the  States.  Some  sites  are  going  to
 be  develoved  in  the  States.  These  are
 some  other  directions  in  which  we
 are  moving  in  order  that  industries
 may  move  to  those  areas.
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 Regarding  power,  there  is  complaint

 everywhere.  But  we  are  trying;  even
 though  they  are  unremunerative,  diese!
 sets  are  installed  in  a  number  of
 places.  More  provision  is  being  made
 for  roads  in  the  backward  areas  in  the
 Plan.  I  can  give  instances  of  States
 where  the  road  mileage  was  relatively
 less  and  we  try  to  see  that  the
 proportion  of  the  outlay  in  those  States
 is  re’atively  more.  In  regard  to  minor
 irrigation,  even  though  it  is  very
 costly  and  it  may  be  double  the  aver-
 age  cos!,  because  they  are  backward
 areas,  we  are  dong  it,  so  that  they
 may  have  a  chance  to  develop.

 30§46

 I  have  a  great  deal  more  to  say,  but
 I  do  not  want  to  run  the  risk  of  being
 told.....

 Mr.  Deputy-Speaker:  He  can  lay  8
 statement  on  the  Table  of  the  House.

 Shri  Nanda:  If  you  will  alow  me,
 I  want  to  make  just  one  statement  at
 the  end,  and  that  is  about  planning. Hon.  Members  have  said  that  pian-
 ning  has  got  into  disrepute  because,
 well,  nothing  is  coming  out  of  it.
 Take  the  shipyard  for  exampie.  Some
 hon.  Members  said  that  Planning  Com-
 mission  is  coming  in  the  way.  It  is
 absolu‘ely  wrong.  It  has  agreed  to  it
 and  some  money  is  going  to  be  spent
 during  the  Third  Five  Year  Plan  on
 ‘hat.  Well,  I  cannot  say  immediately
 it  will  be  done,  because  ‘locations
 are  yet  to  be  made.  I  can  only  make
 a  policy  statement.  But  I  may  just
 say  that  if  it  had  not  been  for  plan-
 ning.  if  it  had  not  been  for  the  efforts
 made  during  the  two  Plan  periods,
 the  development  would  have  been
 far  behind  the  levels  which  have  been
 attained.

 Shri  5.  L.  Saksena:  May  IT  ask  one
 question?

 Mr.  Deputy-Speaker:  There  are  too
 many  hon.  Members  who  want  to  put
 questions.  Also,  apart  from  the
 speech,  he  is  going  to  lay  a  statement
 on  the  Table  of  the  House.  Now  the
 mover.  He  will  have  five  minutes.
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 st  स०  ला०  दिववी  :  उपाध्यक्ष  महोदय,
 मंत्री  महोदय  ने  ४४  मिनट  में  जो  उत्तर  दिया
 है  घहतो  वैसा  ही  है  जैसा  “खोदा  पहाड़
 निकली  चुहिया”  शाप  ने  प्रपनें  भाषण  में
 बह  कुछ  नहीं  बताया  कि  पिछ  है  हुए  भौर  भ्विक-
 सित  क्षेत्रों  के  लिये  भाप  ने  झब  तक  बया
 किया  है  या  करने  वाले  हैं।  में  उनकी हो  किताबों
 से  यह  शबल  देखता  हूं  तो  मुझे  यह  मालूम  पड़ता
 है  कि  वह  जो  कहते  हैं  कि  इस  दिशा  में  बहुत
 कुछ  किया  जा  रहा  है  तो  में  बतलाऊं  कि
 दूसरी  योजना  में  भ्रौद्योगिक  विकास  के  लिये
 ROKK  करोड़  रुपया  खर्च  किया  गया  जिसमें
 से  कुल  ६८४  करोड़  रुपया  देहातो  क्षेत्रों  में  ख्चे
 किया  गया  ।  इस  तरह  से  लगभग  ३  प्रतिशल
 गांवों  में  खच्च  किया  गया  o  इसो  तरह  से  तीसरी
 योजना  में  उद्योगों  के  लिये  ४,४००  करोड़
 रूपया  रक्स्वा  जा  रहा  है  |  जिसमें  से  केवल
 >५०  करोड़  देहातों  व  कस्बों  के  लिये  है
 भौर  जो  कि  केवल  ५-६  प्रतिषत  है  |  इस
 के  मानी  यह  हैं  कि  पहले  ३  प्रतिषत  दिया  गया
 था  जब  कि  ब ४.  प्रतिशत  दिया  जा  रहा  है  |
 इससे  भ्रन्दाजा  लगाया  जा  सकता  है  कि  योजना
 भायोग  कितना  ज्यादा  काम  हमारे  पिछड़े
 क्षेत्रों  मे ंकरना  चाहता  है  या  कर  रहा  है
 इस  नीति  से  ग्रामीण  क्षेत्रों  को  लाभ  नहीं
 पहुंच  सकता  मले  हो  देश  के  कुछ  क्षेत्रों  का
 विकास  हो  जायगा  लेकिन  पिछड़े  हुये  क्षेत्र
 पोछे  रह  जायेंगे  ।  मैं  चाहता  था  कि  मंत्री  महोदय
 ने  जो  इतता  कुछ  कहा  उस  के  स्थान  पर
 अगर  थोड़ा  मी  कार्यरूप  में  परिणित  कर  के
 दिल्ला  सकते  तो  हमें  सनन्‍्तोप  हों  सकता था  ।
 मंत्रों  महोदय  ने  यह  तो  स्वीकार  किया  कि
 प्रविकसित  क्षेत्रों  के  विकास  के  लिये  झब  सक
 कम  काम  हुमा  है  |  उन्होंने  यह  ब्राइबासन
 तो  दिया  है  कि  सरकार  पिछड़े  हुये  क्षेत्रों  बे
 विकास  के  लिये  प्रावययक  कदम  उठायेगी
 छेकिन  मुझे  यह  खेद  के  साथ  कहना  पड़ता  है
 कि  जो  बातें  मैंने  पौर  सदन  के  धन्य  सदस्यों
 मे  उन  के  सामने  रक्‍्खी  हैं  उन  को  ध्यान  में
 रखते  हुये  उन्होंने  उन  उपायों  में  एक  भी  उपाय
 I9  (Ai)  LS—9

 Development  of  0548
 Bockward  Areas  in

 the  Third  Five  Yeer
 Plan

 नहीं  बताया  है  जो  कि  वह  प्रपने  इस  प्राष्वासन
 की  पूर्ति  के  लिये  प्रपनाये  जा  रहें  है  !

 में  सदन  के  उन  माननीय  सदस्यों  का
 बहुत  प्राभारी  हूं  जिन्होंने  कि  इन  पिछड़े  हुये
 क्षेत्रों  के  बारे  में  सरकार  का  ध्यान  झाकप्ट
 किया  है  भौर  मैं  समझता  हूं  कि  पूरा  सदम  ही
 मेरे  इस  प्रस्ताव  का  समर्थक  है  1  लेकिन  मंत्री
 महोदय  किसी  भो  सदस्य  को  सिवाय  प्राव्वासन
 देने  के  कोई  सनन्‍्तोषप्रद  उत्तर  नहीं  दे  सके
 जिसका  कि  मुझे  बड़ा  खेद  है  ।

 जहां  तक  सड़कों  का  सवाल  है  हम  देखते
 हैं  कि  सरकार  का  ध्यान  दाहरों  की  भ्रोर  ही
 प्रधिक  जाता  हैं।  णहरों  के  जारों  शोर  गर्ग
 रोइस  बनाई  जा  रही  हैं  सड़कों  को  चौड़ा
 किया  जा  रहा  है  |  लेकिन  सड़कों  की  लम्बाई
 नहीं  बढ़ाई  जा  रही  है  1  रूरल  एस्याज  में
 एक  मील  भी  रेल  की  पटरी  या  सड़क  नहीं
 बनाई  जा  रहो  है  ।  प्रव  दाहर  में  तो  पैसेस्जर
 एमेनेटीज़  बढ़ाई  जा  रही  हैं  ।  नये  नये  प्लेटफार्स
 कोद  खोद  कर  बनाये  जा  रहें  है  भौर  नये
 नये  कलब  स्टेशन  बनाये  जा  रहे  हैं  लेकिन
 कल  एरियाज  में  एक  मील  भी  रेखवें  लाइन
 या  सड़क  नहीं  बनाई  गई  है  भौर  उस  के  बारे
 में  मंत्री  महोंदय  एक  ांकदा  भी  नहीं  रख
 सके  ।  शाहरों  की  तरह  गाँवों  पर  करोड़ों
 रुपये  कयर्च  नहीं  हो  रहे  हैं  मैंने  भी  उन  झांकड़ों
 को  देखा  है  शौर  वह  श्राकड़ों  की  किताबें
 मेरे  पास  भी  मौजूद  हैं  जिसने  कि  ६४०
 पेज  पर  यह  प्राइवासन  दिया  गया  है

 “The  National  Development
 Council  recommended  that  there
 should  be  continuous  study  of  the
 problem  of  diminishing  all  regio- nal  disparities  and  by  suitable
 study  indicators  of  regional  deve-
 lopment  be  evolved.”

 लेकिन  मुझे  कहता  है  कि  प्रापने  जितने
 मी  प्राव्यासन  दिये  हैं  उनमें  से  एक  को  मी
 कैरी  प्राउट  नहीं  किया  है  |  प्राखिर  प्राज  तक
 इन  पांच  सासों  में  प्रापने  क्या  कास  किया  है
 चौर  जब  यह  पता  लगाने  की  कोशिक्ष  की  जाये
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 तो  मालूम  पड़ेगा  कि  “खोदा  पहाड़  और
 निकली  चुहिया"  वाली  कहावत  यहां  चरिताय॑
 होती  है  ।  मैं  जानना  चाहता  हूं  कि  इंडोकेटर्स
 इवौल्व  करने  का  तरीका  क्‍या  है  ?  इस  के
 लिये  झाप  पिछड़े  हुये  क्षेत्रों  में  हर  जिले
 की  बेसिक  इतकम  का  पता  लगायें  भौर  उस
 का  मुकाबला  बड़े  शहरों  भौर  दूसरे  क्षेत्रों
 से  करें  a  जिस  तरह  से  प्रापने  बस्ती  जिले
 का  सर्वेक्षण  कराया  है  शर  जिस  की  रिपोर्ट
 भी  शा  गई  है  इसी  तरह  से  न्य  पिछड़े  हुये
 जिलों  का  भी  सर्वेक्षण  करायें  ।  यही  बात
 कम्युनिकेशंस  के  संबंध  में  लागू  होती  है  ।
 कम्युनिकेशंस  के  क्षेत्र  में  हर  जिले  ने  कितनी
 कितनी  तरक्की  की  है  उसका  पता  लगा  कर
 एक  का  दूसरे  से  मुकाबिला  करें  झौर  जहां
 उसकी  व्यवस्था  कम  हुई  हो  वहां  उस  को
 बढ़ाया  जाये  ।  प्राप  श्राज  नगरों  को  इंडरिद्रय-
 साइज  कर  रहे  हैं  भ्ौर  जहां  पर  कि  खरीदने
 की  बाक्ति  ज्यादा  है  वहां  हम  तमाम
 माल  भौर  गल्ला  खींच  कर  ले  जायेंगे  और
 जिसका  कि  नतीजा  यह  होगा  कि  में  गांव
 भौर  पिछई  हुये  इलाकों  के  निवासी  ौर
 गरीब  हो  जायेंगे  ।  उनका  गल्‍्ला  सस्ते
 दामों  पर  बेचा  जायेंगा  इसलिये  मैं  चाहता  हूं
 कि  जो  प्रापके  प्रश्न  के  सरप्लस  एरियाज  हैं
 झौर  गरोब  भौर  भविकरित  एरियाज  हैं
 उनको  झाप  इंडरिट्रयल  सिटीज़  से  न  जोड़ें
 क्योंकि  इस  तरह  तो  वे  भौर  गरीब  बन  जायेंगे  t
 इसके  लिये  मेरा  भाप  को  सुझाव  है  कि  झाप
 एक  बकिंग  ग्रुप  बनाइये  जोकि  सभी  स्टेट्स
 में  हो  भौर  केन्द्र  में  हो  भ्लौर  यह  बकिंग  प्रुप
 पिछड़े  हुये  क्षेत्रों  का  बराबर  झध्ययन  करता
 रहे  घौर  हर  महोने  या  तीसरे  महीने  भाप
 के  पास  उसकी  रिपोर्ट  भातों  रहे  कि  प्रब  वहां
 पर  उतना  काम  हो  रहा  है  भौर  इतना  काम
 होना  झभी  शोष  है।  इतना  पिछड्रापन  झभी  वहां
 पर  मौजूद  है।  यह  पिछड़ेतन  को  रिमूव  करने
 का  तरीका  है  ऐसा  करने  से  ही  यह  काम  झागे
 चलेगा  |  बरना  यह  काम  होने  वाला  नहीं  है
 घौर  प्लातिंग  कमिशन  के  जो  बड़े  प्रफ॒पर  हैं
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 झौर  जो  लम्बी  लम्बी  तनख्वाहें  पा  रहे  हैं
 उनको  गांबों  की  बाबत  कुछ  भी  पता  नहां
 होता  क्योंकि  वे  कभी  देहातों  में  जाते  नहीं  हैं  t

 48  hrs.

 हमीरपुर  जिछे  में  सब  सड़कें  बन  चुकी
 हैं  भौर  ६  लाख  रुपया  दिया  गया  है  ऐसा
 बतलाया  जाता  है  जबकि  हालत  यह  है  कि
 बुन्देलखंड  के  चारों  तरफ  ६  नदियां  हैं  लेकिन
 एक  नदी  पर  भी  पुल  नहीं  बना.  हुआ  है  t  यह
 जो  डामर  सड़क  बनने  की  बात  शाप  ने  कही
 तो  वह  डामर  की  सड़क  कानपुर  में  बनी  है  ।
 हमीरपुर  जिले  की  यह  बात  नहीं  है  ।  वहां
 पर  कोई  भी  सड़क  नहीं  बनी  है  भौर  जो  ६
 लाख  हपया  दिया  गया  था  वह  लैप्स  हो  गया
 झौर  वह  खर्च  नहीं  हुआ  ।  वह  खर्च  ही  नहीं
 हुआ  |  इसी  तरह  से  ौर  जगह  भी  हो  रहा
 है  |  मैं  केवल  भपने  जिले  की  बात  नहीं  कह
 रहा  हूं  -  बल्कि  जो  भी  पिछड़े  क्षेत्र  है  ग्राप
 उनके  लिये  कुछ  नहीं  कर  रहे  हैं  |  दो  पंच-
 वर्षीय  योजनायें  निकल  गयीं  t  oe  तृतीय
 पंचवर्षीय  योजना  शझा  रही  है,  उसका  भी
 प्रापने  ड्राफ्ट  बना  कर  मेज  दिया  है  ag
 चुपचाप  भेज  दिया  गया,  हमसे  पूछा  भी
 नहीं  कि  बया  होना  चाहिये  ।  हमारे  देश  की
 ८२  प्रतिशत  जनता  देहात  में  रहती  है  y  सारे
 देश  में  कुल  ७३  दहर  हैं जिन  में  tc
 प्रतिशत  जनता  रहती  है  /  इन  शहरों  के  लिये
 झाप  १,०००  करोड़  रुपया  स्वर्च  करना  चाहते
 हैं  ।  लेकिन  हमारे  पिछ  क्षेत्रों  के लिये  भाप
 कुछ  नहीं  करना  चाहते  ।  भाप  जड़  में  पानी
 नहीं  देता  चाहते  केवल  पत्तियों  को  सींचते
 हैं  ।  लेकिन  जब  तक  जड़  हरी  नहीं  रहेगी
 पत्ते  भी  नहीं  हरे  रह  सकते  ।

 जो  तू  सींचे  मूल  को  फूले  फले  प्रधाय
 लेकिन  भाप  पत्तों  को  सींबना  चाहते  हैं  शोर
 जड  को  उपेक्षा  कर  ई उ  हैं  झाप  बड़े  बड़े
 दाहरों  में  कारखाने  खोलते  हैं,  लेकिन  देहात
 के  लिये  कुछ  नहीं  करना  चाहते  झब  भी
 समय  है  कि  प्राप  इस  तरफ  ध्यान  दें  धौर
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 संविधान  में  जो  प्रापइवासन  दिये  हैं  उन  को
 कार्यान्वितों  करने  का  प्रयन्न  करें  |  झब  समय
 प्रा  गया  है  कि  श्राप  कुछ  ठोस  कदम  उठायें  t
 केवल  शब्दों  से  काम  नहीं  चल  सकता  |

 Fine  words  do  not  butter  parsnips.
 श्राप  के  दाब्दाडम्बर  से  हमारा  कोई  फायदा
 नहीं  हो  सकता  ।

 सारी  गुलिस्तां  पढ़  गये  मतलब  न
 पाया  बाग़  का

 शौर  प्रधिक  समय  न  लेते  हुये  मैं  यह
 कहना  चाहता  हूं  कि  सरकार  इस  प्रस्ताव
 को  स्वीकार  कर  ले  ।
 Shri  Nanda:  I  have  to  say  that  I

 accept  the  last  suggrstion  of  the  hon.
 Member  about  the  working  groups
 making  a  continuous  study.  I  hope
 tied

 that  assurance  he  will  withdraw

 श्यो  Ro  ला०  द्िंवेषो :.  यह  ख्याल  करते
 ढपे  कि  श्राप  एक  कंक्रीट  काम  करने  जा  रहे  हैं
 शौर  एक  वर्किंग  ग्रप  बिठाना  चाहते  हैं,  मैं
 प्रपने  प्रस्ताव  को  वापस  लेने  की  प्रनुमति
 चाहता  हूं.  लेकिन  यह  रूयाल  रहे  कि  तृतीय
 योजना  में  इन  जीजों  का  उल्लंघन  न  हो  1

 उपाध्यक्ष  महोबय  :  जिन  माननो4  सदस्यों
 ने  संशोधन  दिये  हैं  क्‍या  वें  भी  वापस  लेते  हैं  1
 क्या  हाउस  की  प्राज़ा  &  कि  वह  संशोधन
 शौर  यह  प्रस्ताव  वापस  लिया  जाय  ?

 कुछ  सानतोय  सदस्य  :  जी  हां  ।
 The  amendments  were,  by  leave,  with-

 drawn,
 The  Resolution  was,  by  leave,  with-

 drawn.

 18.63,  hrs,
 RESOLUTION  RE:  ESTABLISHMENT
 OF  VARIOUS  DEFENCE  COUNCILS

 Mr.  Deputy-Speaker:  Now  Shri
 Patnaik  might  move  his  Resolution
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 Shri  U.  C.  Patnaik  (Ganjam):  I  will

 require  a  little  more  time  than  that.
 I  will  not  take  even  a  minute  more
 than  what  is  necessary,

 Mr.  Deputy  -Speaker: minutes  should  be  enough.
 Shri  U.  C.  Patnalk:  I  am  prepared

 to  cut  short  the  whole  debate.

 Twenty

 I  beg  to  move  that—
 “This  House  is  of  opinion  that

 Army,  Navy,  Air  Force  and  Pro-
 duction  Councils  be  established
 together  with  an  over-all  Defence
 Council  to  co-ordinate  and  con-
 trol  their  activities.”
 With  China  occupying  portions  of

 our  territory  and  taking  advantage  of
 our  military  weakness  here  and  there
 and  with  Pakistan  sabre-rattling  with
 American  aid,  I  submit  that  the  de-
 fence  of  this  country  is  the  most  im-
 portant  problem  today.  The  defence
 of  the  country  requires  a  very  strong
 organisation,  well-equipped  and  pre-
 pared  for  any  contingency  in  defend-
 ing  our  frontiers.  In  this  view  of  the
 matter  T  request  this  House,  the  hon.
 Prime  Minister  as  well  as  the  hon.
 Minist-r  of  Defence  to  take  a  very
 impersonal  view  of  the  proposal  that
 I  am  making.  I  too  forget,  on  my
 part,  that  M  is  the  Defence  Minister
 or  A,  B  and  C  are  the  Service  Chiefs.

 T  beg  to  propose  that  our  system  it-
 self  be  changed  to  suit  modern  require-
 men's,  to  imorove  the  efficiency  of  the
 defence  organisation,  to  make  us  equip-
 ped  for  defence  and  to  support  our
 hon.  Prime  Minister's  foreign  policy
 through  a  strong  defence  organisation.
 That  ix  all  that  T  want.  IT  have  here
 absolutely  nothing  to  discuss  on  party
 Ines.  This  discussion.  T  appeal,  must
 cut  across  all  party  lines  and  we  and
 the  Government  must  take  a  very
 impersonal  view  of  this  proposal  to
 ace  that  we  have  the  best  svstem
 possible,  that  we  have  a  fool-proof
 svstem  where  there  will  be  the  maxl-
 mum  efficiency  and  the  maximum
 economy  and  that  there  will  be  no
 loophole  for  weaknesses,  for  frustra- and  speak  for  20  minutes.  tlon.  for  corruption  and  #0  on.
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 Therefore,  I  beg  to  move  this

 resolution,  and  I  do  so  with  reading 8  part  of  the  speech  of  the  Prime  Min-
 ister  on  the  25th  March,  955  when
 the  Commanders-in-Chief  were  re-
 designated  as  Chiefs  of  Staff.  The
 Prime  Minister  assured  the  House
 that  the  Council  system  would  be
 ultimately  introduced  in  India.  I  am
 reading  from  his  speech.  This  is  what
 he  sald:

 “In  some  countries  where  they
 have  got  these  Commanders-in-
 Chief  in  this  manner—in  fact  in
 most  democratic  countries—they have  some  kind  of  Defence  Coun-
 cils;  in  England,  for  instance,
 there  is  the  Army  Council,  the
 Air  Council  and  the  Admiralty,
 which  perform  the  functions  of
 the  Commanders-in-Chief.  No
 doubt,  it  may  be  desirable  for  us
 also  to  form  these  Councils.  We
 shall  look  into  this  matter.  We
 cannot,  of  course,  produce  a  Coun-
 cil  suddenly.  A  Council  repre-
 sents  a  great  deal  of  experience
 and  accumulated  knowledge  on
 the  part  of  our  senior  officers.
 But  we  are  going  into  this  matter
 and  hope  gradually  to  develop
 these  Councils  for  each  of  thesc
 services.”

 This  is  what  the  Prime  Minister
 assured  the  House  five  years  ago,  and
 T  believe  that  five  long  years  have
 been  adequate  to  give  our  senior
 officers  the  necessary  training  to  man
 these  Councils.

 Then,  Sir,  I  come  to  Dr.  Katju  who
 within  a  few  months  succeeded  the
 Prime  Minister,  and  for  reasons  best
 known  to  him,  or  according  to  the
 brief  that  he  got  from  the  Defence
 Ministry,  In  reply  to  a  Starred  Ques-
 tion  from  the  hon.  Member,  Shri  M.  R
 Krishna,  on  the  7th  September,  1955,
 stated  that  we  have  a  Defence
 Mintster’s  Committee  and  a  Committee
 for  each  of  the  three  Services,  which
 were  replicas  of  the  Council  system
 in  other  countries.  He  sald  that  Gov-
 ernment  would  activise  these  Com-

 APRIL  8,  960  Establishment  of  Various  70554 Defence  Councils

 mittees  for  the  present,  see  how  they
 work,  and  then  if  there  is  any  lacuna,
 he  assured  the  House  that  Government
 will  have  the  Councils,

 That  was  about  six  months  after
 the  Prime  Minister's  assurance  to  the
 House,  Then  nothing  happened.

 The  Estimates  Committee  went  into
 the  matter,  and  in  one  of  the  best
 reports  of  the  Estimates  Committee,
 the  Twenty-sixth  Report  on  the
 Ministry  of  Defence,  they  pointed  out
 the  lacunae  in  the  present  system.
 They  pointed  out  that  our  Committee
 system  is  not  the  same  as  the  Council
 system  in  U.K.  and  they  suggested
 that  our  Government  should  try  to
 study  the  system  prevailing  in  other
 countries,  particularly  U.K.,  U.S.A.
 and  other  countries,  and  adopt  the
 same,  or  place  before  Parliament  a
 legislation  for  changing  our  present
 system.  The  Estimates  Committee
 stated  that  while  bringing  in  such  a
 resolution,  Government  must  prepare
 &  memorandum  showing  what  is  the
 state  of  affairs  in  other  countries,  what
 is  the  advantage  or  disadvantage  of
 the  respective  systerns  and  bring  a
 legislation  for  statutory  reorganisation
 of  the  Defencce  Services.  That  was
 placed  on  the  Table  of  the  House  In
 July,  1958,  about  three  years  ago.  In
 spite  of  that,  our  Defence  Ministry
 seems  to  be  particular  that  there
 should  be  no  councils  of  the  kind  in
 India.  They  seem  to  hold  the  view
 that  the  present  committees,  the
 Defence  Minister's  committee  and  the
 three  service  ittees,  are  adequat
 for  the  purpose,  that  they  are  more
 or  less  replicas  of  the  council  system
 of  the  U.K..  and  therefore  there  is  no
 need  to  go  in  for  any  change.

 Before  I  give  details  of  our  system
 and  thelr  system,  let  me  make  a  sort
 of  comparison  of  their  system  with
 ours.  Our  Lok  Sabha  Secretariat  hax
 produce  another  nice  book.  “Defence
 Matters  in  the  British  Parliament”.  Tt
 is  a  very  interesting  book,  and,  In
 splte  of  the  great  expert  and  specia-
 lised  knowledge  possessed  by  our
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 |  would  request  them  to  go  through
 the  book  produced  by  our  Research
 Department,  which  shows  the  position
 In  U.K.,  how  they  treat  Parliament,
 aow  they  bring  everything  before
 Parliament  and  so  on.

 In  that  book,  they  have  given  8
 sort  of  picture  of  the  U.K.  organisa-
 tion.  First,  they  have  the  Defence  Com-
 mittee  at  the  top.  Then  you  have  the
 Minister  of  Defence.  He  has  two
 organisations  under  him.  One  is  the
 Defence  Board,  and  the  other  a  newly
 created  organisation,  the  Chief  of
 Defence  Staff  Committee  presided  over
 by  the  Chief  of  Defence  Staff.  The
 Defence  Board  has  the  Defence
 Minister  himself  aa  Chairman,  and  the
 members  are  the  three  Service  Minis-
 ters,  the  Minister  of  Supply,  Chief  of
 the  Defence  Staff,  the  Permanent
 Secretary  of  Defence,  the  three  Chiefs
 of  Staff  and  the  Chief  Defence
 Scientist,  This  is  the  constitution  of
 the  Defence  Board.  The  post  of  Chief
 of  Defence  Staff  was  created  in  1958.
 Air  Marshal  Dixon  was  the  first  Chief
 of  Defence  Staff,  and  now  it  is  Lord
 Mountbatten.  He  has  got  the  Defence
 Board,  Under  this  organisation,  there
 are  four  other  organisations.  One  is
 the  Supply  Department  under  the
 Minister  of  Supplies,  the  others  are
 the  service  organisations—the  Army
 Council,  Admiralty  and  Air  Council.
 presided  over  by  the  three  Service
 Ministers,  corresponding  to  our
 Deputy  Ministers.  In  these  Service
 Councils  the  members  are:  chief  of
 the  particular  service.—Chief  of  the
 Army  Staff,  First  Lord  of  the
 Admiralty  or  Air  Marshal  as  the  case
 may  be—the  Deputy  Chief  of  Staff
 and  the  principal  staff  officers  of  the
 respective  services,  the  Parliamentary
 Under-Secretary,  the  Permanent  Sec-
 retary  and  the  Accounting  Officer.
 The  Principal  Staff  Officers  are  the
 Chief  of  General  Staff,  Adyutant-
 General,  Quartermhaster  General,
 MGO,  Engineer-In-Chief  and  the
 Mflitary  Secretary.  These  military
 specialists  are  in  the  council,  each  one
 of  them  specialising  in  some  partl-
 cular  subject,  each  one  of  them  res-

 p  for  some  particular  subject,
 and  they  have  their  place  in  the
 council  statutorily,  that  is  according
 to  law.  Not  only  the  Chief  of  Staff,
 but  all  the  Principal  Staff  Officers  are
 members  of  the  Army,  Navy  or  Air
 Council.  On  the  civilian  side,  you
 have  the  Secretary  for  that  particular
 department  or  Ministry,  and  you  have
 got  the  accounts  officer  for  that
 department  or  Ministry.  These  था
 sit  together  with  the  service  Minister,
 corresponding  to  our  Deputy  Minis-
 ters  here,  in  the  chair.  Under  the
 overall  direction  and  control  of  Gov-
 ernment,  and  according  to  the  overall
 directives  of  Government,  this  service
 committee  is  for  all  practical  purposes
 the  government  for  that  particular
 branch.  It  is  responsible  for  training
 it  is  ponsible  for  organisation;  It  is
 responsible  for  discipline,  and  it  Is
 responsible  for  that  entire  service.  So,
 in  the  English  system,  with  8  Service
 Minister,  corresponding  to  our  Deputy
 Minister  in  the  chair,  you  have  got
 all  these  people  there  with  the  statu-
 tory  power  of  arriving  at  decisions.

 In  our  system,  we  have  got,  no
 doubt,  as  I  said  earlier,  the  Defence
 Minister's  committee,  of  which  the
 Defence  Minister  In  the  chairman,  and
 the  two  Deputy  Defence  Ministers  are
 members,  and  the  three  service  chiefs
 are  members,  and  the  Defence  Secre-
 tary  and  the  Financial  Adviser  are
 also  members.
 78.6  bre.

 (Mr.  Spraxen  in  the  Chair]

 They  are  the  छह  of  the  Defi
 Minister's  committee.

 Then,  there  is  another  committee—
 called  the  three  services  committees,
 one  of  them  relates  to  the  Army.
 another  relates  to  the  Navy.  and  the
 third  one  relates  to  the  Air  Force
 Here  also,  it  is  the  Defence  Minister
 himaelf,  and  not  his  Deputy.  who  Is
 the  chairman  of  all  these  three  com-
 mittees.  There,  he  ts  the  chairman
 of  the  Defence  Ministers’  committec:
 here  also,  he  is  the  chairman  of  the
 three  services  committees.  And  who
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 are  the  members  of  these  service
 committees?  They  are  the  chief  of
 the  concerned  service,  the  Defence,
 Secretary  and  the  Financial  Adviser, a  very  small  group  that  sits  together
 and  does  it.

 Then,  of  course,  there  is  the  chair-
 man  of  the  Chiefs  of  Staff  Committee;
 he  is  not  the  Defence  Minister  at
 present,  you  have  the  Air  Marshal  as
 the  chairman;  the  other  two  chiefs
 are  there.

 But,  then,  one  very  important
 difference  between  their  committee
 and  our  committee  is  that  our  com-
 mittee  is  more  or  less  an  advisory
 committee  with  no  statutory  powers,
 where  the  PSO's,  that  is,  the  senior
 officers  of  the  particular  service  have
 no  statutory  right  to  be  present.  That
 Is  to  say,  if  it  is  an  Army  committee,
 if  the  Army  chief  wants  two  or  three
 of  his  PSO's  or  he  wants  anybody
 other  than  the  7808  to  come  and
 help  him  and  to  brief  him,  then,
 according  to  military  phraseology,
 that  particular  officer  will  be  in
 attendance;  he  will  be  in  attendance
 to  advise  his  Chief  of  Staff  who  will
 represent  the  matter  to  the  chairman
 or  to  the  committee.

 As  you  know,  Sir.  in  an  Armed
 Force,  the  Chief  of  S'aff  is  not  per-
 fectly  acquainted  with  all  the  diffe-
 rent  branches  of  activity.  He  fs  a
 speciallst  In  only  one  branch.  If  he
 has  been  an  infantry  man,  he  does  not
 have  anything  to  do  with  the  other
 services,  whereas  In  U.K.,  each  man
 who  Is  in  charge  of  8  particular
 organisation,  who  Is  called  the  PSO
 is  a  specialist  In  that  branch;  he  is
 responsible  for  that  particular  activity
 of  the  Army  or  the  Navy  or  the  Air
 Foree  as  the  case  may  be.  The  PSO
 is  a  very  senior  officer,  or  rather  the
 senlormost  officer.  These  PSO's  are
 generally  Lieutenant-Generals  or
 Maior-Generals:  they  are  the  right-
 hand  men  of  the  Chief  of  Staff.  In
 UK.  thev  are  there  by  a  statutory
 rieht  with  equal  powers,  so  that  each
 PSO  can  say,  well,  my  service  requires
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 this,  unless  this  is  done,  my  service
 will  not  be  able  to  face  the  Chinese
 aggression  or  the  Pakistani  aggres-
 sion,  these  are  the  things  which  you are  going  to  purchase,  my  service
 does  not  require  these  things,  more
 important  than  ail  these  things  are
 these  other  things,  and  so  on,  That
 statutory  right  of  each  senior  officer
 of  the  Armed  Forces  is  a  very  impor- tant  check  on  various  things;  it  Is  a
 check  on  corruption;  it  is  a  check  on
 inefficiency;  it  is  a  check  on  unpre-
 paredness  for  war.  In  our  country.
 we  have  not  got  it.  We  are  told  that
 our  system  is  a  replica  of  theirs,  Our
 system  is  a  replica  of  theirs  in  the
 sense  that  there  are  a  few  committees
 like  they  have  with  the  Defence
 Minister  in  the  chair  with  two  or  three
 Service  Chiefs  sitting  with  him,  with
 his  Financial  Adviser  by  his  side
 That  is  all.  Does  the  Defence  Minis-
 ter  get  the  advice  of  half  a  dozen
 PSO's?)  Whatever  the  Chief  of  the
 Army  in  the  Army  Committee  or  the
 Chief  of  the  Navy  in  the  Navy  Com-
 mittee  or  the  Chief  of  the  Alr  Force
 Committee  says,  that  is  final  because
 the  Defence  Minister  with  all  his
 pomp  and  splendour  fs,  after  all,  a
 non-technician,  a  layman  like  many
 of  us.  So  he  will  not  be  able  to  put
 his  foot  down  if  the  Army  Chief  or
 the  Navy  Chief  or  the  Air  Force  Chief
 tells  him  that  a  certain  thing  is
 required.

 For  instance.  when  Pakistan  threa-
 tened  ua  aero  the  तालतेरगा,  what  hap-
 pened?  We  purchased  Rs.  00  crores
 worth  of  Mvysteres,  Ouregons,  Can-
 herras,  Hunter  Hawkers.  a  dozen
 varieties  of  fiehters  and  bombers
 without  having  the  necessary  ammuni-
 tlon  or  bombs  for  use  with  them.
 That  Is  what  happened.  Whenever
 there  Is  a  panic.  अताास्जीफ  sava  that
 we  have  ta  make  Rs.  400  crores  worth
 ourchase  of  this  or  that.  There  ai!
 be  a  बणा हा किए,  demand  hrourht
 forward  or  It  will  be  purchased  bv
 deferred  navment  system,  the  nav.
 ment  heing  made  in  three  or  four
 vears.  We  will  go  in  for  things  which
 are  ¢eless.
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 So  from  every  point  of  view,  what
 I]  suggest  is  necessary.  It  is  not  only
 necessary  but  absolutely  essential,
 There  is  also  another  aspect  to  be
 considered.  As  I  said  in  the  begia-
 ming,  let  us  forget  that  we  have  the
 hon.  Shri  Krishna  Menon  as  the
 Defence  Minister  or  that  we  have  got
 General  so  and  so  as  the  Chief  of  the
 Army  Staff.  Let  us  take  an  objec-
 tive  view.  There  is  one  thing  which
 I  feel.  When  we  analyse  what  hap-
 pened  in  countries  all  round  India
 where  you  do  not  have  the  Council
 system  to  check  the  military  authority
 of  the  Chiefs  of  Staff,  we  can  come  tr
 our  conclusions.  On  the  other  hand,
 in  U.K.  and  other  countries,  it  docs
 not  happen  like  that,  That  is  because
 at  every  level,  you  have  got  com-
 mittees  with  Army  specialists,  Navy
 specialists  and  Air  Force  specialists
 on  the  one  hand  and  accounts  spec‘u
 lists  and  Secretariat  specialists  on  the
 other  with  the  Defence  Minister,  or  a
 service  Minister  in  U-K.,  in  the  chair.
 They  arrive  at  decisions  and  generally
 one  man  does  not  becomeall  power-
 ful.  Under  our  system,  every  soldies,
 every  jawan,  every  rating,  every  a'‘r-
 man,  looks  to  the  Chief  of  the  Parti-
 cular  Staff  for  his  promotion,  condi-
 tions  of  service  and  everything  clsec.
 He  is  all  in  al)  as  far  as  our  system  is
 concerned,  whereas  there  the  Council
 is  there.  So  he  will  look  to  th:
 Council  and  not  to  an  individua)  offi.
 cer  at  the  top.  That  is  why  in  those
 countries  where  you  have  the  Com-
 mittee  system  or  Council  system,  you
 do  not  have  these  Army  coups  or
 other  coups  which  are  happening  al!
 round  us.  This  is  another  aspect
 from  which  the  question  should  be
 viewed.

 Then  there  is  another  factor.  In
 those  countnes  where  you  have  the
 Council  system,  all  the  senior  officers
 are  there.  It  conduces  to  less  cor-
 ruption,  because  nobody  will  say,  ‘I
 will  go  and  purchase  Rs.  700  crore<
 worth  of  this  or  that’,  It  is  the
 Council  that  must  decide.

 There  is  still  another  factor  which
 I  would  appeal]  to  the  Defence  Minis-
 ter  to  consider.  In  U.K.,  between  the
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 Defence  Minister  and  the  Service
 Chiefs,  there  are  two  objective  layers.
 The  Army  Chief,  Navy  Chief  or  the
 Air  Force  Chief  does  not  have  direct
 access  to  him  officially  except  through
 the  lower  committee  or  through  the
 Defence  Minister's  Committee.  That
 द  why  in  those  countries,  you  do  not
 have  incidents’,  Here  I  may  be  per-
 mitted  to  refer  to  persons  by  name;
 we  had  an  incident  between  Snri
 Krishi.a  Menon  and  General  Thimayya which  has  created  so  much  trouble.

 in  U.K,  you  can  never  imagine
 such  a  controversy  because  the
 General  and  the  Defence  Minister  dis
 nol  have  official  contacts  in  mincr
 matters,  Of  course,  in  social  life  they meet  end  discuss  and  do  all  that.

 Shri  Feroze  Gandhi  (Rai  Barell): How  do  they  meet  Members  of  Pariia-
 meat  in  Great  Britain?

 Sbri  U.  C.  Patnaik:  will  come  2
 that;  thre  is  no  time  for  that,
 Mr.  Gandhi.

 There  is  another  thing  which  we
 rave  got;  but  let  us  make  an  objec.
 tive  study.  In  our  country  the
 Defo.ce  Minister  becomes  a  very  hard
 workec  man  because  he  has  to  look
 into  sc\cral  minor  details  of  adminis-
 tration  and  he  has  to  look  into  small
 matters,  personal  matters  and  ao  on.
 His  secretariat  also  ig  hard  worked.
 So,  from  his  point  of  view  it  is  neces-
 sary  that  there  should  be  commiltecs
 to  relieve  him.

 On  the  other  hand,  you  must  also
 See  it  from  another  point  of  view.  In
 our  country  the  Defence  Minister  has
 also  the  disadvan‘age  of  projecting
 himself  into  smaller  matters,  into
 minor  details  of  administration  with
 the  result  that  the  others  lose  initia-
 tive  and  fee]  frustrated.  That  is  also
 another  point  ot  view.

 I  am  just  giving  these  different
 points  of  view  for  the  consideration
 of  the  House.  I  am  told  that  Govern-
 ment  have  already  arrived  at  a  decl-
 sion  and  they  are  not  going  to  support
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 this.  That  is  a  different  question.
 But  I  am  presenting  these  facts  before
 the  House  for  a  permanent  need  to
 consider  it.  It  may  be  tomorrow  or
 some  other  future  day.  Here  is  a
 recommendation  of  the  Estimates
 Committee  and  they  will  look  into  it.

 I  look  at  it  in  relation  to  our  pre-
 sent  context.  We  say  that  we  have
 an  organisation  spending  more  than
 50  per  cent.  of  our  annual  revenues
 excluding  railways.  Whatever  we  may
 say,  we  are  not  so  prepared  for  war
 as  we  expect  the  country  to  be.  I
 have  my  faith  in  the  Armed  Services.
 But  I  feel  that  we  have  not  been  able
 to  plan  for  their  proper  equipment;
 we  have  not  been  able  to  plan  for
 their  contentment;  we  have  not  been
 able  to  plan  so  that  our  military
 expenditure  will  enure  to  civilian
 life  and  civilian  expenditure  will
 enure  to  military  life  as  they  do  in
 other  countries.

 So,  I  place  this  Resolution  before
 the  House.

 Shri  Feroze  Gandhi:  You  have  said
 nothing  about  the  Auditor  General.

 Shri  U.  om  Patnaik:  Yes;  as  Shri
 Gandhi  knows  the  Auditor  General
 has  given  a  lot  of  reports  against  the
 Defence  Organisation.  Not  only  this
 Auditor  Genera]  but  his  predecessor
 and  so  on.  They  have  given  reports
 that  hundreds  of  crores  of  rupees  are
 g@oing  down  the  drain  without  any
 proper  check  and  without  any  proper
 planning.  Those  reports  of  the
 Auditors  General  have  been  supported
 by  the  Public  Accounts  Committees
 formed  by  Members  of  this  House.
 They  have  made  re  dations
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 those  days,  and  later  on  with  Shri
 B.  G.  Mehta  as  Chairman,  has  given
 a  number  of  reports  which  our  Defence
 Organisation  should  study  with  due
 respect.  It  has  recommended  the
 Military  Engineering  Service  to  be  so
 organised  as  in  America  where  they
 have  got  a  peace-time  role  which
 would  make  savings  of  crores  and
 crores  of  rupees  every  year.  It  has
 made  recommendations  as  to  how  the
 Army  stores  should  be  reorganised.

 Mr,  Speaker:  Order,  order.  All  that
 may  be  very  good;  but  how  is  it
 relevant  to  the  resolution  before  us?

 Shri  U.  C.  Patnaik:  I  submit  that
 in  our  country  there  pas  been  no
 opportunity  for  the  Defence  Organi-
 sation  to  study  the  recommendations
 of  the  Parliamentary  committees  or  to
 study  the  state  of  affairs  in  countries
 to  arrive  at  some  sort  of  new  changes.
 That  is  why  I  submit  that  they  have
 got  to  look  into  this  and  to  reorganise
 our  Defence  affairs  so  that  all  these
 things  are  eliminated.

 Mr,  Speaker:  The  hon.  Member
 must  now  conclude.

 Shri  U.  Cc  Patnaik:  [t  is  an  important
 subject  and  I  am  sure  that  our  hon.
 Minister  would  be  prepared  to  give
 some  sort  of  patient  hearing  to  it.
 They  should  not  feel  that  simply
 because  it  comes  from  a  Member  of
 the  Opposition,  they  have  to  put  it
 down.  You  have  to  study  it  with  the
 future  of  the  country  in  mind,  with
 the  preparedness  for  war  in  mind,
 with  the  necessity  of  utilising  this
 organisation,  which  is  utilising  half  of
 our  annual  expenditure,  for  nation-

 from  time  to  time.  So,  that  is  the
 audit  side  of  it.  That  is  the  side
 checking  unnecessary  expenditure.
 Because  the  whole  Defence  is  treated
 as  confidential,  there  is  scope  for  lot
 of  wrong  expenditure  being  incurred
 in  this.

 I  find  that  the  Estimates  Committee,
 with  the  hon.  Speaker  as  Chairman  in

 building  and  national  defence.  Other-
 wise,  our  Prime  Minister's  policy  will
 not  have  the  support  of  the  Defence.
 Unless  our  foreign  policy  is  based
 upon  our  defence  strength,  we  will
 talk  very  tall  things  but  at  the  same
 time  we  will  have  to  surrender  our
 Tights  and  our  territories  because  our
 defence  organisation  is  not  strong.  It
 is  through  committees,  and  committees
 alone,  that  we  can  with  no  difficulties,



 10463,  Resolution  re:

 witn  no  frustration  and  with  the  least
 chance  of  corruption,  reorganise  our
 national  Defence  Services  and  give
 our  country  the  best  Defence  Forces.
 4  am  sure  that  our  men  are  the  best
 possibie.  I  really  feci  that  we  have
 got  the  best  Army,  best  Navy  and  the
 best  Air  Force  but  no  proper  co-ordi-
 nu..on,  no  prop  r  organisation  and  no
 Proper  lead.

 Mr.  Speaker:  |  shall  place  the
 Resolution  formally  before  the  House,
 before  we  adjourn,  Resolution  moved:

 “This  House  is  of  opinion  that
 Army,  Navy,  Air  Force  and  Pro-
 duction  Councils  be  established
 logether  with  an  overall  Defence
 Council  to  cu-ordinate  and  control
 their  acryities.”
 There  is  on  amendment  alsa  which

 will  be  ticuted  as  moved.

 9A  LSD—0
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 Shri  Shree  Narayan  Das:  I  beg  to

 thoes

 For  the  original
 stitute—

 Resolution,  sub-

 “This  House  is  of  opinion  that
 a  Committee  be  appointed  to  con-
 sider  the  necessity,  desirability  and
 feasibility  of  establishing  Army,
 Navy,  Air  Force  and  Production
 Councils  together  with  an  overall
 Defence  Council  to  co-ordinate
 their  activities.”
 Mr.  Speaker:  The  Resotution  and

 the  amendment  are  before  the  House

 8.32  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  oon  Saturday,
 April  a  (000°Chaitra  20,  IH82  (Saka)
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 on  Agri-  tation  Committee  toaty-6o culture.  0335  RHQ.  ons  for  A 1380  Export  of  Manganese ore  anes  Applicat  ie  —  Lo6o-6 to  Japan.  10335736  isgo,  Acereditatiwn  —  facilities 0354  Import  of  Zine  30336  for  correspondents  995  62

 RSS  Sale  ot  Sowers.  ¥oaa6-37  i80t,  Rules  for  Accreditation
 i459.  Manufacture  of  White  of  Correspondents  for

 Newsprint  +  90  4aa7- 38  foreign  newspapers.  i762  63
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 WRITTEN  ANSWERS  TO
 QUESTIONS—conts!.

 U.S.Q.  Subject  CoLusins
 No.

 t892.  Facilities  for  Government
 servants  in  Dandakaranya  90363

 1893.  Evening  Classes  for  workers  0364
 1894.  C.P.W.D.  10364-65
 1895.  Industrial  Development  10365~66
 1896.  Chinese  =  incursions  in

 Ladakh  0366
 1897.  Naga  Hostiles  20366
 1898.  Return  of  Indians  from

 abroad  10367
 TRgg.  Limigration  and  Immigru- Livin  Stati  10367-68
 qgoo.  Slum  conditions  in  Chan

 drawal  village,  Delhi.  036K
 ‘T9OT,  Manipur  Pr  WD,  70368
 gaz.  Promotions  in  NHTA

 and  NEFA.  20369  To
 ‘1903.  Linseed  and  Mustard  for-

 ward  Trading  in  Morena
 (Madhya  Pradesh)  inate

 igo.  Contract:  jabour  in  coal
 mines  0370-7I

 Ty05  le  surveys  of  goods  i0347]
 1908.  Manganese  =  poisioning  in

 mines  Inaq-72
 1907.  Industrial  development of  Andhra  Pradesh  I0372
 i908.  Indian  Oxygen  Ltd.  T0372  75
 me  Fertilizer  Factory  near

 Madras  I0373
 igo,  Coir  Industry  in  Mysore.  :0°73-74
 igtt.  Class  TIT  staff  of  C.P.W.D.  r0375  75
 r9i2.  Class  TV  staff  of  one  WD.  rc47§-76
 PAPERS  LAID  ON  ‘THE ‘TABLI  .  I0x8O-MT
 4)  A  copy  of  Audit  Report, Defence  Services,  i960  (in-

 cluding  Keport  on  the  Appro-
 priation  Accounts  of  the  De- fen  ce  Services  and  the  Com- mercial  Appendix  thereto  for Ihe  year  =  i998-s9)  under Article  mica;  of  the  Comsti- tution.

 a  Copy  of  a  statement  showing
 conc! Tisions  and  recommenda- tians  of  the  Fourteenth  meet-
 ing  of  the  National  Develop- ment  Council  held  during March,  rg4o.

 {Dasty  ‘Dransr)

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (3)  A  copy  of  each  of  the  follow-
 ing  papers  :—
 co  Annual  Report  oof  the

 Export  Risks  Insurance
 Corporation  =  Lamited  for
 the  period  from  the  46I
 October,  7958  to  the  Jat December,  1959  along  with
 the  Audited  ‘Accounts  and

 thereon,  under  sub-section
 (rn)  of  Section  439  of  the
 Companies  Act.  i95f.

 (if)  Review  by  the  Guvern-
 ment  of  the  working  of  the
 above  Corporation.

 (4)  A  copy  of  Notificmion  No.
 G.S.R.  3st  dated  the  26th

 3  1960  under  sub-section
 (a)  of  Section  73  of  the  Central
 Silk  Board  Act,  r94k  making certain  further  amendments  to
 the  Central  Silk  Hoard  Contri-
 butory  Provident  Fund  Rules, फब,

 MESSAGE  FROM  RAJYA SABHA  7
 Seerctary  reported  a  message from  Rajya  Sabha  that

 Rajya Sabha  had  concurred  in  7
 recommendation  of  Lok  Sabha
 t  join  in  the  Joint  Com-
 mittee  of  the  Houses  on  the
 Bombay  Reorganisation  Hill,
 1960,  and  had  neminated
 fifteen  members  to  serve
 on  the  said  Joint  Committee,

 I0560

 DOH  I-8?

 DEMANDS  FOR  GRANTS  toi8i—r0493
 ro  Further  discussion  on  De-

 mands  for  ¢
 of  the  Mi
 Mines  and  Fuel  was  con+
 duded  and  the  Demands  were
 voted  in  full

 fi)  Discussion  on  Demands  for
 Grants  in  respect  of  the  Mini-
 try  of  Defence  com
 The  discussion  owas  not
 concluded

 REPORT  OF  GOMMITTER
 ON  PRIVAT.  MEMBERS
 BILLS  AND  RESOLUTIONS
 ADOPTED
 Sixty-second  =  Kepert  was

 adopted

 tort



 to569  [Daty  Dicest]

 CoLuMnNs
 PRIVATE  MEMBER'S  RE-  PRIVATE  MEMBER'S  RE-

 SOLUTION  WITH-  SOLUTION  UNDER  CON-
 DRAWN  +  LO4gUF—  I2558  SIDERATION

 Vurther  discussion  on  the  Re- solution  re  :  Development  of
 Backward  Areas  in  the  ‘Third Five  Year  Plan  by  Shri  M.  L. Dwivedi  and  the  amendments
 thereto,  moved  on  25-3-60 was  resumed,  Shri  M,  L. Dwivedi  replied  to  the  debate. Dwivedi  replied  to  the  debate
 The  amendments  ond  the
 Resolution  were,  by  laeave, withdrawn.

 Shri  U.C.  Patnaik  moved  a
 Resolution  re:
 uf  various  Defence  Councils
 One  amendment  thereto  was
 moved  by  Shiri  Shree  Narayan Das,  The  discussion  was  not
 concluded.

 AGENDA  FOR  SATURDAY, APRIL,  9,  960/CHAITRA 20,  THH2  (SAKA)
 Further  discussion  un  Demands for  Grants  in  respect  of  the

 Ministry  of  De  |  2  and
 voting  of  the  Demands.

 GMGIPND—LSs  Trig  (  ५४)  L&8—22-  j-fo—yar.
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